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The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

Asian Collective Security

+

*465. DR. HENRY AUSTIN:
SHRI NIHAR LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) whether Soviet Union has
spelt out her idea of Asian Collective
Security in clear terms;

(b) if so, whether the Indian Gov-
ernment have examined the same;
and

(e) if so, their reaction-thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). The
Soviet Union had, in 1969, put forward
the concept of Asian Colleclive Securi-
ty but concrete propusals have so far
not been made.” In our wview, it is for
the countries of the region to discuss
various ideas on thz subject and to
evolve, after mutual consultation, ways
and meang of promoting peace and
stability and strengthening mutually
beneficial cooperation on bilateral and
regional basis.

DR. HENRY AUSTIN: As early as
1969 the Soviet Union had offered cer-
tain proposals for checkmating the then
emerging danger in relation to the
security of verious Asian countries.

2

Since then the Helsiuki Conference on
Co-operation and decurity in Europe
was held in july, 1975 which worked
out a system of security for European
and some other countries. The concept
of detente that had emerged out of
the Conference seems to he providing
some security to the European and
North-Atlantic Powers, but, an effort
is being now made to confine the bene-
fits of that to the European countries
only. This is the position that I want
to highlight here. This has to be re-
lated to the situation emerging in Asia.
After this Helsinki Conference there
seems to be a free-for-all situation in
Asia and Africa.

MR. DEPUTY-SPEAKER: What is
the question? This is the Question
Hour.

DR. HENRY AUSTIN: So, I want to
know whether the Government are
taking adequate steps {0 meet the situ-
ation of insecurity in and around our
counrty. The paper reports show..

MR. DEPUTY-SPEAKER: This is the
Question Hour. It is neither Calling
Attention nor a Bill on which you can
speak at length. You must put a
specific question.

DR. HENRY AUSTIN: May I know
whether Government are aware of the
unrestrained accumulation of lethal
weapons around our country, parti-
cularly in Saudi Arabia, Iran and
Pakistan, and whether any collective
security arrangements are being
thought of with countries interested in
checkmating these d=velopments and
assuring a unclear-free zone in Asia?

SHRI MORARJI DESAI: Without
being involved in  bloc arrengement
for military security, we are doing all
that we can to see that security is pro-
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perly ensured. But that does not de-
pend only upon us. If it has again
deteriorated into a bloc we are not
interested in it. Russia has not yet
specified what exactly they mean by
what they are saying.

DR. HENRY AUSTIN' In recent
weeks some Moscow papers hzve been
highlighting what actually they mean
by this Asian Security. But that apart
in view of the menacing situation
around us, whether the Government
will exchange views with countries
in the neighbourhood to take tock
of the situation.

SHRI MORARJI DESAI: We will
exchange views with whosoever ‘raats
to have exchange of views with us.

SHRI K. LAKKAPPA: Whether the
recent Helsinki deliberations and the
spirit of detente would be extended to
Asian security Club. Whether our
country is taking any initiative in this
regard.

SHRI MORARJI DESAI: 1 am not
concerned here with Helsinki at all.

*it S ST ANy | qers wgiey,
A €y yawar ¢ fF sur St AR
¥ 7 Qo &1 5 feaEr ot fafady
<52 g7 srE A AT fawErr A
% 7g St =g i afaE gar wY
zfez { oY TR AT Ui FES &
fog #YE AT Y SUGEAT FY g A
g g § 7 foaq 98 &€ sy
g ygany CFAmEE FX W E? A
sfas geen F fQ = {7 @ w1
FroeT T g7

st Mot | S CFAEE
N @ § AT CFaeAEe AT AT q¥

ar ¥ sar % 7

S weniie fag o FT AU AT
wgrem Fardd i ofrge Fafee .« Ja-
f&r & Ay 91 9 gl feew &7 AR
wearet & AT q7 favr qrEd a®i &
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TATHTE ATAEAl F @ 23X FY W Awi
#1 foarag ¥ aw W ArAfw R
€ %R =T WTTE q<RR ag S w3
& ofirar & ¥ fawr qrae s ooy A
qAT g% WX °4g Wiy FT Sy &0
)7 w '

ft S A g e 93
AT FA FY TELT TG &, WO @40
gEuTia w7 favara <@ fr gw fedy
FY HIAT GAT HIX FIT AN TG & |

SHRI SHYAMNANDAN MISHRA:
When the Soviet Foreign Minister re-
cently visited us, did he again refer to
this concept? If so, whether that was
the variation on the criginal concept.
Secondly, the Soviet Union also con-
sider itself to be an Asian country. So,
when the hon. Prime Minister said that
it was for the countries of this region
to consider their security problem, did
he also include Sovi2t Unrion amongsi
those countries?

SHRI MORARJI DESAI: He did not
mention it even by a long fork.

=t Aw WA Tag : ;T WA AT
ST IAT T FATF fF CforaT -
fe@r & foo ofrar warda ¥ qury 3w
¥ faer w7 1§ oifedy fratfa %1 3
g & fau ar wfesr & «rf fa=n
fafrag #1 & @@ gfera v & fax
1€ FroAr FAg g ?

st WMt @ o TgE gt
@Y ¥ fAgaY gy awAT 2 & WK
T T FQ & QT

SHRI SAMAR GUHA: Now in the
nuclear weaponry, neutron bomb has
been added and laser-power-base
weapons are also there. Whether the
attention of Soviet Russia will be drawn
that real collective secnrity for Asia
can be provided only if the big powers
agree to give up this competition of
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nuclear weaponry and weaponry of
other destructive nature. 1f so, whe-
ther India will take initiative to ralse
the matter in the forum o’ the United
Nations.

SHRI MORARJI DESAI: Before we
‘take any initiative, we should qualily
ourselves to have the initiative on the
+basis of our strengih. We have, first
-of all, to have that position of stiength
in the world. In this matter, T have
no doubt in my mind that there can be
no security in Asia or in the world as
fong as there are atomic weapons.
‘Therefore, it has beer onr attempt to
see that these weapons disappear.

SHRI VASANT SATHE: In view of
the fact that the Soviet Urion has re-
peatedly stated that they have no
bases in the Indian Ocean or in this
part of the world which i5s one of the
biggest threats to the Asian security
and also, in view of the fact that the
United States iz planning to have bases
in addition to Diego Garcia even in the
Bay of Bengal, is the Government doing
anything to protest against this atti-
tude of the United States in accelera-
ting the tension in this region which
is a threat to the Asian security?

MR. DEPUTY SPEAKER: This has
nothing to do with the proposal put
forward by the Soviet Union.

SHRI VASANT SATHE: All the ques-
tions of Asian  security includc the
question of bases also. The bases are
not excluded from the coilective sccuri-
ty.

MR. DEPUTY SPEAKER: We are
specifically discussing the proposal of
Asian Collective Security put forward
by Soviet Union.

SHRI VASANT SATHE: The ques-
tion is:

““Whether Soviet Union has spelt
out her idea of Asian Collective
Security...... »

. In that, the question of bases isulso
included. If you say it is not included,
let us know.
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SHRI MORARJI DESAI: Firstly, the
hon. Member is wrong in stating that
the Soviet Union has no btase whatso-
ever. It has its spheres of influence in
the Indian Qcean. That cannot be,
denied. It is a race between the two’
powerful nations. It is from that that
we have to save Asia. That is what
we are trying to do.

Weeklies and Monthlies Published by
Foreign Embassies in India

*466. SHRI SAMAR GUHA: Wiii the
Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) names of weeklies and month-
lies published by the Embassies of
Soviet Russia, East European coun-
tries and U.S.A. in India and volumes
of their circulations;

(b) whether they are sold or cir-
culated free;

(c) whether similar weeklies and
monthlies are published by the Indian
Embassies in those countries; if so,
their names and volumes of circula-
tion; and

(d) whether Soviet Russia and
other countries, as stated above per-
mit Indian awards for the Russian
readers of the type of Soviet Land
Nehru Awards as prevalent in India;
if so, facts thereabout?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Rele-
vant information is placed on the Table
of the House. [Placed in Library. Sez
No. LT-695/77].

(c) Yes, Sir.

The Indian Embassy in Washington
brings out a weekly jublication entitled
“India News”. It is distributed free
on request and has a circulation of
over 32,000. The Indian Embassy in
Moscow brings out a quarterly maga-
zine in Russia “INDIA"” with a circula-
tion of 40,000. It is priced at 40
Kopeks (approx. Rs. 4.75).

(d) Yes, Sir.
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-« A Quiz competition was conducted
by our Embassy ‘'n Moscow through
the quarterly journal ‘INDIA’ in the
year 1975-76. The first prize was a
two-week trip to India. The, other
prizes were Indian souvenirs, Nehru
coins, long playing records, hound
volumes of past issues of ‘INDIA’
magazine and books on India.

SHRI SAMAR GUHA: Going through
the figures that have been given by the
Government, it is seen that every
month about a million Soviet literature,
Soviet Land and in different names
and in different languages are cir-
culated in India. I also find that about
a lakh of American literature, Span,
etc., are circulated. Then, I find that
most of the publications, periodicals,
monthlies, weeklies, etc., circulated
by the Soviet Union are mainly for
the purpose of dissemination or cir-
culation of their political news and
political information.

I want to know from the hen. Prime
Minister whether our magazines in the
Soviet Union and other communist
countries as also in U.S.A. are mainly
dealing with political information re-
garding India or culture, educatio:n. or
other information also? If 1t is found
on scrutiny that all these magazines
are mainly dealing with political
matters—magazines printed, distributed
and circulated here by the commu-
nists—(mainly political literature)—I
want to know whether the Government
{ill consider to contain distribution of
such kind of literature?

SHRI MORARJI DESAI: I have secn
some of them, I don’'t think I can say
that they contain any propaganda of
their political beliefs. They only make
propaganda of what they are doing in
Russia and show their couatfry in good
light. But if they indulge in objection-
able propaganda, we can certainly take
action. That is not #llowed. Similar-
1y we propagate our culture and disse-
minate information in other countries
of our development and progress.

SHRI SAMAR GUHA: In view of the
reply given by the hon. Prime Minister
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for the Minister of External Affairs,
will he kmdly agree to apooint a com-
xmttee of the I\gembers of Parliament
to go through all these literatures that
ere published by US, USSR and other
Embassies in India? T also want
to know whether® they include
the political propaganda or propa-
ganda directed towards friendly
countries one against the other?
Thirdly, I would like to know from
him whether that Committee wilt
go into the question of printing pres-
ses? This is a very important thing.
It is found—in the Consultative Com-
mittee’s meeting, I have raised this
matter more than once—that this
medium of literature publication from
the printing presses is owned by a
particular political party, which means
giving of some kind of aid to a political
party by foreign imbassies. I want
to know from the Government--these
are three points on the basis of which—
whether a review or a scrutiny or some
kind of examination, will be made by
the Government throuzh a Parliamen-
tary Committee?

SHRI MORARJI DESAI: I am sorry,

I do not propose to appoint any such
committee.

SHRI SAMAR GUHA: I want to
know, is it permissible that one politi-
cal party will get all the patronage
from foreign Embassies in' the shape
of millions of rupees every year?

MR. DEPUTY-SPEAKER:
putting a third question.

SHRI SAMAR GUHA: No, Sir. This
is a very important point. One parti-
cular political party is getting all the
advantage of printing of material of
the communist countries and they are
getting millions of rupees eveiry year.
I want to know whether it is permis-
sible?

You are

MR. DEPUTY-SPEAKER: You have
put the question.

|
SHRI MORARJI DESAI: Why do you
raise your voice unnecessarily?
4 Doy K
MR. DEPUTY-SPEAKER: He always
gets excited.
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... SHR1 MORARJI DESAI- I can bhear
you p:‘OperIy Raxsmg the voice is not
the best way of deciding the point. On
‘the contrary, it deflects from the value
of the question. This is a free country
and anybody who wants to print any-
thing anywhere is free to do so at his
cost and consequences. T cannot say
you print it here or print it there. If
they want to print only in one print-
ing press, it is not for me.. ..

AN HON. MEMBER:
{rue also.

This is not

SHRI MORARJI DESAIL: Whether it
is true or not, I do not kuow.

SHRI SAMAR GUHA: Tomorrow, I
have a deal. I will show whether it is
true or not.

SHRI MORARJI D:zSAI: What is
happening now will ke the result even
if I appoint a Parlinmentary Comrmit-
tee. Therefore, this is not the way it
can be carried on.

(Interruptions)

No foreign relation can be sustained
©or maintained by a Parliamentary
Committee. This kind of patronage is
not possible and here if they do so, it
does not give great credit to the party
to which it goes. On the contrary, it
also creates great prejudice in the
minds of the people. Therefore, it
has jts own advantages in my view.

=Y Tt 9E WTET T GER

~ & &A™ FV Q4T IIat FY A<H W ITET

¢t fr To fael @EW AW @E F

FATAT-TR NFa FEA & F, T&0

¥ F9 wal & < fafaa &7 & fasmaa

X § ? SrE wIFAT FY T 79N qeg-

ofer &7 ST a1 "N faerd #T g9

FW ¥ a0 §B aETER-TE] FT R 93

T fryrraer e &, FqT a8 T F AW
qEt B AR w7 av A g °
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=it Aol Ak @ gETITC-gE T
& | I TeEeTEHE AT A, FATITEY
TAGAAT I A AF FAF 7 q@T av

3t adf rm

Yo wodw swm o F qg FHAT
a@nﬁ:mm%mﬁwzg&
foren} Y FFT 7t v fag=e wmws
AT FIAT AR T qgi a9 § ?
St gt S wgi v gt q 9w &
agt ¥ Totas  afafafedt o3 ar
Hroqtomr oY arfcrfaferal o= @+ Fedfy
I TER AR A ag 2 ? A
T AT F TER T 9w
ST g ?

st Srereet IwTE oA wif
UTHEAT AT §, QAT A& Far | "G
FEFAIINFE | A AT 5
AN T TE, Y ITHT FT qGHA
g arer g

St WA WEW : HAF AR E I
#r =1 g% & f faden ¥ @@t a4 =
gRR agi A T H awaT & °g
WA IS E froiraa fadwi & wran
¢ S¥ A&t ST =i | FAT 77 WA
g & for faRwi & agi gv Arar & ?
Frag e T8 gfrfaami & aga
a1 arfges agT wTAT § WX 99 gl
TS ATEE 9T 97 AT § 7 At
ST TYAT TALST FhAT § IX AT TS AT
Tt ¥ FE T Atar ! oA ¥
| q@ R FY AAw F 7
qAL § a1 TR AFA F fog aER F
7 99T fra € 7

= Wrereont dank ¢ FAFTA KA @
A FE T AHY A& AT Gy I
THR F 7 AHT A1 gHell Forw THA
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foelt aSTT ® gaAT QBN FT AE AET
SIT g=haT | v

ot JURA : WrAAG  JuTewer Y,
ATEEY, & § faut wrem " w13
oferars wraTsl FT &l AT AT g
W Frgore & F oAg-
I FE BIATATN § ATEG FI W1,
AT A FASHIN FT STt
FT HATE FH IR BT & | F
TgH WAl ST ¥ g ATAAT ATEAT
fr FqT GXEHT QET sAEyqT A fE oS
s @rfged § IqF WY A0S woS Ad
ghit, 37 qEgsl # et & AT
FIAHL WIAT qEMETED & ATA9 &
faxwnt ¥ 3o faafer Fmr 9 ?

it Wroreelt AT AT AR IS
TJEi FTAT, O qHA F G AE@T | WY
fegeatr § JEaTy FT FATT & A qgt
w1 aifeer o o @ fR g &
mfgem #1 gi oo T8 § )

=Y gW =T WOA : TAT IF TG
Fg & fF aww g@TE™ w9 Arfge
VAT FT WIT § J2a1d § ! |7 I9Q
T fRaT ST @FaT § 7 AT AR
aifgey Fr T fa2et syramn & weamHy
WAty gATATET & wreaw § faRwy F
Fza FY FYE Ao g 7 freet aE e
For w4 Ay, AT T AT WG AT
FEEI @, IEFT Iord FIQ U FAT
iy wfeca 1 fadwi § Fam #7 =rq
aedT FAO !

=t s A|TE 2 gw HAAT AIST
arge T ¥ ATAT AR |

A awa fag T FET S A
a1 for g ey 3 caaaT 7 q@w T
TgFq, Mg afr AT AT ATa g foF
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e &t farfedr & was ¥ gw
g@w 7 ¥ 1 fggam § afrm dx
"1t gar o 7 § Wk fowy §
SR #7 Fag T fawx € 9 g+
U1 g A ST g1 =G
TAT AIfYE G A AT @ Swar
o agi g fear AmaT & | TR AR
¥ wEard § B9 FT & AR A\ &
2 &5 oF 1T aFT ¥ Sare WY famr ar
f g qar 78 war § R Swar @
I I A AT gi feagax a9
FT AT G F' TF  qrfafessr el v
qET T AT & @R UFA F  F41 qw1
gaqYd WA &, T9F T H F &Y
EFEE g !

Mt Aot W IHFT S
? fear mar &

Integrated Medical Graduates

*468. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether 8th Executive Meeting
of Central Council of Indian Medicine
on the 10th February, 1973 approved
the eligibility of integrated medical
graduates to perform major operations
and decided that a list of such insti-
tutions should be drawn up whose
graduates could enjoy the right; and

(b) if so, the reasons for not draw-
ing up the said list so far?

e Wik afcae weawr Hat
(= T Awwer) : (F) ST &

(@) “carga  fafrer eas”
eR T WY T TG O A g1 F HIA
78 AT IR AG A 9 AW i
Wikt s srgfre fafecar ag o
FT TRYFC AT TE gt § 99, 3 #rd,
1977 %1 3§ wredta fafircar 3=dra afeeg
A 78 d5% § ag foly fear T @ 6
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Wity fafecar # for degma oY
TEATHT & TIETRAT A FE WA A
& wfmeror & quicw sqmedr §, IT=Y
qF g qewre dAT A dg AR Iy
wfrrn w7 3% & qgey afcwg & avit s
F1 I3 faae s F fag Ao s

st dufag wré @@w 1 g oY g
JUTR FT AT § A ARy € w1
a% & fegr smo ?

st Uw Araw : sfew e 3R
®T O AT W qeT Afewt g9 § )
g T UF Wi fafear afg
& AR IuF 82 wTey § AT Y fore wwrf
S T el € | wg fade AT FT
T & | 98 faaw wrer @t 2w # @y
g1 & fF wrd e W gAYy Wik Qe
= AT *1 gTEfer wd =9, A0 AT
o ¥ faer wF 39 @ a0 A«
g+ § | I fasg s § @ 1920
¥ AT TAT T | ST ALHTL HY HAAT
Y €, FET AT Y qwy gy 9%
& afafa a7 FF favty 9 o2 fawe
FTt WY & 1 Y ag S g7 A g ;W
) AN AR Aa™ WA ST FY
o AT Y WY wenfa & R mrgae
Y feT T&@ & ¥ g w7 F, 94F
F& &Y AN ife wrgEe #9478 i
TG Y AW AW & A FT AR
g %, UANGAT T JEFT qqw q
&F § WO AT g qF, JAMY
qgfa #T WY st HF W T
T TF TGy & qvg fqem w47,
TS FA F *r€ T WAy fogw T
g j | fog ag & fafewr araicma®
A AT 1A # STeqe g5 H1 ST
fear g&t ag & fafeer o ifa v o
surfaq fear  (agmew) ... WA
T T agd ar Fds Sar g )
I g § oY & qary ¥ fAg dA
g
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T8 qF aga 31 oAz v faww 0
HTST TH WY 3 7 T A9 |99l & qre
T F WY | A § weq wav o
1 T WX AET ¥ TEF FY F&AL
& RO HTTWT FIA FT G & ATC
ar A ? FE A qu arad g AT
& W #1 TgAT & e ad & g,
o w1l #Y geafa g fe & smga W)
F AT W AT FX T ®T ¥ FE Al
F9 ¥ AT AT L& O F@iFE A
frarreft o @ 93 & wa oF weAla §
fr wa aF EadT 7 o1 wers oA
FT ¢ ITH WOWH FA AT IS
&Y ST | arEY HY O g ¢ 6 ag 82 %
Wit & geafy W oTT IE I OF A
fare & mar &, 9@ F T A
qgTE Y | I IITE A AR W w4 v
oTg 39§ qx fa=re fFaT e & I
g Tor &Y o7 Y & | g A A §
g st freft T & SR gwe e
wer St #v ofr Ta F@T & o An
TN & 7S W qdw § a8 ey §
fF wa< & T FE Y g9 I TS
& fagid oft & /T FY FrET AWK
grdY ®7 g 97 T & v famr ? F
ST AT § | qg THIgE F aR
T TG @S | WICHATT SRAGTT TqHT
aelt 1 g@frg § s Aedm g R
qmde #1 fren wew @ 1 Eifes
#ra F7 fasx LT sqET g, (AN AE
qfesaT gn =7 & o st oAl S &
frags F&F AT | IART WY TG
g g fF wgET & agrd saw g
£2ifee F1d %7 O gy qers Fr A

&G qG @ |

st ot fag wf @@ ;. AU T
ag § & wrea T WX grafas
fafwear g gfoal w1 oFYFoor w7 frar
s ?
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ot T AT - &Y 9gd &Y 7
faar ga qz v falos o 35 E At
g a7 T a9 TN A wafg aF
WITRE ) T A g 9 AR
FOF forg aare ¢ i A A o
W@ g fr goe L2t o anr A
qfesmet st g ag A Ear wawa 21
A 77 # w7 aw ot AT gE Y A
RE R

it aaza wat . Iqreaw wENE®,
TF A qA 98 7T § f* aft g g
FAAT F1 7Y 797 T 9 iy wgy
w1 wfIsr gl g @ Sax W@ I &
WAT A mrar qifgq 1 & q@ wigdaq
A E ) AT ag w@T & foF Fav Har
qEZT I INT fF Jw F caree ¥ fgw
I YT aF Aoy & fga & S o FHRICHT
fafrear 9 fa & Za s g0 A Imar
2 35 fraY fagadr fafeam qafa &
g3 AMT FW@ I §, W @
faqg fafwear qogfy ag Tgar @ =g
A I E?

it T Arerao - ¥ qigaT g ag
fanz fafrearogfa arg st g 9ast
agy fanz fafwcar agfe

SHRI O. V. ALAGESAN: I would
like to bring to the notice of tha hon.
Minister that his Ministry’s Annual
Report has not yet been circulated to
the Members. If it would have been
circulated, we would have known
more about this subject as also many
other things. Will he kindly now cir-
culate the Report at least today
because otherwise tomorrow the
Finance Bill will be discussed and we
will be handicapped?

MR. DEPUTY SPEAKER: It is a
suggestion, not a question.

Y A7wq TEW : oY Fnr Afewe
dvquz X § 77 O WP ¥ T I
& AT g AU SadT 9 J g |
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TREY SEw § dw ¢ fe da g2
T A 6 HEH #Y FfAw & arx A
H T &3 §, O 7 Fay o It avg
¥ fang st fegema ¥ W dar 40
foad ag S T Fw F AR ?

st T ATow ;o zEET I K 2
IFTE | R wHarT & i seT Y aqfaa
T A QT 9T frg oy § @
98~ ¥ #1 § f wrads, 4Ty, -
q9t A AgQA oife forar s
qogfaai &, g SRA & fF T fawfoa
& AR F& § e = arEe 2R
AT § AT J9a1 qF T AT |
wt aF feafa ag @ & & gw gl
FI A I §, ooy dfeqs & a
@R & & e, e

82 WIS YTHYT FAAT TATHT ¥ af=a -

W | U Harag Agar @ v ogw
ITH WX 9g¥ I§ A 99 JF. A
TR & 1 TG wgaw, AT Y g
TATE FATAT, N7 F¥ qTAT, T oA,
a3y, g fagrar, g7 aray & @Y
F gEdY TATT FATHT G AAT |

STET a% Qe Y FT AT qATAT T
2, & fagua wew & Q19 ST W1
ety & qudE} ¥ FgAT Agar g fF
ITF " 1 frar g qwEs
T, wrAEwE N A T EqwrzT A
ITH g 71 gW g froad, sy
gw gfaa gaTee &R, I 59 Lxg]
A< I ag W TEd R T wgy gaEnyed
T g g Y A &Y 39, 3T A
FRmaa Frcas 13g & T &
YT FEAT W q@ IEz § O gwrdy
qArT T HG AT & | oy )
# mar g, wrxae dwho<d § faem g,
& Ta aTe o U gu § fr gw gl
# prdfews aiey & fog darT §, FHIT
gt g @y Y egEEdT w10
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ot farory gwTe s - faewr 30
el ¥ w13A% 9T oF qXde A @i
T AT | 9 1 TEE WY g7 geeddE
FHE F qTEAN A I F TAWAAY 9T &
@+ ot mar | ArgET el 3 fAee
gT 99 FIWET AT gaTdey #Y Y dfeeq
FIQ &, AN ATH F AT TART FMA
& T9¥ wgac qarg & Wy & 1w
wgEg A w1 & f5 g ArgEdT e
argd & | faed 10 @ § Fou Ffaw
AT oy fafaee &1 difewr & ag aw
gaT § fv gdads v AT ¥ a< 6T
FERA, A 98 % §, ITHT giaur &
JEAY ? ag FrE arg A AT 9T @

g

#1 HaT Agred Fardd fw o7 Fq
Fr3fae o< ¥vq fafaeed Y @rfew
¥ gAfawadt ag & mar fF ag @
A T A T TR F T FIHAE FY
TR ?

ft T ATTTTe ¢ weRIAT T A A1
ww far §, 7 facg &% & | IraaR
HYX AT 9T T qF gAIX S A
AN FHEI g, FF TR
IgH & 1w F@TE | AR IA@R AH
9T St @ =t gur ag W gAY 9T 94T
T )

# Y wuT "y Y fafrea 7@ F
& fr mmgde, gar ST qEd Wil
et qgfoat ox anfaa & & wre
Fwz ®1 @ fegr oy, SEFr saEEdT
FTAFAAT R EN
I argre o forey ¢ v s g, o
AR qifegrazd whgd wdr S A
Famat § fr arge gark avre o firede
2 SToT , ZETR astE F WINW &7 T

nm&m.ﬂwﬁmw‘?fﬁﬁ
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foT oft & o 2ur wgan g g AT
TF HH 7 1F § w1 w7 4% o Ty
¥ A7-77 TaTeeq weY a7 §, o e
qfaat 1 o & o7 w7 & 5 gw Sy
FT OF AT qATAT ATT, I W OF
TEAAT AT AT TR §, a7drg oY 29 Iq*Y
AT g1 AT T | ST gEAAT A.qHY oAy
¥ wreed gfaal o fardrawi & sy
Fare v 77 FE FY @ 3 S g
G R, I9 R FOT-F0w g #Y qgafa
AT

Mo wuifag : ag garTr &Ywrw R
f o s wvET 9 goia @ oE,
g ar T 91 e w1 favwe FIfFw
qT T I | AT g3, =7 qAAQET,
AN I 7BT 8, SE X & g1« faw g
Friortag & fs wiarsa & & forany
agfa i =few, aar  IgF  oedd
AT ATaag FTe F1 w1 afeqsyor,
AW, T afge a7 7Y | gAY, TR AT
qgd uF gAifes #14 I 97| ST Aw
AH IO B, 9g TAifeT F1d g AT
NAFTR, T IT @R 1 qgw AT ¥ ag
eqsdYw <o AT g fF v ag av-wrew
gAafee ®1F 99 @1 | & awATT 97
fFagas @ mar g, AR S amia ag
Frd 31 &, HIA ITF Sy X w7
9 § | WY wgew ag wwse w1 5 @y
g rreifre A aT wrEaraR g

ag &% g fF gardr gwar w6
far=Y T afersror 851 Y waT: FAAT
gy fawa” 1 afer sagm sl
FY A oF, A T Y 7 @ v gnrdy
M qrT TOAad T ur @ §, &
oy &n ¥ afemfua @ 99 fF wrgas
Faa fafaa ara @r stg, ¥ a1
THTT QT T T IATC |

st Tror AT : qF AT 2o
Fuifag ) g9 a@ ¥ fog grrave AT
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g f& st ad ol o wwrw § A wr
oY, I ag waa< v fear fe 3
FFW A AT G | AT ¥ AW W@
I 7 & gu &, 99 ¥ T1o wvifag
TaTeeg HET A § | AYd  &qreey "y
g a1 g9 & 99 <} &, 7afo sy arw
T I Ig AT AT § A7 IvfgQ 91
f& zeifes F19 9w ww@r & v €,
TTo Fuifag ¥ I o+ fear at 7 1
1977-78 ¥ §IX W@ ¥ ST qI3qFH
AT &Y @I &, IqH WIS ¥ I @ET
q< & fadiy a« faar mar @ 1 Rafes
F1& Mo FUTag ¥ Ty Hfa@wr
¥ & = wr @ ) sy fafear a0
qfeaz & qreum § ag anp T 0
Y  wg g 5 uw Rufes w1
qTFT AEY NI

o WUITHE : a8 9 QT AT AN ?

ot Trer ATy - FEr A & aqr @
£ | TFE A 979 § | A X9 AT F1 99T
Sa, @Y wregw g ff ag 9w wr d
TAT AAT GHA THTH TqoF1 & Tqeeq
#fagl, oo afvedl ol "wgaT &
gigT fagei 1 o d5%  FY, W =Y
forg ot #r gegerar § w1 gfafa a4,
IR Faad A gF & § ag fa=<
gFe fagr § f& g2afee =+ A€
I AT 1Y | FF gH IF 4G AR
¥ aue @ & foT dqv § 1859 9%
o g9 ¥ 991 AN, 2R w=8 a@
¥ faarc g o Sar e #x weEr §,
g9 29 aTr@ H I5% a7 @ §, foaw
ag fa=r< fFar smoon 5 399 s
w1 forg atg { @ frar og 1 & g WY
fraga w3 § fF s AT w10 Fvifeg
& o fagdy 7 W agd, ay Wt ag 29
ardrg ® 3% & A7 I |

')
o guiter Awa< : § HeAT wEIEA AT
& a1 X ag fadz < age § e v

JULY, 14, 1977

Oral Answers 20

Forfag & oy & Wt aga_ag®, 1967
¥ 7g, waifer | wy guma s f o7
Tar aqr, s« fF AT grEw @ AETg
¥ 9T, W1 T WTGAT FT Fd a7 faqv
wat a1 | feeg W@ wyaT & st
¥ 9 I 927 & frarfaai & arcar<’
TTYE T AT ¥ 1967 % a1% fHTaaw
T FTO-TO TEAWT FT & AT Iq
F1d 1 QT g | A qAT A S
a7 qaran & =y fey, 78 99 4@
qTPEE F1 FA AT @ &, ¥ Awg
oA 9T I Fr F47 wfafxar e, ag
I T ¥qT FATT I qTH & ?

=t TR ATCTqer @ & oA W I qHT
TAIT FI TAT, FAA STo F7 fag v v
& am fagr, & g GgEdT 19T
srafaa F<aTg fF 20 aa Fr dsF &
g W ATA T FITFI | o ST ATAT
Y FY ATT AT AT & FF T o gearfag
TTFET § AT TaTeeq wAY ot g awy §
aY g7 #Y Iafeafy ¥ gw arwifraa i
TT FT FGAT GET §, T@GT T gATY
fag & fF aga ¥ wow anfy g% qui-
U0 T AT FT ALY 7T TR E | I
FT AT & fAT I 9T 37 #Y W A%
FC W@ & | uF arcufgat Ak afwai
F 19 5% #71 AT {6 uF ar< wf=al
FIAATATE | T AT IATAGY § S &
qre A1 A AAT ¥ § q WATAT ATEA
A I F1 A FATHT MTHAX g
HAVIAT e WAT AT @ X &, o
For fag ST 91T =ro gunwT A1a< oY,
TT & oY g wrafaa fFA W (1 3aF
afafaa ga a37 F 1 qAATT G5
areaa ¥ $® 3 2 qFd g 7 oY T
A FT FITFL | AT gH gy & v
IS W A Y oF fraremgrgeT & a8
frax anfaa o & @l Fraga
AT T Iq KT AMT |

To AT ATAX ¥ Tg a1 Wav
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g g f wRg e A TS awT A2y
fa@r, 97 *1 (@ F1d 97 FT AAE
far ar aeeg ag qoiaar awa 7 gur |
IAFT  FFTT qET § | o GIaT ATAT
q o @1 FEY ag facga SF T
U G7ERE F 4 7ar 1 F gz @
FAACE 1 AR AP AT wEquiAT S
AT HAT ¥ | A 9T SEET FE A
T AN AT, ESATA g%, I ggarai
¥ ga Mt 7 faafagi #1 q3w F oofe
frar waT grquiaee &Y #7 oF 7 T
ar 5 fF gur gu™ "/ Y ot w7
& AT A AW F o H A5 FT Y
gw q foerr &Y, gAY WY woHAT 9@y
A { | 7T AV ag A gvr ag wfufraw
F gegda ar AT gafag wsEl
Iq FIAAT g 1T AT FHIAT T Y
o wigft e v F fag Q@ FIE@T
g

Conference on Mines’ Safety

+
*469. SHRI SHANKERSINHJI VAG
HELA:
SHRI ANANT DAVE:

Will the Minister of PARLIAMEI-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a tripartite conference
on mines’ safety was held in New
Delhi in the month of May, 1977;

(b) the persons who participated
in the conference;

(c) the salient features of the re-
commendations or suggestions made
in the conference; and

(d) whether Government have
examined those recommendations or
suggestions and if so, the decision
taken by Government for implement-
ing them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
A tripartite meeting was held on the
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18th May, 1977 to consider various
aspects of safety in mines.

(b) A list is laid on the Talﬁe of the
House. [Placed in Library. See No.
LT 696/71.

(c) and (d). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT 696/77].

it viw<fag o auen  weTe WPy,
&7 7Y @ geAd T Aw A g€
——TEATEAT, IS HWIT FATE
"X ag yaaT §¥ ¥ faq faerare §
fagia JraETdy fears, Taw g
IETT A FE AT g9 T AT forg
& ag gfafraa g aF f wiqey § qdr
ZTEAT ALY ERIT | oY ofY qav Ay qTFTR
¥ 27 gfamfeat & faems oY @
aq =1fed 33 fae ar 7 s 5w F fag
fsware 4 | & @& wgRT § A
aTgaT § fF @ e ® &1 A1
ST arer A ¥, 39 wfawi Y sugaa
AHTASAT IA FT F1E F[T § T§ WS
M gars sgre ¥ § ? afg g avwd
aTl w1 sfaqfa H FT QR ?

SHRI RAVINDRA VARMA: Sir, the
question was about the Conference on
Mines Safety. 'The hon. Member has
raised the question of the accidents
that take place—the gruesome Lragedy
that took place in Chasnala and other
mines, Unfortunately, perhaps, the hon.
Member was not present during the
debates under the Demands of the
Labour Ministry when, in fact, to ques-
tion, it was stated in this House that
the reports had been laid on the Table
of the House. The Labour Ministry,
the administrative ministry concerned
as well as the ministries of the States
concerned will look into and study {he
report and take appropriate action
under different heads.

ﬁmﬁa&m:mwm
Faraa for ot &< AT 3w F T &Y AN
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“qIR AT § W ZH ez’ F €€ 1<
&Y T qIR ¢ aY N Fiwew 7 fawifa
#Y, g1 AT ¥ IR #, g7 Fawrfent
93 g fafa as nfaw fauia & f@ar
sraar ?

SHRI RAVINDRA VARMA: Sir, the
Conference was convened, particularly,
because the Government was anxious
to see that all rules regarding safety
were enforced. A review was under-
taken at this Conference at which, for
the first time, the representatives
of the Central Trade Union Organisa-
tions were present, other professional
.organisations were present and repre-
sentatives of the management and the
representatives of the ministries were
also present. It was because the LGov-
ernment was anxious to see that all
these rules were adhered to that the
Conference was convened.

At that conference, it was decided
that the review committee should be
revived and that review committee
should monitor the progress of the
implementation of the measures con-
«cerned with safety.

SHRI ANANT DAVE: Sir, I wani to
know from him whether Government
has decided to introduce compulsory

insurance scheme for the mine workers.
’

SHRI RAVINDRA VARMA: Sir, this
question does not aris2 out of tne
main question. But, this is a sugges-
tion and that will be considered.

=t gww A AT ARY | IATEAA
wgvea, dfaara ¥ foaar gam & fr Wi
F gt AT FYOF QU WrAT FOAAT
T Gt F T wfgw1 e aw gars
TETS I @ gHea™i F 91 AW@ §
IAH OF AT@ AT 50 A7 qAfAAT
#q1 fagr smaT @ A @@ ¥ FTH FIA
T AWML AL § AT ITHT &, T AT
©: EATT AT ST A ;i A v § 7
& AT A1 § 9 d@famrr § awy A
wrmaﬂgaﬁwﬁi}:m T8 a¢
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gad wgTT A AT AT @M F, AE W
faar €Y a1 wgrTr &Y, g Faraaiy
Y FYAT TF F4T T FqTHT AT 7

SHRI RAVINDRA VARMA: Sir, 1
appreciate the hon. Member's concern
for equality of the citizens. Govern-
ment certainly believe in the concept
of equality of citizens. The question
of compensation is related to many
factors. But, the sentiment behind the
hon. Member’'s question or 4is sugges-
tion will be borne in mind.

st gficla agTge : ATAATT IATEAA
qEIRY, A ATEAT §TH gHeAT gE ot
Iq AHT TeFTATT @1 AT &1 TF T
FregTez g€ fY fF Y oy qorfasw s
ATZ T 5T § T ATFL 7IS FL | TH
it g SEVTYT AT 2 FATEAT, TATLH
ferg afrafadt & sTatge T eTo THo THO
AT A A I AT FI o7 BxwE frar
T IFFHT TEAWTE AT F&F {e@r fzar
faga N A faa & wITogsr Aqg
7 a1t fawras7 arg frar sr Gwar
g7 IfFa agt F wfgwrfat ¥ g
FeaaTer Ag) fHa1 T a5 ¥ @7 I 7y
F1 3F ¥ SIAT FIA FT qITH G
fear war | AT AW w Y oY FAET
& w3 arr qwa § safs @@ gaead
&Y T FT GEATIAT Y AT §, FT IA
q¥q 71 A% A fATq 777 § STAT FA
FT sAFEYT FY ATCAT JTfF @1 gHEATHT
¥ AT FT A IAMAT AT qEH 7

SHRI RAVINDRA VARMA: Such
devices contribute to the creation and
maintenance of safety. ‘'That will be
given high priority ‘as far as this Gov-
ernment is concerned. They will be
thought of not when accidents materia-
lise but before they materialise.

SHRI K. MALLANNA: A tripartite
meeting was held on 18-5-77. May I
know from the hon. Minister how
many from the public sector and how
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many from the private sector and
from the trade wnigns took part and
what was the criterion adopted by
Government in sele¢ting the repre-
sentatives for such participation?

SHRI RAVINDRA VARMA: Sir,
the statement referred to in reply to
the question which has been laid on
the Table of the House contains a list
of invitees as well as the organisa-
tions or departments that are repre-
sented. The hon. Member can calcu-
late that from the number.

=t AT qETH | ATHATAT @19
gHEA1 TH HATTHY TEQ TG ghEAT
I 7wg FY 34T T AT FFAT L )
ST FH AW .1 H ¥ qF qrAT FF &
fe wwgdt & am foaar g w1l
qeq g @ & AT TG 9T AFT gH
zaa faw 39 W

& Wet AT Y AT FAAT FAT8AT
§——8W ST gEAT F mrATEAT faar
F73 2, 197 gw I qfagrzaT @ <@
& a1 297 39 § are faww FT IrEarar
1T F wyaqH1 F @rq 9 fangar faar
# s gafeni & faard gFgar aamar
2 ? Fay quAY gfaarg a<wq w199 ¢
a1 3EH FO AAI ATAT 7

SHRI RAVINDRA VARMA: Sir,
when this tragedy occurred I was al-
so under imprisonment and I felt the
same way as the hon'ble Member felt
at that time or feels today. Sir, the
reports of the courts of enquiry have
been received and also placed on the
Table of the House. These reports
have to be examined by various au-
thorities, One such appropriate au-
thonty is the State. Government; an-
other is the Mlmstry of Labour and
the third is the administrative minis-
try, namely, Ministry of Steel and
Mines. At all these points in the re-
ports are bheing considered and stu-
died,  The, Chasnala report. has come
to the concluslon .~that four officers
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are guilty. In view of the fact that
persons responsible, thro.ugh negh--
gence, for trage.dy have been ldentl-
fled the government will consu}er as
to what steps should be tgken at the
level of the Labour Ministry, admm-
istrative Ministry and the Govern--
ment of Bihar,

it sl TR aRE - A AAT AT
& SrAar wrgan g & wan &€ awt &5
faar-adt & g oY TrgaET daw,
ATZFR AT FT qrarTiede A guT w
N7 ATFATF NFATAF TG AGT A ?
T8 F17E #1 foud & feg-—-na awm
FE—-qAYA g Hell ¥ B FENE
F1 oY, FWifF =9 dawg F N
9T & TAIFET AATH $1 UCHIT:ERT
AT gRTAT | § Ag WY FATAATAEAT -
fray Wy ¥ TEYFETT JATH, TS
oY FY g @TAY 9 &, TESF feg
F 26T § 7 Far favE ® Qg AT
4%t & fau #19 FW@ gsa 1 W
ZreiT qraT wAT AT AL JAT AT AT TS
g7, 39 & fag Far saawar gt ?

SHRI RAVINDRA VARMA: Sir, as
it is a very specific question on a
particular aspect of the report of the
court of enquiry it needs a long an-
swer. But to be brief I can say that
the report points out to the fact that
certain plans which should have been
made available when the mine was
nationalised were not to be found. In-
spite of the efforts that the court of
enquiry made they could not get.
these plans. They, therefore, came.
to the conclusion that somewhere
something happened as a result of
which plans which were necessary
and essential were not traceable,

It is a fact, Sir, that the post of the-
Director General of Mines Safety has
not been filled for the last three
years. The reasons for not filling this
post are many .and this government
is not answerable for that period.
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However, I can assure the hon’ble
Member that the necessary formula-
tion of the recruitment rules has been
expedited and we hope that in the
near future this post as well as other
posts which have been lying vacant
for quite some time will be filled up.

SHORT NOTICE QUESTION

Grant of dearness allowance to
Central Government employees

+
S.N.Q. 18. SHRI VASANT
SATHE:
SHRI K. LAKKAPPA:
DR. HENRY AUSTIN:

Will the Minister of FINANCE
AND REVENUE AND BANKING
be pleased to state:

(a) whethey it is a fact that the
12-monthly average consum.ers price
index has crossed 305 mark in May,
1977,

(b) if so, whether the Government
have taken @ lecision for a grant of
additional D.A. to the Central Gov-
ernment employees and if not, how
soon the decision is likely to be taken
in the matter, and

(¢) indicate the rise in the con-
sumer price index for industrial
workers for the months February,
1977 to the latest month available/
computed?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The Central Government em-
ployees are at present getting dear-
ness allowance with reference {o the
12-monthly index average of 304.
The question of payment of further
instalment of dearness allowance can
be considered only when there is an
increase in the index average by 8
points beyond 304, that is, when the
index average reaches 312.

(c) The index figures were 310, 312,
313 and 318 respectively during Feb-
ruary, March, April and May, 1977.
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The corresponding 12-monthly aver-
age of the index figures for these
months are 298. 83 301, 303 and 305.33
respectively.

SHRI VASANT SATHE: It seems
that there is some® confusion in the
information which the hon. Finance
Minister has just now given. Last
year, in October, when the workers
and the Central Government em-
ployees had already become entitled
to a certain D.A., when the 12 month-
ly index average having gone beyond
8-points and because the moving
monthly index average came below
304, their D.A. was reduced. The
point is that they would have been
entitled to a higher D.A. which they
were getting in October last itself
when the index average had exceed-
ed 304. You do not have to wait for
a further rise of 8 points in another
10 months. The question is that the
moving index average having gone
up now bevond 304. will you restore
them the D.A. that they were getting
in last October?

SHRI H. M. PATEL: As I said, the
point is that the dearness allowance
is given in accordance with the 12-
monthly index average and when 8-
points are either up or down, there
is a variation of D.A. It is in accord-
ance with this principle. earlier 9 in-
stalments were given. First one was
given on 1st May, 1973, the second
on 1st August 1973, the third on 1st
October 1973, the fourth on 1st Janu-
ary 1974, the fifth on 1st February
1974, the sixth on 1st April
1974, the seventh on 1st June 1974,
the eighth on 1st July 1974 and the
nineth was given on the 1lst Septem-
ber 1974 to cover the price rise
upto the index average level of 272.
At that point according to the recom-
mendations of the Third Pay Com-
mission, discussions were held with
the staff ang what was agreed then
was that additional instalments of
D.A. were to be given. These were
given on 1st 'October 1974, on 1st
November 1974, on 1st December
1974 on the‘lst February 1975 and on
the 1st March 1973.
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This covered the price rise 12
monthly average price index 312. In
(April 1975 the 12 monthly index
laverage crossed 320. While discus-
sing the payment of the 5th addi-
tional instalment the staff side con-
tended that the sixth additional ins-
talment should also be paid from I1st
May 1975.. (Interruptions).

MR. DEPUTY-SPEAKER: Let him
comrplete the answer; do not be im-
patient.

SHRI H. M. PATEL: Because of
financial constraints and the repur-
cussions on the state Governments
who were already complaining of the
liberality of the central Government
in this regard, government did not
find it possible to grant the 6th addi-
tional instalment of the D.A.

AN HON. MEMBER: Which govern-
ment?

SHRI H, M. PATEL: The then go-
vernment. Meanwhile at the end of
January 1976 the 12 monthly index
again averaged helow 320 points and
accordingly the basis for the payment
of the 6th instalment of D.A. no
longer existeq as on 1.2.1976. When
however persistent demands were
made for the payment of the 6th ins-
talment of D.A. through parliament
questions and otherwise, the Houses
were informed that the question of
rayment of the 6th instalment of
D.A. would be considered in the
context of the declining price trend
and that before  final decision was
taken in the matter the staff side
would be consulted.

That was the history till then.
The 12 monthly index dropped below
312 points in April 1976 and below
304 points in June 1976 and conse-
quently one instalment of D.A., fifth
instalment alrecady sanctioned, be-
ccame due for withdrawal from 1-5-
1976 and another instalment from 1st
July 1976 since the index average
had dropped below the level at which
4his instalment had been sanctioned.
After discussing the matter with
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JCM the government decided to
withdraw only one instalment of
D.A. from 1st July 1976. The. order
for withdrawal was however issued
in October 1976 and later in the light
of representations received from staff
associations and others it was also
decided as ex-gratia measure to
waive the recovery of excess pay-
ment of DA from 1st July 1976....
(Interruptions). Hon. Members op-
posite should realise that all this his-
tory took place when this govern-
ment was not in power. I take it
that this government was not in
power on 20 September 1976..(In-
terruptions). Why do you not wait
and listen as to what was behind the
thinking of that government....I am
giving you the whole history,

..AN HON. MEMBER: We do not
want history.

SHRI H. M. PATEL: It is neces=-
sary for you to know. It is neces-
sary for the entire House to know
the history of this case. When vou
ask a question, you must be prepar-
ed to hear the full answer.

We did not withdraw the excess
payment made from 1st July, 1976 to
30th of September, 1976, With the
withdrawal of only one instalment of
D.A. from 1st October 1976, instead
of withdrawing two instalments, one
fromr 1st May anq another from 1Ist
July, as Government were entitled to
do, the Government have, as on st
July 1976, only compensated the om-
ployees for the non-payment of the
sixth instalment of D.A. which was
due for a period of nine months
from 1st May 1975 to 31st January,
1976. Since this benefit of withdraw-
ing only one instead of two continu-
ed right upto the end of May 1977,
as the index average upto that pe-
riod was throughout below 304 points,
the advantage to the employees be-
came ali the greater. The index at
the end of May 1977 was 318 points
and the 12-monthly average index
worked out to 305.33 points, as 1
said. Since the employees are al-
ready getting D.A. with reference to



31 Oral Answers

the index average of 304 points, any
claim for a further instalment of
D.A. can be considered only when
the index average has advanceq by
8 points after 304, i.e., when the In-
dex average reaches 312 points. Till
then, no further instalment of D.A.
can be due. This is my answer.

SHRI VASANT SATHE: Now, I do
not know whether this House is bet-
ter educated and better informed
after this whole narration of history.
My simple question was ang it was
made clear in what facts you have
stated, that the D.A. which had be-
came due on 304, which was reduced
because the average fell below 304 to
297, should have been restored when
You yourself admit that the index
figures have gone to 310, 312, 313 and
318 respectively in February, March,
April and May. When it is a fact
that it has become already due, how
are you denying them? You say, we
hayve been charitable enough; we
would have withdrawn two instal-
ments, but we did not do that. Is it
a reply to the question I asked?

SHRI H. M. PATEL: Once again,
I remind you that it is the 12-month-
ly average that matters. (Interrup-
tions). You do not allow me to give

you a reply. Are you giving me a
reply?

SHRI VASANT SATHE: Your in-

formation is not correct and you are
misleading the House.

SHRI H. M. PATEL: Mr. Deputy
Speaker, Sir, the remark that I am
misleading the House is absolutely
wrong and objectionable. I am not
misleading the House. I am giving
all the facts. In fact, you are ob-
jecting to my giving more facts than
you want. Our point is that it is 12-
monthly average that matters. In a
given month, whatever be the index,
you work out the 12-monthly aver-
age and that is the flgure to be consi-
dered. Each month you go on count-
ing. The result will be thxs Thouzh
the index for May alone was 318, the
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-12 monthly average was 305.33. It
means that in June, the 12-monthly
uverage will be more than 305.33
and in July, it will be still
higher so that by about August
or so, if this trerq of increase
in price continues like this, the 12-
monthly average index will go to 312
when the next instalment will he-
come due. 12 monthly average
means it is a moving average and
this is how it must be arrived at.

SHRI K. LAKKAPPA: The Fin-
ance Ministry cannot get over the
situation by giving false information
to this House.

MR. DEPUTY-SPEAKER: Be care-
ful in the words you use.

SHRI VAYALAR RAVI: He means
misleading information.

SiIRI K. LAKKAPPA: The instal-
ment of DA was withdrawn. when
the index was at 312. The index at
present has crossed 318. The prices
are soaring for the last three months.
Your compilation of the index is
completely wrong and erroneous and
so. the conclusion drawn by the min-
istry is also erroneous. Why have
the figures for June and July not
been given? We have asked the
figures for the current month also.
May I know why this legitimate de-
mand of the employees has been de-
nied? Will you kindly review the
whole method of compilation of the
index in the light of the circumstan-
ces of rising prices and the attitude
of the present government for the
last three or four months?

SHRI H. M. PATEL: I do not know
if the hon. member has corrected his
statement that I gave any false in-
formation,

1
SHRI K. LAKKAPPA: I said, the:
index  compilation is wrong and the
conclulions based on that are also.
erroneous.
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SHRI H. M. PATEL: When you
said ‘false’ perhaps it was a slip of
your tongue. The hon. member
should understand that DA is given
in accordance with the Pay Commis-
glon’s recommendations. It is paid
to Central Government employees to
compensate them for the rise in the
cost of living. The pay structure re-
commended by the third pay com-
mission was linked to the 12 month-
ly average of the All India Consumer
Price Index level of 200 for industrial
workers (1960 is equal to 100). The
12 monthly average is clearly spelt
out there. This is how the previous
government functioned and the pre-
sent government is functioning.

DR. HENRY AUSTIN: Will the
hon. minister explain the new prin-
ciple that is being enunciated now,
viz.,, “moving average”? The index
was 307 in January 77, 312 in Feb-
ruary, 313 in March and it is spiralling
like this every month. The new
principle of moving average frustrat-
es the hopes of the employees to get
their legitimate demand fulfilled, par-
ticularly when the DA was withdrawn
when the index went beow 304. Has
the new principle has been evolved to
frustrate their hopes?

SHRI H. M. PATEL: There is mo-
thing to explain. 12 monthly average
means, each month you go back 12
months and work out the average. If
you want, I can give the index figures
month by month. The hon. member
wanted to know how the 12 monthly
average is arrived at. Suppose you
take the month of May. You go back
11 months. May is the 12th month.
You work out the average for the 12
months. That is how you arrive at
the 12 monthly average. In the pre-
vious months the figures were low.
It started rising only from a certain
month. The 12 monthly average will
go on rising and that is why I said
though it is 305.33 in June, it will go
up next month if the rise continues.

SHRI SHYAMNANDAN MISHRA:
The hon. Minister seems to be very
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pessimistic and he does not seem to
reflect any command over economic
forces.

SHRI H M. PATEL: I am very
glad that the hon. Member tells me
that I am very pessimistic. I am
neither pessimistic nor  optimistic
when I am trying to explain the basis
on which the dearness allowance is
given. The hon. Members should rea-
lise that it is not the stage at which
I should deal with the economy of the
country. I will, if they so desires,
when I am given an opportunity. This
is not the right time for me to do
80, . i

DR, SUBRAMANIAM SWAMY:
Mr. Lakkappa, as usual, comes to this
House with ignorance. He does not
know that the Government of India
has appointed a Committee to review
the cost of living index compilation
and he is saying that the cost of liv-
ing index is fraudulant and asking
what the Government is doing about
it. He should come better informed
to the House before attacking the
Minister.

I would like to ask the Minister
that in view of the fact that on the
question of payment of dearness al-
lowance to the employees and also
the question of restoration of what
was taken back from them by the
people sitting there, and in view of
the fact that the question of cost of
living index is also very much under
dispute and also in view of the flnan-
cial stringency as he put jt, whether
he would resume the dialogue with
the Central Government employees
specially with some of the key unions,
which was suspended during the
Emergency.

SHRI H. M PATEL: I will cer-
tainly consider that suggestion.

SHRI M. N. GOVINDAN NAIR:
From the statement of the hon. Minis-
ter it is clear that when due to fall
in cost of living index two instalments
had to be reduced, the previous
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Government reduced only one and as
a further concession, withdrawing the
above from the employees was also
stopped. From what he has said, it
seems by his present way of calcula-
tion the concession that was given to
the Central Government employees by
the previous Government is taken
away,

SHRI H M. PATEL: The hon.
Member has just not understood
everything in spite of the fact that he
says that he has understood clearly.
If he wants, I will re-read the whole
thing. There is no question of our
having taken away anything. We are
acting according to the scheme that
is approved by the Thirq Pay Com-
mission, We are adhering strictly to
the arrangements that have been
made with the staff.

st wfgen @ TAwT o wE
g F1 wqA § fF g ¥ fag sy
ST TEH ENT @, 7T HIFE g ¥
ug AT fourefze #3€Y & faan maw
2\ & oy Sy SRt § f orw dge
THAHE GUETEY & o To F AR
T FT A T F @ ar A 1 AR
J& MfaeT T@T ¥ 9O §, a8 9T
% FamT e & S= ogrew §=Fw
FH g1 T ff 99 ¥ I€ TaqHeE ¥ I
S TETSE & dar 9 99 w7y
T q ag A FET 97 7T W aw
WY T GFR ¥ 7@ A0 @ A
T AT T A AGH FETY )

SHRI H. M PATEL:
made no further cuts,

We have

ot fao g wegan : W
W@ qg AT WrAT 47 A Hell AR
T 7 wgr a1 fF ¥ dreTwAE T gAT
91 9 UF TR FeA 91, Q-
TR 7 feur man, s gER sEWaT
WT ®AT Tt dav g & wifE oy @
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feTaNE w2 QG 9 ¥ ¥ OF wEy
F1 haer fear ar ok F@ Y 9w
fear a7 | 9T I qTIF ST T AT
IF TAT Y IQ F A1E o9 € AT
ar IF YA oY qAUT A AT
anfee, 3@ #Y 3% ¥ qaww w0 @ @
g?

SHRI H. M. PATEL: 1 am afraid
the hon. Member is wrong. It is not

due yet.
312 points, it will become due.

SHRI VASANT SATHE: At 297,
points, it was reduced. It has already
gone up by 8 points; and it is due. It
has already become due. (Interrup-
tion).

st g fag wE gy T
FHAA &7 dgOTE WA F@  FOA
T FY AFNT I Y IT AT A
TART qT fHg ardf #1 qeare 4° ?

SHRI H. M. PATEL: It was not
done by the present government,

s ®AT AW IO AALT AT,
TER FT FATAVT g Fro(rdeT
2 | FIFATT F FEITLANT FT A AT
AEIET A IIAT TF aY 38 IqAFT AR
M TFAAT FEEH SA@ § qE FEA
TOFT § %R aga FrArdac §, ag &
qAAT § | ¥ WA § TadAe qdeq
F F1oy feqafeedsaT & ok zm fF
g ¥ qgq AN A1 @ § a1 TAdae
AT OB A TR AT A T E 4
& et wgYew ¥ srAT e g 6
T & 9@ TIFAC QraAriy Fv A€
WA wré § 7 wor< wrg § oy A
HT IT KT AT F AT &@F: & TFT
Fr a7 qriady §, e F @ Aar
F amy @ Id aife v F wEA
Ty FERAe ATy 0

When it rises from 304 to:
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SHRI H. M. PATEL: There are re-
gular metings with the staff; and I
shall certainly put down whatever
the staff ride says; and the result of
whatever we have discussed.

SHRI KANWAR LAL GUPTA: The
first question is whether he hag re-
ceived any representation from the
employees. If the reply is ‘yes’, what
are its details? Will he clarify the
government's position regarding this
issue?

SHRI H. M, PATEL: 1 said that at
present, as far as I know, I have re-
ceived no representation from the
staff side. But I have also said that
there are regular meetings with the
staff. As soon as there are any fur-
ther points, we will be willing to
discuss them.

SHRI VAYALAR RAVI: If I have
understood correctly what the hon.
Minister said, the previous Govern-
ment reduced two instalments of DA,
because there was a fall below 297,
while the present Government reduc-
ed it by only one. Now it has gone
up to 304. So, naturally, they are en-
titled to one instalment. Is it the
view of the Government that the other
government reduced two instalments,
while you have reduced only one?
Are you computing that one, along
with this, instead of giving one more
DA? Are you sirply giving an argu-
ment that they have reduced two
instalments and vou have reduced
only one or are you going to give one
instalment, to wkich they are entitl-
ed?

SHRI H. M. PATEL: The index
rose to 320, at which point of time
they would have become entitled to
one more instalment of DA. At that
stage Government decided that be-
cause of financial constraints they
would hot do go. They discussed it.
While the discussions were going on,
the prices started coming down and,
when they came to 312 already, really
speaking there was a reduction of
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one instalment. From 312 to 304 was
the seconq reduction. Government
considered it and decided to give one
instalment. That jis the situation.
Now, as soon as the prices rise from
304 and go beyond 312, they will be-
come enltitled to another instalment
of DA. If it falls, there will be a
reduction.

WRITEEN ANSWERS TO QUES-
TIONS

Mandays lost

*467. SHRI D. D. DESAI: Will the
Minister of PARLIAMENTARY AF.
FAIRS AND LABOUR be pleased to
state:

(a) whether the number of man-
days lost due to industrial wunrest
since April, 1977 has been very high
as compared to simMar period in last
three years;

(b) if so, the reasons therefor, and

(c) whether any step is contemp-
lated to check the flood tide of indus-
trial unrest?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(¢). Complete rcports in regard to
the number of niandays lost due to
industrial unrest are still awaited
from several State Governments; till
such reports are available, it is not
possible to reach any conclusion.
Government is walching the situation
and wherever necessary intervening
in disputes with a view to promoting
settements. Government is also pro-
posing to make change in the Jaw re=
lating to industriul ielations and for
this purpose is seiting up shortly a
tripartite Committee which is to re-
port in a period twc months, The
report of the Committee will enable
the Government to bring forward the
necessary legislation on the subject.
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*470. st WW SETOW "W T
AT WY AT FA XY FAT w0 e

(%) w7 awt & 2w §
7 TFET @1 ¢ W gy A fEad
T @Y F7 faae §;

(@) wrem & Q@ wiEl wv dEAT
firaer & oref o g ¥ e faw &
wufus a0y T §; W

(7) =% @@ o WA |
gfafraa 77 & fag axF 1 T
AT g ? N

| Ha (ot e awmi): (F)
oid, 1974 ¥ WA 1977 F A
T a9t A 4,545 STFE @ T 7 |
= fa<itr af & T 3,100 AT
TTFIT G FT T & |

(@) =¥x (7). =9 11,000
oY e § wgi T F1 faawow aw@ng
¥ 37 AT 37 399 AMGF F gAUT I
foear AT & 1 FOF 15,700 TE ¥
T gwrg ¥ & ae iy i g0
WY g aftw <% faa<o deAr &
T T g | ‘

s frgmfadigad F o7 aF
T Gy wiEi § dfw T faar
gy &1 farame #% faar o

Wage Productivity Structure

*471. SHRI D. B. CHANDRE
GOWDA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR tie pleased 1 state:

(a) whether most industrial execu-
tives in the northern region feel that
it is brtter to pay incentive bonus
rather than overtime allowance to
factory workers anq are of the opi-
nion that over payment prevents
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proper utilisation of both manpower
and capital; and

(b) if so, whether Government
have called for a thorough reconside-
ration of the wpge productivity
structure?

THE MINISTER OF PARLIAMEN-
TARY AFFA(RS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Government have no information in
this regard.

(b) Does not urise.

Sale of Nuclear Reprocessing Plant
to Pakistan by France

*472. SHRI RAMANAND TIWARY:
SHRI G. Y. KRISHNAN,

Will the Ministar of EXTERNAL
AFFAIRS be pieascg to state;

(a) whether the Government have
seen a report appearing in a local
daily about the sale of Nuclear Repro-
cessing Plant to Pakistan by French
Government; ang

(b) if so, the reaction of the Gov-
ernment thereto?

THE PRIME MMINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Governmeit of India has
consistently stood for the use of nu-
clear energy for pcaceful purposes
and is opposed tu its use for making
nuclear weapous

Assistance from U.S.A. for Health
Development

*473. SHRI PRASANNBHAI
MEHTA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pieased to state:

(a) whether India and U.S. have
agreed or reached an agreement for
co-operation angq help to India in
regard to health;

(b) if so, the nature of assistance
and the help the U.S. Government
will give to India in regard to the
health development;
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(¢)|whether Government have de-
cided to give g free medical treat-
ment in all the important hospitals
in the country to the patients as was
done previously; and ~

(d) whether at present in all the
big hospitals the patient has to bring
his own medicines for treatment?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) (a) No, Sir.

(b} Does not arise.

(¢) There has been no change from
the practice of giving free medical
treatment in the Government run
hospitals.

(d) No, Sir, Medicines are supplied
to patients free of charge if avail-
able with the hospitals.

Developing Sepsis from Burn Cases

*474, SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether at recent Symposium
held in New Delhi, it was disclosed
that in the city hospitals no fewer
than 57 out of 63 burn cases devel-
oped sepsis;

(b) whether it was also disclosed
that in another hospital 40 out of
202 children were infected; and

(¢) if so, the facts thereof and
government’s reaction thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir. In one of
the papers presented at the Sympo-
sium on hospital infections held on
31-3-1977 at the IC.M.R. Head-
quarters, it was revealed that in the
Burn Unit, Irwin Hospital, New
Delhi, out of 63 burn cases, 57
patients developed wcund sepsis.

(b) Yes, Sir.
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(¢) The Government of India had
appointed a Committee to g> in depth
to determine the prevalence of hospital
induced infection and suggest meas-
ures for its control. This committee
has made certain recommendations
which include; (i) establishment of a
Hospital Infection Committee (ii)
establishment of a Central Sterile
Supply and introduction of approved
techniques and (iii) training of hospi-
tal personnel in handling potentially
infected cases such as burns.

Cooperation between India and
.Canada in Peaceful uses of Nuclear
Science and Technology

*475. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government of India
and Canada have agreed to resume
cooperation in the peaceful uses of
nuclear science and technology; and

(b) it so, broad details thereof?

THE PRIME MINISTER (SHR]
MORARJI DESAI): (a) and (b). No
formal agreement hag been conclud-
ed between India and Canarda to ree
sume nuclear cooperation. However,
during the talks between the Prime
Ministers of India and Canada at the
time of the Commonwealth Conference
in London in June, they reviewed
the problemg which had come up in
the way of cooperation beiween the
two countries in this area and they
agreed that within the frame work
of their respective national policies
efforts should be made so that benefl-
cial cooperation in the field of peace-
ful uses of nuclear energy could be
resumed.

Reorganisation of D.G.M.S,

*476. SHRI SHIV SAMPATI
RAM: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether there is a proposal
under the consideration of Governe
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ment to reorganise the Directorate
General of Mines’ Safety;

(b) if so, the salient features there-
of and by when it is likely to be
implemented;

{¢) the number of senior level and
junior level posts in the DGMS and
the number of posts lying vacant at
both the levels and since when; and

(d) the steps being taken to  fill
them up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOVR
(SHRT RAVINDRA VARMA): (a) and
(b). Government have sanctioned a
scheme to restructure the Directorate
General of Mines Safety. Under this
scheme, the Directorate will comprise
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mainly of three levels under the
Director General viz, the Deputy
Director General, Director and Deputy
Directors. The 1level of the Joint
Director will be ga'olished. The
number of posts of Assistant Director
of Mines Safety will be reduced from
20 to 14. The posts of Deputy Direc-
tor General of Mines Safety will be
increased from ] t6 5 and those of
Directors of Mines Safety from 9 to
26. A Selection Grade will be intro-
duced in the grade of Dapnuty Direclor
of Mines Safety, whose strength will
be increased from 80 to 88 (including
18 posts in the Selection Grade). Steps
are being taken for the speedy. im-
plementation of the scheme.

(c) and (d). The position is indi-
cated in the Statement attached.

Statement

Vacan ition of the posts in the Directorate General of Mines Safety in Cadres
@ post covered by the Reorganisation Proposals .

d0) Mining  + + 9
\ (b) Blectrical -
(c) Mechanical - . .

P ———— S——

Sl No. of No. of Date(s) from
No. Name of the post existing vacant which the Remarks
. sanction- post(s) post(s) is/
ed post(s) are wvacant
¢ 2 3 4 s 6
1 Director General of Mines 1* 1 26-8-1974 *Temporarily held in
Safety. -~ abeyance from
- 12-10-76 (AN). Will
be filled up on
revival.
2 Dy. Director General of 1@ Nil .. @Created in lieu
i . of the t of Di-
Mines Safety ,rector é’g:lenl of
Mines Safety tem-
porarily held in
abeyance.
- '3 Director of Mines Safety. ~—_
Nil



45 Written Answers ASADHA 23, 1899 (SAKA) Written Answers 46
I 3 4 s 6™
4 Jmnt D:nctorof Mines
Sl - Safety.
(8) Mining 26 Nil
(b) Electrical - . 2 Do.
(c) Mechanical . I Do.
s Deputy Director of Mines
Sa/gty.
/7
(a) Mining 61 15 (i) 30-4-71 The post is vacant
owing to the non-
availability of a
SC/ST candidate.
It has once again
been advertised by
the UPSC.
(ii) 28-10-75"
&iii) 1-5-76
iv)tvy  10-5-76 | The posts have been
(ix) advertised by the
(x) & 24-7-76 \ ¥ UPSC
" (xi) |
(xii) 26-7-76
(xiid)
(xiv) 27-12-76
(xv) 17-2-77
(b) Electrical 14 -3 (i) L 10-5-76 The post_is lying/
vacant owing to the
non-availability of a
SC/ST candidate.
The UPSC are
again being request-
. - ed to make recruit-
ment.
(ii) r10-5-76 Y\ Offers of appointment
(iii) 24-7-76 f have becn sent to
the candidates re-
commended by the
UPSC.
i . i 1 The UPSC have no=
() Mechanical 5 3 M 5-9-75 The UPSC have hoe
’ & case under pro-
N cess.
(ii) 1-3-76 The UPSC are being
(i) 10-5-76 f requested to make

recruitment.
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Indian Counci] of Cultural Relations

*477. DR. KARAN SINGH: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is a proposal to
make the Indian Council of Cultural
Relations a major instrument for
spreading goodwill and friendship
throughout the world through the
medium of Indian culture; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAD: (a) Yes, Sir. This
in fact is one of the main objectives
of the Indian Council for Cultural
Relations.

(b) Since the transfer of ICCR to the
Ministry of External Affairs in 1970,
its endeavour has been to become an
instrument to promote understanding
of our culture and goodwill towards
our partner nations throughout the
world. An Evaluation Committee
under the Chairmanship of Shri Ashok
Mehta has been appointed recently to
review and evaluate the scope and
functions of the ICCR in particular and
our cultural relations with other coun-
tries in general.

Rate of Interest o, Employees
Provident Fung

*478. SHRI VASANT SATHE: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government propose
to increase the rate of interest on
employees provident fund contribu-
tion; and

(b) if so, the facts thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
Government have enhanced the rate
of interest payable under the Em-
ployees Provident Fund Scheme from
7.5 per cent to 8 per cent per annum
for the year 1977.78.
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Ayurvedic and Homoeopathic facilities
in C.G.H.S, Dispensaries in Delhi

*479., SHRI SUKHDEO PRASAD
VERMA). Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state: «

(a) whether in view of the great
demand of Ayurvedic and Homoeopa-
thic system of medicine Government
propose to extend the facility to
each of these dispensaries of C.G.H.S.
in Delhi where not available; and

(b) it so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). At present six
Ayurvedic dispensaries and 4 homoeo-
pathic dispensaries are functioning in
Delhi. It is the objective of the Gov.
ernment to promote indigenous systems
of medicine including homoeopathy.
Although at present there is no pro-
posal to make available the facilities
for Ayurvedic and homoeopathic sys-
tems to C.G.H.S. beneficiaries in all
dispensaries in Delhi, the question of
opening more dispensaries under these
systems is under examination and addi-
tional dispensaries will be opened as
and when necessary facilities for the
establishment of the same become
available,

.

wrea garaEt & wiea Qe
sawr

*480, &7 WET W wewW : AT
fadm welt a8 T N T FGE fF ¢

(%) 7 fadwi & feoq wid
FATATE WY ST AT AT TRy
g ¥ w7% 5 W T w1

(@) afz g, @ 731 979 fawi
Y g AT grar § IF qERT AOAR
e g€ o Wik
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(w) afz &, av #a1 FER A
faRvit # @Y A WKt qgr AT
qEETEl & Wi FEEEl g
WG qIE F s @A FT
I fRr W F AR § A
fRou s g § 7

s wet (st W gaf) ¢
(%) s (@) : & 7 ) 7@ TS
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Night Airmaj] Service

*481, SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are con-
sidering to reintroduce night airmail
service; and

(b) if so, the details thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
(a) and (b). The matter is under ex-
amination in consultation with the
Indian Airlines Corporation.
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Electronic Equipment for Telephone
.. Exchange

*482. SHRI V. M. SUDHEERAN:
SHRI VAYALAR RAVI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Government made
any proposal for the production of
large electronic equipment for tele-
phone exchange;

(b) if so, the details thereof; and

(c) whether it will be 3 part of
development and expansion of pro-
duction of electronic equipment at
IT1, Palghat?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
(a) No, Sir.

(b) and (c). Do not arise.

Industrial Relations Bilj

¥483. SHRI C. K. CHANDRAPPAN:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleaseq to state:

(a) whether Government have
taken a decision to introduce a new
Industrial Relations Bill soon;

(b) if so, the salient features there-
of,

(c) what is the total strength of
thé organised and unorganised labour
force separately in the country at
present; and

(d) how far the new Industrial
Relations Bill will cover them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). Government has decided to set up
a Tripartite Committee to study, in
depth, all the problems relating to a
Comprehensive Industrial Relations
Law. It would be for the Committee
to recommend a framework of the
proposed law. "o

(c) Out of a total working popula-
tion of 180.4 million, according to 197}
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cengus, about 20 million are in the or-
ganised and the rest in the unorganised
sector. °

(d) This will depend upon the re.
commendations of the Committee re-
ferred to in the reply against parts (a)
and (b).

High Strength Low Alloy Steel at
Bokaro

*484. SHRI K. LAKKAPPA: Will
the Minister of STEELL AND MINES
be pleased to state:

(a) whether high strength Jlow
"alloy steels are to be manufactured
on a commercial scale “at Bokaro;

(b) if so, whether foreign exchange
will be saved on this account; and

(c) it so, the facts thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) Yes, Sir.

(c). After production stabilises,
Bokaro will be in a position to produce
upto 4,000 tonnes of high strength low
alloy steels per annum. The imported
price of HSLA at present is around
Rs. 4,000 per tonne.

- Steel Production

3462. SHRI DHARMA VIR VASISHT
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total steel production in the
' country in the first quarter of the
financial year 1877-78 together with
the corresponding production during
1976-77;

(b) the reasons for the increase or
rdecrease of Steel production;\ and

(c). the net saleable quantity?

++THE MINISTER OF STEEL AND
MINES (SHRI BIJU; PATNAIK): (a)
The total production of ingot steel
from the six integrated steel plants in
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the auarter, April-June 1977, was 2.036
million tonnes as against the produc-
tion of 1.879 million tonnes in the cor-
responding quarter of 1976-77 ie. an
increase of 1,57,000 tonnes (8.4 per
cent). ,

(b) The increase in production was
due to higher volume of production
from Bokaro Steel Plant and due to
the improvement in the working of the
other plants.

(c) The total production of saleable
steel in the quarter, April-June 1977,
was 1.681 million tonnes.

Recognised Medical Colleges

3463. SHRI RAMJI LAL SUMAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the number and location of Gov-
ernment recognised Medical Colleges
in the country?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): The number of medical
colleges recognised by the Medi,cal
Council of India for the purpose of
award of M.B.B.S."degree at present is
94 though the total number of colleges
imparting education to M.B.B.S. stu-
dents is 106. The list of the 94 medical
colleges is laid on the Table of the
House. [Placed in Library. See No.
LT-697/71.)

Compulsory Retirement of P&T
Employees of Maharashtra

3464. SHRI PUNDALIK  HARIL
_DANAWE;, Will the Minister of COM-
MUNICATIONS be pleased to,_state:

(a) how many employees from
Posts & Telegraphs Deptt, of . the
State of Maharashtra have been ask-
ed to retire premature during the
.period of emergency;

(b) whether because of the politi-
cal’ vindictiveness many of them are !

o
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the victims of this compulsory re-
tirement; and

3

(c) whether Government intenq to
look into such caseg and do the jus-
tice?

THE MINISTER OF COMMUNICA.-
,TIONS (SHRI BRIJ LAL VERMA):
(a) In Postal, Telecom. Circles and
Telephone Districts in Maharashtra,
118 employees were prematurely; retir-
ed during the period of emergency.

(b) and (c). The premature retire-
ment was ordered only affer following
the procedure laid down in the rules.
The representations as and when re-
ceived from'the concerned persons are
considered on merits by a Review
‘Committee in the P&T Directorate.

.Priority to Postal ang Telecommuni-
cations Facility in Orissa

3465. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of identified back-
-ward districtg in postal and tele-
cammunications of Orissa given prio-
rity to provide better postal and
telecommunications in the year
1976-77,;

(b) the programmes proposed by
‘the Orissa Circle to jmplement in
the year 1977-78; and t

(c¢) the reasons for delay to pro-
vide the communications in these
districts? -

THE MINISTER OF COMMUNICA TIONS (SHRI BRIJ LAL. VERMA):

(a) Postal . . » (i) Seven complete districts and some parts of 3 -
districts.

Telecom. . . + (ii) Nine complete districts and some parts of one
district.

(b) Postal . . « Programmes proposed by the Orissa Circle for
1977-78 are : -

Telecom.

(i) Opening of Post Offices in rural areas——89 including 40
Mobile Post Offices on cycles.

(ii) Opening of Post Offices in urban areas—25.

(iii) Conversion of existing Extra Departmental Branch
Post Offices into Mobile EDBOs to provide counter
facilities to additional villages—45s.

(iv) Installation of additional letter boxes—3000.

(v) Extension of daily delivery facilities to additional
villages—1000.

(vi) 70 long distance PCOs and 70 combined (Telegraph)
- offices.

. -.(c) Proposals: for extension of Postal
and Telecom. fecilities to very .back-
ward districts are examined on priorify

and sanctioned in accordance with the
prescribed norms. Therefore, the ques-
tion of any delay does not arise.
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Construction of Building for Post
Office at Ratnagiri in Maharashtra

3466. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether present Head Post
Office building at Ratnagiri in Maha-
rashtra Postal Circle was construct-
ed some 60 years back;

(b) if so, whether Postal Depart-
ment had acquired a plot of land for
the said post office building in the
heart of town, 20 years back and the
plang and estimates of the building
were approved some 8 years back;

(c) it so, whether this item of cons-
truction was taken in J.C.M, and it
was included in the priority list gnd
it was promised to start the work
before the monsoon of 1977 and the
work has not yet been commenced;

(d) whether the amount sanction-
ed for the construction of Ratnagiri
Post Office Building is being diverted
for the construction of Post Office
Building at Kolhapur; and

m(e) if not, when the Government
propose to start the construction
of Ratnagiri Post Office Building?

THE MINISTER OF COMMUNICA.
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, more than 60 years ago.

(b) No sir.

(¢) In the Regional J.C.M. meeting
held on 30-3.77 the issue of extension
to the old H.O. building was discussed
and it was stated that this work would
be started before the monsoon of 1977.
This work has since been completed.

The issue regarding construction of
new Departmenta]l building for Ratna-
giri Head Post Office was also dis-
cussed but no promise to start this
work before monsoon of 1977 was
made. This work has been included
in the priority list of works released
in 1976-77 for execution. This work
will commence shortly.
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(d) No Sir.

(e) The work ig expected to start
during the current financial year.

Production Cost of Copper at Khetri
Copper « Complex

3467. SHRI S. G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether inventory of copper
has shown about 30 crores of Rupees
at Khetri Copper Complex;

(b) it so, why this copper is not
being sold; angq

(c) cost per tonne of copper pro-
duced at Khetri Copper Complex?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir. The total stock of finished
copper wirebars at Khetri Copper Com-
plex as on 30th June, 1977 was 2,825
tonnes valued approximately at Rs.
5.57 crores (exclusive of excise duty).

(b) Though the stocks of copper are
not excessive, yet copper sales have
been adversely affected in the recent
months due to substantial imports of
copper and brass scrap under Regis-
tered-Exporterg Policy as announced
in the Import Policy for 1976-77.

(c) The average cost of production
of copper wirebar at Khetri Copper
Complex during the year 1976-77 was
Rs. 28,746/ per tonne.
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Opening of Posy Offices, Sub-Post
Offices during Fifth Five Year Plan
in Madhya Pradesh

3469. SHRI MADHAVRAO SCIN-
DIA. Wil] the Minister of CCMMUNI-
CATIONS be pleased to state:

(a) the number of post offices, sub-
post offices opened in the villages of
Madhya Pradesh during the Fifth
Five Year Plan;

(b) the target fixed during the Plan
period:

(¢)  whether its achievement is
much behirgq the fixed target; and

(d) if so, the reasong thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) 696 Branch Post Offices have been
opened and 178 Branch Post Oflices
upgraded into Sub-Post Offices in the
villages of M.P. during the first three
Years of the Fifth Fiveg Year Plan,

(b) Madhya Pradesh Postal Circle
has been assigned a target of opening
750 Branch Post Offices during 1977-
78. Target for 1978-79 will be fixed on
%mlisation of the Annual Plan 1978-

(c) and (d). Do not arise.
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Radio Sets in the country

3470. DR, RAMJI SINGH: Will the
Minister of COMMUNICATIONS bhe
pleased to state how many radio sets
are working in the country and how
many of them are licensed and un-
licensed and how much Government
are losing every year?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
The licences for working of radio sets
are issued for the calendar year. The
number of radio licences in force as on
31-12-76 was 1,73,59,710 and revenue
collected was Rs. 23,50,82,179.50.

The number of radio sets which are
being worked without valid licences
and the loss of revenue on this account
is not available,
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Stainless Steel Re-Rolling Units

3474. SHRI TULSIDAS DASAPPA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have in
their policy reserved the stainless
steel rolling and re-rolling industry
for public sector undertakings only;

(b) if so, whether in past some
officials allowed establishment of
stainless steel re-rolling unitg in pri-
vate sector; and

(c) if so, whether the responsibi-
lity is going to be fixed on the offi-
cials and the matter handed over to
C.B.L for a probe?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). No, Sir. The industry is being
regulated in accordance ‘with the
licensing policy determined from time
to time.

(c) Does not arise.

Indo-British Association

3475. SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AF-

FAIRS be pleased to state:

(a) is Government aware of the
fact that there ig one Indo-British
Association  with head-quarter at
London in UK, .
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(b) who are the members on its
board of trustees and who”is the
chairman; -

(c) please give their names and
addresses; .

(d) nameg of the persons' invited
by this Association for U. K. and
who are the main financiers of this
Association;

(e) how Mr. N, K. Singh, LAS.
was taken on jts board anqd how
many times he visiteq foreign coun-
trieg in the last 3 years;

(f) what was the reason for his
foreign visit and who paid the bill
of his staying in five star hotels; and

(g) will government make inquiry
intg the activities of the Association?

THE PRIME MINISTER
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). The Association has no
board of trustees. The Chaiman is
Mr. Swraj Paul. The Association does,
however, have a board of directors
whose membership is as follows:

(SHRI

DIRECTORS
Mr. Swraj Paul Chairman of Natural
(Chairman) Gas Tubes Ltd.
Mr. Elden Griffiths Conservative Mcm-
M.P. (Vice-Chair- ber of Parliament for
man) Bury St. Edmunds.
Mrs. H. Natwar Singh Member All India
National  Congress
Committee.
Mr. Robin O’Neill Head of South Asia
Department at
Foreign & Common-
wealth Office.
Mr. Christoperh Ro-  Assistant  Secretary,
berts Department of

Trade.

Deputy Chairman &
Chief Executive
British Steel Cor-
poration.

Mr. Robert Scholey

Prof. F. R. Alichin Reader in Indian
FSA ) Studies at the
University of Cam-

bridge.

Mr John Grigg * Writer and Journalist.
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Formerly Special
Assistant to  the
Commerce Minister
of India.

. Mr. N.K. Singh
- T

Captain S. Vasudeva Buiness Executive in
India.

(d) Not known.

(e) and (f). shri N. K. Singh was
requesied by the Chairman of the Asso-
ciation to become a Director on Board
of Directors of the Association in his
personal capacity for which permission
was granted to him by the former
Government. Information in regard to
varioug countries visited by Shri Singh
during the last 3 years including rea-
sons for these visits is being collected
and will be laid on the Table of the
House in due course.

(g) It will not be possible for the
Government of India to inquire into
the activities of an Association regis-
tered in a foreign country.

Problem of Unemployed Labour of
Sick Industries

3476. SHRI B, C. IAMBLE: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state the steps Government propose
to take to relieve the distress of the
labour of the sick mills or sick indus-
tries who have to remain unemployed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Under the
existing law, workers who have lost
their employment as a result of closure,
retrenchment etc. in sick mills are en=
tttled to compensation payable under
the I.D. Act. Government are keen that
as far as possible, through a system of
monitoring and-timely corrective action
units are not allowed to get sick: Gov-
ernment are also considering the
qQuestion of setting up a specal cell for
this purpose.
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Memorandum from Central Food
Laboratory Employees’ Association

3477. DR. SARADISH ROY: Will the
Minister of HEALTH & FAMILY:
WELFARE be pleased t) state:

(a) whether Government have re-
ceived any memorandum from the
Central Fooq Laboratory Employees’
Association;

(b) if so, the salient points raised
in the memorandum; ang

(c) the reaction of the Govern~

ment thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) The salient points raised in the’
momorandum are:

1. The Prevention of Food Adultera-
tion Act, 1976 was framed by the pie-
vious congress Government during
emergency for political reasons and in
the interest of dishonest tralers.

2. The amendment of section 4 of the
Act for the setting up of more Central
Food Laboratories has not been sup-
ported by specific reasons.

3. Provison of stringent action against
the traders under section 16 of the
amended Act is not desirable, as most
of the traders are illilerate and
ignorant.

(¢) The position in respect of the
points raised is as follows:

1. The Prevention of Food Adultera-
tion (Amendment) Bill was introduced
in the Rajya Sabha on 12-8-74.

2, For a country like india, one ap-
pellate Food Labortatory i.e. the Central
Food Laboratory of Calcutta is not
considered adequate for etfective im-
plementation of the Prevention of Food
Adulteration Act. There is need for
more such appellrte laboratories. In
this context, it is proposed to establish
three such laboratories, cne in the
north zone at Ghaziabad, cne in the
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Western zone at Pune and one in the
southern zone at Mysore.

3. Ignorance of law is no excuse. The
traders, who adulterate foodstuffs and
thug jeopardise the health of the in-
nocent people, commit a social crime
which should be dzalt with severely.

Opening of Post and Telegraph
Office in Shobhapur, Hoshangabad
District, Madhya Pradesh

5480. SHR] HARI VISHNU KAMATH:
Will the Minister of COMMUNICA-
‘TIONS be pleased to state:

(a) whether representations have
been receivedq for opening a post
and telegraph office in Shobhapur,
Hoshangabaq district, Madhyas Pra-
.desh; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
{a) No, Sir.

There is already an extra depart-
mental Sub Post Office at Shobhapur.
It has a Public Call Office and Tele-
graph Branch working on phonccom.

(b) Does not arise.

Jobg in Highly Educated Persons In
Delhi

3481. SHRT AHMED M. PATEL:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether highly educated per-
sons who haq qualification of B.Sc.
(Hons.) Ist Class, M, Sc. Ist Class and
B. Ed. etc, could not get a job for
the last two to three years;

(b) if so, the number of such can-
didates registered in employment ex-
change, Arab Ki Sarai, New Delhi
till 3Ist March, 1977; and

(¢) by when Government would

provide jobs to them?

JULY 14, 1977
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b), The number of job-seekers
registered with the employment ex-
change Arab-ki-Sarai, New Delhi for
two years or more as on 31st March,
1977 was as follows:—

(i) B.Sc. (Hons.)

Ist Class —_ 3
(ii) M. Sc. Ist Class — 5
(iii) B. Ed. —_ 8,485

(c) Government propose to follow
an employment-oriented strategy
and the Planning Commission have
been asked to formulate the 6th Five
Year Plan with 5 high employment
content in order to tackle the problem
of unemployment both among the
educated as well as uneducated
persons.

T feey s

3482. =l oA I WAT : FGT AT
HAT gg FIT FX TIAT FA FF ¢

(F) Far goiy Aiagt rgex Al
T I fRY T Y sgaedT FIA
& F1d Y gryfusar I FT GFT FT
faa §; AR

(@) =fz g, @ g & J@v
wT R ?

gax wat (s o wwi) o
(F) % (@). g 9% Fgwedy 1 &
el ¥ G ¥ FHRARX I w T
gfaar se O # smafawar ¥ ar
W} | g e A g Ay
AEFFATHT FT T F@ & fag 47
Ty fFQ TR 98 ¥ f T AR
T & | ag WY weam § & wgh Wit wra-
AT EY W TF TTATATT & HETT T
wfaca &, ¥ W wiuw srFax
fad w7 |



65 Written Answers

Sanction of Malaria Attack
Unit tp Kerala

Phase

3483. SHRI P. K. KODIYAN: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Kerala Government's
request to sanction one attack phase
unit (Malaria) to cover susceptible
areag in the State consequent on de-
forestation ang colonisation has peen
considered by Government; and

(b) if so, the decision taken there-
on?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) From 1st April, 1977, the Gov-
ernment of India have introduced a
modified plan of operations for the
control of malaria in the country.
Under this modified plan, central as-
sistance is provided to states for effi-
cient control of Malaria where the
incidence is two cases or more per
thousand of population commonly
known as two plus Annual Parasitic
Index (API). As the A.P.I in Kerala
is below twe er thousand of popula-
tion central assistance for a separate
Malaria Unit could not be provided.
The Central Government have, how-
ever, allocated to Kerala an outlay
of Rs, 1,66 lakhs during the year
1977-78 to meet the expenditure on
operational cost for the Headquarters
and one Zonal tier. Over and above
the operational cost, the Government
of India is also providing assistance
to Kerala in the form of material and
equipment at an estimated cost of Rs.
1.49 lakhs per annum.

Disparity in Pay Scales in VISL,
Bhadravathi and A.S.P., Durgapur

3484. SHRI A. R. BADRI NARAIN:
Will th» Minister of STEEL AND
MINES de pleased to state:

(a) whether there is a disparity in
the pay scales and service condi-
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tions amongst officerg of the Visves-
waraiya Iron and Steel Ltd., Bhad-
ravathi and A. S. P., Durgapur;

(b) the norms that guide the au-
thorities in fixing them; and

(c) steps Government propose to
remove disparities and create healthy
conditions in the interegt of the in-
dustries?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). It is true that there ig a
difference in the pay scales and
emoluments as well ag the terms and
conditions of services of officers of
VISL and those of the major integrat-
ed steel plants including A.S.P.
Durgapur. The reason for this is that
till 1962 VISL was a dcepartmental
undertakin_ of Karnataka State Gov-
ernment and the pay scaleg were being
determined keeving in view the pay
scales prevailing in other departments
of the State Government. Subsequent-
ly, after VISL became a company under
the Companies Act, 1956 the pay scales
of the officers have been revised from
time to time with a view to narrowing
down the difference between these
scales and the scales of officers in
the integrated steel plants. Compari-
son with pay scales of Alloy Steel
Plant, Durgapur which is a wholly
owned Government of India undertak-
ing would not be quite proper for the
reason that the majority of shares i.e.
60 per cent in VISL are held by the
State Government while 40 per cent
shares are held py SAIL. However,
the Board of the Company is seized of
the matter and iy cecnstituting a panel
for examining all the relevant issues
so that definite recommendations can
be made for consideration both by the
State Government and the Government
of India for a final decision.

Telephone Calls from Bombay to
Poona

5485. SHRT P. RAJAGOPAL NAIDU:;
Will the Minister of COMMUNICA-
TIONS be pleaseq to slate whether
telephone calls from Bomnbay to Poona
are being considered as local calls?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL .VERMA):
No, Sir. The calls .from Bombay to
Poona are considered as trunk calls.

“l_gdo qlx-an Talks on Rail Link

3486. SHRI G. Y. KRISHNAN: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there has been talk bet-
ween the Prime Minister of India and
Shah of Iran regarding the rail link
between India and Iran; and

(b) if so, the details regarding the
decision taken thereat?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) and (b). India
and Iran are already cooperating in
the field of railways. The recent .lis-
cussions between the Privne Minister of
India and the Shahanshal of Iran at
Tehran were wide ranging and cover-
ed expansion in the field of railway
coaperation with a view to ultimalely
develop and overland route linking the
Indian sub-continent with Iran. The
various aspects of the issue are under
consideration of the two governments.

Tripa.rute Conference for Determi-
ning Allocable Surplus

3487, SHRIMATI PARVATHI KRI-
SHNAN. Will the Minister of PARIIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government would
soon call for a tripartite conference
between labour, employers anqd Gov-
ernment to discuss and recommend
amendments in the existing formula
for determining the allocable sur-
plus; and

(b) if so, the facts thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VARMA!: (a) and (B).
There {8 no proposal to call a tripartite
conference to discuss this issue.
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Mini Steel Plants

3488. SHRI M. KALYANA-
SUNDARAM; Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether the production in all
mini gteel plantg in Uttar Pradesh
has come to g grinding halt due to
the 100 per cent power cut imposed
by the U. P. State Electricity Board;

(b) if so, the details ot the produc-
tion loss incurred by this power cut;
and

(c) the immediate steps being taken
to restore the power supply?

THE MINISTER OF STEEL AND
MINES (SHRTI BIJU PATNAIK): (a)
Yes, Sir.

(b) The production loss in the last
three months was reported to be ahout
60,000 tonnes.

(¢) The matter had been taken up
with the U.P, State Electricity Board
and power is now being supplied to
the mini steel plants from 9.00 F.M.
to 6.00°A.M. with effect from the night
of the 10th July, 1977,

Extension after retirement given
in Ministry of External Affairs

3490, SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) how many Fareign Service
Ambassadors of India have been
given extension after their retire-
ment by the Government of India
during the last 3 years; and

{b) how many Secretaries, Addi-
tional Secretaries, Joint Secretaries
and Directors in the Ministry of Ex-
ternal Affairs have been granteqd ex-
tension after retirement during the
last 8 years?

THE PRIME MINISTER (SHRI
MORARJI DESA]): (a) Eight Foreign
Service officers who were or are serv-
ing as Heads of Mission abroad were
given such extensions.
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¢b) The position with regard to these
categories is ag follows:— .

Secretaries ; 2
Addl, Secretaries: Nil
Joint Secretaries Nil
Directors: 3

IAX AN F I gAY W @Y TN
W W sEeqn

3491. & ngiew fag W

T T AT g TAIA FT FAOT F G
fw :

{F) Fa1 IqT 9w A T
TGS, & q19 4T e (fedram)
NI gAF  Ffawadr § arg wd4% foor
FY TARX LAFT §g SARIT FI
sqaeqT § ST faar war § ; Wik

(@) afe i, at it aF oF
frery e ®Y W TFTT AT AT
wie gy faur & g eI FAT FEAATEY

¥ o g ?

" walt (ot gwerw @wt) : (F)
st aF Agr

(@) 11 wfuvafat & & 7w
qaas ¥ 9 Trafaa § sfcw ster
2 5% 40 foar gearaat w1 ot dfaga
wfavafal & Sear § 1 frem gearaa)
TG FT AT ¥ IAAAT S ET
ST @R 7T a8 Fawn 63 dwadiy
TrorET ¥ gArfea g% T & 0

\ oluntary Sterilisation

3492, DR. BAPU KALDATY: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the number of voluntarily eifecteq

. oteriliation cases during April and

uay 19777
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR1 RAJ
NARAIN): The number of voluntary
sterilizations performed during April
and May 198717, aecording to the -infor-
mation so far -available, is 90,328.
Instructions have been issued on 28th
March 1977 that family planning should
be purely on a voluntary basis and
that there is no place for compulsion or
coercion.

Reduction in Aid to Bangladesh

3493. SHR] R. V. SWAMINATHAN:
SHRI NIHAR LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleasad to state:

(a) whether India has reduced
aid to Bangladesh this year;

(b) if so, the amount of aid given
to Bangladesh uptil now;

(¢) the reasons for the reduction
in aid; and

(d) whether the reduction in aid
will harm the relation between the
two countries?

THE PRIME MINISTER (SHR1
MORARJI DESAI): (a) tc (c). Since
the emergence of Bangladesh as é&n
independent country in December,
1971, India has given goverrment-to-
government assistance in the shape of
grants and credits totalling Rs, '233.02
crores upto 31st March 1976. There-
after no fresh government assistance
has been committeq to Bangladesh}
therefore there is no question of re-
duction in our aid to that country dure
ing this year. However, goods are
continuing to be supplied to Bangla=
desh against grants/credits committed
earlier.

(d) Does not arise.
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Telephone Exchange in Car Nicobar TR THIEYT T Qe
{ ang Rangat Rl AL e ...v_?;_hl

3494. SHRI MANORANJAN BHA-
“KTA: Will the Minister of COM-
- MUNICATIONS be pleased to state:

(a) whether Telephone Exchange
at Car Nicobar remains out of order
for 3 weeks a month;

(b) if so, the action proposed to
be taken to improve the said Tele-
phone Exchange; and

(¢) the position about the Tele-
phone Exchange at Rangat?

THE 1{INISTER OF COMMUNICA-
TIONS (SHRI BR1J LAL VERMA):
(a) and (b). No, Sir. The telephone ex-
change at Car Nicobar is working
satisfactorily. One technician will be
posted ‘here for prompter attention to
faults.

(¢) A 50-line automatic exchange
has been opened ot Rangat on 51-3-77.
There are ten working connections and
the exchange is working satisfactorily.

-

foren W & gfrewm SoeTene &

TEH-ar giaemg

3495, oft SPTRN ST arEE AT
AR HAT A AN FY FUT FG ¥ ¢

V-
.

(%) Fav wmraqR forem & gfvaar
II-TTFAT § ar gfaamiy & mwra F
T & i w1 Wy Ffears @ @ &,
LR

(@) afz g, @Y gvgaq Sq-TrFax
# wTF w1 fa=re w1 @ are ghauy
SREAFAFTL?

. Er A (o gorene aw): (F)
- QFTET ATHE T T WG I9-eTFER
8 T qar 7Y = w6 |

,(a) 5o f 7t Izar

—— e -

3496. st v q’tuﬂ-wr'
gaR AAT Ig A A Fur w4 fw :

-—

(F) ar fagre & srat #7 deay
W AT &Y JANT H qagaT FW
LR

(&) afz &, A fagre & =rva<i qur
AR IEY FY g&ar Gy F faw F4T
FIHIU AT GEE?

duTe e (sh Foemm ami):(F )
" 52, afreaTe, AT AT IA-
qIW FT  BYEFT fagre A weg Ty FY
qyeT wfgs STFATF |

(&) (1) =rF-are fawmr & STFuR
dry ¥ faq gp wrAde fuifea fod
¥ | ArAdet & wagr fow gearat v
faer fag ar &, Ig«sw FmEal &
weaia I A ¥ &Y et )
wat & wewm = fa<hia ad & fagr
¥ g TAm (# 100 AT TFIT QAN
T AEIATE & | MG TATHT F HY ATIIAF-
TETC Trwa L @ 91 aFA & 1 qad
fF & swaT ATt ar wfas gfee
¥ ATAFT T |

(ii) ad 1977-78 % fagre
¥ 250 qF g0 F grawfaF ARATL
@I T V&I ;

Encouragement to Ayurvedio
Practitioners

3497, SHRI K. MALLANNA. Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleaseq to state whe-
ther Government have given encour-
agement to the practitioners of Ayur-
vedic system of medicines in India?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): Yes. Under the Indian
Medicine Centra! Council Act, certain
privileges have been given to registered
Ayurvedic practitioners,

#Frw @m sfeet & for Aot A
3498. *ft wuw W WA A

FIT wadt wTY W u® AT 9g T
Fr Fa1 Fat

(F) o & duers @At ® foad
qfas *Td TR E

(@) ¥ @ FY 97 ¥
I aga F7 AL & AT § 9T IR
o adt "HET ¥ qqATT E

(w) @ awFT= 7 fa=r Ao
am sfawi & fag e a8 a1 1
¥

(x) afz g, @ Fa aF ; A

(v) zfz =, @ s7=r wgd
FZ ™ agqr wfaFi F7 WEw ¥ FJAA F
fae aewT FaT FTEATRY FCETE ?

HEAT wTq AT oW Wolt (=7 T
ami) : (F) ITeEE AT F AT,
3w F 1974 ¥ T Avdlsw @@l A
g fas Qe 25,810 4T 1

(@) ¥ (g) : 317, 1976 ¥ Feivww
FET ¥ qorme F faw, gagw wogy
sfafraw, 1948 & sfta, frafefas

Taw Aogdr-aX wiugfaa wy af o

wgoe  =fas 5.80 To
sfafer

g gua =wfaF 7.25 Fo
sfafew

guw fafosra wfds 8.70 %o
sfafea
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Iqa X grqul 3w AT Y Fareror
Tl ¥ AR § | oveiver @i wfirt
& forg worgy A afsa w7 1 FrE
gEaTa A g |

Targets anq achievements in sterilisa-
tion operations

3499. SHRI P. V. NARASIMHA RAO
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(2) the figures in regard to the
targets and actua] achievements in
sterilisation operations in  1974.75,
1975-76 and 1976-77;

(b) the expected reduction in the
birth rate achieved thereby; and

(c) whether Government exm@ct

this reduction to be reflected in the
Census figures of 1981?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The requiredq informa-
tion ig given below:

Year Targets Achieve-
ments

1974-75 2,000,000 1,353,859
1975-76* 2,491,800 2,668,754
1976-77* * 4,299,000 8,106,639

(b) As a result of the Family Plan-
ning performance upto the end of
1976-77, including methods other than
sterilizations, it is expected that  the
birth rate in 1977-78 will be @/wmm
33 per thousand population.

(c) The 1981 census is expected to
reflect the impact not only of what has
been done so far, but also of what
happens upto 1980.

*Provisional fligures.
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Bonus Review Committee

3500. SHRIMATI RENUKA DEVI
BARKATAKI. Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the Bonus Review
Commitiee had submitted its report
to Government; and

(b) if so, the main features there-
of?

THE MINISTER OF PARLIAMEN-
PARY AFFAIRS AND | LABOUR
(SHRI RAVINDRA VARMA): (a)
The final report of the LHonus Review
Committee was received hy Gdvern-
ment on the 14th October, 1974.

(b) The payment of Bonug (Amend-
ment) Ordirance, 1973 wag promulgat-
ed on the 25th September, 1975, in the
light of the decisions taken by Gov-
ernment on the recommendations made
in the report. The Ordinance was
later replaced by an Act of Parliament.
The entire question is now again un-
der examination,

' ¥aim weraw GwET deaw ®
T W AP & AR § wARE™
3501.%5 | wWrf : FAT EATERY
stk qfcare weqror WaY qg qATY Ay

Fqr F41 ¥

(%) @#ar Tweam ¥ Wreamy

ATt F VAN qTAT TF SAAT AT AW
frras miferat & fag srereas <rarafas

@ w1 afgunwa fag gor &

(@) =ar ¥=EYq weegd AYEATA
deqr,: & darfrr ga gvarg ¥ Wt
gUETT FX W@ § ; AR
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(7) afx g, o 9o w7 fAepd
fagdy g ?

wrer ste ~fee weror WA
(sht T ArEw) : (F) oA ¥
Sare § A averifad 98 ov§ wf R,
Ig% e w1 sfqwa aga W
e § I e fovaaor wrr M F for
¥ e fed oy gty = gty
4

(=) =R (7). 3= wiwg wq-
HUT €M, q@qF & dwifawi &
YR WIXT & |T ITE A7 Y A
iy awE g2 F qFTaA qeAEfa
¥ AT T A 3. 1T qga 7 ¢ | g,
FrArIfas F1 Tamafas aca fAwraay

sragTE T ¥ |

Monthly Average of Consumer Price
. Index

3502. SHRI ARJUN SINGH
BHADORIA:
SHRI RAMJI LAL SUMAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state the twelve monthly
averages of the All India working
class consumer's Price Index for the
industrial workers (base 1960=100)
and the monthly figures of the:above
price index for the last three years,
month-wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI; RAVINDRA VARMA): A
statement is attached.

Statement

All India Average Congsumer Price Index Numbers (General) for Industrial Workers and

twelve monthly moving averages on base : 1960-100.

- ———_

Monthly Index Numbers , 12 Monthly Moving Average
Month 1974 1975 1976 1977 1974, 1975 1976 1977
jmm .. « 264 326 298 240°50 308-_67 518-5_8 2§7'!7
Februa‘ry . < 267 325 299 245'00« 313°50  315°67 298-83:




77 Whritten Answers™ ASADHA 23, 1899 (SAKA) Written Answers 78
‘: . _ Monthly Index Numbers “12 Monthly Mo.ing AVerage

Meonth _1974% 1995 1976 1977 1974 1975 1976° 1977

March . 275 321 286 312 249.92 31733 31275  301°00

April . 283 323 289 313  255°08  320°67 309-92 303°00

May * " 294 327 290 319 26058 32342 306°83  305-33'

June . * 301 328 291 266-25 32567 363°74

July . 31T 324 297 271'92  326°75°  301°50°

August 321 321 298 298-08 32675 299° 58

September - 334 319 302 285125 325°50 29817

‘October - : 335 316 304 292°00 32392 297°17

November . 331 315 306 298:00  322°58 29612 -

December . * 326 306 306 303°50 320°92 296° 42

Reserves ' of Minerals in Orissa; Bihar (¢) To maximise domestic con-
and M.P. sumption of minperals, Government

3503. SHRI K. PRADHANI: Will
the Minister of STEXL AND MINES
be pleased to state:

(a) the estimated reserves- of the
different ores and minerals in Orissa,
Bihar and Madhya Pradesh, state-
wise and item-wise;

(b) the ores extratced during the
last three years and extent of their
indigenous utilisation and extent of
export, item-wise and state-wise dur-
ing the gaid period; and'

(c) the steps Government have
taken to maximise indigenous utili-
sation of the oreg and minerals?

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK):
(a) and (b). The information  re-
garding estimated reserves of the

important mineral deposits of Orissa,
Bihar and M.P. and despatches for
internal consumption'and export dur-
ing the last three years are given in
Statements I to*V laid on the Table
of the House. [Placed in Library.
See No. LT-698/77].

have encouraged the setting up of
mineral based industries and expan
sion of existing capacities,

Creation of Instant Doctors

3504, SHRI P, M. SAYEED: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have con-
sulted the Indian Medical Association
in launching a 78-crores rupeeg scheme
to'create a band of 5,80,000 ‘instant
doctors’; and

(b) the effect of these ‘instant doc-
tors’ on the already unemployed
qualified doctors?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The' draft plan on the
Health Care Services in rural areas
was discussed in the Health Ministers’
Conference held on 28th-29th April,
1977. The plan was given a wide
publicity to elicit views of people im
various walks of life. The views of
the Indian Medical Association have
also been received. The ideas under~
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lying the proposed plan of the Gov-
ernment for rendering the health
care services in the rural areas will
be ‘explained to the Indian Medical
Association and efforts to seek their
co-operation will b2 made by con-
vincing them of the correctness of our
plan.

(b) The community health worker
(Jan Swasthya Rakshak), as his
nomenclature indicates, will not be a
doctor, He will br a wnrker select-
ed by the commumty mom within
the community, who after training
in the simple and basic health ser-
vices, will render preventive, promo-
tive and curative services at the level
of the community itself. He 1vill act
as an agent of inter-action between
the community and the professional
health and medical services.

One of the proposals in the draft
plan is to involve medical graduates
in rural health services for 2 years
on completion of the M.B.B.S. course.
This period will provide them train-
ing and will expose them to field
conditions obtaining in the rural
areas and simultaneously make avail-
able their r ervices for rural
areas. This will be in line with what
the Indian Medical Association wants
in terms of making qualified doctors
available in the rural areas.

Production of Marble and Granite

3506. SHR] SATISH AGARWAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the estimated production of
marble and granite and names of pla-
ces where these are mined broadly;

(b) whether Government have
undertaken a survey to assess their
export potential and names of coun-
tries to which marble and granite are
being exported at present,

(c) whether Government propose
to accept such mineral stones as an
industry anq provide loan to this sec-
tor for a boom in export; and

JULY 14, 1977

Written Answers 8o

(d) number of indigenous units,
mechanised and modernised, to pro-
cess and polish these stones and whe-
ther Government propose to provide
them technical know-how for foreign
exchange earnings? «

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The production of marble and
granite in 1975 was 1,44,858 tonnes
and 16,30,000 tonnes respectively.
Marble is mainly produced in Rajas-
than, Haryana and Gujarat. Granite
production comes mainly from Kar-
nataka, Tamilnadu, Andhra Pradesh
and Rajasthan.

(b) A market survey for granite
is being undertaken by Indian Bureau
of Mines. At present marble is chief-
ly exported to Bangladesh and the
Middle-East, whereas granite finds
export market mainly in Japan and
the United Kingdom. Small quanti-
ties are also being exported to a
number of other countries including
the U.S.A., Italy, Hongkong, the
Federal Republic of Germany, the
G.D.R. and Canada.

(¢) There is no such proposal at
present. Some State Financial Cor-
porations and banks have sanctioned
loans for this activity.

(d) Tamil Nadu and Andhra Pra-
desh have about 20 and 35 respec-
tively mechanised units for granite.
Rajasthan has about 275 mechanised
units for marble. Some other States
also have such units. No proposal
for provision of technical know-how
is under consideration.

Price Index and Real Wage

3507, SHRI CHAND RAM: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether the price index for-
mula is defective ang it does not
show upward trend with the increase
in prices;
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(b) whether as a result thereof
'the real wages payable to employees
are on decline compelling them even
to abandon the basic necessities of
life; and

(c) whether in view of the above,
Government propose to revise the in-
dex formula and grant dearness al-
lowance to employees?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR SHRI
RAVINDRA VARMA (a) and (b). No.
Sir, the Consumer Price Index Numbers
for Industrial workers is compiled by
using the internationally accepted
Laspeyre’s formula under which the
index shows an upword trend when-
ever there is rise in prices of items in.

_cluded in the consumption basket and
therefore canot cause a fall in the real
wages.

(¢) No Sir, there is no proposal to
revise the index formula as such.
However, in view of the demands
from labour organisations, a Commit-
tee has been set up to review various
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aspects of the index and recommend
measures for making improvements
in the method of compilation.

TAAMR i aqr & we

3508. »ftg¥E faww : 77 dadta
T aqT WW WY A AN FT FAT F 37
fe 3w & fafaw Tl & 1597, 1977
& fam qshiga fafaa ST safaam
FIHEIT FT A AL ITA § F-ATfarg=t
TATTHT AGT |-G HT AAT-HAT G&AT
Far.g ?

dem wd qqr s\ e (o
W qat) : Iqeey gHAT dera faa<or
% fag wg Qs FEiEE] & ST
woezT ¥ 31-12-1976 7 <t furferar
AYFE TR At (S At sfrarda:
SR A §) FY GEAT F wracy ¥
g

faazur
FAE TSy ag-mrfaa fa 31-12-1976 FT AT FEATAAL
F 9 et § & A0 Ay
arat w®Y e
fafera Fow (3) &19H (3)
(Rfegae  Hafmfom Hafwfaa
qar wfus) Aw geifaad
gfar feemr-
(T gy
afew)
1 2 3 4 5
LU
1 wigy3w . . . 3,17,479 1,483 0,493
L5 . . . 89,027 16 478
3 fagx . . . . 5,05366 3,982 7,297
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1 3 4 5
4 ST, . 2,08,497 119 3,303"
5 gfamm . 1,37,970 386 1,210
6 famreeralw 36,484 45 851"
7 W3- AT . 20,255 152 289
g FAlEw |, . 2,74,497’ 2,191 4,541
s FW™ ., 4,09,449° 1,764 3,650
10 Wex §3W . 2,56,253 1,249 3806
11 WAEIROS . 4,79,498 819 1,312
12 wfqe 23,396 79 10
13 ¥™mw o, 5,100 5 18
14 ATITHE 640 — 10
15 94T 1,32,623 257 823
16 999, 1,68,911 249 2,372
17 TSI 1,35,186 580 1,319
18 faferwe . _ —_ —
19 afwerrs, 4,09,866 2,086 5,390
20 faga . 28,912 45 170
21 SETYRW 6,33,734 516 9,711
22 ofr=w @ 6,13,981 1,252 6,892
dfaa da
1 wdwm s e i &9 738 3 37
2 ORI TR+ — — —_
3 d9¥RE . 21,032 155 504
4 TRIFANTCEIAT * . — —_ —
by el . . 1,67,966 869 2y796
¢ WA, THA TN . 16,751 59 56

B
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L 2 3 4 5

7 @wd . . . 694 —_— 13

g8 faow . . 1,517 _— 4

9 gifexr 8,307 25 92
afgs qreaa.an 51,04,129 18,385 62,447

Az 1. sfarfera AR ATEA AT F wE ¥ R QAT FTiE & e SR
H 9% 9 & 30 7 WK 31 fawrax 1 uwa fog sv @ § 1 gufaw 1599,

1977 Y AT IqAY TG & |

2 T qNGijag-may da) ¥ Fr§ QI FaiEs w0 A ST QL)
3. =19 Aot ¥ & qvit AFL T1g7 a1 wfAa1d ®9 § FOTI AR §
4. fezat o< wgrasz F faam favafaema Q9w gaar #i wwigda FEY

¥ gafgT AiwEl F1 BITHT |
Take over of Bolani Iron Ore Mines

3509. SHRI GOVINDA MUNDA:!
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
of the various complaintg made on the
mismanagement of the Bolani Iron
ore mines; and

(b) if so, action taken thereon and
the steps Government propose to take
to remedy the situation?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). A complaint regarding mis-
management and corruption at the
Bolani Iron Ore Mines and alleging
lack- of attention to machinery and
thefts has been received very re-
cently., This is being scrutimised.

Bolani Ores Limited, has been hav-
ing adverse working results for the
pPast'few years. The main reasor for
thig is that the Company could: not
provide adequate financial resources
for thejr expansion programme and
for the replacement of “old ‘machinery.

49.5 per cent of the shares of the
company are presently held by a pri-
vate sector company, Orissa Minerals
Development Company Limited. Thig
company has offered to sell its share-
holding in Bolani Ores Limited to
Steel Authority of India Limited,
which holds the remaining 50.5 per
cent, on a mutually acceptable busis.
This is under examination.

It is also proposed to make suit-
able organisationa]l changes in the
company. It has already been ceci-
ded to appoint a Managing Director
for the company instead of a General
Manager, as hitherto.

firgea <Aw T wewm fafidy,
AT WY FUT W qGT T

3510. sf FLex oA @ AT A
sitt am @t ag FAT A FIT G
fE .

(%) ad 1975-76 W 1976~
77 ¥ fggeam &9 I sIm
fafage, 1, Avafea< &9, SFAT B
wer-wer feer amwe s gifw g€
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(&) #aragt & yavas W falws
H3q AT A AAAHT  HR qEAqTaIw
TG SWAEYT F FIOT  TF HFAT &Y
urfas feafq faax gw <t a1
wW & WK

(w) afz g, AT g8 aR ¥ w4
FTAATEY A &7 fawe g ?

reqia Wiv @ ANt (of Wt
qeqig®) : (F) a¥ 1975-76 q4r
1976-77 & A fergeama & a5
wegawa fafads, savar «1 g 0@
a1 faar war § -

g wIq

RAWAFE T WA
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wEg AW qFaTd g
e
1975-76 129. 42 48,66
-
1976-717 163.00 Sy T
(wreaTaY) g

(@) o, a8 | s F fa=itw
feafa aaifea =7 & w=&t &1 FogT
frew 3o aut & aUaT a1 9T @
2 FEAT & FTOAR F N FTY 3fg
g ad 1965-66 ¥ ¥ 7 3+
4 FOT TG FT FTQAR fFar a1 5rafs
1975-76 # 65 T TIF T FTAATT
frar wk 1976-77 & 76 FO° *oF
(weamdr) &1 FOAR féar @Y s
fard §

(7) T T w0,
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wrra feafa fgqram cdm fafafex
¥ " § Wiy W gET WA

—
-

3511, it wevATq wgEdt :
| W @ HAT 9g qa &7 FaT
v i
€- -

(%) w1 Qe fosrad faslt §
fe e frafarsi ) arro feam
fegmm & ¥ @ arE & Mg WK
TETE FT WIAT gooTE Ao g & @
g

(@) =1 aret & Fa= frkamay
#1, 7 f& fagtam) F1, gool qearg
FA F @R A AT E; AR

() FawERagghfma sl
f& w9 R oFF FoEr wwAT WA
T ifeeel & @i &, @ 5 faat-
feat & wraw &, WAt g ST
w &% !

Tt ST wm Wt (st aiwy
g ) (%) fergam & fafa-
3T ¥ g foqd @ AT ¥ AT A
g 7 QA & a1 F 1@ ST F qEHY
¥ wrf fawraa st 4@ g€ ¥

(a@) it af, wmwae H Nfs
7z 2 fF sge arafas SowiwaTsl &7
wiy & qfq & o § Wl s W
T9 9T § ag sl s e

ar g )

(m) g N Ay ag T
%) 7Te &Y wTyfa Toq @y gO fat
YT IETEHY ¥ €TF qTEN A ATHE

gfafra w7 &
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wEtd wfeey fafu & Aew goew
quraTIR aqy T frar wr s

3512. it framromw wegfomn
T WO W A9V AW HAT g JATA
# gy w41 & ¢

(%) = Fowe T FHTATAA
aqg & FHarq wfasy fafy § soen
Huae T9 #% a9 ¥ AT A8 v
oR 97 F N grE 1@ 97 § A
gfus fr ghaw T @ §;

(@) #a1 97 & favg 22 s,
1977 % FI FI{AT FAARE TE
Y g § AR ALY 7 & faorw § e
FO & fag #1€ wfw & o€ §; wR

(w) afz &, at =@ & FT FOT
o 3@ ¥ fagq fowde wfasat
#F fau TR FT AT FHATE FA
w1 faare g ?

dad W oaqr =W war (s
W@ ami) : FHIG wfas fafy
sifuaifeaY & faea we gfea fear
g —

(7) qurETewel & g9 @@ F
T uwas § Aalq cEfe@s SAcd
&1 0, T@AF a4qr Ao FLAeE, A% faedt |
AT & uww, sAATOr wigsy fqfu qar
YRT Iqaew wfafEd, 1952 =T
I F AT TS TS A1AT F [T
F gaTma § ddefas W @ g !
4w a1 g7 uEwTl w5 A e
fafer simera # awmar ofwr € "
T3 ¥ wius 1 7€ |

(@) freelt uws ¥ fasg wEq,
1971 ¥ faamv, 1972 ¥ 2w,
12 sferaSIT AT S=Tg TG ¥ 1 €I 8
(%@ afwaY £t ageft v-ToeT & €9
¥) aur arer 149 (A FT agAY)
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F qilT Wt @ oFw & faeg wEaTd
TS #T TE | TH [ § q@TF HD
¥ favg W g 14 (wfafraw qar
39 F T qrg A€ QAT F I9-
gl & were § #v 7% gfe §3dr
gfwatas) ¥ miw qar G g
dfgar #t v 406/409 (7T *
g7 & 3ETENT) F qeftw FTHATE wRw
FY € | AT oFF A AT WY
feafs s v wg@aw §

(7) ww ag Saar ]
afi it falem & vgaR W

3513. s offww s : Far
waTER WA wEqTr AT ag aAT
Fr Far w9 5

() a¥ 1974, 19759 1976
# ofer fAaee &1 asmar feaEr
T TRT AT 97 A T aut ¥ ag w7
g TV R T A; A

(&) ad 1974, 19755 1976
¥ gf@r fAaes 9x Tsgare faaar
=y gur ?

e WX af@r s Wl
(=it Tt avmer) o (F) AT faE,
o & 1974-75, 1975-76 &R
1976-77 ¥ vl &7 safaa g=ar &
wE R, famean [ gl I Haf g
ST FAT 9T I @Y @Y § | [weawem
# Tavman | afag dear gw A-699/
77]

(@) oF faaer fg & 1974~
75, 1975-76 ®IX 1976-77 ¥
a5t #r it quar faaor IV & &
T & ) T AT 92 9] @ W)
[warea & car war | ¥feq s
o &-699,77] |
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faeet & e AR T & g rurary, 1977. During the period 15th
¥ February to 31st March, 1977 a sum

3514, 8t Wt W m: Ofulp?el;imﬂmate‘liy Rs. 32 lakhg was

. collec and during 1977-78 it is

oY %o e : expected that Rs. 2 crores will be

mmna’tuaaaﬁrﬁm
wa fs

(¥) amar fezad wam, wf?&%}"
¥ fi7 TART T @ gEATE 9T E;

(@) 59 gearr & w1 FROU
g ok

() TTFIX '@ ATAXY & g
s s ST @ & 7

#a WAt (st g W)
(F) g wggearrarig 27-6-77
T AT 12 T & 5T g€ wx 28/
29 §F, 77 & ™l T & AR
o §8 )

(=) T (@) : feeet @l &
¥ gfeqr Eeftem arfes  weeTsw
wafquaT & 5 qrat ®7 OF T AW
Fr g, oAy arsm @ g

Collection of Cess for Welfare of Bidi
Workers

3515. BHRI G. NARASIMA REDDY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state: '

(a) the total amount being collect-
ed towards cess for welfare of bidi
workers per year;

(b) the plans of Government for
utilising these funds towards the wel-
fare of the workers; and

(¢) whether Government are going
to contribute its share to this fund
and if so, how much?

THE MINISTER OF PARLIAMEN -
TARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): (a)

+ The Beedi Workers Cess Act has come
into force with effect from 15th Feb-

)

collected.

(b) The dra?. Seedi Workers Wel-
fare Fund Rules have been mnotified
for public comments and replies
received are being examined. After
the Rules have been finalised proto
type welfare schemes would also be
drawn up for implementing in various
places where there s concentrat.on
of Beedi workers. It is proposed to
give priority to the medical care of
the workers and their dependents.

(c) No.

Transfer of Doctors of C.G.H.S
Dispensaries

3516. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be plea-
sed to state:

(a) whether there are any set rules
for the transfers of doctors working
in the C.G.H.S. dispensaries inside
Delhi and at other out-stations in the
country;

(b) if so, the details thereof;

(c) whether g number of doctors
have continued to work in a particu-
lar dispensary for more than the nor-
mal term: of 5 years and they had
political influence; and

(d) if so, what action is proposed
in such cases and to regulate the
working conditions of the CGHS doc-
tors to mitigate their grievances on
this account?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The Medi-
cal Officers working in C.G.H.S. Dis-
pensariegs in Delhi and other places
are generally transferred from one
dispensary to another om compietion
of 3—5 years. However, transfers in
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the exigencies of service are made as
- and when required irrespective oi the
normal tenure.

(¢) and (d). There are only 7 me-
dical officers out of 168 in Delhi who
have completed 5 years in their pre-
sent places of posting during last 4
months and their cases for transfer
are being processed.

Representation from Federation of
Medical Representatives Association
of India for Removal of
Wage Ceiling

3517. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have got
any representation from the Federation
of Medical Representativeg Association
of India for the removal of wage ceil-
ing from the Sales Promotion Emplo-
yees’ Act, 1976; and

(b) if go, the contents thereof and
action taken thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). A representation dated the 20th
June, 1977 from the Federation of
Medical Representatives’ Associations
‘ot India has been receli'sd in the Min-
istry of Labour. One ¢f the demands
of the Federation is the removal of
wage/commission ceiling from the
S_ales Promotion Employees (Condi-
tions of Service) Act, 1976. The Fe-
deration has already been informed
that the matter is receiving Govern-
ment’s attention.

2. Arising out of the decisions of
the Tripartite Labour Conference,
held on the 6th-7th May 1977, a Com-
mittee js being constituted shortly to
Study, in depth, all issues concern-
ing the comprehensive industrial Re-
lations Bill; the question of including
medical and sales representatives
within the definition of ‘workman’
under the Industrial Disputes Act, 1947
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is likely to come up before -the Com-~
mittee. Any amendment to:the Sales
Promotion Employees (Conditions of
Service) Act, 1976 would be consider-
ed in the light of the recommenda-
tions of the Committee.

Social Security Tax

3518. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether Government are in-
tending to introduce Social Security
Tax as in other countries; ang

(b) if so, when?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No such proposal is under considera-
tion at present.

(b) Does not arise.

Shortage of Material in Orissa

3519. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the delay in imple-
mentation of proposeq programmes-
and projects by the Department of
Telecommunications is due to non-
availability of materials in time par-
ticularly for the distant and back-
ward districts of Orissa; and

(b) if so, the steps taken by Gov-
ernment to provide the materials on
priority basis to speed up the pro-
gress?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VARMA): (a) No, Sir, Stores re-
quired for development of telecom-
munication facilities, as per plan,
are procured ang distributed to va-
rious units, which includes Orissa
Circle. No ‘specific shortfalls are anti-
cipated as far as 1977-78 plan for
Orissa Circle is concerned, aad all
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works are expected to be carried out
*a4 a phased manner.

(b) Does not arise.

Survey of District Koraput, Orissa

3520. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether the Ministry and Gov-
ernment of Orissa fully surveyed the
District Koraput (Orissa) to locate the
minerals;

(b) if so, the names of the minerals,
so far found; and

(c) how many of them exploited
and to be exploited in near future?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir. Out of the total 25,510 sq.
km. of the district, approximately
18,035 sq. km. of area have been cuver-
ed by geological mapping till April,
19717.

(b) Minerals so far found in
-district include Bauxite, Limestone,
Manganese Ore, Asbestos, Graphite,
Quartz and Quartzite, Iron ore and
Red Ochre. Occurrences of Gold and

the

Tin have also been reported from
-a few areas.
(c) So far only Manganese Ore,

Quartz and Graphite have been ex-
ploited. The explaitation of Bauxite
and Limestone deposits is under active
consideration of the Government.

‘Bonus for Chandmari Copper Project
Workers

3521. SHRI S, G. MURUGIAYAN:
Will the Minister of STEEL AND
‘MINES be pleased to state:

(a) total expenditure on Chandmari
Copper Project up to March, 1977;

(b) whether the Chandmari Copper
Project have earned profit in the fin-
ancial year 1876-77;

{c) if so, the amount of profit; and
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(d) whether the workers are en-
titled for production Bonus?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The total expenditure at Chand-
mari Copper Project upto March,
1977 was Rs. 624.07 lakhs.

(b) Yes, Sir.

(c) The provisional figure of pro-
fit earned by the project during the
year 1976-77 is Rs. 15.50 lakhs.

(d) There is at present no scheme
for payment of production bonus at
Chandmarj Copper Project.

Bargaining Agency for Workers at
Chanidimari Copper Project

3522. SHRI S. G. MURUGIAYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any bargaining agency
for workers is functioning at Chand-
mari Copper Project;

(b) if not, the reasons thereof;

(c) whether the management is
thinking of recognising such an agen-
cy in near future; and

{d) if so ,the method and time limit
thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
As of today, there is no recognised
union of workers at Chandmarj Cop-
per Project.

(b) The Hindustan Copper Maz-
door Sangh has been registered re-
cently at Chandmari Copper Project.
Two other uniong viz. Khetri Tamba
Shramik Sangh and Rashtriya Khetri
Tamba Projec:; Mazdoor Sangh which
operate at Khetri Copper
also claim to represent
workers. None of these unions is
recognised at present, as the claims
of the membership are under verifl-
cation.

(c) and (d). The management has
no objection to recognising a bar-
gaining agency for Chandmari Copper
Project. The recognition of a bar-
gaining agency will be decided im-

Complex
Chandmari

&
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mediately on completion of verifica-
tion of membership as may be under-
taken by the appropriate agency
under the Ministry of Labour.

Separate Existence of Chandmari
Copper Project from Kherti Copper
Complex

3523. SHRI S. G. MURUGIAYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the reasons due to which the
Chandmari Copper Project of Hindus-
tan Copper Ltd. has been kept sepa-
rate from Khetri Copper Complex;

(b) whether the Project Manager
of Chandmari Copper Project is hold-
ing duel posts, one under the Control
of General Manager and the other
under Chairman;

(c) if so, the reasons thereof; and

(d) whether this duel control of
Project Manager creates administra-
tive problems?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Chandmari Copper Propect is an open-
cast mine whereas the Khetri Com-
plex has underground Mines. The
technology used in an opencast is
quite different from the techuvology
used for the operation of an under-
ground mine. It was for this reason
that the Chandmari Project, which
was started in December, 1972 has
been kept as a separate projeci with
a distinct entity.”

(b) Yes, Sir.

(c) Considering the nature of the
operations and the requirements of
administrative control thereof, and
the management available at Chand-
mari, the Project Ilanager at Chaud-
marj reports directly to the Chairman
of Hindustan Copper Ltd. for the
Chandmari operations. As Agent for
the Kolihan mines, he is responsible
to the General Manager, Khetri Com-
plex.

.

.
(d) There has been no administra-
tive problem of any significance due

1489 LS—4.
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to this dual
Manager.

control of Project

Production at Chandmari Copper
Project

3524. SHRI S. G. MURUGIAYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) production figures month-wise
of Chandmari Copper Project since
the start of production with grade of
ore; e -

(b) percentage of production
achieved against the targetted pro-
duction at Chandmari Copper Project;

(c) reasons for not achieving the
targetted production; and

(d) production targets fixed for
Chandmari Copper. Project for the
years 1977 to 1980?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Production figures month-wise of
Chandmari Copper Project since the
start of production with grade of
ore are given in Statement-I.

(b) For the year 1976-77, the tar-
get of production of ore at Chand-
mari was fixed at 1,00,000 tonnes. The
actual achievement was 1,18,557 ton-
neg i.e. about 118 per cent of the tar-
get.

(c) Does not arise.

(d) Year Production Target
(in tonnes)
1977-78 1+ 50 lakhs
1978-79 1*50 jakhs
1979-80 300 lakhs
1980-81 3+00 lakhs
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Statement & ;w
Month o fomnes  Cuos
Q- - iy .
1975-76
I—).e?e;xl;r 1975 1,881 0°76
January 1976 . 1,845 0°'59
February 1976 5,504 0'74
March 1976 . 7,085 0°'72
1976-77 !
;P:l‘i—l;ﬁ 5:797 0-61
May 1976 10,002 0°67
June 1976 19,134 0°86
July 1976 13,011 0°'94
August 1976 . 7,713 o0'87
September 1976 . 11,481 0°77
October 1976 12,100 0°90
November 1976 12,225 01§
December 1976 10,262 1°00
January 1977 9,705 1-27
February 1977 8,562 1°12
March 1977 6,_765 o-80
April 1977 1,772* 1°18
May 1977 . 1,520 0°So
June 1977 - . 6,395 0~61

'Emphusn during these months given
to overburden removal as per programme.

Paris Conference

3525. SHRI MADHAVRAO SCIN-
DIA‘ Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a). the out-come of the recent
Paris Conference towards narrowing
down the gulf between the developed
and developing nations; .

(b). whether Government have re-
ceived assurances from any country
to increase economic aid;

JULY 14, 1977 ¥
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(¢) if so, names of" the countries
thereof; and' e o

v

S - i

(d) quantum of assistance expect-
ed to be receive\:?

- n 'm'!l R TR s

. THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Developed
countries have accepted a commit-
ment to ‘progressive and substantial”
increase in their Official Develop-
ment Assistance to developing coun-
tries. This should help in accelerat-
ing the rate of growth in developing
countries though the gulf between
the developed and developing coun-
tries may continue to widen unless
more radical steps are taken. It is
a matter of regret that even the
modest Official Development Assis-
tance target of 0.7 per cent of G.N.P.
set for the Second Development De-
cade has not yet been accepted by
some of the major industrialised coun-
tries.

(b) to (d). Since the Paris Con-
ference was a multilatera] forum for
a dialogue on relations between the
developed and the developing coun-
tries, the question of any bilateral
assurances to India on the guantum
of economic wuid did not arise.

Passport Offices

3526. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the names of the places where
the Passport offices are functioning
in the country, with their jurisdic-
tion, -

Ty
44{b) whether existing offices are suf-
ficient %o dispose of the increasing

number of applications; 3

" (o) it not, is there ‘any proposal
under consideration of the Govern-
ment to improve the working and
facilitate the applicants; and

(d) it so, the details thereo!"

II'D
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~
THE PRIME MINISTER (SHRI
MORARL._II DESAI): (a)
() Location of Regio- Jurisdiction
nal Passport Office
1. Ahmedabad Gujarat and ' the
Union Territory of
- Dadra and Nagar
Haveli.
2. Bombay , Maharashtra.

3. Chandigarh Punjeb, Haryana, Hi-
machal Pradesh and
the Unicn Territory

of Chandigerh.

4. Calcutta West Bengal, Bihar,
Orissa, Assam, Me-
ghalaya, Sikkim, Na-
galand, Manipur,
Tripura and the Un-
i~n  Territ ries of
Mizoram and Aru-
nachal Pradesh.

S. Delhi Jammu and Kashmir,
Rajasthan and the
Union Territery of

Dclhi.

6. Ernakulam Kerala and the Unicn
Territory f Lakshe-

dwecep.
7. Hyderabad Andhra Pradesh.

Uttar Przdesh and
Madhya Pradesh.

8. Luckniw .

9. Madras . Tamil Nadu, Karna-
taka and Unicn Ter-

ritory of Pondichery.

As regards Andaman and Nicobar
Islands and the Union Territory of
Goa, Daman & Diu, the Union Terri-
tory Administrations there are em-
Powered to jssue passports.

(b) Yes, Sir. The strength of the
various offices is currently under re-
view, which will take into account
the increase in the rate of inflow of
applications.

(¢) and (d). The Rules made
under the Passports Act, 1967 are
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being reviewed with the object of
simplifying the procedures and thus
reduce the time lag between sub- ,
mission of applications and issue of
passports. Measures are being taken
to standardise office procedures and
improve systems in the offices so that
processing delays in the grant of
passports are alsp minimised.

Transport and accommodation facili-
ties to women telephone operators of
Delhi

3528. SHRI VAYALAR RAVI:
SHRI K. KUNHAMBU .,

Will the Minisier of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that women telephone operators of
Delhi are facing problems of transport
and accommodation; and

(b) if so, the steps taken to solve
these problems?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VERMA): (a) nnd (b). The P & T
staff like other Government emplcyees
use the facilities provided by the
Delhi Transport Corporation. These
facilities are adequate. The local
Telephone authorities are in constant
touch with the Delhi Transport Cor-
poration for adjustment of routes and
timings as necessary to the extent
possible to suit the convenience of
the staff.

The problem of accommodation is
not peculiar to the telephone opera-
tors of Delhi but is faced by others
staff in Delhi and all over the coun-
try. The percentage statf satisfaction
of quarters is 6.23 for the whole
country The staff satisfaction in
Delhi Telephone District is 10.80 per
cent for all the staff and 11.4 per cent
in respect of officials eligible for type
11 quarters in which category the
telephone-operators are classified. The
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Department is constructing 266 quar-
ters in Delhi this year. Construction
of more quarters would bc taken up
based on availability of capital re-
sources.

Kudremukh Iron Ore Project

3529. SHR1 S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether in terms of the agree-
ment entered into with Iran on tne
Kudremukh Iron Ore Project the
work is split up into phases for com:-
pletion in a time-bound schedule;

(b) if so, the facts thereof; and

(c) how much amount of the loan,
according to the agreement will be-
come payable by Iran on completion
of each phase of the work with full
details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) to (c¢). The Financial Agreement
with the Imperial Government of
Iran provides for financing the deve-
lopment of the Kudremukh Iron Ore
Project and the related infrastructu-
ral facilities on the basis of a total
credit not exceeding U.S. $ 630 mil-
lion from Iran. The Agreement is
linked to the Purchase Contract con-
cluded on 4-11-1975 which provides
for the production and delivery of
approximately 150 million tons of iron
ore concentrate to the National Ira-
nian Steel Industries Company over
a period of about 21 years commenc-
ing from September, 1980. Under the
Agreement an advance of $ 100 mil-
lion was received on the 23rd Febru-
ary, 1976. Further .disbursement of
loan under the Financial Agreement is
related to the pace of actual expen-
diture on the project, and not to the
completion of specified phases of work
as such. The next draw-down will be
admissible after the expenditure from
the aforesaid advance of $ 100 million
has exceeded $ 75 million.
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Khetri Copper Smelter Capacity {

3530. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the reasons for under-utilisation
of Khetri copper smelter capacity;

(b) the ore requirement per day
and actual availability thereof; and

-

(c) the reasons for not planning
adequate supplies of ore beforehand
and the steps being taken to increase
the supply to the required quantity?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) The main reasons for under-
utilisation of capacity of Rbhetri
Smelter are the shortage in the sup-
ply of copper ore, and technolcgical
problems at the Smelter due to which
its operations have not yet stabilised.

(b) The average requirement of
ore per day for full capacity utilisa-
tion of this plant is 9,600 tonnes. The
actual average daily availability of
copper ore during 1976-77 was around
3800 tonnes; this is expected to go up
to 4500 tonnes during 1977-78.

(c) The rate of production build-up °
at the Khetri Copper Complex has
been slower than envisaged primarily
due to the difficulties of hard rock
underground metal mining opera-
tions, The Hindustan Copper Ltd. have
taken a number of steps for speedjng
up mining operations. These include
construction of independent mine en-
try systems, introduction of trackless
mining operationg ,training of Com-
pany’s Mining Engineers in similar
mining operations abroad and train-
ing of miners and operators at the
mines with the help of expatriaté
specialists under CIDA Miner Train-
ing Programme. The Hindustan Cop-
per Ltd. have also engaged a well
known firm of Mining Consultants t0
help them in bringing about improve-
ments in their Mining plans and fory
increasing the present rate of pro-
duction of ore at the project. As 2
result of the steps taken, the ore pro-
duction at Khetri Copper Project has
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increased steadily over the last four
syears as will be seen from the follow-
ing figures :

e e Tonnes
197374— . . . . 3,22,671
1974-75— 6,13,539
1975-76— 7,75,393
1976-77— . 10,51,569
i 12,00,000

The Company has also developed
the Chandmari Copper Project which
is adjacent to the Khetri Copper Pro-
ject for the production of 1,50,000
tonnes of ore per annum. The capaci-
ty of this mine is being expanded to
3,00,000 tonnes per annum. In addi-
tion, the copper concentrates being
produced at Dariba Copper Project
which has a capacity of 100 tonnes
per day of ore miiling, are also being
fed to the Khetri Smelter. Full capa-
city production at the Khetri Smelter
is however, expected to be achieved
only when the Malanjkhand Copper
Mine and concentrator plant goes into
production, Work on this project has
started during this year and ore pro-
duction of 1 million tonnes per annum
is expected to be reached within
about 4-1|2 years from now.

For overcoming the technological
problems of the Smelter, the company
is arranging to obtein the services of
4 well known firm of foreign metallur-
gical consultants.

Migration of Lepers from Bombay to
' Gujarat

3531. SHRI AHMED M. PATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 10
state:.

{a) whether most of the beggars
suffering from leprosy have migrated
Arom Bombay to GuJarat

(b) whether they are being settled;
and
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(c) the steps taken by Government
to protect the citizengs of that State
from the health hazard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) No, Sir.

(b) and (c). Do not arise,

However, for anti leprosy measures,
8 leprosy control units, 260 Survey
Education and Treatment Centres in
the rural areas, 16 Urban Leprosy
Centres for the urban areas, two Re-
constructive survery Units for cor-
rection of deformities of patients, two
temporary Hospitalisation Wards for
treatment of acutely ill and compli-
cated cases of leprosy and one Lepro-
sy Training Centre for training of
Para-Medical Workers have been
established in the State under the Na-
tional Leprosy Control Programme.
Besides, there are two Government and
3 Voluntary Leprosy Hospitals having
745 beds. Five voluntary organisa-
tions also participate in the leprosy
control work. All the 25,000 estimated
cases of leprosy have been detected
and registered for treatiment.

Opening of Post and Telegraph and
Telephone Offices jnm Rural Areas

3533. SHRI SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have
drawn up any programme for setting
up new post- office and telegraph and
telephone offices in the rural areas
during the year 1977-78;

(B) if so, facts thereabout; and

(c) state-wise break-up of the
figures of such proposed post, tele-
graph and telephone offices in rural
areas?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VERMA) : Sa) Yes, Sir,

(b) It is proposed to "oi)en 3100
post offices in rural areas, ond 2300
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Telegraph Offices and 2000 Long
Distance Public Call Offices in the
country, mostly in the rural areas,
during 1977-78,

(c) State-wise break-up for post
offices and Telegraph'Public Call
Offices is given in Statements ‘A’ and
‘B’ laid on the Table of the House.
[Placed in Library. See No. LT—
705/77]. L aalad

Screening of Medical Degrees

3534. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether on 17th April, 1976 the
Jt. Meeting of Central Counci] of
Health and Family Planning recom-
mended screening of degress includ-
ed in Schedules of Indian Medicine
Central Council Act so that holders of
quaificationgs who have undergone
Institutional training of not less than
4 years’ duration will be recognised
and be eligible for privileges under
the Act and derecognise substandard
Indigenous System of Medicine teach-
ing instlfutions;

(b) whether screening done by
Indian Medicine Central Counci] is
an eyewash and qualifications given
by All India Ayurved Vidyapeeth
without any regular training are being
recognised; and

(c) the steps Government propose
to take to get these substandard qua-
lification, sold by teaching shops, de-
recognised?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN) : (a) Yes. The Joint
meeting of the Central Councils of
Health and Family Planning in their
meeting held on the 17th April, 1976,
inter-alia adopted a resolution to the
effect that the Government should
direct the Central Council ¢f Indian
Medicine to screen the degrees ete.
included in the second schedule of the
Indian Medicine Central Council Act,
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1970 so that hereafter only holders of
qualifications who have undergone
institutionalised teaching and training
of not less than four years duration
in Ayurvedic Colleges etc. recognised
by the Centra] Council ¢f Indian
Medicine will be eligible for the
rights and privileges envisaged in the
Act, Al

(b) and (c). The Central Council
of Indian Medicine has notified the
minimum standards of undergradu-
ate education in Indian System of
Medicine to be followed from the aca-
demic year 1977-78. The Institutions
not maintaining the minimum stan-
dards will be de-recognised after
following the procedure prescribed in
the Indian Medicine Central Council
Act, 1970. The Council is already
thoroughly screening the qualifica-
tions at present recognised including
those awarded by All India Ayurveda
Vidyapeeth.

Bedbugs working against Malaria

3535. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Indian Council of
Medical Research has reported that
bedbugs are working against the suc-
cess of the malaria control program-
me; and

(b) i¢ so, the steps being taken to
meet this menace? .

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) The Indian Council
of Medical Research have stated that
though bedbugs are not directly re-
lated in any way with the transmis-
sion of malaria, they have assumed 2
negative force working against the
success of the malaria control prog-
ramme, because of the refusal of
householders to have DDT sprayed in
their houses under an impression tha_t 4
the increase in be:bugs nuisance 13
due to DDT.
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(b) With a view to fighting the
bedbugs nuisance along with mala-
ria, Diazinon is mixed with DDT
before spray. .

Post Offices in Urban and Rural Areas
of the Country

3536. SHRI D. B. CHANDRE
GOWDA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the total number of post offices
working in urban and rural areas
separately in India;

(b) the maximum and minimum
distances of post offices from villages
in rura) areas; and

(c) the maximum and minimum
number of days wusually taken by a
letter to reach the post office situated
in rural areas?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VERMA : (a) On 1-4-77, there were
12508 post offices in urban areas and
108491 in rural areas in India.

(b) Generally, post offices are
opened at a distance of 2 to 3 miles
from each other in rural areas. How-
ever, in hilly areas where means of
transport are difficult, post offices are
widely apart. The maximum and
minimum distances of post offices from
villages without post offices in rural
areas are 188 Kilometers and 200
meters respectively.

(c) The time taken in normal cases
may vary from 1 to 5 days depend-
ing upon the place of posting and
the place of destination. However, in
case of villages in hilly areas/forests/
desert, it may take longer for letters
to reach their destination depending
on the place of posting and the situ-
ation of the village to which the let-
ter is addressed.
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Recanalisation of Sterilised Persons

3537. SHRI RAMANAND TIWARY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to reply given to U.S.Q. No, 632
on 16th June, 1977 regarding reca-
nalisation in case of unsuccessful
vasectomy operations and state the
number of persong recanalised
during the last three months State-
wise?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): The information is being
collected from the State Governments
and will be laid on the Table of the
House when reczived.

Measures for Mines’ Safety

3538. SHR] PRASANNBHAI
MEHTA : Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government are con-
sidering to take immediate steps and
also intensify measures for mines’
safety and rescue operation;

(b) if so, the main proposals con-
sidered by Government this year in
this regard;

(¢) whether the compensation due
to the mine explosions has been in-
creased;

(d) whether the Mines Act has not
been so far strictly enforced; and

(e) the steps being taken by Gov-
ernment for mines’ safety?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) and (e). A statement is attach-
ed,

(c) Persons employed in any mine
as defined in clause (J) of Section 2
of the Mines Act, 1952, in any mining
operation or in any kind of work,
other than clerical work, incidental to
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or connected with any mining opera-
tion or with mineral obtained, or in
any kind of work whatsoever below
ground and in receipt of wages not
exceeding Rs. 1,000|- per month, are
eligible for compensation under the
Workmen Compensaton Act, 1923 in
case of industrial accident and of cer-
tain occupational disease resulting in

death or disablement. The rates of
compensation under the Act have
been increased with effect from
1-10-1975.

(d) The Mines Act, 1952 is being
enforced as strctly as practicable.

STATEMENT

The following steps have been
taken or are proposed to be takcn in
the nationalised coal mines:

1. Formation and effective func-
tioning of Internal Safety Organi-
sations.

.

2. Review of the safety measures
in the coal mines which are water-
logged and|or are having fires.

3. Adoption of measures to reduce
accidents due to fall of ground, in-
cluding—

(a) Purchase of more timber
from State Forest Corporations.

(b) Replacement of timber
support by steel friction|hydrau-
lic props and other iforms of ad-
vanced type of supports wherever
possible.

(c) Greater utilisation of coal
cutting machines,

4. Adoption of measures to re-
duce accidents due to gas, inc!ud-
ing—

(a) Provision of
number of methanometers
Degree II1 and II gassy mines.

(b) Provision of self-rescuers
in Degree III gassy mines,

} () Provision of alternate po-
- wer supply 5 arrangement,. 1n
* YDegree III gassy mines. -3 -~

adequate
in
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(d) Provision of 2dequate
number of Flame Safety Lamps.

5. Adoption of measures to re-
_duce haulage a’ccidents, including—

(a) Replacement of lighter sec-
tion rails by heavier selection
rails.

t (b) Proper lighting of haulage
roads with red lightsjhooters|
luminous paint on tubs to indi-
cate that the haulage is in opera-

tion.

6 Adoption of measures to re-
duce accidents due to water, in-
cluding—

(a) Installation of automatic
warning systems along the rivers,
nullahs etc. to alert the nearby
coal mines of the rise in water
level beyond the danger mark.

(b) Provision of adequate
number of Burnside Boring Ap-
paratus,

7. Improving safety consciousness
among the employees, including—

(a) Proper training of workers
to make them less accident prone.

(b) Broadcasting of safety in-
structions through tape recorders.

(c) Provision of cap lamps,
helmets and boots to eligible wor-
kers, «

(d) Appointment of ‘‘Workers'
Inspectors” with Overman’s Cer-
tificate. .

(e) Organisation of Pit Safety
Committees.

(f) Making good the deficiency
in the categories of mining Sir-
dars, Overman and Surveyers

-t through training,

.. (g) Provision of underground
. +; transpoert to workers where, long
travel is involved KX
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(h) Linking of career pros-
pects of officials with the perfor-
mance in the field of safety.

8. Laying increased emphasis on
long wall and opencast mining,

9. Stepping up of stowing.

10. Introduction of electronic
equipment in mines,
Similarly, measures for the im-

provement of safety conditions in
mines other than coal mines are ex-
pected to have been taken by the
concerned managements in th light of
the discussions at the Conference.

2. In order to keep a watch on the
progress of implementation of such
safety measures, it has been decided
to reconstitute the Committee set up
in pursuance of a recommendation of
the Third Conference on Safety in
Mines. This Committee will not only
review the implementation of the de-
cisions of the various Safety Confe-
rences but also the progress of action
taken on the recommendations of
other Conferences having bearing on
safety in mines and the follow-up
action on the recommendations con-
tained in the published reports of the
Courts of Inquiry constituted under
Section 24 of the Mines Act, 1952, For
making this Committes more effective,
broader representation is given on the
Committee to workers as well as
managements.

3. In regard®to rescue operations, a
scheme for the modernisation of the
existing rescue stations and opening
of new rescue Stations has been
finalised.

of Bonus as Deferred
Wage

Recognl tion

3539, SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

1. (@) whether Government propose
to consider to recognise bonys as
deferred wage; and
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(b) if so, the gist?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). All aspects of the Bonus
question are under examination and a
decision js expected to be taken soon.

Raising of T, V. Licence Fee

3540. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the T. V. licence fee
was raised from Rs. 30/- to Rs. 50/-
during emergency;

(b) if so, the reasons therefor; gnd

(c) whether it is proposed to re-
duce the fee?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir. The T.V. licence fee wag
increased from Rs, 30 to Rs. 50 with
effect from 1-6-76.

(b) The element of licence fee on a
T.V. set was proportionately less as
compared to that on a radio set. To
rectify the anomaly, the licence fee
wag increased,

(c¢) No proposal to reduce the fee
is under consideration of Government.

Closure of Industrial Establishments

3541. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of (1) large, (2)
medium and (3) small industrial
establishments closed down during
the period June 25, 1975 to March,
1977 State-wise;

(b) the total number of workers
laid off/retrenched as a result of these
closures;

(c) factoers responsible for these

closures;
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(d) the number of establishments—
small, medium and large, re-
opened up-to-date; and

(e) the steps being taken to get all
the establishments reopened?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(e). The required information is
being collected and will be placed on
the Table of the Sabha in due course.

Telephone  Advisory
Committee

Ahmedabad

3542. PROF. P, G. MAVALANKAR;
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Telephone Advi-
sory Committee of Ahmedabad is
functioning;

(b) if so, the details thereof, in-
cluding the names of the personne] of
the said Committee;

(c) if not, when will such a Com-
mittee be reconstituted and when will
it resume functioning; and

(d) the reasons for the delay in
this regard?

THE MINISTER OF COMMUNICA.
TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir.

(b) Does not arise.

(c) and (d). The term of the Tele-
phone Advisory Committee for Ahme-
dabad expired on 31-5-76. The consti-
tution of Telephone Advisory Com-
mittees hag recently been revised and
nominations have been called for.

Diplomatic Appointments in USA
and UK,

3543. PROF. P, G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government propose
to make very soon the new top
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diplomatic appointments at Washmg-
ton and London;

‘l.“-‘

(b) if so, main indications thereto;

(c) whether the present Indian
Ambassador in US.A. and the Indian
High Commissioner in U.K. resigned
their posts or were asked to leave;
and

(d) if so, the reasons therefor?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Government weighs various considera-
tions in considering whether incum-
bent Heads of Mission should be
changeq or continued. No final deci-
sion in respect of these appointments
has yet been taken, According to nor-
mal diplomatic practice, if and when
any changes are proposed, the agree-
ment of the Governments of the coun-
tries concerned is obtaineq before any
public announcement can be made.

(c) and (d). The Government has
the right to make changes as and when
it deems necessary.

Charging donations from students by
medical colleges

3544. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that several medical colleges, Gov-
ernment as well as private- in the
country, charge exorbitant amounts
by way of forced funds or donation—
much more than the prescribed “capi-
tation fees— from students seeking
admissions”;

(b) if so, the details thereof;

(c) the steps Government are tak-
ing to curb the said evil practice;

(d) whether the attention of Gov-
ernment are drawn to some private
medical colleges in Karnataka indulg-
ing in such practices; and

(e) if so, the steps taken to control
them?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The Govern-
ment of India are not aware of any
of the State Government medical col-
leges charging exorbitant amounts by
way of forced funds or donations. The
Government medical colleges charge
tuition fees as prescribed by the State
Government concerned. The tuition
fees charged by the private medical
colleges are much higher than the
fees charged by the Government col-
leges. Some of the private medical
colleges are charging capitation fees/
donation for admission to the medical
college and this also varies from col-
lege to college and State to State. The
medical colleges that charge capita-
tion fees from students for admission
are the following:—

1. Kasturba Medical
Manipal/Mangalore.

College,

2. J.J. M. Medica] College, Devan-
garee.

3. M. R. Medical College, Gul-
barga.

4. J. N, Medica] College, Belgaum.

The amount of capitation fee charg-
ed in medical colleges in Karnataka
is Rs. 5,000 from the students who be-
long to Karnataka State and Rs.
35,000 from outsiders.

The following medical colleges in
Bihar which hag been charging capita-

tion fee have Jeen taken over by Gov-
ernment.

1. C. MG.M.
Jamshedpur.

Medical College,

2. Sri Krishna Medical College,
Muzaffarpur.

3. Madadh Medical College, Gaya.

4. Patliputra Medical College,
Dhanbgd.
5. Nalanda Medical  College,
Patna,

(c) The Government of India are
greatly concerned about the charging
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of high capitation fees by some of the
private medical colleges and have im-
pressed upon the concerned State
Governments to take over those
medica] colleges.

(d) and (e). The Government of
India are aware that some of the pri-
vate medical colleges in Karnataka are
charging capitation fee. It jg for the
State Government to take over such
medical colleges.

Theft of properties from insured
Parcels

3545. SHRI SHIV SAMPATI RAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have exa-
mined the circumstances under which
the thefts of properties from insured
parcels occurred in the Market Road
Post Office, New Delhi in May, 1977;

(b) the number and other parti-
culars of persons arrested in this case
and the value of property recovered;

(c) the total amount paid by Gov-
ernment for claims against theft of
properties from insured parcels dur-
ing last three years, year-wise; and

(d) the steps taken to ensure more
safety of insured parcels and the
action taken against the persons ar-
rested?

THE MINISTER OF COMMUNICA.
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir,

(b) The police have arrested two
o:tsiders:

(i) Shri Om Parkash resident of
village Khera Khurd, Delhi State;
and

(ii) Shri Veq Pal, resident of
village Naya Bans, Delhi State,

Property worth about Rs. 34,000 has

been recovereq from these two per-
sons, ‘

(c) The amount of compensation
paid by the Government by way of
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claims in respect of insured parcels

in Delhi Postal Circle is given

below: — _
1974-75 Rs. 13,953°00
1975-76 Rs. 33,966- 61
1976-77 Rs. 52,529° 40

-

(d) The number of night chowki-
dars has been increased in Market
Road Post Office. Action has also
been initiated to provide iron grills to
the windows, ventilators and doors of
the entire building to guarq against
any mishap in future.

Visit of Vice-President of European
Com-nslon in Charge of External
relations

3546. PROF. P. G, MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Mr. Wilhelm Hafer-
kamp, Vice President of the European
Commission in charge of external
relations visited India in May this
year at the invitation of the Govern-
ment of India;

(b) if so, broad details thereof;

(c) the names of the persons ac-
companying the distinguished guest;
and

(d) whether any concrete talks
were held and agreements were reach-
ed between the Government and
the visiting team on one or more
subjects of mutual interest and bene-

fit?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

. (b) Mr. Haferkamp was in India
from May 14—17 and ours was the first
Asian country he visited after taking
over as Vice-President of the Euro-
pean Gommission in charge of Exter-
nal Relations. e

(c) Mr. Haferkamp was a&:ompa-
nied by Franz Froschmaier, hig Chef
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de Cabinet, Mr, John Hansen, Head of
Division in the Asia Directorate, Mr.
Martin Vasey, Member of the Com-
mission’s Spokesman’s Group and Mr
David Reinert, Interpreter

(d) During the course of his visit,
Mr. Haferkamp was receiveq by the
Prime Minister anq had discussions
with the Ministers of External Affairs,
Finance, Commerce, Communications
and Steel andq Mines. There was a
useful exchange of views on the fur-
ther development of economic co-
operation between India and the EEC,
as also on the North-South dialogue
in Paris. .

Mr. Haferkamp haqd not come to
India to conclude any agreements, but
rather to meet members of the new
Government and to get a better under-
standing of our approach to matters of
mutual interest to India ang the EEC.

Visit by Inspectors of D.G.M.S. for
ensuring safety of Mines

3547. SHRI SHIV SAMPATI RAM:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleaseq to state:

(a) whether jt has come to the
notice of Government that one of the
main reasons of the accident in mines
is that the Inspectors of the Directo-
rate General of Mines’ safety do not
pay the required visits to the mines
in the interior; and

(b) if so, the reaction of Govern-
ment thereto and the action being
taken in this matter to ensure more
safety of miners?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
Inadequacy of inspections has not been
identified as one of the main causes

of accidents.

(b) A gtatement indicating the steps
whiclr has been taken or are proposed
to be taken to improve safety of
miners is attached.
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Statement

The following steps have been taken
or are proposed to be taken in the na-
tionalised coal mines:

(1) Formation and effective func-
tioning of Internal Safety Organisa-
tions.

(2) Review of the safety mea-
sures in coal mines which gre water-
logged and/or are having fires.

(3) Adoption of measures to re-
duce accidents due to fall of ground,
including—

(a) Purchase of more timber
from State Forest Corporations.

(b) Replacement of timber sup-
port by steel friction/hydraulic
props and other forms of advanced
type of supports wherever possi-
ble.

(c¢) Greater utilisation of coal
cutting machines,

(4) Adoption of measures to re-
duce gzccidents due to gas, includ-
ing—

(a) Provision of adequate num-
ber of methanometers in Degree

III & II gassy mines.

(b) Provision of self-rescuers
in Degree III gassy mines.

(e) Provision of alternate
power supply arrangements in
Degree IU gassy mines.

(d) Provision of adequate num-
ber of Flame Safety Lamps.

(5) Adoption of measures to re-
duce haulage accidents, including—

(a) Replacement of lighter sec-
tion rails by heavier section rails.

(b) Proper lighting of haulage
roads with red lights/hooters/

luminoug paint on tubs to indicate
that the haulage is in operation.

(8) Adoption of measures to re-
duce accidents due to water, includ-
ing—

(a) Installation of automatic
warning systems along the rivers,
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nullahg ete, to alert the nearby
coal] mines of the rise in water
level beyond the danger mark.

(b) Provision of adequate num-
ber of Burnside Boring Appara-
tus.

(7) Improving safety conscious-
ness among the employees, includ-
ing—

la) Proper training of workers
to make them less accident prone.

(b) Broadcasting of safety ins-
tructions through tape recorders.

(c) Provision of cap lamps, hel-
mets and boots to eligible workers.

(d) Appointment of “Workers’
Inspectors” with Overman’s Certi-
ficate.

(e) Organisation of Pit Safety
Committees.

(f) Making good the deficiency
in the categories of Mining Sir-
dars, Overmen and Surveyors
through training.

(g) Provision of underground
transport to workers where long
travel is involved,

(h) Linking of career prospects
of officials with the performance
in the field of safety.

(8) Laying increased emphasis on
long wall and open cast mining.

(9) Stepping up of stowing.

(10) Introduction of electronic
equipment in mines.

Similarly, measures for the improv-
ment of safety conditions in mines
other than coal mines are expected to
have been taken by the concerned
managements in the light of the dis-
cussions at the conference.

In order to keep a watch on the
progress of implementation of such
safety measures, it has been decided
to reconstitute the Committee set up
in pursuance of a recommendation of
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4
the Third Conference on Safety in
Mines. This Committee will not only
review the implementation of the de-
cisions of the various Safety Confer-
ences but also the progress of action
taken on the recommendations of
other Conferences having bearing on
safety in mines and the follow-up
action on the recommendations con-
taineq in the published reports of the
Courts of Inquiry constituteq under
Section 24 of the Mines Act, 1952. For
making this Committee more effective,
broader representation js given on the
committee to workers as well as
managements.

C.G.H.S. Homoeopathic Dispensaries

3548. SHRI SHIV SAMPATI RAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of Homoeopathic
dispensaries functioning under Cen-
tral Government Health Scheme and
their location;

(b) whether the number of these
Homoeopathic dispensaries is adequate
and if not, the steps taken or pro-
posed to be taken to open more such
dispensaries under CGHS;

(c) whether the Homoeopathic dis-
pensary is an independent unit and
if so, the particular reasons for keep-
ing the Doctors of Homoeopathic dis-
pensaries under the Inchargeship of
the Medical Officer, Allopathic dis-
pensary; and

(d) whether generally there is
shortage of tonic and other medicines
for the treatment of general debility
in Homoeopathic dispensaries and if
so, the steps taken to remove the
shortage of the medicines?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) to (c), At pre-
sent there are 14 Homoeopathic dispen-
saries/Units functioning under
Central Government Health Scheme,
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(4) dispensaries at Delhi, one =ach at
Meerut, Allahabad, Kanpur, Nagpur,
Hyderabad, Bangalore, Calcutta,

Madras, Patna and Bombay). The
question of opening additional Ho-
moeopatkic dispensaries in Delhi is

under active consideration. In the
case of other CGHS-covered cities,
the question of opening additional
Homoeopathic  dispensaries will be
decided after taking into account the
average daily attendance during the
period of one year of functioning dis-
pensaries.

In so far as speciality is concerned,
the Homoeopathic physicians are not
under the Inchargeship of the Medi-
cal Officer of Allopathic Dispensaries.
However, administrative control of
the entire Allopathic dispensary and
Homoeopathic Unit is of the Medical
Officer Incharge of the dispensary.

(d). No.

Increase in number of C.G.H.S.
Dispensaries in Delhi

3549. SHRI SUKHDEO PARSHAD
VERMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be rleased to state:

(a) whether in view of the heavy
rush of patients at each of the
C.G.H.S. Dispensaries working at
present in Delhi, Government are
considering to increase their number;
and

(b) if so, the location of the addi-
tional dispensaries and the time by
which they are likely to function?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) Yes,

(r The location of the new
dispensaries and the dates of their
opening will depend upon the avail-
ability of suitable accommodation for
opening the new dispensaries.
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Expansion of, Gole Market C.G.H.S.
Dispensary

3550. SHRI SUKHDEO PARSHAD
VERMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether in view of the coming
up of large number of multi-storey
flats in the Gole Market area of new
Delhi; Government propose to ex-
pand the present dispensary of the
area; and

(b) if so, the facts thereof?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) No.

(b) Does not arise.

Decrease in production of electronic
Exchange in Palghat LTI. Industry

3551. SHRI V. M. SUDHEERAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether production of electro-
nic exchange @at Indian Telephone
Industry Palghat has reduced; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRILJ LAL
VERMA (a) and (%). The Falghat
unit of Indian Telephone Industries
Itd. is being set up to manufacture
electronic type of small telephone
exchanges. As these exchanges are
being designed and developed by ITI
for the first time, their production at
Palghat could be started only during
1976-77. The value of production
during , 1976-77. was about Rs, 20
lakhs.™” According to the Budget
Estimate, the factory is expected to
produce equipment worth Rs. 250
lakhs during the current year, i. e.
1977-78. There is, thus no reduction
in production at Palghat.
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Iron Ore Deposits

3552. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

Government have
existing

(a) whether
taken an overall stock of
iron ore deposits;

" (b) if so, the facts thereof state-
wise;

(c) how many existing iron ore
mines are at present exporting with
quantity thereof, and names of the
countries; and

(d) how much iron ore is used by
our country annually?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Yes, Sir.

(b) The total reserve of Hematite
iron ore in the country is currea‘'y
estimated at 10,447 million toniacy.
In addition, the total reserve of Mag-
netite iron ore in India is currently
estimated at 2,981 million tonnes.
The State-wise break-up is as follow:

the million tonnes)

Sate Hematite
Andhrs Pradesh . . 16
Bihar . . . . . ce€
Goa . . . . . 396
Karnataka . . . . 1448
Madhya Pradesh . . . 2687
Moharashtra . . . . 231
Orissr . . . . . 2596
Rajasthan . . . . 16
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L] T
—_ — THE MINISTER OF STEEL AND
(In million tonnes) MINES (SHRI BIJU PATNAIK): (a)
Stare Magnetite Based on the financial results (pro-
e Ore visional) of 1976-77, the {following
! copper projects *of Hindustan Copper
- Ltd. are likely to make g profit:
Andhre Pradesh . . . 198
-As (Rs. in lakhs)
- Assam . . . . . 50
Bibar . . . . . - Name f Unit Proisic-
Haryana . . . 7 nal iﬁ"‘f“
Karnataka . . . . 2132 1976-77
“Kerala . . . . . 83 -
' (i) Indien Ccpper Cc mplex, .
Nagaland . . . . 4 Singhbhum (Bihar) ¢ f Hi-
Tamil Nadu . . . . s02 ndusten Cc pper Ltd. . 1032° 59
(#5) Dariba Crpper Prcject
(Rajasthan) of Hindustrn
(c). Excepting the Goa sector all Copper Ltd. . 53:63
private and public sector mines in .o .
India are at present selling the iron @) gga?g;';:;:hgﬁl}cﬁiggu_
ore to MMTC who are exporting the stan Ccpper Ltd. . . 15° SO
ore to Japan, South Korea, Taiwan in ) ] .
Asia; Romania, Czechoslovakia, (v} g?r}::bh&rz%%ar?ﬁ';ﬂ-’ ‘
Poland, German Democratic Repub- ndustan Ccpper Lid. . L 45
lic, Hungary, Bulgaria and Yugo- . R _ .
slavia in Eastern Europe; the Federal T T
Republic of Germany, Netherlands ) Th .
. . ' e Bhatang Mine at Rangpo
;md l?elg}x‘ume_g d}Ve;tertn Europe, and of Sikkim Mining Corporation
raq ia the Middle East. which also produces copper con-

centrates along with lead and zinc
concentrates made a nominal pro-
fit of Rs. 3,000 during 1976-77.

In 1976-77 MMTC exported 11.74
million tonnes of iron ore. 17 pri-
vate sector mines from the Goa sec-
tor have exported 11 million tonnes . . .
of iron ore during the same period. (b) and (c) (i) Khetri; At Khetri,

there are 2 project, viz. Khetri Cop-

per Complex and Chandmari Copper
Project. There is no proposal to
expand the Khetri Complex. How-
ever, Government had in June, 1976,

(d) In 1976-77 approximately 16
million tonnes iron ore have been
consumed by our country.

Copper Mines decided to expand the Chandmari

Project to raise the ore production

3533. SHRI C, K. CHANDRAPPAN: from 500 tonnes per day to 1,000
Will the Minister of STEEL AND ‘tonnes per day at an estimateq cost

. MINES be pleased to state: of Rs, 2.70 crores. Work on the ex-
- pansion scheme is in progress.
(a) number of copper mines run-
ning on profitg and facts thereof;

(ii) Karnataka: ~In  Karnataka,
there are two projects—the Ingaldhal
Copper Project of Chitradurga Cop-
per Company Ltd., which is a State
Gpvt. Undertaking of Karnataka
(c) 11 S0, the salient features thereof? . and Thinthini .rCopper Project of

e~

(b) whether Government have
taken any decision to expand the pro-
jects which are there at Khetri,
Karnataka, Kota; and
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Hutti Gold Mines Company Ltd., which
is also a State Government Company
of XKarnataka. There are ro pro-
posals, at present, for the expasion of
these two projects

Explorstory and development work
has buen in progress in the Kalyadi
Copper Project of Karnataka Con-
sortium Ltd. a State Govt. Under-
taking of Karnataka. Proposals
have been formulated for mining and
concentration of 250 tonnes of ore
per day initially, to be stepped up to
500 tonnes of ore per day later at an
estimated cost of Rs. 370 lakhs. This
is a new project and the State Go-
vernment have approved the same.
Financing institutions have been ap-
proached for assistance in financing
the project.

(ii). No copper mine exists in kota.

Sale of defective products by H.S.L.

3554. SHRI K. LAKKAPPA:
SHRI R. V. SWAMINAT{IAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether out of the sale of
defective products at the two centres
of the Hindustan Steel Limited a total
losg of Rs. 34 lakhs have been reporied.

(b) if so, the facts thereof;

(¢) whether the Hindustan Steel
Limited is wornied about the jnordi-
nate delay in payment of dues by
Government and public sector units
against supply of steel and iron items
by it; and

(d) if so, steps contemplated in
this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Jind  (b). Presumably the Hon’ble
Members are referring to the report
about the sale of steel materiuls at
the two stockyard of HSL ¢ Gauhati
and Tinsukia that appeared in ‘Eco-
nomic Times’ of June 20, 1977, Dur-
ing the last six months, Gauhati and
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Tinsukia stockyards had sold 5741
tonnes of defective, old and slow
moving materials to prevent undue

accumuiation of stocks. The short-
fall in realisation was Rs. 25.7 lakhs,
when compared to the normal stock-
yard prices.

(c) and (d). There is some delay
in recovering dues from Government
Departments and Public Sector units.
Attempls are being made to realise
the outstanding amounts expeditious-
ly.

Restoration of impounded passports

3555. SHRI K. LAKKAPPA:
SHRI R, V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have
restored the passports impounded by
the previous Government during the
emergency;

(b) if so, how many of them have
been restored and on what conditions;

(c) the total passports impounded
during the year 1975 and 1976; and

(d) the reasons for their passports
being impounded =and on what
grounds?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Passport facilities have been restored
to 256 persons whose passports were
impounded or were refused passport
facilities during the Emergency.
These passports have been restored
without any conditions.

After the commence-
ment of Emergency, during 1975 and
1976, a total of 2023 persons had their
passports impounded or were denied
passport facilities in the interest of
the general public, under Section
10(3) (¢) or Section (8) (2) (i) of
Passports Act, 1967.
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Functioning of Post Officeg without
Telegraphic and Telephone facilities

3556. SHRI P. K. KODIYAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many branch post offices
are functioning in the country with-
out telegraph and telephone facilities;

(b) whether some of these bran-
ches were functioning for years to-
gether;

(¢) whether the question of up-
grading these branch sub-post offices
has been considered; and

(d) if so, how many of these
branches are to be upgraded in the
next two years?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRI1J LAL
VARMA). (a) to (d). The informa-
tion is being collected and will be
placed on the table of the House.

Restrictions on persons seeking
Employment abroad

3557. SHRI VAYALAR RAVI:
SHRI V. M. SUDHEERAN:

Wil) the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government have
placed any restrictions on the people
to go abroad to accept employment;

(b) if so, what are the reasons for
the same; and

(c) what are the restrictions im-
posed?

THE PRIME MINISTER (SHRI
MORARJI DESAl;: (2) The Emi-
gration Act 1922 seeks to regulate the
emigration of persons belonging to
various categories of skilled and un-
skilled labour. Indian nationals
seeking domestic employment abroad,

sweepers, minor girls/boys are not
permitted to emigrate. Only Go-
vernment apgroved and registered

Indian recruiting agencies are per-

JULY 14, 1977

Written Answers 132

mitted to do bulk recruitment of la-,
bour for employment with foreign
employers abroad.

Recruitment. of experts e, g. doc-
tors, engineers, for service with
foreign bodies is done from a panel
compiled in the Department of per-
sonnel and Administrative Reforms.

(by The intention behind thes:z
restrictions is to prevent exploitation
and obtain euqitable employment con-
dilinns abroad.

(2) The restrictions are such as to
ensure that the offers and conditions
of employment are, to the extent
possible verified so that the interests
of revuple proceeding abroad are safe-
guarded.

Indians wurking in  Gulf Countries
3558. SHRI VAYALAR RAVI:
SHRI V. M, SUDHIERAN:
SHRI OM PRAKASH
TYAGI:

Will the Minister of EXTERNNAL
AFFAIRS be pleased to state:

(a) whether the Government have
made any study of the problems of
the Indians working in Gulf states;
and

(b) if so, what are the details and
findings of the study?

THE PRIME MINISTER (SHRI
MORARJ1 DESAI): (a) and (b) It .
is the policy of the Government to -
respond favourably to requests from
friendly developing countries for ce-
putation of Indian experts and cihel |
personnel, subject to their availabili-
ty and making provision for our own
requirements, to assist in the task cf
development of the economies Of
these _countries. In pursuit of this
policy, an increasing number ©f
Indian experts and other personnel
have, in recent years, been working .
in Guilf countries. Their problens
are under constant study. Broadly
spcaking, they relate to fair and
equitable terms and conditions ©
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Technical and Economic aid to Afro-
Asian countries

3559. SHRI. P. RAJAGOPAL
NAIDU: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Government is
giving technical and economic aid to
Afro-Asian countries; and

(b) the names of the countries
getting the above aid?
THE PRIME MINISTER (SHRI

MORARJI DESAI):(a) Yes, Sir.

(b) The Countries to which techni-
cal and/or economic assistance has
been extended during the years 1975
and 1976 are as follows:

(1) Afghanistan
(2) Angola

(3) Burma

(4) Bhutan

(5) Bangladesh
(6) Botswana
(7) Ethiopia
(8) Fiji

(9) Ghana
(10) Guinea
‘(11) Indonesia
(12) Kenya
(13) Laos

(14) Malawi
(15) Maldives
(16) Malays?a
(17) Mauritius
(18) Nepal
{18) Nigeria

(20) Peoples’ Democratic Republic
of Yeme (Aden)

(21) Senegal
'(22) Somalio
(23) Sudan
(24) Sri Lanka
(25) Singapore
(26) Sierraleone
(27) Swaziland
(28) TTanzania
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(29) Tonga

(30) Thailand

(31) Uganda

(32) Upper Volta

(33) Yemen Arab Republic
(34) Zambia

(35) Zimbabwe

(36) Zaire.

Manufacture of Teleprinters

3560. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of COM-
MUNICATIONS be plesed to state:

(a) whether Tele-printers are
manufactured in our country; and

(b) if so, the names of the facto-
ries manufacturing them?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir.

(b) The only factory manufactur-
ing teleprinters is the Hindustan
Teleprinters Ltd., Madras. which is
a Central Government Undertaking.

New Mini Steel Plants

356I. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether in view of the propo-
sals of the present Budget how many
new mini steel plants will be set up in
the country;

(b) whether Government are con-
sidering of setting up mini steel
plants at Karnataka, Madhya Pradesh
and Madras; and

(c) if so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Considering the "demand, the restric-
ted availability of inputs like pewer,
etc., and the Iarge capacity lying
unutilised, Government’s policy is not
to encourage setting up of new mini
steel plants in the country.

g
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(b) No, Sir.
(c) Does not arise.

Invitation to Prime Ministey
to visit India

of UK.

3562. SHRI DURGA CHAND: will
the Minister of EXTERNAL AFFAIRS
ke pleased to state:

(a) whether the Prime Minister
has extended invitation to U.K. Prime
Minister to visit India;

(b) if so, when the UK. Prime
Minister will visit India;

(c) whether if™is proposed to ex-
tend an invitation for holding the
next Commonwealth Prime Ministers
Conference in Delhi; and

(d) if so, what are the
thereof?

details

THE PRIME MINISTER . (SHRI
MORARJI DESAI): (a) and (b).
When the Prime Minister was in the
U. K. to attend the Commonwealth
Prime Ministers’ Conference he ex-
tended an invitation verbally to the
Prime Minister of the U. K. to visit
India. This has been accepted in
principle. The dates of the visit will
be settled in due course.

(¢) and (d). No, Sir.

i & gfaw Fa samw

3564. st A fag @gw :
FaT TaTedR WYX afTA FQATOT HaA
qZ AW F¥ AT A& fE i’fll

-y

(¥) ;a1 ®wve ¥ fawa wdq
¥ freag sNAAT F I ¥ G
oy ® AA wog fafras ¥ oF
wfafafa e ¥ gIaat grar Mfarfa=
FT ATWT FL F FHAAX AGA-AT A
frera w2 IT F T g7 TaT Ffaw
T qqx F T A wE gegaA
FE@T o7 ;
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(@) afz g, & FTar TR FT
faae @ wwa ¥ fFw wEreAw
A FT T, WK

(T) @E warr frar e T
Fva fe@mr mar g AN w7 qF
qeAaT WnF gg ?

e AT afeT weamw way
(=t v mTmwr) ¢ (F) ¥ A
9 Atfage fczwoesr & @zeal X
g s fFY F 93g 3@ uF
frafea wegma T g )

(=) Wi sfas™ JaEa
gfrag & @gErr & OF AAHUT Tfc-
ST FT TYTQAT FT AT TS 2

() & woww  Fafed W
@ TFOATH, EIIATE HIT Mo US %
gz q| faa™ ¥+g, 9% faeet ¥
frog o g ot aw swd aform
FIEr A=G Al (AFT § |

POLITICAL AMBASSADORS

3565. SHRI YADVENDRA DUTT:
DR. VASANT KUMAR PAN-
DIT:

Wii] the Minister + of EXTERNAL
AFFAIRS be pleased to state:

(a) how many political ahbassadors
were appointed by the previous Govern-
ment and to what countries they were
sent and their names; and

(b) will the Government state its
policy towards appointing political
ambassadors and also its policy with
regard to the continuance of the pre-
sent political ambassadors appointed
by the previous Government?

THE PRIME MINISTER (SHR:
MORARJI DESAI): (a) A sta?emeﬂ
giving the required information 8
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from March, 1971 is placed on the
Table of the House. [Placed in
Library. See No. LT-700/77].

(b) Governmant  takes into  ac-
count the experience and eminence
af the person whom it appoints from
public life to senior diplomatic as-
signments abroad. Bearing in mind
the need for a proper projection of
India’s image Govermment will take
suitable stzps in the national interest
to select appropriate persons whether
from within the foreign service or
outside it to hold such posis. Decisions
taken from time to time reflect Gov-
erament’s broad policy in this regard.

Opening of Telephone Exchanges In
Andaman and Nicobar

3566. SHRI MANORANJAN
BHAKTA: Will the Minister of COM-
MUNICATIONS be pleased to state:

{a) whether Government are aware
of the fact that the Telephone Ex-
change at Port Blair is without
minimum modern equipment causing
bad service by wrong connection,
dead etc. very frequently causing sub-
scribers much hardship; if so, the
proposals to rectify the defects;

(b) whether Government received
complaints from the Administration
if so, what action has been taken; and

(c) the new exchanges to be open-
ed in Andaman &nd Nicobar Islands?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL. VERMA):
(a) and (b). Port Blair is a 600-line
MAX-II. The automatic telephone
exchanges of this type are in use :n
large number of places in  India.
Earlier on receipt of a  complaint
from the local administration a
team was sent to Port Blair for over-
hauling the equipment. It was de-
cided to replace two equipment racks
(100 line each) by new racks for
further improvement in the service.
These racks are in transit and will

be installed soon after their receipt at.

Port Blair.
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(c) Four new MAX-III type ex-
changes have been planned to he
opened in Andaman and Nicobar
Islands at (1) Nan Cowrie, (2) Cam-
bell Bay, (3) Diglipur and (4) Maya
Bunder.

Infection by Doctors and Nurses in
Hospitals of Gujarat

3567. SHRI K. MALLANNA:

will

the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) whether Government’s atten-

tion is drawn to the news published
in the ‘Indian Express’ on the 16th
June, 1977 that a study in a hospital
in Gujarat has revealed that doctors
ang nurses are 3 major source of
hLospital infection and a rumbe. of
doctors and nurses are found a major
source of carrying staphylococel germs
in their nose and finger rails;

(b) if so, whether Government
also realise that the hospital staff,
who are carriers, are responsible for
the spread of the germs in wards and
operation theatres; and

(c) if so, the reaction of Govern-
ment ip this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes. The news item
was basedq on an article published in
th2 Journal of Indian Medical As-
sociation dated June 1, 1977 by Dr.
Saifee-et-Al. The article has analy-
sed the presence of staphylococai
germs in the nose swalis and finger
nails of the staff, but no co-relation
has been established tetween the
spread of infection and the presence
of these organisms.

(b) The Government is fully aware
of the dangers of spread of infection
through carriers in the staff mem-
bers and are taking necessary pre-
cautionary measures in this rqs.;:gct.

(c) ‘The practice of wearing masks:
washing of hands and preventing
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entry of unauthorized persons in

Operation Theatres, Labour Rooms,
Intensive Care Units, Burn Wards
and other sensitive areas is being

strictly enforced in the Hospitals.

Admission facilities for Medical
Colleges .

3568. SHRI K. MALLANNA: will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government js taking
steps to ensure adequate admission
facilities for medical students in
various Medical Colleges of Delhi and
in other States for the next academic
$ession;

(b) whether lack of adequate ad-
mission facilities for medical students
in various States generate numerious
problems and discontent among the
student community at the beginning
ar each academic session; and

(c) if so, the Government's plans
to meet the situation on long term
basis?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The medi-
cal colleges in Deihi affiliated to the
Delhi University, namely (1) The
Lady Hardinge Medical College and
Hospital (2) Maulana Azad Medical
College and (3) University College of
Medical Sciences have a combined
capacity of 410. Besides

admission
these, the All India Institute of
Medical Sciences also admits fifty

students for MBBS course through
an all-India competitive entrance ex-
amination.

The existing medical colleges in
India have a total admission capacity
of about 12,500. This is adequate to
meet the country’s requirements.

(c)- The Fifth Five year Plan does
not visualise.
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Korba Aluminium Plant

3569. SHRI BAPUSAHEB PAR-
ULEKAR: Will the Minister of STEEL
AND MINES be .plensed state:

(a) whether Government had en-
trusted to BALCO the responsibility
of planning and constructing alumi-
nium plants at Korba in M.P. ang at
Ratnagiri in Maharashtra in 1965 and
while aluminium plant at Korba had
already gone into production years
back the work of construction of
Ratnagiri plant has not yet commenc-
ed:

(b) whether in the revised estimate
of Ratnagiri plant increase by two
crares of rupees approximately has
been shown by taking the electricity
unit charges at nine paise per unit
while Government of Maharashtra
has promiseq to supply electricity at
seven paise per unit; and

(c) when Government propose to
start the construction of Aluminium
Plant at Ratnagiri»

THE MINISTER OF STEEL AND
MIMES (SHRI BIJU PATNAIK): (a)
The construction of the Korba Alu-
minium Project in M. P. and the
Ratnagiri Aluminium Project in
Maharashtra has been entrusted to
BALCO. The first phase of the Korba
Aluminium Smelter was Commissio-
ned in May, 1975. Owing to financial
constraints, work on the construction
of the Ratnagiri Projoct has not been
taken up.

(b) The capital cost estimate of the
project does not depend on the power
rate. In estimating the working re-
sults, a power rate has been assumed
by BALCO on th2 basis of rationaii-
sed power tariff for aluminium smel-
ters introduced as part of the integra-
ted aluminium policy of July, 1975.

(c) 'The revised cost estimates of
the Ratnagiri Project are under ex-
amination. Construction of the pro-
ject can commence only after the re:
quired finamcial resources are aval-

lable.
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Wy sl WY T O WA W AT

3570. * H=E WA FATN A :
FYT AW WTG qQT N TdT qg qq
N T FW o

(7) 3o & drér SEm F frad
afas g7 F@ § ;

(@) a1 @7%= F71 aw § F
g9 JAWM H FTH FI@ I AfAw Fw
Y 9T R T faey & warfus
FZATE Fr  GIEAT FAT TIAT 8
7

() <& awg ar /AL F WA
FTT F Y GIE(T 34T FIT IS G
2

dadtn w1 awi oww Hat (sf
Lo wwf) @ (%) 3w & f1fr sww
¥ frarfsq ar s sxfaadl Y A
HRAT & AR ¥ a1 freeda wiwd
VIveey At & 1 qurfy, daT wEE
¢ frag wear T 30 @ |

(=) =i (m): oy afawi &
TR HogAaA AARd ufufaw,
1948 w1z wog@r "aw wiafam,
1936 ¥ gratagT qqr  FaGT W
frderd  wre gt @R F AW
dafaa v awrd WO
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Gifting of Motor Cycles to Rajasthan
by UNESCO and Worlg Health
Organisation

3571. SHRI LALJI BHAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether UNESCO and World
Health Organisation had recently
gifted 11 motor cycles to Rajasthan
for small pox eradication and whe-
ther only one of those motor cycles i#
being used and nothing is known
about the remaining ones; and

(b) if so, the details in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) and (b)t Under Natioral
Smallpox Eradication Programme the
World Health Organisation supplied
23 motor-cycles /14 Honda and 9 Khoyal
Enfield) to Rajasthan State upto 1975.
After achieving smailpex free  status
from International Commission, World
Health Organisation have decided 1o
hand-over jeeps, motor-cycles ani
other equipments already in use under
the programme 10 the respacilive Stnte
Governments to utilise them uvnder
other health programmes.

feeeit I iwlw & & IwA

3572. =t W fag  welfa
T NI WA A FATT FYT FAT FA
fr feedt Soww fefgae & SO
THET Fog ¥ woAr SR @y
frie 1T gt SfoEl ¥ 31 @,
1977 T S e g § Ry
HEqT oF TR (&Y MG 9T WAT
¥z ¥ frad wEcH w1 A SeeE
Faaw o 9 € 7

g Wt (st @ awt)
feeelt Zee & TU® TFEAW ¥
ardE 1-6-1977 ®T St A A



143 Written Answers

QrEgHI o1 q&qT A AT 31-5-77
as foq AWgl g7 SR FaTw
frw o =% ¥, S o ds
faaoor ‘&' AT TR, A awr TEA X
W e [vveew | @ ™)
ug s @w-A-701, 77 ]

W { e wAwA

3573. st mow fag wetfar :
T HAR G T IATY T AT F7
fe:

(¥) woqwi 20 & =7 qwg T
fFa7 oM FAEwE §

(9) s IFmAR =R A
o g z@ad A ® frad
IAEA  FAIA §; AR

() 71T THAHRA  FAFEN F
fae R wa o T e FTT
& ST ol Frgmd v gt F SR
FTAom ¥ far 9@ wk afr A,
AN TH T T § 7

daA wadr (= s 74t )
(%) 31-3-77 #1 3w ¥ TAHW
FAFTAl  FT FWAT 16,16,590 4T |

(@) R fqaoTa faad 31— 3-77
FY YETAR A 10 yHE T H
SAIEH  FAFWAT FY $9 | FA( qafAG
wr wf §, S
¥ % fu g §, 1 99T g2 9T @
R
d@ll Q& o do —702

'((rr) "31-3-77% W\ H wefremr
@ A o wEew g denr

1,83,512 Y | Al

77 ]
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TNEA A Fw@Er wk TE T

g8t T & fau afafe owwaw

TaTfaq #XA WY WIET CFEESAT FT
foae #7 A gFar aar€ € &
TIEF TS TAMRT FT OrE FT fasmr
¥ 31-3-77 aF A AGFIW WEATH
FT 3 94 FT Hafy F SANT FY o7
faw A@ T IAEE R AT oivEEr
FqO A H ASg qra 7§ o AET
IFqIAl Fr  famR FE AT AT
TS rarfag F7F & faq wafera
qr-AmE "/ fadig e @ifaa

g .
faeht FvherT Tt

3574. =N wmoin Fag watfwr
st TR W gRA

AT =X HAT G AT KT FAT
4 fF

(7) faesit 2w fefmaz &
e sTavaerdr  fgdr wlv wda
¥ #q 77 garfwa gf AR faafa
Fr g

(@) fer sfx =#adfr &
Tradgey #r feadr fea
afgq wfwE ;o

(v) fe&r =T wadr § AR
TravFefear #a aw faafc F qodr

L ean
gtaar

() <& wrart F  AqTI-ATT
Tratsefal  sHifoa F3, g WA
BTAY qUT NAF IR IJINEAT T
NAT  wraTHEl ¥ Tgwf@r  Saesy
FUX 3 fao Far iy & TR
qIqT  FIX F7 fau &; A

(v) afx A€ Frdard @ N
TE RN ok AT FCOE T
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darc wWolt (st oA aaf) -
(&) fegedr Atz dasr e el
FEfeal & 1976 &I FAW: I
AT qATE, 1976 ¥ fAw™ a7 4
¥ 3rs,iazftrn' 30-9-76 @ fafwsr
fagzor FET § SreT FY ST FHRAT oY |
IqF A IqNFT 0F  Fferg e
¥ wrglaefeal % aw3 0

(@) fg=dr srz@edr a7 15,000

afaar HYT ST TZTFZA FT 1,99,500

afgai e 9 41 )

() & (F) = g f& ad
1977 & fasdy M IR
F fgrr =l %3 e WO,
1977 ¥ @&y a® N&M@a 1 A0
o IqF Fq1z 4 g9 F fAg
FIAM  FQ & oSraAy | I
F1 feedy ar wAS TED F FAA
s gfq frges & ardr § 1 @0
aTeT FY  TrgiEEd A wfy g W[
T FY AT GHAT § |

IFAT qA & QEAAF SABIT G

3575. st mfq Fag walfear :
30 gave HAY ag IATY AT FU w0
f& - :

(%) vac 83w & Frarar fvaq
Fréafas FTART 9 & aAT T Fi-
Fgr feaq §

(=) =rq facha ad & faamarc

frax griafis FeM 9T @R
¥ wears §; AN

(7) frdy ewra qT @EatTE

INRT 9T wrEy T T AAEE
?

Ay

dax et (s qowrw @wAi) ¢
(F) ST wa & fordraTe FTEE
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TNE 93 A gEar W} I T
F1 g faao-] & femw
3\‘1 N AT R @TAAT § [dn=a
W wen nat) 3fmw  wear gwo
A-703/ 77 ]

(&) SaT wawrHad 1977-78
# fa¥ar @™ o I sanfaw
qiasfas  SNEATN Fr GedT F:T
g faawo-11 & fear mm &0
ST ®UT 92T 9T TWT AT § 1 [vwem
# gur aar | @y @ewr owo-HI-
703 /77 ]

() aTASfaE TNET 9 qIRTLT:
S WM 9 @ A@T g S
STHRAT Gl I9E fF qag NETH ATH FT
g1 aeg wfawfeq Ga § ga gfaar
w1 fam w7 & fqu fawfafaa
FtFa @&l 7 TAEw gfaur &
sgaedr #39 F fafaa gerdwa
oot Aty g u¥ & IgF fEaar
&ramar gifv &

(1) faar  qeaTew

(2) Sv#za e

(3) ag@= "=

(4) Sy-agdter wearw

(5) @ve FeaTaw, WX

(6) & %= wgl 10,000 ¥

wfgs wEEr &)

fasafafaa adfea i o &-
o gfgar sq wd 9T & o gHAT
g f5 wifgw AT ToRT IES
qifys wEdl @S T FA § F4 25
g & 4
(1) & " @t FE T W@
FATEIT vFgaT & 40 fEARERT
Fg g -
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(2) @ ww St feedr  AYtqan
oFgaS § 12. 5 e &
WiaT g M IFFr wrary
5,000 4T IE9 wfuFw gy |

(3) gdew | 4 Tw@E@A

(4) #fw faard 1 fawy aft-
JIAAT T R 1=$AfAT |

za ¥ Flga @At ¥ fosy
gATHl & WA X W A F74 UwRA
#F w4 & drer  F afoF gradt @d
#1 15 ufqwma &1 fear mar § 7R
qerer TaTH F A # =¥ 10 sfawa
FT faar mar 31 o @ qErEr
Wi gaTet ¥ fog mardy £ @ar §
‘o I X T 2500 F7 feam mAT ¥4

afs ¥ e Iwdad fEdr T
# adf w1 WX 3@ WA 97 qE&-
#fas  2AIE g7 AT FT GG
arz7 fearmar & at a8 gfaar o
g A F A 9T & a1 aFwdr
¢ avd f&w1E zzeF N fawa
g arx =rE #) qf7 w77 ¥ fao dai
g
Postal facilities in rural and adivasi

areas in Orissa

3576. SHRI K. PRADHANI: Will tne
Minister of COMMUNICATIONS be
pleased to state:

(a) whether posta] facilities in ruraj
areag especially in the Adivasi areas.
of Orisga are very poor;

(b)l 1f so, the details thereof; and

(c) the steps taken to improve the
services in those areas?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL VER-
MA): (a) No, Sir.

The postal facilities compare fa-
vourably with the national ave:age.

(b) and (¢). Do not arise.

JULY 14, 1977
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Financial Assistance to Patients of
Chronic Diseases

3577. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be plensed to state:

(a) whether there is any proposal
under consideration of Government
to grant financial assistance to pati-
ents suffering from chronic diseases
such as tuberculosis, leprosy and
mental retardation; and

(b) if so, the detajls thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN):  (a) and (b). No. At prg-
sent there is no proposal under consi-
deration of Government to grant fin-
ancial assistance to patientg suffering.
from chronic diseases such ag tuber-
culosis, leprosy and menta] retarda-
tion. However, financial assistance
is given to poor and needy chronic
patients suffering from these diseases
and to the blind and disabled out of
the Health Minister's discretionary
Grant, as far as possible.

Resultant Improvement in Industry
due to participation of Workers

3578. SHRI G. Y. KRISHNAN:
SHRI K. LAKKAPPA: '
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR: be
pleased to state: (a) whether Govern-
ment have made some efforts for the
participation of workers in all com-
merciai and service organisations in
the public sector on trial basis; and

(b) if so, the conclysion regarding
the improvements in the industry
concerns?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). A Scheme for Workers' Par-
ticipation in Management in commer-
cial and Service organisations having
large scale public dealings was in-
troduced through Government Reso-
lution dated the 4th January, 1977
The Scheme is applicable to Organisa-
tions like hospitals, P&T offices, rail-
way stptions/hooking offices, banks.
road transport undertakings, State
Electricity Boards, public distribution
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system, etc. Copies of the Scheme have
been sent to all Central Ministries/De-
partments, State Governments/Admi-
nistrations and others concerned with
the request to ensure effective imple-
mentation in the units under their
control. Since the Scheme is a re-
cent one, Government is yet o assess
its impact. However, arising cut of
the decisions of the Tripartite Labaur
Conference, held in May, 1977. Govern-
ment is constituting a Committee
shortly to study, in depth, all issues
concerning the workers' participation

in management and equity.

Indo-Bangladesh Treaty

3579. SHRI SAMAR GUHA: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the President of
Bangladesh observed ir'x a London
press meet during recent Common-
wealth Conference that many people
were opposed to —Indo-Bangladesh
Treaty;

(b) if so, the fact thereabout; and

(c) whether the President of
Bangladesh suggested either revision
or abrogation of the Treaty?

®

THE PRIME MINISTEZ (SHRI
MORARJI DESAI): (a) No, Sir.

(b) and (c). Maj Gen. Ziaur Rah-
man, the President (¢ Bangladesh is
reported to have stated in & press
conference in London on June 10 that
the Treaty of Friendship, Cooperation &
Peace between India and Bangladesh
is under review by the Bangladesh
Government. However, we are not
aware of details of such a contem-
Plated review. 2 .

S
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wiegR Afzww ww @ gEa

3580. 1o TwWr fAg : F@T
e W aftaR wewwm  H@et ag
FATT FT FqT I fF -

(F) wrerge  #fewer woer w1
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(@) 71 @ qoran, e
Wty feag &8 uF  weaeq fawer
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T A1 AfuF Ag@ar 7 1 fa=rx
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(*ft T Aremw) o (F) AT (@)
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g

Meghatuburn Iron Ore Project

3581. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that Meghatuburn Iron Ore Project
was closeq on the 18th December,.
1976; and

(b) if so, reasons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Meghatuburn Iron Ore Project was:
not closed on 18th December, 1976.

(b) Does not arise.
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Provision of Accommodation to Bolani
Iron Ore Mine Employees

3582, SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether all the employees of
‘the Bolani Iron Ore Mines have been
provided with accommodation;

(b) if not, reasons therefor; and

(¢) steps Government propose to
“take in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
‘to (c¢). Of the total number of 1168
employees of Bolani Ores Lid. 73,
-constituting about 75 per cent, have
been provided with quarters in the
township. This is more than the norm
of 70 per cent prescribed for provi-
sion of housing to employees of public
undertakings. Further, some einplo-
yees of the Company who live in the
surrounding villages have their own
housing.

Wages to workers of Bolani Iron Ore
Mines

3583. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that the wages of the workers of the
Bolani Iron Ore Mineg are pot paid
‘on the first day of every month;

(b) if so, reasons therefor; and

(c) the steps Government propose

to take to disburse the wages on due
date?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Normally, the wages of the
workers of Bolanj’Bros. Limited are
paid on the 1st of every month. How-
ever, owing to the difficult ways &
means position of the company arising
‘out of the fal] in -production and Jdes-
patches, in some months the payment

of wages could not be made on this
-date.

JULY 14, 1977
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(c) Steps to improve the working
of the company, including some orga-
nisational changes are under consi-
deration of the Government.

Revision of Wage Agreement and pay-
ment of Bonus t0 employees of Bolani
Iron Ore Mines .

3584. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that the employees of the Bolani Iron
Ore Mines have not been paid bonus
for the last two years;

(b) if so, th2 reasons therefor;

(c) whether the term of wage ag-
reement w,th the employees has ex-
pired and is due for revision since
February 1976: and

(d) the <teps Government propose
to take for payment of bonus and re-
vision of wage agreement?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Bonus at the rate of 4 per
cent was paid for the year ending
September, 1975 as per the rules then
in force. N bonus was payable for
the year ending September, 1976 as
there was no allocable surplus.

(¢) and (d). The term of the last
Wage Agreement was up to the 3l1st
January, 1976. If a fresh agreement
is not concluded, the old agreement
continues to operate and the wadue
scales, dearness allotvance etc., are
continued as per the terms of the old
agreement. There have been a series
of meetings between the representa-
tives of workers and management on
the issue of wage revision. This issue
is still under discussion.

Amount involved in Provident Fund
Defalcation

3585. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state: .

“(a) the total amount involved in
provident fund defalcation by em-
pPloyers as on 20-?-77;
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(b) the steps taken by Smt. Indira

Gandhi and her erstwhile Govern-
ment; and

(c) how many prosecutions have
been launched so far till the date?

THE MINISTER OF PARLIAMZEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
Employees’ Provident Fund Authori-
ties have intimated as under:—.

(a) As on the 31st March, 1977, the
total amount of provident fund con-
tributions in arrears by the employers
in unexempted establishments stood
at Rs. 18.27 crores,

(b) Action has been taken by the
Provident Fund Authorities against
the defaulting employers under sec-
tion 8 (recovery of dues as arrears of
land revenue), and sections 14, 144,
14AA (prosecutions) of the Lwmpio-
ye2s’ Provident Funds and Misceila-
neous Provisions Act, 1952. Addi-
tionally, prosecutions under sections
406/409 of the Indian Penal Code
(breach of trust and criminal mis-
appropriation) are jnstituted by them
where the employers deduct emplo-
yees’ share of the provident fund from
the employees’ wages but do not remit
the vame {o the Provident Fund. The
Courts are approached under section
110 of the Criminal Procedure Code
for binding the defaulting employers
for good behaviour.

(c) 77,412 prosecution cases have
been launched érom the date the Act
came into force upto the 31st Mareh,
1977 against the employers of covered
establishments. During the same
period, 846 complaints have been filed
under section 406/409 of the Indian
Penal Code against defaulters.

Statement made by Presidént of In-
dian Medical Association..

3586. SHRI P, M. SAYEED. Will
the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) whether the Government’s at-
tention has been drawp to the state-
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ment made by Dr. A, P, Shukla, Pre-
sident of the Indian Medical Associ-
ation; and

(b) if so, the Government's reac-
tion in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir.

(k) The canceptual changes under-
lying the draft plan on health care
services in rural areas prepared by
the Government of India will have to
be explained to the Indian Medical
Association. Efforts will be made to
obtain their co~operation by coavinc-
ing them of the correctness of the
plan. .

e weEt & fag fedw gra fag wa
HATR &1 IJTURT

3587. =t g faww @ amr
wem A, aftaTe  wewtw HaAY ag
FATH & FAT K fF 28 9, 1977
F1 A% feeell # wreg M fmda & iy
UF ARAR 97 gEara7 gn 9 faad
gAY fadq wrvw &1 30 @rw oYy
FT wAgE 3 fad 1000 wafa®
T FET AT 325 qledAF TRIQTAT
9T FH @ & IA91F & %I afz af,
a1 g FEw9 fE@a wsal § F§ar
TN HIT IF 9T I AIT @S FT

@RT g ?
[ 4
" awaTwt afmr wmm wa
(=t T FTEmw) ;o 28 @A, 1977
F1 9% feet § uF qARAIAT gEAT™IT
fFr o & fomd geaaa faeT &L
aofETx Feare FEAT FT GEEATS
NRA GIF FT 30 M@ 91 HAIA
FY | TH gEAN F AT W) ggEEar
Iqed FOE STUAT IEHT IIAWT
1000 NTAfq® TART FE 4T 325
aweF @Y & segaren §  qfare
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40 HFd TIF FW F g graror
N wdrdrr &&% § QYT T
' ATIg I F faq fFar sroar )
F§ 197641 1977 F TA 3@ AVT
F FAJAT qEAI TrA FYA 3g Faad-
farax wrafas  wared & qeaE
T F wEqATAT HT AT T4T IARY
AR HEAT 4T IT 9C A FIam
waarfyg =aa F1 fagwo F9r QT 97
@t g1 [ramaw wer man
@y dEmr  gAo-F-704,77)

qY  IT-IARNT  geaarEl/FeEr &y
qIIAAT 1978 § TAET FY A0 |

foet & a@dNt ax gwr =ua

3588, st ®IT A weq : AT
Txeeq sk qfta)  wearor HAT 32
IFA FY FU FEG fF

(%) wa 7t a3t & Hua fze«Y

F gt q< feadr wfo =9g £ a8 |

g

(@) g ufr fea-fdFq w7 &
AT TH FT S AT TUF AT F HATT
1At =g fegy aar

() 37 wigwrfe F qm 47
& oYr faa% »rzo 7 <A wEarET
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FATAT /YT =Nwefy AT aqr w=d
FAET G’ FY FETE F qFEY F
g fear mar

(%) a1 ‘yxwre 3w wfawfai
# faeg ¥ fawrig sdard s,
1L

(¥) s 37 gfawfat £,
foir sTa@ w¥e<r F fag ofwa
1 fear a1, w9 % faafaa @t
agr fear g 7

Tareer wir aftaR weqmor  HAY
(st 7= amma) o (F) A (@)
=g F R &1 oF faaro g9 § |

(n) fe=elt gwmEw F  owEa
geqw 1TE afg fedy eafem #1 agay
aatww & fAq Sfa <@ g a1 a8
Fror Tl AX FT FFATL | TF FTT
ofe &1 qram faedt sam@a g
aqga=<r S o9 fravm sesa & fom
et w€ uwfoet # § fyarfeaa masEy
gra fear smar 0

(a) Swdsa  IAT F W ()
1 WA gU, I Y9 AGT TFAT |

(%) qer oww @ oo @A
gar faay @ a9 qew 9T @ &r
et

faazor
1975-76 H1T 1976-77 F AU 7443 A 99 fAd9 Fraam 92 gu =7 71 fawqq
Y
1975-76 1976—77
AL ‘wad
(1) 7addy Mz a7 frdaa ¥ frg womasn 6,00,000 1,48,49,759"
(2) Aa4Y gFFi AT Aq4d g0 F fAu G -
HATEAT HAZTT . 98,050 74,535
-(3) mwmaﬁﬁawafrgfaamraﬁmm . — 40,000

o T
\

6,98,050 1,49, 64.294

*ag ﬂ;w-ﬁm AT ATET & qmﬁ & fo fafws saags gafagi w1 feo o0
afaw g7 ® gwz F7AT§ ) 7930 9% q9 Frawe X ge AT & seErnAT @) 99Ee
€ ¥ | 9w =T FT Q@ 9 IFC §—
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1975-76 1976~77

_ /

. Lp L]
(1) feriz Ao 46/48-7fear fagisra 6,00,000 1,03,98,269
(2) fzeey &a femie —_ 20,26,490
(3) WITAT I A T1c7 97 —_ 24,25,000
‘ am 6,00,000 1,48,49,759
\
faest ZeltmiA fawr & av & ForE & 1 FF Jar A SATRT A

farwrad

3589. ®l FAT AW AT AT
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A g IERT FEEESAr
IarEaT 1 § ogadr) zgHIY
¥ s frrodr @ owm @
g Ok §ar F wx & fqgfaa
®7 § qgeaiwA. fearamr & 0 &av
# wm sgge arw & A fawm
I FHATT  wFgEASl FT AT A,
FgAT 1 Jgozw  FOA, qfew &
Hg9T F1 FH FIA & A% vEgd I
A IOEHT A W ITHEFATHI
#1 fofer sl aeqmaaT=r #7 FIFAT-
g fadew AR IAF T AT F
F Ay wia qm T & RO

Nursing Home of Willingdon Hospital

3590. SHRI SHANKERSINHJI

VAGHELA: Will the. Minister - of
HEALTH AND FAMILY WELFARE

be pleased to state:

(a) the total number of rooms in
the Nursing Home of Willingdon Hos-
pital and the number out of them
which have air-conditioning facility;



159 Written Answers

(b) how many of the rooms in ﬁur-
sing Home are reserved for VIPs and
how many out of them have air condi-
tioning facility;

(c) how many rooms are reserv-
ed for private persons who are not
Government servants; and

(d) whether a Government servant
who is entitled for a room in Nurs-
ing Home has to complete many form-
alities and he does not get the room
even for weeks together after registra-
tion though several rooms remain va-
cant on the plea that they were re-
served for V.I.Ps, only and what is the
definition of a VI.P.?

THE MINISTER OF HEALT{i AND
FAMILY WELFARE (SHRL RAJ
NARAIN): (a) Total number of rooms
in the Nursing Home is 48 including
four intensive cardiac care beds. Out
of these 23 rooms are air-conditioned.

(b) Only one room (Room No. 1)
is kept reserved for admitting any
emergent case of high foreign digni-
tary. Ministers of Cabinet Rank,
Chief Ministers of States or Justices
of Supreme Court, etc., taking sudden-
ly ill.

(¢) 10 per cent of the rooms are
meant for non-Governmeni servants.

(d) No. Regisatration for admis-
sion to the Nursing Home is done on
the reference of the case by Physi-
cian/Surgeon or Specialist in charge
of the case. This is done strictly on
merit, i.e, entitlement, seriousness of
the case and availability of rooms.

fegmm fow foo, Sxage & wH=ET
st mfawrd

3591. > ®reeit wrf ¥ gEATA
wlx @w wal I FATT Fi FAT F&
f& :

(F) ad 1972 ¥ safd Argo &io
Qﬂo*mamﬁﬁiﬂ'qﬂﬁ?
i #Y 7€ €Y, fgrgeama fow foro
¥ fpaw waara ) wfusrd @ Wi
ITFT q@T fRaeT § ;
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(@) #ar sa=arfai &7 ST *r
wg oY 917 afy g, & F7 w fFad
Faarfat #1 ST # wf o gER
47 &1 § ; gAY fipw o HAaTiEy
F Fgr AT 97 A I A I 0w
W1 74T ML TaF faw #7 wrAgUE
qqq1ar a1 /

() = FovAl 97 gge fFg W@
FIT FT F1= #7 5T o1 W@ F4, °F
SZFT IRAT HWIT ¥T TAFT &A1
ag~ =21 fFo 7o fEuo 7 sty
1 AT F T17 WA fvw o1 @ fFog
Fr gFATHT faawor av §

(=) =ar fegram fas F aw 8
=0 GHT AMA & HFaT IAFT AT &
fara fFarzo faq & o afy g, a1 I
frorar @t frad) et oY § Tadshy
FiM waar wrarfa

(z) #ar A% m@ai @S9
A & A7 g9 Fawifat £1 ama
FATY T =77 § wqqr % wAT F77
Fr faarv & ; =%

(=) 7 1972 & n3 aF foaq
saarfeai ¥y agrafa & af ?

et WX @ Aat (st &t
qzamaw) (%) fgrgeam fas fao &
31-3-1972 *t wiuFTfal #v F4-
fedi €1 deqr (2rer Srafan e &
saarfdi (afgr) *wm: 186 WIT
4,300 4T | ag 9&4T 9, 1977 &
o+d § 98T 423 HIGFTO A 6,555
Faar<r @ af 1 ;o dro UHo TET
srafn @23 ¥ 1972 ¥ qF wfgsrd
AT 16 FHAATA ¥ #Y gq qA7 UF
afawT1er 79T 6 FAITN & |

(@) #=rEo ®Yo wao Trar WYGtaAT
wavAT grer aifas dar vzfa g &0
aX % waereq FE GA G go
g1
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ANE, 1975 & EATAA, ST
TETIF, ATAT AT WX ATAT &A1 &
aWt FRarieai ¥ Fav fam wie sm-
gfaat aqr FOAE M7 quaray &
gra U smée Wo THo WEMI ¥
dax f57 91a ¥ | gwT Tt ¥
daa-fas aHg ¥ AT F@ A 1o
FfaarE Y 97 | AwEA, 1975 F AR
qTAIA 9 JMa< G J9T 9L ST
Ig7TF & FTAIMET & Ja+ fasi q4q1
aTd AT & gfasriai & a7 fasw
FATY &7 w17 F7 fadedigo £ faar
1T FWT TF FTH TR AF ©TIF T
wrafega ga1gEl § W« fagn mar
NTIFZY 10 HAFET & & 3 FAA
ea ¥ fagia wodr dfgs grgar
feardY &t X gaF faers sqmaT
FT AIAAT F7AT 97 | AfFT IA9T fawaT
¥TT F1 IFA 3 C q4T ATATITa AT
F qTy gAY & AMA F gaw T I
AN BT ATA T AT H ATAL @] T
TqmATAafia FIX 1 duer fwar w@w
qurfy 3% §F Ja &1, fang wwA F
® ¥ qdaq T@T q4T | NG 7 AWT AT
o°g THTFAT ¥ qura g2t qx famafaaa
TP & q: fagaa w< foaar mar —

faacar

aafsadi #7 gegp  FwTA 9% faq ax I
T qATH frgaa faar war

1 99 FOFIT

AT FAF
2 9% I0qF@e EATAd IFAIT A
"I T
2 {IT ST o @FEi ®
g
2 TFART §IAT  qEATHY, IIAYT X
HEAF qETHTL

———
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(7) wed, 1975 F @ WK
T F AEo o Qo HEHT 9 g
F8 faaco—1 & femr wm § 1 s,
1975 ¥ 93 weAT & agardy AraTT 0
#19 foar 741 | 39 @wy uF m?imarv:
9T & AT AT TH IqHET FHAT FT
JEE F Wr & |

wIET F 1972 F FIH-ATAST
&F WYX 9T To 6,995, - Sfama *
zT ¥ fwrar fegr m@r | G & aut #
fror & g7 gwre afe gd i —

To 7,740/

(%e 6,995/- 4
To 745 - Afafaa
8 FTETT A, 10
qgz | qar
Zged & &1 &
freq  fefaeusred

(i) 1-3-73 &

% fo )
(ii) =, To 8,260/
1974 9 (%0 7,740/ 4 %o
520/~ AT GEX
%)
(iii) 1-9-1975 ®o 8,673/—
a (8o 8,260/~ -
%o 413/- fazar
g & 5 gfawa
gfg & &1TT)

—_—— e ———

(v) fegeara fas fao & &
FRAGH AUAT AU (ATALT @ET aqT
A9 FEAT FHTAF F AT TF-qH ) @q{EN
& | ¥ qad To 2,73,700 ¥y wefta F
feare & qaf qHAT & qAMEALE

(s) «% @dga TwAr FAWEAT FY
garaa fafa wrfe d@o THo TEAY &
faw & aar gfawal & favas} & ga%
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%1 % faq 9 Frgad arfs fasifa
FTE 13T gAY F dATIAA Y wART
& g9 ¥ faq fawrig sqofay #1
wawx faar war av afew wa fawnia
IFIRATY & |19 wrfo HYo QAo WAL
T IES FTH FI I HaAA TF IFHIGATT
FY IITFT qT4AT 147 | ¥ ATEL F IFAHIR-
Iy F1 oY 377 fopar war | A
¢ f& =7 quar v & qory ¥ ey
FAATY A BT LY Y 7 |

(%) zAagriaF T2 SrafaT a=}
¥ 99 ANBEAT ATF A=B {7 FwTe
I T QAT I FIF 92 I a1
Y JAT F A TAY d § qarAfa F
qra A & | § W wAw aT FH oAy
Faagiag | 1A gy IEAEATA
& Iq9 ¥ fqe ggr-aAg TT-qeT &Y

AT |
faazo

HqricHloTHo WAAI T T FW &1
FAACHE AT

w—uEd, 1975 ¥ 9

(i) A=aTera, sean ggras, qra
QTAT 97 T @TAT F T FHATTAT
& fag @it gagfaat o) Fifoat oa
e ¥ wafga s qfeq a1 faw
daT FEAT |

(ii) T 0w 0dY 0~TuHo Y0 Y0
faaor, geg woeTX @ral, aTfgF AT
gfaai, us & 7 a0 F A T g2
Tq T q4r Arager fagaw }g
vo ato o famgn wfgag amwE
FY AGAT |

(iii) Fegzr & wAnTfas =wiwe
dae wTr, faeare af@samy w0
gifes faerqo &1 wfpafafa £
wOT AT 1

\
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WK ¥ —-qEEl F 7 8 W ufa
qT¥r WU 9T &THAT ¥ Wigs IqANT
AT |

g—uqed, 1975 & W

(1) w&=a & wH=nfwt qar
SEAT qRTEE WX A9 AT F wiy-
Ff@t & 9q7 faw 7 w77 wygla
IR &R |

(ii) T@o =0 o wao N0
#ro faaor, yew Wex @al, afaw
AT AR, OF § @9 a9 &
7 gSTT AT {THTT AT qragsr fagaw
& fog @ o &Y o &Y o fawrawr wfgq amma
T AOAT |

(iii) wésifas wivs, faear
ofegreAmut 1 wifas fasergoy, sy
FAIAAT F o AT 12 AT U
gfrel ¥ wHarf@l F amfegs dir,
TAAEET S wrfe & wiws o

QA T —AAAT FT  ITAY AHAT
T TF T HTYTT 9T IHIA A9GAT 19,
ATt fasqo oifz & ag gg 9 &
ELCIUEEARC A

12.30 hrs.
PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS OF THE
MINISTRY OF TOURISM & CIVIL AVIA-
TION FOR 1977-78

R wix  Ave fawrtw wat
(>t geeew wifew) : SaTsAw wEIRE,
¥ FrgaT ¥ 99 1977-78 F fag
qgzqd HIX AP fawma da=a &
saz@l w1 faega wint (fger qar
HAST gewew) #r vw 9fq qwr g2
qT @ar g |

[Placed in Library. See No. LT-678/
71.]

v

v
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MATTERS UNDER RULE 377

(i) STATEMENT MADE BY THE MINISTER
-OF HOME AFFAIRg ON 13TH JuLy, 1979

SHRI YESHWANTRAO CHAVAN:
(Satara): Sir, I am raising a very
important and serious point. I am
very happy that both the Prime Min-
ister and the Home Minister are pre-
sent here. Yesterday, in the course
of the reply to the Demandsg of the
Home Ministry, the Home Minister
has made a very, I would say, tenden-
tious and malicious statement, which
has appeared in the press today. I
have got the copy of the Times of
India, which has got a two-column
headline “Plan to Kill top Opposition
Leaders during Emergency”. 1 tried
to go through the proceedings of the
House, and this is what the Home
Minister has stated:

dafeat & @ 4 fr 97 fer w2
wefaal ;M e < fear g s
THI AT T yE F fear wyr ary”

(Interruptions) Please listen to. me
now. We have given all the time to
you. You are the ruling party. You
should have some patience to listen.

When my colleague, Dr. FKaran
Singh, interrupted the Home Minister
and said: “I am astounded to hear
this thing. If you have any inlorma-
tion, please tell us.”—then the Home
Minister said there was no such pro-
posal but only “dichar.” 1 would like
lo ask in al] seriousness, js thijs the
way statements can be made without
any evidence? Government have stated
that they have appointed a Commis-
sion to look into the excesses during
emergency and that the Commission
can go only on the basis of evidence.
They have also stated that they want
the Government to be run by the rule
of law. Is this the way of running
the government by rule of law. or 1s
it merely a Government run by base-
less rumours? This rumour has spread
all over the country that there was a
plan to kill all the leaders of the
opposition. ] would like to ask the
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Home Minister if you have any in-
formation, or if you have any evi-
dence, certainly you provide it to the
Commiission, or substantiate jt here, or
you withdraw the allegation....(In-
terruptions).

You have appointed a Commission.
I do not ask for anybody’s mercy. I
can certainly say that whatever res-
ponsibility we have, we are not run-
ning away from that responsibility.
Please do not forget that, though we
may be in a minority here, we also
represent the people here. We are not
sitting here because of anybody’s
mercy. We are also representing the
people. And J must say that * such
statements are made only with a view
to bring our party into disrepute. I
would make an appeal to you. (Inter-
ruptions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.

MR. DEPUTY-SPEAKER: Please
take your seat. He has been per-
mitted by the Chair under rule 377
to make a submission and he is mak-
ing it. If the Home Minister has
something to say, he will say it. Let
not the other Members unnecessarily
get excited over this.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I appeal to
hon. Members on this side and on
that side too that this is not the way
to carry on the discussions here? When
the Leader of the Opposition makes
a statement, it should be heard pro-
perly, and no one should maku this
kind of noise. Then the Home Min-
ister will give a reply. I would like
to plead with my hon. friends not to
get into a passion. Why did they not
get into a passion on this side when
this statement was made? Let us not
get into a passion. We should hear
quietly, and let the Home Minister
say what he has to say.

SHRI YESHWANTRAO CHAVAN:
I would make an appeal. 1 am not
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[Shri Yashwantrao Chavan]

making any cheap allegation against
anybody, but certainly I would be
failing in my responsibility if I do
not raise this question and allow this
to go unchallenged. If you have got
evidence, certainly make enquiries and
bring to book all those who were res-
ponsible, but the Home Minister of a
country, particularly India, making
such a statement on the floos of the
House and not trying to substantiate
it would certainly expose tne credi-
bility of the Government. That is what
I wanted to say. I would, therefore,
like to make ar appeal to the Prime
Minister and the Home Minister: par-
ticularly on this aspect, if you have
got any evidence, you substantiate it,
or kindly withdraw it.

g War (s wew Fag) ¢ O
wgeT, ¥y gy war 91 & darfar
9 ard #T g @Y A-AIC T 73
Y we I faar 919, AT §F deE F-
T AT FFT § | A1 qAT IEQ@ 9% av
we X frar s, 39 7 qofar @
@ Y | TEE g faT aede ww
IFAT AT 4 | F ag ST S@TAv g
sirA w1 #fuw fea faT aedue faar
7 ? gEAT F1 0L . L (ANA) L L,
I ATH FATIAT, I ATH T=H—
7 geqve FX fIQ, a9 qua & #E =+
ggari §# w19 ¥ faare IO T FEw
9T gF, AITAY Y TS T FT AT A
o Y gfaswre aegve g ag, wfe
S &7 mfgsre st 47 aevve fFar
T, WIS gw qar @@y gum | faaa
gafag f& ag uF dar0r @ 5 9
FEIT T2 aY IrwT A ag ¥ Ffgdma
ggi foar - s A T FAT_ g
#7 @7 7g w1 §—-FrE M9 o1,
ag #Y Y war &, fa=re ar, fafew
oY, IET FY gg S oY | QY dard wT
waew ag wE) a1 5 gfew F1 WS
iﬁ'!ﬂ!.\&,whgma”m%vﬁmm
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wufaw faar mar qr a7 wgfer ¥ A0
W a1 4 ) IFAT qget N9 §
e i avde F9Q,

every thing
follow—

else, if necessary will

SHRI YESHWANTRAO CHAVAN:
This is merely trying to depend upon
an argument of a lawyer in a court
and trying to say that it was happen-
ing in the administration. These are
two different propositions. I, there-
fore, do not think, he jis, in any way,
justified in making that statement.
Unless he subs*antiates it, I request
him to withdraw 1it. X

(Interruptions).

SHRI VAYALAK RAVI (Chirvavin-
kil): I am on a point of order. This
is a very serious allegation. Rule 370
clearly states:

“if, in answer {o a questicn or
during debate, a Minister discloses
the advice or opinion given to him
by any officer of Lhe Government or
by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document ccn-
taining that opinion or advice or a
summary thereof on the Table.”

The opinion is thai there iz a think-
ing that somebody may be kiiled in
the jail. He is as good as the Gov-
ernment of 'niia. He is *he Home
Minister of the entirt country. So the
files and docuraents are ac2essible to
him. These filcs are the authority.
He must have iaid.... (Interruptions)
Such opinion, expressed on thz fleor
of the House from an authority and
that authority is the files and docu-
ments, must b2 laid on the Table of

the House. Otlerwise, he must with-
draw it. (Interr.ptions).
MR, DEPUTY-SPEAKER. The

Home Minister never said.... (Inter-
ruptions).

SHRI SAMAR GUHA (Contai): I
want to give concrete examples about

168
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the plan of killings. (Interruptions).

Please allow mc.

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, this i5 not the way to
behave in this House. You are a
senior Member; you should knuw how
to behave.

SHRI JYOTIRMOY BOSU: Mr.
Murahari, you were not behind the
bars for 19 months. Why do you hit
in the back? Why do not yuu allow
him ? (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu, this is not the way
to behave in this House. You cannot
blackmail me, M~ Jyotirmoyv Bosu. 1
know what I am doing as a Presiding
Officer. And for your information-—-
you just listen t¢ 'ne—for the last so
many months, »s a presiding officer
I have done nothing which I am
ashamed of. If at all, I have protect-
ed the rights of the Members, I am
proud of that.

Regarding Mr. Vayalar Ravi's re-
marks, I must say this that the Home
Minister never made any remark in
which he had said that he had any
documentary proof or that he was
giving opinion of any offices. There-
fore, the questinn nf producing the
document or officer's opinion does not
arise,

SHRI SAMAR GUHA: Kindly allow

me.
)

MR. DEPUTY-SPEAKER: The
matter is closed. You can raise it on
some other occasion.

SHRI SAMAR GUHA: As the mat-
ter has been raised, I want to make
a submission to you. A serious matter
has been raised. Let me give two
concrete examples.

MR. DEPUTVY-SPEAKER® If you
raise something, something else will
Ybe raised from thst side. Therc will
e ng end to this,

SHRI SAMAR GUHA: These are
concrete examples.
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MR. DEPUTY-SPEAKER: You will
have ample opportunities t; say what
You want to say. There are so many
discussions. You can quote all your
instances in so many discussions going
on in the House. Let us gu to the
next item. '

SHRI SAMAR GUHA: Ttis is not
the way. I want to make a submis-
sion. A challenge has Leen thrown
not only to the Home Minister but
to al] of us. We were kept as priso-
ners. We were deprived of our free-
dom for so many months. ]I want to
give two concrete examples. You
must allow me. I appeal to you to
permit me to give two concrete exam-
ples.

SHRI MORARJI DESAI: Let no
hon. Member say to the Chair, “You
must allow me.” That js not proper.
This is not the language one should
use, nor is this the way to address
the Chair. You can make whatever
request you want to make,

SHRI SAMAR GUHA: T honestly
say, I did not mean aynthirg.

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, I am appealing to you,
please do not unnecessarily provoke
other Members. There will be ample
occasions, so many discussions, when
you can give all your examples. You
may not have 1wo, you may have
more examples. Let us go on with
the business of the House.

SHRI SAMAR GUHA: I would like
to make a submission in the most
dispassionate manner. Many hon.
friends in the Opposition do not kr.ow
what ugly thinzs, ghastly things, hap-
pened during the Emergency. They
do not know. For that reason I want
to give at least two concrete exam-
ples.

MR. DEPUTY-SPEAKER: Maay
people do not know many things.
Even I do not ‘know many things.
I did mnot know many things.
You cannot be reeling out all those
instanceg in the House now. There is
a Commission of Inquiry appointed.
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[Mr. Deputy Speaker]

They will find out all the facts. They
will come before the public and be-
fore Parliament. If you have any
specific instances, you can send them
to the Home Minister. You can also
mention them on the floor of the
House at some stage or other. There-
fore, let us not unnecessarily go on
with these things now.

ot e Fag : ¥ g Egrar fw
fMEz *71 ag w5 wzz zfoa
geqod FT femr T F—

oY FEwr @@ (WFET) AT AT
O T9T Fg B eI IE TIT & |

(Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Sathe, let him complete; please take
your seat now. (Interruptions). Let
him complete what he has to say.
The Home Minister has a right to say
what he wants to say. If you do not
accept it, it is for you. You need
not accept it. But the Home Minister
will say what he wants to say. (Inter-
Tuptions).

st = Tag : @A are an faey
5T qTAATT qeEw & fawe oA & Fd
T @At Ay R X gugar £ fw
foa=t g== am@ FL JTOAY IFAT
STq AT FNT

g f qg FgA T w@rar fw AN
g 78 Far afea st 37 2 7 I mart
AT q, AT HES FT AT 9T, I A
FITaT § 95w F1E § ag Fqy 5w
fergeam & ey aafer Y sy &1
sfuFTc 7E & 1| qE SeEe  mfedy
FT FENEWT FWX  gT I
FET | T JgaTd AQY oY Y AqAHe
avs ¥ ag weafas qrd A arfgg ar
femgmeag 1 . . . (SHEEW)

fago sl @ g 5 ag aw@
FO sRFE AL I A7 ad¥ &
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M € AT FHTIEHT WSS T 4T,
oir &8 § waade &1 foiaRfer
QU I@ T AT ATRTAST § GIH KL
FEAF 1 .. . (gEAWA)

MR. DEPUTY-SPEAKER: I cannot
allow this sort of running cominentry
now.

Wt aow Fag cg@ amag e fe
T 99 WY F1€ w9 F@r § A
I & faC oF HwW FTAA qATAY
1§ FaTC FIGT & A FIAT FATAT §
T FTowe FY faer aigd € 99 & fag
s faq &1 @ § 1| w7 o fad
faa ax & ag fFeY F7 F1 FW &
faT &ardr @Y &1 &Y 5o sfERw
IT FT & §AT9Y T A fr AR SR @
g aferwWr e ). .. (mwea)

MR. DEPUTY-SPEAKER: Take
your seat now.

(Interruptions.)

SHRI MORARJI DESAI: We are
unnegessarily losing ourselves. It
was the Attorney-General who made
a statement in the Supreme Court
while speaking on behalf of the Gov-
ernment which I read while I was
in detention and I was shocked. He
said that the Ordinance empowers the
‘Government to detain anybody it likes,
to kill him if it likes, to seek to starve
him to' death and there will be no
remedy and the court has no right.
right. (Interruptions)

I asked Mr. Niren De as to why he
spoke things like that. He had no
reply. I do not want to go further.
It this is proved to be wrong, I will
certainly say, I am sorry. But this
is what he has said in the Supreme
Court, (Interruptions)

SHRI YESHWANTRAO CHAVAN:
I would like to say that I have also
functioned some years on that sid
of the House. The Attomey-Genel‘g
was making a theoretical interpreta-
tion before the court. (Interruptions)
Does it mean that the Governmen



173 Matters under ASADHA 23, 1899 (SAKA)

had a plan to kill people. This is
absolutely twisting-the whole thing.
(Intérruptions)

-n

ot acfag maw (wdw) ok

MR. DEPUTY-SPEAKER: Please
take your seat. Nothing will go on
record, when I am on my legs. Please
take your seat. Now, we have had
enough of this. We go to the next
business. (Interruptions)

SHRI SAMAR GUHA: Again I
submit that I cannot prove to be a
lier. 1 have said that I have got two
concrete examples. Unless you per-
mit......

MR. DEPUTY-SPEAKER: That
will not go on record. (Interrup-
tions)

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, I beg of you not to make
unnecessary......

SHRI SAMAR GUHA: 8ir, my
reputation is at stake. I do not in-
dulge in political gimmicks. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Nobody
is making any political gimmick here.
The cases of persons who called some-
thing a political gimmick or a cheap
gimmick have been sent to the Privi-
leges Committee only three days back.
Does the hon. Member not know that?
Nobody is doing any political gimmick
here. Now, let us close that subject
and get on with the business; other-
wise, there will be no end to this. I
have already submitted to you that
there is an inquiry going on and you
will have ample opportunities to say
what you want to say—in some other
discussion or so. Therefore, let us go
on with the business.

SHR] YESHWANTRAO CHAVAN:
As the Government have not substan-
tiated the statement and have merely
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referred to the irresponsible argu-
ment given by the Attorney-General,
the only thing that we can do is to
walk out of the House.

Some hon. Members then left the
House.

(ii) ALLEGED BANK ACCOUNTS ABROAD
IN THE NAMES OF SHRI SANJAY
GANDHI AND SHRIMATI MANEKA
GANDHI.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The other day I pro-
duced a photostat copy which alleges
that Shri Sanjay Gandhi and Smt.
Maneka Gandhi are maintaining bank
accounts abroad. The Finance Minis-
ter has neither confirmed the genuine-
ness of the document nor denied the
same, The real -confirmation or
denial could only be made by the
Swiss Bank concerned. Nothing
short of that could possibly satisfy us.
We have no knowledge whether the
Enforcement Directorate has sum-
moned Shri Sanjay Gandhi and Smt.
Maneka Gandhi to interrogate them
with regard to their alleged bank
accounts abroad.

I have now the fullest details about
these foreign exchange dealings.

The Maruti Heavy Vehicles Private
Ltd.,, which Shri Sanjay Gandhi vir-
tually owns, in their letter dated 29th
January, 1976, addressed to the Oil
and Natural Gas Commission in the
matter of purchase of eight cranes
from DEMAG stated:

“We desire to compete (with)
our competitors for this order and
as such we have foregone the en-
tire commission in this transaction.”

Accordingly, foreign exchange equi-
valent of Rs. 1.7 crores was released
for payment to DEMAG account in
West Germany for purchase of cranes.
This had happened around January,

*Not recorded.
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1976, and the cranes were actually im-
ported into India between October,
1976 and January, 1977. This was
done presumably after making full
payments to DEMAG in foreign ex-
change.

In the meantime, in March, 1977,
Shri Sanjay Gandhi’s mother went
out of power and the new Govern-
ment started enquiring about assets
and bank accounts abroad of Smt.
Indira Gandhi, Shri Sanjay Gandhi
and others. This caused alarm in
them and to hide their misdeeds, they
took recourse to the following method:

On 22nd June, 1977, the Deutche
Bank, A.G. Hamberg, West Germany,
have remitted by telegraphic transfer
an amount of DM §,69,600|/-, cquiva-
lent to Rs. 13,62,463.65 to the Central
Bank of India, Bombay, for being
credited to the account of Maruti
Heavy Vehicles Pvt. Ltd., Gurgaon,
and the amount was sent by the Cen-
tral Bank, Bombay, to the Central
Bank Branch in Gurgaon the very
same day.

13.00 hrs.

This payment and particularly its
delay in bringing the money to India
indicate the following:

(a) that the declaration made by
Maruti Heavy Vehicles that
there will be no payment of
commission was totally false
and was done to mislead the
exchange control department
as well"as the Income-tax
Department of India;

(b) That Maruti Heavy Vehicles
received their commission and
other dues from DEMAG (W.
GERMANY) as soon as the
Oil and Natural Gas Com-
mission obtained a release
order of foreign exchange in
1976.
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(c) Although the payment was
made by DEMAG long before
the last year ended, this
commission of Rs. 13,62,463.65
paise (which constituted, I
suspect, only a part of the
commission and other dues)
was being kept in Germany
against our laws.

(d) The above goes to show that
Shri Sanjay Gandhi and his
associates are/were maintain-
ing foreign bank accounts
which is a cognisable offence.

MR. DEPUTY-SPEAKER: You
wanted it to be admitted as a ques-
tion and it is under consideration....

SHRI JYOTIRMOY BOSU: You
are getting emotional, but I have no
intention of offending you.

In this context I want to say that
the Finance Minister and the Home
Minister may kindly take note of this
and come back beforz this House with
information as to whether this amount
of Rs. 13 lakhs and odd was kept in
Germany against the law of the land
and if so, whether prosecution is go-
ing to be launched or not.

=t Suaw (Jaf@r) @ & ag St
=TgaT g fF Far ag @y & f W@ s
& feaq waAHe & got 971 fF F91 25,000
hE AT FI9E A G ey A
ST AFT ALY Fr W7 97 AR feaw
TaadT 7 Fg faar fF gk Tl 3g
F1aaT AEY ¢ 5 ag samar s i few
frg =afsd F1 gF<Ee gk fFw =
7 | 7T aF feam g wi faw
% F1 ag Far a3 faaw w0 fF 7@
YA FHT A F ATH I THE WAT
T 4T AT AGY ? AU IZ AT TE) &,
@ # #wg agem, = wfawa T9g;
FT TF A FT gAY F@T § fF q@R
G T AT Y S FR )
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SHR1 JYOTIRMOY BOSU: This is
a very serious matter that Rs. 13
jakhs, 62 thousand and odd should
have been kept in a foreign bank....

MR. DEPUTY-SPEAKER: Please
take your seat. You cannot keep
getting up like this and raising all
kinds of matters without notice.
Nothing will go on record if you per-
sist.

13.03 hrs.

DEMANDS FOR GRANTS*, 1977-78
—contd.

MINISTRY OF ENERGY

MR. DEPUTY-SPEAKER: The
House will now take up discussion
and voting on Demands Nos. 31 to
33 relating to the Ministry of Energy
for which six hours have been allot-
ted. )

SHR1 HARI VISHNU KAMATH
(Hoshangabad): Sir, today is a fear-
ful day—the day of the guillotine and
I am sorry to say that my fears and
forebodings which I had voiced the
day before yesterday have unfortun-
ately come true. A look at the clock
shows only five hours are available
today.

MR. DEPUTY-SPEAKER: The
Members were so excited that they
have taken up more time on other
matters.

SHRI HARI VISHNU KAMATH:
You announced that six hours have
been allotted for the Ministry of
Energy, but even this quantum of
time may not be available today for
discussion on the demands of this
Ministry. You had also said that the
time allotted for the Minisry of Ener-
gy might be re«;uced.
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I submit that the Ministry of Infor-
mation and Broadcasting being in my
judgement, in my estimation, far
more important than the Energy Mi-
nistry should not be subjected to a
desultory casual discussion in this
House, because it may get only one
and a half hour or an hour even if
the time allotted for the Ministry of
Energy is cut. I do not want that. I
would submit, and I am sure, the
House will agree with me, that the
Ministry of Information and Broad-
castinz should have a full-dresg dis-
cussion in this House in this session,
either next week or the week after
the next before the session comes to
a close. On that understanding, I
would let the guillotine descend at
6.00 O’clock.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have written
to you also and I want to make a
submission in support of Shri Ka-
maih’s submission. At the same time,
I would like to point out that when
Shri Advani lays down a White Paper
on his Ministry’s working, which I am
told would be laid in 7-10 days, it is
better that we have a full-fledged dis-
cussion under rule 184 on that White
Paper. I do hope that the Chair and
the House would agree with me in
this regard.

SHRT P. K. DEO (Kalahandi): Mr.
Deputy-Speaker, Sir, the entire busi-
ness of the House is being regulated
by the Business Advisory Committee.
Thev have gone into the priorities of
the Ministries and allocated time,
and wc should stick to it. The Busi-
ness Advisory Committee is repre-
sented Lty all the parties. Taking into
consideration that we have fully ap-
proved the minutes of the Business
Advisory Committee in this House,
we should stick to the schedule. So
far as the importance of the Minis-
try of Information and Broadcasling
is concerrned, I do not want to he-
little it. As suggested by my friend,
Shri Jyotirmoy Bosu, there woulg be

*Moved with the recommendation the Vice-President acting as President,



179 D.G., 1971-78

[Shri P. K. Deo]

au substantive motion for a discussion
on ike working of the Ministry of In-
formation and Broadcasting under
Rule 184. I would submit that there
should not be any time restriction so
far as the discussion on the Ministry
of Energy is concerned.

ft g " = (faedt @9w)
IqTewE wgEd, & WY o1 ifawa ag
d wgT & W FT gAAT FIAT qMRAT §
Fits AT faax & gra a1 S Naw
2 3® W zrar T8 =rfg afew g
Fas¢ feernT g8 & Fox fm =nfew
gafaq f& 20 787 s w1 Afear #r
fagar g & fagar fawas fear
2 ag wAdRas § g ¥ ) o wAwiE)-
STUAN QATFEY 7 w912 587 Arq Hifear
& wfeg & foFar wmar € g =meq €
fe gk fa=are ATHEIT TSEY avg ¥
g¥ FYT FA0 a7 ¥ I W F AT
T ATFET | AT KT ATAH N, 29
A FT gA ST ¥ T Ay gw 3 et
¥ g4 f& 9q Fwg Y qu A4S A
7z g1 fF qF AR A of@rz F T
T T ATCAT 98T T | T THTT FT /Y
=TT foRar Tt | o 98 997 § R amr
qTg F4T GIT § ? W WA F I« qC,
& 37 & q@aT =rgar g fF 97 F ara w4
g ar ? ... (@), ...

MR. DEPUTY-SPEAKER: Please
do nct bring other issues.

MEaATa: § afr g
w1gar § 5 fow awg ®1 ge y=91%
Hent & o Efaam & fpar war s=
¥ are ¥ gam fawre T § 9g gA AR
FTHIT FT  FAT ATgAY § 9 €99
¥ ag gRT aTwe we gafae O fewws
o1y e Sy, ag 37 wig F s
£

\ R
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PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, I want to say
something in support of the Point of
Order raised by my esteemed friend,
Shri Kamath. As you know, he has
been raising this particular point for
the last three days consecutively and
you were good enough to assure him,
and through him the House, that some
time at least will be availuble to thé
I&B Ministry, two or three hours to-
day. Unfortunately, it so happens
that we will not be able to get even
full time for Energy Ministry. I
suggest that there are two possibili-
ties, if the House agrees, of course,—
and you will ask it, whether it agrees
—we may have only three hours for
Energy Ministry, 1.00 to 4.00, and we
will still have two hours for I & B
Ministry and then we can have fur-
ther louger discussion on the docu-
ment which the Minister is going to
lay on the Table of the House some-
time next week. I say this, because
after the lifting of the emergency
and after the restoration of the Rule
of Law and of democracy in this
country, it is only now that we can
discuss freely, and the people in the
country and outside the country will
know what we discuss here, as to
what exactly happened during those
19 dark months of emergency when
freedom of information was com-
pletely curtailed. Therefore, my
submission is this, that this is a very
vital Ministry. I do not know how
and why this Ministry of Informa-
tion and Broadcasting was rated low
in priority. I am not a membar of
the Business Advisory Committee.
But i’ I were there, I would have
certainly stressed the importance of
this Ministry and would have plead-
ed for priority being given to the
Ministry of Information and Broad-
casting in view of what had happen-
ed during the 19 months of emer-
gency. Having not been there, my
submission today in the House is this.
Let us Lave some time to-day for
giving vent to our views. If that is
not possible, let us have an assur-
ance that during this very session we
will have a full 8 or 10 hour debate,



181 D.G., 1977-78

if necessary spread over two days, so
that the entire working of the Minis~
try of Information and Broadcasting
can be lcoked into, both in terms of
med'a, newspapers, Samachar and the
harassment to journalists and what

not. All those matters may be
brought before this House to a full
extent.

SHRI UGRASEN rose—

Mr. DEPUTY SPEAKER: Please
make your submission from your
/seat.

st IUART ¢ IqTEA AT, N
gy & #§ g9 ¥ oF fagzqd  F@ET
=1gaT g | faum @amHi #1 18 wAwa
gH WY 31 7 T wq@ fawrw A FEAY
93 FZ9 AT 9 A I F foq gag
ot sarzr gar 77 AfwFw §F wraar g
agt 9T IAT Fr FAT § AfFw AT
dar fagx aga & wgiaqw &, o f+
AAATT T ATLAT Y & 909 § A
Ig &1 forzra 7df At =Jifgg

FIAT AT TJT FATTT  &F
AEFFT H HIAA TIIT A AT A IoMAT
2 39 &1 & 7O ag § qudT w7@w g,
TH HI@A 9T T Ig9 Ay Tifgg
AT ar mrer & =fgw «fr afsa w7
AT T FTHART § Y A1 39 F feg
aua faaar wfge | AF IFAF T §
TTEA AN A Y, AT F g A T A
T AAAAT HIgIHT AAFTC FAIFSAAT
Y A gAY X JT T IFAETE AT AT
I FFIT ¥ AAGT 9T FY AGT I AT
&, AT g9 WA T Y qgH I A W
gF ar ag Sfaa 7€l 1 1 ¥ FJar
g T, frt w9 qwi,
AT FHTATATA arat 9T g g
Tgq Y =g |

SHRI SOMNATH CHATTERJEE
(Jadavpur): During the nineteen
months we haq only a Ministry of

-
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Misinfermation. That was the posi-
tion. Now that the Ministry of In-
formation and Broadcasting has come
into being again, let us have a proper
discussion on this Ministry which is
a very vital Ministry. So, we want
a full debate on this.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I appreciate the

desire of the hon. Member to
discuss the media in a thorough
detail. Ever since this govern-

meht has come into office, it has
been seized of the fact that during
the last 19 months the media has
been abused™ Therefore, a committee
has heen appointed to investigate the
views of the media and on that, a
White Paper is being presently pre-
pared and it is at the final stages of
preparation and I hope I will be able
to lay that paper on the Table of the
House very soon. If the House so
desires, we can have a full-fledged
debate on that. The Government
has no objection because that would
cover the entire gamut of the Minis-
try of Information and Broadcasting.
That way, even though this House
would not be able to discuss the De-
mands as such, the working of the
entire Ministry would certainly be
open 1o then.

MR. DEPUTY SPEAKER: I think
it is now the sense of the House that
we have a full discussion on the
basis of the White Paper. There-
fore....

SHRI HARI VISHNU KAMATH:
Mav I have an assurance that the
diccuss’on on the White Paper will
be not only on what is said therein
but on the working of the entire
Ministry?

SHRI L. K. ADVANI: I have al-
ready said that the White Paper
covers the entire gamut of the Minis-
try.

MR. DEPUTY SPEAKER: We now
tata up the Demands for Grants of
the Energy Ministry.
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Mution moved:

“That the respective sums not
cxceeding the amount on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of

JULY 14, 1977
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India to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day cf March, 1978, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 31 to 33 relating to
the Ministry of Energy.” -

Demands for Grants, 1977-78 in respect of the Ministry of Enerpy sutmitted 10 the vote of

Lok Sabha.
N~.of Am>ount of Demand for Grant Amour! «f Dcmend fcr Grart
De- Name cf Demand on account voted by the submitted to the vcte < { the
mand House on 30-3-1977 Housc
1 2 4
Revenue Capital Revenue C:pitel
Rs. Rs. Rs. Rs.
MINISTRY OF ENERGY
31. Ministry of Energy 22,75,000 45,51,000
32. Power Develcpment 17,28,60,000  48,52,31.cCO0  34,57.39,0C0 140,54,62,C00
33. Cbnal and Lignite . 7,57,68,000 113,10,00,000 15,35,35,000 211,20,02,0C0

Mr. DEPUTY-SPEAKER: The Con-
gress Benches are emrpty....

SIIRT SOMNATH CHATTERJEE:
Thev will come back after refresh-
ing themselves.

Mr. DEPUTY-SPEAKER: Those who
want to press their cut motions may
send slips to the Table within 15
minutes indicating the cut motions
they want to move.

Yes, Mr. M. Govindan Nair.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Now after the ques-
tior of political power has been ami-
cably settled among all political par-
ties through the recent elections, we
are discussing the question of electric
power,

I know it is not fair on my part
to blame the present Minister for the

\

shortcomings in the working of the
Ministry of Energy, nor do I want to
applaud him or compliment him for -
the gains that they have made there-
fore, I would try to concentrate on
one point—i.e., shortage of electric
power. It is a common knowledge
that there is a great shortage of elec-
tric power in this country excepting
perhaps Kerala and Gujarat. It jg also
a common knowledge that if you want
any economic growth either in the
industrial sector or in the agricultu-
ral sector, electricity is a must. I do
no! want to go into the percentages
of cuis. In Madras it is 30 per cent.
Karnataka is no better, Maharash-
tra is no better. So, it is an admit-
ted fact that there is a great shortage
of energy in this country hampering
our economic growth. Even though
top priority was given to this sector,
the target set up for the completion

of these projects could not be achiev-

~
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ed. TIf the present Ministry wants to
fulfil the promises that they have
made and the challenges that they
have taken up, then they also should
give top priority for the generation
of electricity in our country.

I have been noticing that with re-
gard to the generation of Hydel
Power the Ministry has a step
motherly attitude. Up to this date, I
am sure, we have yet assesed the po-
tentialities that are there in our coun-
try for generating power from the
hydel resources. I know, if the Cen-
tral Government is interested to find
the necessary amount, something to
the tune of 1,000 megawatts can be
additionally produced from XKerala
alone. It is the question of funds
that stands in the way.

Further, a new obstacle has been
now raised by the Ministry of Forests
prcventing the working of all Hydel
projects. They are taking great inte-
rest in maintaining forest reserves as
such; I am not against maintaining
the forests. But it should not be at
tlie cost of more important national
interests. There is the Silent Valley
Project in Kerala. Planning Commis-
sion approved of it, and even allocat-
ed funds. But unfortunately, some
ecnlogy-minded interests came in the
way. They were very much impress-
ed by the beauty of the place and
ncw there is a general order that if
the Government wants to clear more
than 10 hectares of forest land the
rermission should come from the
Centre. There'is now a Government
at the Centre who claim to respect
Constitution in letter and in spirit.
Forest is not a Central subject. Some-
body wanted to put it in concurrent
list and I do not know whether the
Government now is going to stick on
to it. They are thinking of constitu-
tional changes which would enable
the States to get what they have been
provided for jn the constitution. That
has become a need of the hour. Ex-
cuse me for going back to the ques-
tion of political power. After the re-
cent elections on the political scene
an entirely new picture has emerged.
The intelligent electorate has equit-
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ably dietributed political power in
States to all politica] parties. At
Kashmir you have the govt. of the
National Conference with Sheikh Ab-
dullah as its leader, In Rajasthan you
have Jan Sangh ministry. Same is
the case with Himachal. In UP you
have the \BLD and in Madhya Pra-
dezh you have Jan Sangh. Although
they have merged in Janata, they
want to remain as separate compo-
nents. My point is, you have Jan
Sangh headed Ministry in four pla-
ces, the congress in 3 or 4 places and
even a party like ours, the CPI, has
a rhare in Kerala Ministry. In Tamil
Nadu it is the Anna DMK headed by
Mr. M. G. Ramachandran. What I
want to point out is that an entirely
new cituation has emerged.

[SHRI TRIDIB CHAUDHURI in the Chair]

13.25 hrs.

[SHRI TRIDIB CHAUDHURI in the Chair]

Previously, the Central Government
and the State Governments were 21l
controlled by one single party. They
could ignore the Constitution steam-
roll anything they wanted.

Now, that situation has wchanged.
The Central Govt. should end this in-
terference in forest matters which is
a State subject. At the same time,
on principle, I am prepared to ac-
cepi whatever good advice they give;
they want to maintain beauty of the
forests. All right. That does not
mean that all the hydel projects that
had been taken up by Kerala or any
other State should be sacrificed for
maintaining the beauty.

ThLe 1.G. (Forests), Delhi has in-
formed the Government that they are
going to convert silent valley into a
Inational park. We completely dis-
agree with it. We want that to be
converted into a hydel project where-
by 4he people of Kerala and the
neighbouring States may benefit. The
eucologists need not worry. We can
do it without disturbing the beauty
of the forests.
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Take for example Idiki. It has
underground tunnel and underground
power house. If Silent Valley is also
built in the same way and if the gov-
ernment decides that there shall be
no habitation or township there, then
these forests can be maintained as
they are. Further the presence of
reservoir  will not only help tree
growth but also help the animal
growth. True, certain areas will be
covered by the reservoir, but the
overall benefits to the country will
be very much higher than what it is
to-day. I am not here speaking for
Kerala alone. I feel that this gene-
raticn of energy through hydel pro-
ject is to be undertaken all over the
country as there are rivers which
have very big potentialities. I wsould,
therefore, request the Minister con-
cerned to look into this matter and
appouint a high-power Commission
which would make a thorough and
exhaustive study of our hydel poten-
tial,

There is now an agreement against
the hydel project. It is said that more
lime will be needed for completing it.
I completely disagree with that argu-
ment. There was g time when you
had to depend only on masonry dams.
That took more time for completion
of the project. But, now, concrete
dains—mechanised concrete dams—
can be built up in no time. So, the
hydel projects can compete with the
thermal project as far as time need-
ed for completion of it is concerned
provided, of course, the modern tech-
niques are utilised. I feel that our
resources are immense. The whole
of Meghalaya region and North-East-
ern Region and even Madhya Pradesh
may be a source. I want someone
to make a study; I want a high power
Commission to make a study of it and
then take up projects after projects
because, according to me, hydel pre-
jects will give cheapest power pos-
sible. Further, unlike the thermal
plants, once the projects are complet-
ed, there is no problem.
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Another point I want to make is
about the restructuring of the Elec-
tricity Boards. The Planning Com-
mission and Finance Commission
have been always harping that the
Electricity Boards are not giv.ng
enough returns. The first thing (that
you have to do is to re-structure it
in a scientific manner,

Now you claim that the Ei:ctricity
Board as an autonomous public un-
certaking. There are other pubhlic
sector undertakings in the country.
Compare the Electricity Boards with
them. Do they have one single pie
by way of capital? For every pub-
lic undertaking , fifty per cent is
equity and fifty per cent is loan. The
entire fund of the Board is based on
lcans. Even the loans that you get
from foreign countries Dbearing an
interest of 2 per cent or 3 per cent,
when you hand that over to the Elec-
tricity Boards, you exact a higher
rercentage. Not only that other Mi-
nistries are exploiting the electricity
boards. The State Government wants
to give power at a subsidised rate to
agriculturists. That is a national
need. 1 agree. My suggestion is
whatever subsidy you want to give to
the agriculturists in the matter of
electricity that should be debited to
the Head of the Agriculture Ministry
and not to the Electricity Boards. So
also with regard to industries, So,
Sir, I would like to make here a sug-
gestion tc kindly re-structure all the
electricity boards in such a way that
they ar¢ on a par with other public
undertakings.

Sir, 1 would like also to say a few
words about the electricity workers.
There should be a national wage
policy for the electricity board wor-
kers. Today the position ig that if
some State Government decides to
give an increment to its State elec-
tricity board employees, the electri-
city workers working on other State
electricity boards start agitating. It
results in many problems. There-
fore, I would suggest to the hon'ble
Minister that he, in consultation with
the Labour Minister, should evolve a



-

189 D.G., 1977-78

national wage policy for all the elec-
tricity workers so that there may not
be strikes and stoppage of work.

Lastly, 8ir, I would like to say
that the previous government wanted
ecverything to be under their contral.
They were of the view that nothing
can be done effectively, promptly and
groperly without Centre’s supervi-
sion. I disagree with this view, On
the other hand 1 would like to sug-
gest that if you want to achieve some
results then you must decenlralise.
At present, the Planning Commissiun
makes a lumpsum allocation of funds
to the Siate Governments. The Siate
Governments in turn allocate these
funds under various heads of expen-

diture according to their priority.
Thereby the question of national
priority may go. Therefore, when

plan allecations are made and if the
Government of India wants to give
priority to certain sectors, money has
to be found by the Centre and should
be taken out of the State plan and
when money is allotted to the States,
it shculd be earmarked for the parti-
cular projects. If that is done, I think
you will be able to take many pro-
jects in hand,

Then again the question of trans-
mission is a very important factor.
There is the regional grid and there
is the national grid. You have to
spend for them also. Then only you
will be able to follow a system.

Now, I have to revert to two other
points. Even though I have been ‘ay-
ihg stress on the potentialities of the
hyvdel power, unless it is matched
with thermal power, you cannot be
rure of steady supply of power. Even
when I stressed on the need for util-
isation of hydel potentialities, I do
not want you to do it at the risk of
giving up the thermal projects that
are already there. You have to build
them up. There is already a plan to
have a few super-thermal power sta-
tions. Now, people are quarrelling
whether it should be in Andhra Pra-
desh or Karnataka or in Tamil Nadu.
On this silly point we are wasting
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time. What I would suggest is that
steps should be taken immediately to
start them nearest to the coal-pits
and arrapgements for transmission
should be made so that power can
be supplied to any part of the regiun.
Yesterday, there was a talk about a
power-station which should be pene-
ficial to both North-Bengal and Bibar,
Therefore, as much as you produce
hydel power, there should be an
equal or a little more of the thermal
power generated. Then only will you
be able to have a steady flow of
power.

Now, the third thing is the atomic
power stations. That is another
source of power. I know it is very
costly, but with the growing demand
for power, I would request the hon.
Minister to consider the possibility of
encouraging atomic power stations
also. In Madras there is one atomic
power station, I do not know at what
stage it iz now. In North-Bengal al-
so there was an idea of starting one.
1 do not know whether it is still in
ccld storage. Therefore, the Minis-
ter for Energy should have enough
energy to persuade his colleagues,
especially the Finance Minister and
the Prime Minister, that if the plan
for economic growth and giving em-
ployment to everybody in the coun-
try are to materialise, topmost prio-
rity has to be given for the genera-
tion of power in the country. I may
mildiy remind the hon. Minister that
on the sins of the past Government,
you will not be able to survive long.
It may be possible for this session or
for another session, but unless you
tackle these problems--the economic
problems facing this country—you
will lead us nowhere. If you want
economic growth, the Minister for
energy is the key man and he has to
energise his other friendg &nd get
enough funds for the working of the
schemes,

SHRI P. K. DEO (Kalahandi): " 1
beg to move:

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”
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[Desirability of tapping Geo-
thermal energy in the hot springs
of Athmalik, Taptapani of Atari
in Orissa (15)].

“That the demand under the head
‘Power Development’ be reduced hy
Rs. 100.”

[Urgency of uniform develop-
ment of rural electrification with
priority to backward areas (16)]

“That the qemand under the head
‘Power Development’' be reduced by
Rs. 100.”

[Desirability of having a Na-
tional Power Grid (17)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

[Desirability of taking up big
hydro-electric projects by Natio-
nal Hydro-Electric Power Cor-
poration where the resources of
respective States are limited (18)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

[Need for expeditious electrifi-

cation of Harijan bastis in Orissa

(19)]

“That the demand under the head
‘Power Development’ be reducad by
Rs. 100.”

|Desirability of harnessing
hydro-power in collaboration with
Nepal from rivers like the Kali,
the Rapti, the Gandak, the Kar-
nali, the Baghmati and the Kosi
(20)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

[Urgency of taking up the Up-
per Indravati Project Hydro-
Power Station which will gene-
rate 600 MW of electricity (21)]
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“That the demand under the head
‘Power Development’ be reduced by .
Rs. 100.”

[Desirability of tapping solar
energy to meet the country’s
power shortage (22)]

“That the demand under the head
‘Power Development’ be reduced bty
Rs. 100.”

[Necessity of developing power
by Magneto Hydro Dynamic pro-
cess wherever possible in the
country (23)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

harnessing
near the

[Desirability of
cnergy from the tide
coast (24)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

fDesirability ¢f popularising
Gobar Gas Plant in rural areas
to meet the power shortage in
those areas (25)]

SHRI A. K. ROY (Dhanbad): I beg
to move:

“That the demand under the hcad
‘Coal and Lignite’ be reduced to
Re. 17

[Mechanisation of the collieries
with imported machines causing
unemployment amongst miners
and wagon loaders (35)]

“That the demand under the head
‘Coal and Lignite’ be reduced to
Re. 17

[Elimination of 10000 Harjans
and Adivasis from employment in
BCCL and ECIL within last 3
vears (38)]

“That the demand under the head
‘Coal and Lignite’ be reduced to
Re. 1"
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“¥ [Failure to provide safety ar-
rangement to;.the colliery work-
ers mcreasing 'tatal accidents
(40)] T e m
“That the demand under the head

‘Coal and ngmte be reduced by

Rs. 1007 %7 #

(Failure to return CDS to the
colliery workers (45)]. STt

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100"

[Failure to announce 8.33 per
cent bonus to the colhery wwork-
ers (46)]

“That the demand under the head
‘Ceal and Lignite’ be reduced by
Rs. 100.”

:Nimpersonation of 9 Adivasi
workmen by non-adivasis in Ten-
tulmari colliery under B.C.C.L.
47)] '
“That the demand under the head

‘Coal and Lignite’ be reduced by
Rs. 100.”

[Driving out of 85 adivasi wor-
kers from West Mudidih colliery
under B.C.C.L, by the money len-
ders (48)]

“That the demanq under the head
‘Coal and Lignite’ be reduced by
Rs. 100.”

[Employment ,by the Nirsa Mug-
ma Zone of the E.CI. Ltd. (51)]

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.”

[Atrocity committed on the
workmen of Ram Kanalj colliery
and their women folk on 7th and
8th July, 1877 (53)]

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100 " -

[Assault of CITU leaders by
the goondas engaged by the Su-
damdih colliery N.C.D.C, on 30-5-
77 (55)]
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“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.” - *

[stmxssa] of union representa-
tives of the C.IT.U. in Amlabad
colliery in B.C.C.L.,, Dhanbad
56)1 . - N

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.”

[Retrenchment of 500 workmen
from Damuda and Kessergarn
colliery during Emergency (57)]

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.” -

[Termination of service of 200
Adivasi workers from Jogta col-
liery, B.C.C.L. (Dhanbad) in last
33 years (58)]
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14.00 hrs.

DR. B. N. SINGH (Hazaribagh): Coal
has been recognised a« the primary
source of energy in India; but I am
afraid that it is far from establishing
its mark as an alternative fuel for
India’s rural population, - Although
there has been a steady growth in the
production of coal from 1973-74 to 1975-
76, i.e. from 782 million tonnes to
98,67 million tonnes, the production
in 1966-67 was more or less the same,
as was produced in the previous ‘year.
The reasons for this stagnation in
growth is given in the Performance
Budget of the Ministry of Energy. It
reads as follows:

“After meeting the coal require-
ments of all the sectors in the coun-
try in full, the production had to be
regulateq more or less at the ievel
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which obtained in the previous year,
due to this glow growth in demand.”

In chapter 3 of the Report, it has been
claimed that the coal industry today is
in a position to meet the country’s re-
quirements of fuel in full. This is not
the correct picture of the demand of
coal in this country. Both these tall
assertions are very far from the truth.
I am afraid that this negative satisfac-
tion which the Department has drawn,
is derived from the faci that they have
completely overlooked rather ignored
the demand of tiie rural population.
What to speak of the far-flung rural
areas i.e, far from ihe coal fields, the
people of the villages which are in the
periphery of the coal mines in the dis-
trict of Hazaribagh in the State of
Bihar which is ane of the major coal-
producing districts of India, are starv-
ed of coal. They cdo not get the cval
that they want. A survey was con-
ducted py the National Council cf Al-
lied Economic Research, New Delhi;
and its findings are really revealing.
These findings say:

“Nearly 100 miilion trees are being
cut every year and burnt as fue] in
the rural and semi-urban areas
Taking into account that there are
nearly 580,000 villages in the country
with an average population of 800,
the surveys have worked out the
per capita energy consumption at
0.8 tonne per annum. Based on this,
it has been calculated that the am-
ount of fire-wo8d used as fuel is the
equivalent of 58 mfillion tonnes of
coal per annum.”

This is more than 50 per cent of the
coal produced in India bv the Coal
India Ltd. Eve-y one in this country
has come to realize how verv impor-
tant it is to grow, preserve anqd protect
our forests from denudation. If “eliing
of the trees for the purpose of keeg-
ing the kitchen fire burning is at the
rate of 100 million trees and more par
year, what will be left of oun forests?
If we cannot prevent our forests from
this wanton though necessary destruc.
tion- -1 deliberalely use the words
‘necessary’—since there is no'alterna-
tive fuel which has been supplied to
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the rural popu‘.at'ion, they have to go
on cutting the timber and cutting the
forests and thus keep their hearths
and kitchen fires burning If this pro-
cess continues, in noft tno dJdistant a
future our paddy fields ang our agri-
cultural lands will be converted into
a big desert. The catrastrophe to-
wards which this heavily populated
agricultural country is prcceeding can
very well be imagined.

So, unless the Government provides
alternative fuel to the rural population
in the shape of coal or soft coke, if
needs be even at subsidised rates, if
they do not do this how can they
stop the denudation of forests, how
can they stop the erosion of valuable
top soil, how can they prevent famine
from occurring in our country from
year to year? There is destruction in
another field too. Coal India Limited
does not supply soft coke to the rural
population. There is available in the
country 117 million tonnes of cow
dung. Because they are not supply-
ing soft coke, because they are not
supplying coal to the rural areas,
half of this 117 million tonnes of cow
dung goes for fuz=l which otherwise
could have gone into agriculture as
very cheap manure for increasing tne
food yield per acre.

Coal India Limited is expected dur-
ing the current financial year, 1977-78,
to produce 104 r.illion tonn2s cf coal.
During the Mid-term Appraisal of the
Fifth Plan, the coal production figures
were greatly slasned, and for the year
1978-79 the flgurz of production has
been reduced from 135 million to 124
million tonnes. The planners have
done so, because they have nat takan
into account th: reju-remenrts of coal
in the rural sector. When 90 per cent
of the producawsn of coal gues to feed
the public sector, the private sector
and, if 1 may kay. so, the afluent sec-
tor in the urban areaz and 10 per cent
of coal is there as pit-head stock, what
coal is left for supply tn the rural sec-
tor? If we want our precious forests
to be preserved, if we want to utilire
cow dung in our flelds as chaap ma-
nure, then Coal India Liwited must
raise its productiion. If it ecanhnot be
stepped up, at least let us maintain tha
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‘production figures at the original levels
before the figures were slashed duiing
the Mid-Term ‘Apprzaisal of the Fifth
Plan. ot

1 find in the curreat year's pudget
that the allotment for prcduction of
coal, even as compared to the revised
estimates of iV75% 76, has been reduced
by Rs. 15 crores. Witk thig reduction,
how does Coal India Limited consider
that it is going to step up its prcduc-
tion? With this background, I fail .to
understand the logic, the wisdom, in
closing 54 collieriegs after nationalisa-
tion. These collieries were being
worked by private owners. I have no
disputes about the scheme «f natiora-
lisation of mines. It has been decided
that they shouid be worked in the pub-
lic sector; very good; I have no dis-~
putes to raise. But what I faijl to fol-
low is, what was the reason for closing
these collieries after their nationalisa-
tion. At the time when the Govern-
ment took over the management of
these private collieries, 54 of them.—47
falling in the State of Bihar, mostly in
the district of Hazaribagh, and 7 in
West Bengal—these collieries collect-
ively were raising 30,000 tonnes of
coal every day, in other words, 10 mil-
lion tonnes of coal roughly in the year,
which used to cater to the needs of
the rural sector. Now, it may be that
Coal India Limited is not interested in
working the gmall collieries.

They might have got used to work-
ing big chunks with massive machin-
ery in collaboration with Russia and
Poland. If the CIL is not interested,
let it be given to another public sector
undertaking, Bihar Mineral Develop-
ment Corporation, which wag started to
look after the mineral wealth of Bihar
and its exploitation. But the CIL is
following a dog in the manger policy,
that neither will it work nor allow
anyone else to work, when there is
growing need of coal, Had they work-
ed these mines, apart from splving the
fuel supply problem or meeting the
requirenients of the rural sector to a
great“wgtent, they would have at least
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prevented the escalation of unemploy-
‘ment which the CIL has created due
to its wrong policies. At the time of
the takeover of these coal mines, they
were employing 1.95 lakh workers in
the categories of managerial, clerical,
skilled semi-skilled and unskilled. It
is the policy of the Janata Government
that in the next ten years they are
going to give employment to all who
are unemployed, but unfortunately by
closing these 54 collieries where 1.75
lakhs people were being employed, the
CIL is creating a new unemployment
problem instead of trying to solve the
existing unemployment problem in our
country. The worst sufferers due to
the nationalisation and the closure of
these mines have been the labourers.
Their number was 1,50,000, 40 per cent
of them coming from the District of
Hazaribagh.

Through the closure of these mines,
the Government has suffered a three-
fold loss; loss in production, loss of
employment opportunities and loss of
revenue to both the State and Cen-
tral Exchequers. Through the closure
of these collieries, the Bihar Govern-
ment has lost, by way of royalty, local
cesses and sales tax, more than Rs. 5
crores per annum, and the Central Go-
vernment has lost nearly Rs, 3 crores
annually. I request the hon. Minister
of Energy to get this matter examined
in great depth and, if he finds logic
in my submission, to immediately order
the re-starting of these collieries either
under its own supervision or through
the Bihar Mineral Development Corpo-
ration.

Coming to safety in mines, appre-
hensions were expressed at the time of
the nationalisation of the coal mines.
Even today in the Question Hour we
were discussing this point. The in-
crease in accidents only shows the
careless manner in which the public
sector Managers are trying to manage
and work these collieries and also the
slackness on the part of the Director-
ate of Mines Safety. All the eminent
persons appointed by the Government
to peaside over the courts of enquiry
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" to enquire ifito the circumstances that
led to these QmaJor accidents have held
that precious’lives have been lost due
to the carelessness of the managetial
staff. These could have been avoided
through care and caution. Along
with' the colliery officei's, the officers
of the Directorate of Mines Safety are
also responsible for not exercising
strict supervision on safety measures.
Before these collieries were' nationalis-
ed, the attitude of the Directorate of
Mines Safety was pre-labour and anti-
management. They used to enforce
safety measures in the mines with
great firmness. But 1 find that after
nationalisation, the attitude of the offi-
cers of the Directorate is pre-manage-
ment and anti-labour: I would, there-
fore, like the Minister, rather the
Labour Minister, to see that their atti-
tude, if it is not pro-labour, let it be
neutral. Let them see whether all
safety laws are properly observed by
the collieries so that accidents do -riot
occur.

When collieries were being run in
the private sector, for any offence
under the Mines Safety Act, the owner,
the director and the manager of the
colliery used to be prosecuted. Since
the Government took over the mana-
gement of these collieries, for reasons
best known to the bureaucracy, the
Managing Directors of these collieries
and the Chairman of the CIL are not
being prosecuted which is against the
law. The law says that the owner and
the Managing Rirector are to be pro-
secuted. Because of this intentional
omission, you will see that ‘there is a
carefree attitude in the collieries and
officers do not observe safety rules
scrupulously. I would request the
Minister to see that whenever there is
any mining offence or violation of any
safety laws of violation of rules and
regulations under the Mines Act, the
Managing Directors of these collieries,
the Chairman of the CIL and other
managerial staff should be prosecuted.
If. it is done, I am sure the number
of fatal accidents will be reduced. con-
siderably because they will then see
that all the mines safety laws are
properly observed. in the collieries. =
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There is an urgent need of having
good relations with the labour, The
labourers are-being presecuted for mi-
nor offences vindietively. The officers
are not prepared te sit at the round
table with the labeurers in order to

- negotiate and settle their genuine grie-

vances. If healthy working conditions
are to be introduced and a sense -of
participation -inculcated in the minds
of workers, then bossism must end---

The hvmg conditions of the workers
are very pitiable. There ic g-ass inade-
quacy of the houses. The CIL eimploys
6,45,000 workers and the num.ber of the
houses taken over at the time of na-
tionalisation and hutmentg constructed
since then and those under construc-
tion, is 1,63,591. This means that the
number of houses is very much below
the number of workmen enrolled by
therCIL. 75 per cent of the workmen
are still without houses. . I would re-
quest the hon. Minister to have the
construction work speeded up so that
these -labourers, these workmen, can
get a: roof over their heads and are
not to. live in improvised 'palm-leaf
huts indefinitely.

T nave also to request the Minister
that while taking up new construction
work, he should allow a bit more of
plinth area. The dhauras that exist
now are no better than pig sites. They
are so huddled up together that they
are just human stables. There is no
privacy in the houses that have been
allotted to the workmen. So, when
new houses are being constructed, they
should be properly spaced, they should
have a little more of breathing space
and a little more of plinth area of
the comfort of the workmen.

This moves me to the next important
point of pure drinking water. It is a
matter of gre{tmpity that even after
30 years of dvmocratic socialist rule
of the Congress, we have not been
able to supply pure drinking wateérto
the workmen. At the time of mation.
alisation of mines, a population of
1,93,655 was covered in the pure drink-
ing water scheme. Sinéé fationalisa-
tion, an additional coverage of 6,12,050
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pcrsons has been provided. Assuming
a family of flve members to each
worker, the requirement of water is
for 32,25,000 persons. Therefore, 24
iaxh workmen are still drinking the
contaminated pit water, thus falling
u prey to all sorts of water-borne dis-
cases. I would request the Minister
to instal water purification plants.
These are mot very expensive. There
18 plenty of water inside the pits which
can be chlorinated, pumped yp and
supplied as pure drinking water to the
labourers of the mines.

Another important point is with re-
gard to the employment policy of the
CIL and its subsidiaries. I am con-
cerned with the collieries which are
working in the two divisions of Chota
Nagpur. Chota Nagpur is considered
10 be very rich in mineral deposits.
There are plenty of industries too both
in the public sector and in the private
sector, Ordinarily, anyone would
think, with this background, with the
industrial growth of the area, that the
people of Chota Nagpur are very well
off. Though it may sound paradoxical,
the deduction is not correct. Because
of the inherent simplicity of the peo-
ple of Chota Nagpur, they have been
continuously jgnored, exploited, over-
looked and continuously pushed back
with the result that they continue to
be backward and continue to suffer
utter poverty in their land of plenty.
Even against the vacancies of Class III
and Class IV categories, the people
from outside are recruiteg for the jobs
of clerks, durwans and even sweepers.
The people of Chota Nagpur are not
preferred. The people are brought
from outside. I would request the
Minister of Energy, the Minister of
Industry and the Minister of Labour
to issue strict orders that when the va-
cancies in Class III and Class IV cate-
gories are to be filled up, the local peo-
ple of Chota Nagpur should only be
eligible for such employment. For
higher jobs where skill and talent are
needed, if the people of Chota Nagpur
can offer matching qualifications, if
they are equal in all other respects, I
would suggest that the people of
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Chota Nagpur should be preferred to
others. If the Government agrees with
this policy and, I do not see why they
should not agree because it is the
policy of the Government to remove
regional imbalances, to uproot back-
wardness, then we can bring forward
those people who have been suffering
for these days. This is also to which
our Party is committed. So, if we
agree, I am sure that in not too a dis-
tant future the people of Chota Nag-
pur will find a place of honour and
will be respecteq by their more afflu-
ent brothers outside. With these
words I support the Demands of the
Ministry of Energy.

SHRI R, VENKATARAMAN (Ma-
dras South): Mr. Chairman, Sir, this
demand is perhaps the most important
demand in our administration because
without power, without electricity, it
is not possible to develop any other
branch of economic growth, be it in-
dustry, agriculture, communication,
transport or whatever it is. Therefore,
this is the most important infrastruc-
ture that is required for the economic
growth and I feel that we shoulq give
greater attention to this particular de-
partment of administration.

Actually, the Estimates Committee
mentions that next only to Defence
the Department of Energy must get
the highest priority in allocation of
resources. I am putting a very strong
plea in favour of the Department of
Energy for larger resoyrces and better
consideration because I consider that
unless we develop this particular De-
partment, unless we are able to make
great progress in this field, all other
fields will suffer.

Let me briefly touch a few points
with regard to the achievements in the
last few years. In the last few years,
we have been adding at the rate of
1.62 million kw of energy every year.
Then our ithermal generation effici-
ency has gone up. Actually, we were
producing only 3000 kwh from every
kw of installeq capacity and now we
are producing 5000 kwh out of the
same installed capacity. I am glad

-
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that the Beas Sutlej Project which
is a rmarvel of engineering has
been completed. I had something to
do with it, and therefore, I know the
difficulties jnvolved in it. There are
two tunnels of about 13 km in length,
an open channel and a very important
dam. All these things have been
completed very successfully.

In rura] electrification, in 1975-76,
1.85 lakh and odd villagés were elec-
trifled. In the next year, practically
two lakh villages have been electri-
fied. As far as pump sets are concern-
ed, from 27 lakhs it has increased to
nearly 30 lakhs during the last year.
These are gn the credit side.

Now looking at the future, unfor-
tunately, the power generation appears
to give a lot of scope for better deve-
lopment and in fact it causes con-
cern. Over the entire plan period,
we huve always fallen short of the
target we have set. In the First Plan
period, our shortfall was only 15 per
targetted 3.50 million kw, but we
targetted 3.50 million kw, but we
performed only 2.25 million kw re-
sulting in the deficit of 35.7 per cent.
In the Third Plan, we targetted 7.04
million kw, but our achievement was
4.52 million kw resulting in the de-
ficit of 36 per cent and in the Fourth
Plan period, our deficit was neariy
50 per cent. As against the plan iar-
get of 23 million kw, we ended with
16.6 million kw. In 1974-75. we have
achieved 1.7 million kw and in 1975-76
we have achievel 1.8 million kw,
thus tringing the total to nearly 2¢
million kw. By adding 1.7 million
kw last year we have reached ro-
ughly 22 million kw of energy.

‘Now, the Fifth Plan target is 33
million kilowatts and the shortfall is
11 million kilowatts. It means that,
in the next two years, in the current
year and in the next year, we will have
to achieve at the rate of five to six
million kilowatts of installed capacity
in 3 year which is clearly beyond the
realm of possibility. (Interruptions)
The performance has always been
poorer than the promises. People
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come and promise the Planﬁing Com-
mission that they will perform many
things and on the basis of their pro-
mises, the Planning Commission allows
certain investments. But unfortunate-
ly the performance has been poorer
than the promises. Not only that, the
costs have been going up. 1 will give
the figures later.

I would draw the attention of the
House to this very important aspect,
namely, at the end of the Fifth Plan
period, we will be left with a daeficit
of 11 million kilowatts, and this is
going to affect very seriously our de-
velopment in agriculture, industry,
communications and every other aspect.
The chronic shortage is reflected in the
rower cut which has been found
throughout the country. In 1975,
except two States, Gujarat and Kerala,
all the other States suffered power-
cuts. It is a very regrettable state of
affairs. All the States except Gujarat
and Kerala have suffered a power-cut
and this is likely to continue in the
vears ahead because the shortfall in
the Fifth Plan period is going to be
of the order of 11 million kilowatts.

Now I have a suggestion to make in
this regard. Power planning should
be done not on the basis of Five-Year
Plans but on the basis of a long term,
or even longer term than ten years. I
would suggest that a plan be drawn
up for power position upto the end of
this century, 2,000 A.D., what will be
the power that will be required at the
end of this century and then work
back on the basis of our requirements
and then say how much will have to be
done in each Plan period. If you do
that, we may be able to organize better
our generating capacity. Now we plan
only for a period of five years, and as
most of our schemes spill over five
years. it becomes difficult to organize
our entire production programme oOver
a long period and certain distortions
occur., My suggestion is that the Min-
istry may take up with the Planning
Commission the idea of having a long-
term projection, nearly 20-year projec-
tion, by which they will achieve a
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particular level of generation. In this
connection, it may be useful to compare
what the other countries have and see
what our target should be. I shall not
quote the United States of America
which is one of the biggest power con-
sumers and where it is 418 million
kilowatts; in the USSR it is 186 million
kilowatts. It would be better for us
to compare ourselves with Yugoslavia
where it is 85 million kilowatts now
and it ig further going up. Japan also
has 85 million kilowatts. My estimate
is that, if you want to have a fairly
comfortable power position at the end
of 20 'years, you will have to plan
for 150 million kilowatts of energy—
at the end of this century. It is only
then we will be able to organise our
power generation during the entire
period and prevent any shortfalls dur-
ing the period. One of the reasons
for the shortfall is the poor estima-
tion of cost as well as the time re-
quired for the project.

I will cite only one or two examples.
The Salal Project which was sanc-
tioned in 1970 was estimated to cost
Rs, 55 crores and it was estimated
that we will establish three units of
290 mw; the revised estimate is Rs.
225 crores (i.e., it has gone up by more
than 400 per cent) and the new
generating capacity is 345 mw (i.e.
about 27 per cent). Now, you can
compare the cost: the estimated
cost was Rs. 55 crores but within just
five or six years the revised estimate
became Rs. 222 crores, It js not only
that: It is said that this project will
be commissioned only in 1982 while it
wag sanctioned in 1970. That means
that we want 12 years to complete a
power project. I do not know whether,
if originally the suggestion had gone
to the Planning Commission that it
would cost Rs, 222 crores and would
take 12 years to be completed, they
would have accepted this scheme or
not. Anyway, this merely shows how
unrealistic our estimates are and how
very casual we are about the time we
take to complete a project.
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The same thing can be said about
the Siul Project. Sanctioned in 1970, .
the original estimate was Rs. 20 crores
but the revised estimate is Rs. 92
crores, N

‘1 am submitting this only to show
that the norms relating to the capital
cost as well as the time for commis-
sioning the projects have never been
adhered to. Whether it is*® a hydro
project or a thermal project or a
nuclear project, we have never adher-
ed to the time or the cost originally
estimateg for the projects.

I have sat on both sides of the
Table and 1 can therefore say one or
two things. The State Governments
always give an under-estimate of the
cost of the projects as well a5 of the
time that would be taken to complete
them. On the other side, the Central
Government has some very theoretical
norms and it will not approve the
schemes unless these theoretical
norms are satisfied. So, between
these two, they give the Planning
Commission an estimate, both in
regard to time and the cost, which is
totally untrue to their own knowledge
—that is, the knowledge of the persons
who are submitting the schemes and
the knowledge of the people who are
sanctioning these schemes.

SHRI M. N. GOVINDAN NAIR:
Why do they do it? Is it only to con-
vince the Planning Commission that
the State Governments and the Centraj
Government do this?

SHRI R. VENKATARAMAN: It is
really to get the schemes passed: We
are trying to pass a camel through
the eye of a needle! This is how ijt
has been going on. So, now at least,
let ug start with a clean slate. Let us
make a realistic estimate, both of the
time and the cost, anq then sanction
schemes on that basis so that we may
know when the projects will fructity
and when the power will become
available.

Similarly, we should also know
wirat the cost woulg be. Take, for
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- jnstance, the Fourth Plan. The amount

sanctioned was Rs. 1250 crores and the
actua] expenditure was Rs, 1550, but
the performance -is - only 50 per cent
which means that, for each kilowatt
of energy generated, the capital cost
has gone up twice and, therefore, the
cost of the electricity supplied to the
people hag gone up twice, We are
living in a time when utmost economy
is required, when we want to produce
electricity as cheaply as possible for
the people; yet we find this kind of
things taking place—that is, the ex-
penditure remains the same but the
performance is only 50 per ceaf,
resulting in doubling the cost of the
projects.

I would therefore submit that the
Government has got to do a great deal
in the matter of thinking about the
projects which are put forward or
approved.

There js another reason also. We
have not utilised the indigenous capa-
city in our country. We are always
bitten by the bug of size and scale.
When we could produce 60 megawatt
sets in our country, the Ministry or
whosoever was concerned, insisted on
110 megawatt sets. When the BHEL
developed the capacity to produce 110
megawatt sets, the insistence was on
200 megawatt sets. And now when
we have achieveq the capacity to pro-
duce 200 megawatt sets, the talk in
the air is that, we must install 500
megawatt sets. I went to Yugoslavia
when I was the the Minister for Elec-
tricity to see their projects. At one
place, they had a series of 50 megawatt
sets. I asked them, why they had a
series of 50 megawatt sets; it would
have been more economical to put jn
100 megawatt or higher capacity sets.
The answer was that this was the
capacity that they had at that time
and they could produce at that time
50 megawatt sets and, therefore, uti-
lised it. Haq we also done similarly
during the earlier period jinstead of
going in for larger capacity sets on
the plea that there was economy of
size and scale, we would have done
much better, than what we have done.
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Even now my suggestion to the Gov-
ernment is that they should standar-
dise on the 200 megawatt sets for the
Fifth and Sixth Plan period with in-
terchangeable parts ang components.
Let us install at each Thermal Power
station five 200 megawatt sets, instead
two 500 megawatt sets. 500 megawatt
sets are not being manufactured here;
these have to be imported and we will
have to spend foreign exchange for
that. Taking all these things into
consideration, my suggestion is that
we standardise our equipment and we
should see that we use them as we
produce. If the idea of using 200
megawatt sets is adopted, we will be
able to do much much faster and
quicker than we would have done
with 500 megawatt sets to come from
other countries.

I woulg also like to make a sug-
gestion in this regard not because Shri
Ramachandran is my friend, but for
valid reasons. The railway workshops
and the P&T workshops are under
their respective controls. Why not
allow the BHEL to go under the con-
trol of the Energy Ministry? It would
then be possible for the Energy Minis-
try to plan their production, match
their manufacture with the require-
ments and also observe the delivery
schedules, I know on previous occa-
sions, there was such a hjatus between
the Ministry of Industry and the Min-
istry of Power that one would not
buy the products from the other. One
Department of the Government would
not buy a product from another De-
partment of the Government. There-
fore, it is better that you transfer
BHEL and the associated units at
Bhopal, Hardwar, Ramachandrapuram
and also Tiruchirapalli to the charge
of the Ministry of Energy so that we
may at least have coordination bet-
ween the two,

So far as the location of these super-
thermal power stations is concerned,
there is a great argument whether
these should be locateq on the pitheaq
or consumption place. It is a question
of economy in each case; there is no
general rule which ~egq be applied. If



215 D.G., 1977-718

[Shri R. Venkataramean]

you establish a super-thermal power
station at’'the pit-head, you have to use
high tension wires for the purpose of
«carrying power to long distances,
otherwise the line losses will be great,
In our country, we have hardly 230
KV lines, while the development in
-the other countries has gone upto 600
and 800 KV to reduce the transmission
Josses.

It is a matter to be calculated in
-each case. There is no genera] rule
that if you have it in the pithead, it
wil] be cheaper. Othey people say
that if you have it in the consumption
areas, jt will be cheaper. In each case
it depends upon the relative position
and the economy of operation and one
has to calculate on the basis of invest-
ment in the transmission and the line
losses which will occur so that you
may be able to arrive at the right con-
clusion. -§.]

On this occasion I will urge that if
a super-thermal power station is going
to be set up at Neyveli, it cannot be
sustained at the present level of lignite
production in the area anq a second
mine cut will have to be necessarily
ordered. I think it has already been
mentioned and I think it is already
within the knowledge of the Govern-
ment and I hope they will immediately
take action. It wil] take a long time
to develop a mine—to remove the
over-burden and then tp mine the
lignite, etc. Unfortunately, in our
country, lignite is in a far deeper
‘Place than it is in the other parts of
the world. Therefore we have to go
nearly 200—300 ft gown. It js. an
opeén cast mine and a second mine wijll
have to be sanctioned. Otherwise,
there is no use in having a super-ther-
mal station there....

SHR} M. N. GOVINDAN NAIR:
What ig the estimated investment?

SHRI R. VENKATARAMAN: For

_'the second mine cut? ....I do not
know,
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SHRI T. A. PAI (Udipi): I think it
is Rs, 600 crores.

SHRI R. VENKATARAMAN: Well,
1 will not detract from all these pro-

jects.

Sir, 1 want to make one simple sug-
gestion for increasing power ir a very
quick manner. Of course, I made a
simple suggestion how to control
monopolies. Similarly, I will make
one or two very simple suggestions.

Thermal stations have high capital
investment and high consumption
costs because it consumes coal. Hydel
stations have high capital costs but low
consumption costs because it requires
only water, whereas if you take up
number of “run of the river” schemes,
schemes are cheap, the cost will be
low, the execution will be early and
we will get a lot of power within a
short time. We are always after big
things which are a mirage that we are
chasing. If you do have a number of
small gtations, the sum total of benefit
that will accrue out of them will be
far greater than one big project. Here,
I will suggest that there are a number
of projects which can be undertaken
on the run of the river. The Energy
Survey Committee has made this cal-
culation and has said:

“The unutiliseg hydro-electric
power in the country js of the order
of 29.5 MKW. One-third of this re-
presents the potentid] of the run of
the river projects. This does not
require expensive investigationg as
dependable power drafts have been
estimated on the basis of gauged
data available for Himalayan rivers
for fairly leng periods.”

I am sure these are with the Ministry
and they could take it up immediately
so that within a very short time they
could put through a number of run
of thre river stations whereby they can
avert power shortages,

5
~ While on this subject, I would also
like to mention. that there is a very
good project between Mysore and
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Tamil Nadu op the border, the Hoge-.
nekal Project which is on the ritver*
Kaveri. It has been investigated and
it hag been almost approved, I should
say, by the then government, but jt
did not go through. This is a pro-
ject which will give 800 MW of
power. The cost can bg shared bet-
ween the two States and the power
can be shared. Alternatively, the
Centre may take it up under the Cen-
tral Jeneration:Scheme and then dis-
tribute it according to the needs of the
region. 1 am not particular whether
it should be inter-State or at the
Centre. My suggestion would be that
this should be taken up immediately
and investigated,

Regarding tidal wave projects I wish
to say samething. Natural source as
you know, is always cheap. I have
seen the La Rance project in France.
This ijs a tidal wave project. This
works during the high tide. At that
time water rises and goes into the
river and when jt goes number of tur-
bines are motivated. When the tide
goes down the water flows from the
river into the sea and then the pro-
cesg is reversed. By thig system they
generate electricity. You have 10
M.W. units and so on. The cost of
generation is very cheap. 1 don't
know it there is any place where we
could have that king of tidal wave. I
was told that you should have 5 metreg
of tide in height and if that is avail-
able you can give priority to this king
of project. In everyone of the estua-
ries of the big rwer you can try that.
This is one of the things whict I want-
ed to say.

The state of the State Electricity
Boards is in utter confusion. They
are running in the red. The Sixth
Finance Commission has stateq that
the arrears of interest from the State
Electricity Boards tg State Govern-
ments would be of the order of Rs. 400
crores. Very few State Electricity
Boardg are able to earn 6 per cent gn
the capital invested. There was a
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committee which went into the work-
ing of the State Electricity Boards,
and that committee recommended that
11 per cent return should be earned-
by each of the Electricity Boards.
That would have been possible if they
followeq the two phases which were
suggested. The first phase was that they
should adjust the working expenses,.
the interest charged and the deprecia-
tion and the second was to get 11 per”
cent return including the electricity
duty. It has been suggesteq to the
Committee that so far as the Electricity
Board's loans are concerned they could
be treated part as equity and part as
loan on the ratio 1:1. If you can
have half of the advances ag equily
and half of this as loan you may be
able to improve matters,

While on the subject I wislr to refer
to one of the recommendationg of the
Punblic  Undertakings = Committe=-
which should receive the serious con-
sideration of the Ministry. It said
that the Centre should assume statu-
tory power to direct transfer of sur-
pPlus power from one State to another,
It can arbitrate on disputes relating to
rates for export of power by Electrl-
city Boards. If this is done, number of
disputes arising all over the country
in this regard could be solved. If this
is done perhaps we will be able to
share the power and the All India
Grig which js coming will enable us
to share whatever power is available
in the country amongst all the States.

*SHRI A. MURUGESAN (Chidam-
baram): Hon. Mr. Chairman, Sir, on
behalf of the All India Anna DMK, 1
rise to say a few words on the De-
mands for Grants of the Ministry of
Energy. At the very outset, I would
like to pay my congratulationg to the
hon. Minister of Energy who hails
from Tamil Nadu.

Sir, it ig exiomatic that industrial
growth is the essential prerequisite for-
economic development. None can dis-
pute that the primary requirement for

*The original speech was delivered in Tamil.
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industrial growth is power. In other
waords, power ig the life-breath of eco-
nomic development. If the power
generation is not cared for, then the
economic development is neglected,

During the past thirty years, ws
have been able to exploit only 22 per
cent of the hydro electric power
potential in the country. If to-dey
there is acute shortage of power
throughout the country, it is due

mainly to power projects not having.

been implemented vigorously and ex-
peditiously. We have the potenu.al
to produce 25257 MW of electric
power, but we have so far produced
.only 6461 MW. This also substan-
tiates my contention that by negleqt-
ing the gneration of power we have
hindered the economic progress in the
country.

Sir, the pace of economic develop-
ment is accelerated if the entire rural
area of our country is supplied with
power. Out of 575 lakh villages in
the nration, only 195 lakh villages
have been ronnected with electric
supply. This also proves the fact of
our callous attitude towards power
generation.

I, Tamil Nadu, there is no scope for
any hydel project, and therefore only
thermal plants should be planned. So,
it has become essential to sanction the

-second-mine cut in Neyveli. ‘Then
only we will be able to execute and
run the super Thermal Plant with the
help of lignite produced in the second-
mine cut in Neyveli. The hon. Minis-
ter of Energy should exert his energy
in getting this sanctioned from his
colleague, Shri Biju Patnaik.

In April, 1977 there was 40 per ceat
power cut in Tami] Nadu and it was
raised to 50 per cent in May, 1877. 1f
the recurring paucity of power is to be
'solved, then the projects taken in
hand must be executed promptly.
‘The hon. Minister of Energy, who
fought the Parliamentary electionsg in
alliance with the D.M K., has blamed
the D.MXK, Government’s jnefficiency

JULY 14, 1877

DG, 1977-78 220

in runining the power projects. There
ig pnother factor also which should be
lookeq intd by him. The machinery
suppliéd by BHEL has proved to be
defective, which in turn affecteq the
power generation. Ths kon. Minister
shoylg take up this issue with the
BHEL, 4nd ‘enisure that quality equip-
ment is supplied by the BHEL for
poéwer ‘projects,

‘In Tamil Nadu 12000 pumpsets, as
on 1.-3-1977, are awalting power con-
neg'tion. Unless the pumpsets are
given power connection agricultural
production cannot be augmented. It
is being mentioned that the first unit
of Tuticorin Thermal Plant, which is
to be completed in 1978-79, may be
delayed further. I would like to know
the reasons for such delays in the
execution of power projects. The
Tamil Nadu Government has submit-
ted to the examinatinn of Central
Electric Authority 330 MW Mettur
Thermal Plant. If at least 50 per cent
of the anticipated power demand in
1983 in Tamil Nadu, i.e., 5022 MW, is
to be met, then this project must be
approved and executed without delay,
on a war footing. Since 1965 we have
been talking about Pandivar-Ponnu-n.
puzha Power Project. The Planning
Commission gave its approval in 1968.
The Central Electric Atthority has
given fts views only in April,” 1977.
I am 'sure that the hon. Minister of
Energy will clarify why guch a long
time should have been taken in this
case. I appear to him that thjs pro-
ject also must be taktn up for execu-
tion at the earliest.

The first unit of Kalpakkam Atomic
Power Plant shouly have been com-
pleted by 1973-74. It is felt autho-
ritatively in the offical circles that
this project may not be completed
even after 4 or 5 years. I request
that the hon. Minister of Energy hail-
ing from Tamil Nadu must take per-
sonal interest in completing the pres-
tigious project of Tamil Nadu,

:S__ir,_ ‘E,he gqal ]':gs_ed Thermal Plants
produce 53 per cent power of the to:1l
Power generated in tne country. At
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the moment we have 146 lakh tonnes
of coal This is the time for planning,
more cosl-based Therms]l Plants in
Tamil Nadu so that the power problem
of Tamil Nadu can be solved gnce and
for all. As on 31-3-1977 there were
6.45 lakh workers in the public sector
coal industry, out of whom only 145
lakh workers have got residential ac-
commodation. The remaining 5 lakh
workers live in filthy environment.
In 1976, the coal workers were com-
pelled to go on strike demanding
minimum basic amenities o life,
which resulted a loss of 1.50 lakh
tonnes of coal production. It the
Government wants to step up coal
production, then the only alternative
is to accord all basic amenities for the
workers whose work is both hazard-
ous and ardouous.

With these word, I conclude my
contd,

15.00 hrs,

STATEMENT RE. DEATHS DUE TO
CONSUMPTION OF POISONOUS
LIQUOR IN DELHI

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGP):
Sir, it a matter of deep regret that
some deaths due to consumption of
poisonous liquor have occurred in
Delhi last night as also this morning
According to mformatlon available so
far, 7 persons have died, 3 in Willing-
don Hospital, 1 in Irwin Hospital and
3 In Karol Bagh area. 3 persons ad-
mitted in the Willingdon Hospita] for
consumption of poisonous liquor are
still under treatment. 7 separate cases
4are being registered by the police u/s
304-A IPC in connection with this
matter. The Crima Brench of the
Delhi Police is being entrusted with
the investigation of these cases. The
District Magistrate, Delhi, has also
ordered an enquiry by an ADM re-
garding the cause of deaths and other
related matters. The -SHO, Karol

ASADHA 23, 1899 (SAKA)

D.G., 1977-78 223"

Bangh, the SI in charge of the area
and the beat constable have been
placed under suspension for their
failure to take preventive action in
regard to distillation/sale of poisonous
liquor in the area. Action is also be-
ing taken by the Excise Commis-
sioner, Delhi, to get the liquor in
various shops chemically analysed.

15.02 hrs.

DEMANDS FOR GRANTS, 1977-78—
contd.

MINISTRY OF ENERGY—comtd.

SHRI A, K. ROY (Dhanbad): Mr.
Deputy Speaker, Sir, at the very out-
set I wish the Minister of Energy would
be more energetic in dealing with the
affairs in the Ministry of Energy be-
cause it is not only that the things are
stationary but also we have reached
a point where we are feeling that we
have started going back from where
we started.

Mr. Deputy Speaker, Sir, there were
three causes for nationalisation of the
coal industry. First, slaughter mining,
bad mining and wrong mining; Second,
scuttling in production and thirdly bad
industrial relations. Sir, coal is the
nucleaus of energy as 57 per cent of
the entire energy in electricity comes
from coal only. In the industrial area
coal has been accepted as the nucleaus
on which the entire citadel of our
energy pattern has been made. I want
to know from the hon’ble Minister
whether he has gone deep into it that
not only the very basic idea on which
we did nationalisation has been lost
sight of but also the fundemental pro-
position, namely, the recommendations
of the Fuel Policy Commiitee are going
to be reversed. Sir, today when the
world is moving not only from the coal
age but also from the petroleum age
to the nuclear age we still stand in the
fire-wood age where the industrialised
countries were in the beginning of the
19th century.
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Sir, the findings of the Fuel Policy
Committee were that only 12 per cent
of the emergy used in this country is
being provided by coal. By the end
of 20th century or by the beginning of
21st century, we expect that 40 per
cent of our source of energy would
come fram the coal and they have
calculated this on a very very modest
estimate. The world is moving from
coal—it has already moved-—to petro-
leum age and it is searching for energy
in other spheres. At that time we
were using only 12 per cent of our
energy source from coal and by 1988-
89 we would be able to get 40 per cent
of our energy from coal. It gives a
very dismal picture. It is understood
that for the last 3 years or so, there
has not been any increase in the pro-
duction of coal. The target of power
for the Fifth Plan was slashed down
from 135 million tonnes to 124 million
tonnes. Now, it has been openly ad-
mitied that it would be further slash-
ed, that is, by the end of the current
financial year it would be near about
104 million tonnes. I suspect whether
that would be achieved. I think that
we would end the Fifth Five Year Plan
with a very sorry figure. If this thing
takes place, it means that at the end
of the Fifth Plan we would be reaching
104 million tonnes. This would again
mean that the pattern of energy source
to the industries will change. It is
feared that the long term programme
of industrialisation will be hampered.

Secondly, they have decreased the
production of coal They have in-
tentionally decreased the production
of coal. It is a suicidal act.
When there is already a decrease
in production, they have start-
ed mechanisation. I" have never
heard of mechanisation in the
history of industrialisation when there
is a decrease {n production. If mecha-
nisation is introduced at a time when
there is a decrease in production, the
result would be a large scale unem-
ployment in the coal fleld areas. A
large scale unemployment is already
taking place in those areas. It appears
that the House is not very much
serious about the situation in the coal
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filelds. It is a very explosive situation.
The mechanisation is taking place in
the coal fields when there is a decreas-
ing production and at the same time
retrenchment has also created an ex-
plosive situation. I would like to tell
you a very basic thing because at the
time of nationalisation we were in,the
coal—flelds.  We know about a basic
idea that has been propagated; that is,
that free enterprise means more effi-
ciency and public sector undertaking
means socialism, I would like to tell
you that the process of nationalisation
of this industry has proved neither
private sector to be efficient nor that
the public sector undertaking means a
socialism, because there is a limitation
for this which is binding class charac-
ter of the State.

We have seen the performance of
the private sector during the Second
Plan. The target of 60 million tonnes
could not be fulfilled by the private
sector. Not only that, towards the
end of the Fourth Plan when it was
decided to achieve a target of 93.5
million tonnes, in 1973-7¢ we could
produce—we were trying to produce—
only 77 million tonnes of coal. Coal
industry in the private sector is not
safe and about Rs. 100 crores of invest-
ment would have been required to have
the Fifth Plan target fulfilled. But
that was not expected. The money
was not coming from the private sec-
tor. It was because of failure on the
part of the private sector that the
public sector was forced to come for-
ward to rush this induétry. After their
entering into the field, the production
has increased by 10 million tonnes per
year and after sometime it reached
99 million tonnes target and it remains
there stationary. If the progress of
the public sector, that is 10 million
tonne increase every year, continues,
I can dare say that with this cumula-
tive increase of 10 million tonnes every
year we can very easily accomplish
the target. But production was stop-
ped. That means that the basic idea
of nationalisation itself was defeated.

Secondly, there is, this question of
slaughter mining I ghould like to appeal
to our Minister to have a parliament-
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ary committee to probe into the man-
ner in which mining is done. Mines
which would last 25 years will not last
even 15 years under this system. In
that way a lot of mines have been
closed. Even if a layman were to g0
and see Dhanbad, half of Dhanbad is
literally burning, due to faulty mining
by the private sector. They had not
done sand stowing underground; so the
coal got fire. Even in Asansol it is so.
In Dhanbad it is quite serious; nearly
eighty lakh tones of coal are burnt
and we are afraid that it will spread
to other collieries also. That means
that the two objectives with which coal
was nationalised, namely, prevention of
slaughter mining and increasing pro-
duction, had been defeated.

If you go through the report of the
enquiry commissions into the three
major accidents, Chasnala, Kessurgarh
and Sudamdi, you will find that one
thing is common. It is not the techni-
cal failure but the wanton neglect of
the colliery managers that was respon-
sible for the entire mishap. Chasnala
was debated here many times; it was
misreading of the maps. Nowhere in
the world have people heard that water
can rush from nearby closed pit and
drown 375 miners. In Kessurgarh
mishap, the enquiry commission refers
to the elementary thing that was done
even a hundred years ago: in coal
munes pillars are required to give sup-
pori to the roof. That was not given
and so the roof fell and killed 12 per-
sons. Everybody knows about Sudam-
di; things which should be checked
before a new shift started were not
checked. I shall read out one or two
lines from the report of the enquiry
committee which went into the Kes-
surgarh mishap; Mr. J. P. Singh was
the manager and he is still there; he
was there at the time of the accident;
it happened during the emergency.
The enquiry report has this to say
about him.

“The dutly of an officer at this level,
on the other hand, is to ensure that
there is a good reporting system
which would keep him in touch with
what is going on underground in his

1489 1.S.—8.
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charge. It is also his duty to scruti-
nise these reports, pass necessary
orders and to make sure that his
orders are carried out by his 'sub-
ordinates. This I consider to be the
primary function of a manager, and
in this the manager, Shri J. P. Singh
has failed miserably for reasons
which I mention hereafter.”

Therefore they hold him guilty. They
express suspicion that the manager did
not go inside the mines but by pres-
surising people got them to misreport.
The records were wrong records. The
manager was expected to countersign
certain reports but they say: “Not one
of these reports bears the counter-
signature of the Manager.” The Man«
ager cannot, therefore, be acquitted of
the charge of gross negligence. Even
after such observation, that Manager is
still there terrorising workers and do-
ing all sorts of malpractices. Mr. J. P
Singh is not the only person doing like
that. It has become quite common.
The report has further commented:

“If the General Manager was merely
trying to defend a 'weak case to defend
his organisation, there would be some-
thing to say for his loyalty, though not
his regard for truth. If on the other
hand, he really meant all that he said,
it would be difficult 10 regard him as
a person fit to hold the responsibilities
of a General Managar.” Such persons
are holding responsibilities everywhere.
Our Energy Minister will have to pre-
side over this type of an Empire.

Regarding Industrial Relations, I
would like to say one thing on feudal
system. 1 read in Encyclopedia Brita-
nnica. the definition of a feudal sys-
tem. They say ‘“where private rule
takes the place of a public rule, that
is a feudal system” and if you are to
see a very ideal feudal system, it is
the Coal India Limited. There every
officer says ‘I am the monarch of all I
survey’. 1 have seen myself. The
Managing Director is not obeying the
orders of the Chairman: the General
Manager is not obeying the orders of
the Managing Director; and nobody
obeys the Minister’s orders. At least
that is sure. I would like to say that
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the Energy Minister should be bit
more energetic.

-7

Regarding distribution, we used to
hear, as my friend Shri D. N. Singh
has said, ‘carrying coal to new castle’.
That is true in Dhanbad. In Dhanbad
coal field, villagers do not get coal.
There is a scandalous thing that hap-
pens-in the name of D.O. order. I
would request the Energy Minister that
in India he should carry coal to new
castle. That means to Dhanbad. There
we consulted at the panchayat level
and the district level. If necessary,
through fair price shops he should try
to distribute coal. Agriculiural waste
has now become our main source of
energy, which can be otherwise used
as manure. That means India is losing
9 lakh tonnes of nitrogen, the produc-
tion capacity of 9 Sindri Plants. This
is the quantum of fertilizer content we
are losing.

Further 1 would request the Energy
Minister to review the entire Industrial
Relations of his department of coal.
During Emergency. nearly 10000 work-
ers have been retrenched from this
Department. Out of this. 95 persons
were harijans and adhivasis and they
“wvere vretrenched on very flimsy
grounds. There has been a general
request to take back all the workers
who had been retrenched during emer-
gency, as has been done in Railways.
I would request the Minister to review
these cases. There are Officers who
think themselves to be the monarchs
ruling over every law. They are not
only megotiating with the workmen at
ihe colliery level, at the union level
but they are also not obeying the
awards of the Industrial Labour Tri-
bunal. I hope, this Janata Government
which seems to be a very legal Govern-
ment, law-abiding Government and
law-minding Government, unlike the
previous Government, will persuade
those monarchs to obey the awards of
the Industrial Labour Tribunals.

ot Y wwe T (AT )
AT I9TeAe WPEA, AT FEA FY
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#ff STga @S 9wdr g€ g
g 9% guTw Y F A8 AT &Y
2T e fra famr & qgwn @R
aﬂﬁg‘;a‘@%ﬁmmmal ELE
graey ¥ g war o & {7 fAaew
aﬁﬁé!r%mnqxzﬁsm Y

sfea

AR, SAWE & foefewr &
CF A FE AT AT E | TT 9 H
g A F AW E, T IW AR gIW FY
Fral F JIE K oSgraT  ATAA g,
qE  IaAT W AN grm o e
& Qar gaaar g fF S99 F qraw
#, U @ 9 OFEIAT FT 539
grar =rfgg 1 e gfawfady @er
Irfgy, ITF TR F qrfadr § gFar
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ag e 94 4t 3} G4 gfae w71 gy
9 g W 9T | qg  FTEREE
e gefafaes § %\ swemigest
@RT Tz qg A9 J@iE HE 9
a7 gaEIEY A 9 1 gg FTERAA
&7 W qT afwerg sAfeefed I
# faoet T A R afveag
e feefadt a1 garer w7 e gofa-
fadt a1 #) fasrelt v 9 K 3@
WY T oar

SHRI R. VENKATARAMAN: But
they do not get any royalty for the
mine.

st Y T T WX ag wfee-

ferma foole & smg gT & ar &
9 qFAT § | @Y qg 39TH R Hi
# fag eg Afvg 1 & za¥f qaqma 7
ara AEN F@r g | & wgar § 5 way
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gfz-fedm Tad ¥971 N |

& waw AedY 7§ FgAT AgaT E
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THETAT T ATeU | 59 TFHL & Ffe-
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q3 fa@ =T I uwerg S Fga § | 3@ o
FY ATT F LA I @I AT HFAT @
#Y g7 a1 § g TaA A WA A
oo ® fafezar faet afer g
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F gAfeafady a1t &1 W ARy wave
Foa =rfge |

dfefedr & aw foas o
TFRSfaE #T J@ FT AR ATAT 0
THY AT qEGAT F1 I FT HATH
frarmar § | fagie ¥ uF A T wEE
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233 D.G., 1977-78
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ATEY A A A § | T geeww Far
T qTar § | WX gAT e fawa
ug & fr faorelt § av A &, guet fafmw
S AT g3AT & | AfET =Ewr A
97T 93aT § 1 AR ag Gar o gy W
AT AT @ 1 g aAr g
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g 8, fFT e quT F Anr Wy A Y
FHANFTAFH T AT Y, fasary
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A s A Fram W
ST FoAe faT A @ 3w F Favwme
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e =i o oy R
FROI & iy, A& a1 uF gia-
NfIT FAT F AT 2000 TATRY
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AR agi farsr #r 7 ==t
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faet #1 qY, =g YFETET I AE
oY T AfFT F971 FT F faiet & g
ag o 7 @ a7 43 & T
F & 1| ag foma 1 fowfagsr ar
grx Ffad | saw w@edyg A g
Fifge, =aw Sfeava a&€ g Ifgd
gg 1 avg AT A | &Y faudsr
FT FTH AT § wE w1 Aifgd | ag
TARIEFIATH FHY &, IT FT FHT
ATt Frwgrg o dIa Fr veit 2
g faar & fr gw darr s @ &
gl "TA AT FT TANTH ALY §, 9 fF
g 3000 FAMTATE FT qraT LA a
THAT & | 7L T3W HIT IAT IIW FY
TEH T7 FE IAIT FIHTT HIAT TIF
¥ I AR |
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foq it faset fawmr qx 9«1 IW
AT & T A 92 &, AL 9T IER
wixE g & AIfeT T AT g
T & 91X 99 X @ F A fadan
G g 1 A I 9T A aYT v
Tfgd | IAF Fgh aY A7 faaar g
IfFT 9% T 97 faorer AgEw F
qI AT FI qIAT § IV IAFT A
farsreft faraTr #1 &Y agA ST ATAT R

o frage o & =T g,
& gzA F wToW F ¥ ggw fawd
FHT FY UF qF foar a1 fe O w1 g
wIfeq AT g § 3% g wa
FEe? ¥y fAww frarar f5 ow
ST qrfE dF wew ¥ @ e
TaAHE ¥ dfae 9T | AW wA FE
AT AT 8, UF AT ST FH FA
& oiT 1€ A Y Y w2 o F fad
wEqaTe ¥ 97y qar A G A g
T &1 AYF 9T e g faeT =fed |
=AY T8 ¥ e § @ET wA F a9
T qrEw g A9 qT fawy wifgd
fora® fad gL qew 4% N JaEdT
T aga ey § | AT SFEeaT Ay A
wz ¥ g, 7 A grir &Y yEwa @,
YT T & AV ATHRTHT ERIT |

\
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TG AT FATR JAT N &Y
fasr=it fear F<ar ar gwr ¥ Afew
T AT 99 IAT AW WTHA § I §
qT G e {7 gEAT A A W
gaF1 fasdt [T a2 w+T faar &
e TT AW &, WY ATAY AT )

ATgEY, AEA F AFATRIUT ¥
arX # Fvm 1 Jgar arfed | F oA
Fgar fr edraT T Trfgd | afe=
It afew § gfawriwey @y fgd
FTE qreae QAT TIfEH | Ag B o
T T ITINIWF AYE A qT@ FA
&1, ¥fwa sfF g7 qfsas T F qu
¥ g zufad o9 1 e 5@ €
ar a3zt st g 5w ouy afsws
¥ Y fawrag 7 & so o Afe
aASH FY FfF=T, ITHT AT GO=IHET
9, I GIHICAE 9T IFHT aIEHIT
F AT TEA FT ATIEFAT g, AT
I AT F @ T g F qIT
FrrfeavE, a1d F graeg #§, fcE
F gy ¥, @ ¥ gEeg § ogAv
atfed | 3TE F arEew { FAATAEA
TFE T Tifgd 1 FfF J9 qETT
tEw FrrEr & A S A€ & | wav |t
&, Fu1 39 9T @ § TEET A femia
TR 1IN eI FIET ETTH
T AT BE-BIE TR TN HIT IT 97
S w0

. w9 fawer g feegT & SEwT
T faoelt ¥ A ArEd a1 ag W
JET A FT qFAT § | R @l
fawrst & 7 3 § S9F FFEw F v
FEEal § q IO 9T FS § WY
Freafasar $S HIX § | FEW 9T AT
faorstt foordy & 12 92, wafaaa &
3,_4 42 fawcy §, 99% adw, o5 wE
T F1E fan? @A &, W AR w7
I eaT AT aArfgd b
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JAX WM FT FTAAT QAT grEd
AU R oA g fF oy 2 99 &
g qEATEY g ATAT g | TH Tve Ag)
T ® & | Wiy fagre & g wua
@' @' a, gy TrodYodTe ¥ T
foer ST <At °r, FfFF oA odro
fer d ¢fsfe M qusa & 43
ATy § 1 gu gferur, TSy,
wew wawr oY Efwfaz & & | foeeit Tad
Hefae ¥ ¢ 1 ox afg qav afe &
T A A gEAT § WX T Iu A
whar & 1 ufad I g foafa
&9 arsr & 1

Fae F graeg ¥ Y fod § oF @
FEAT ATZATE | 3T 19 WEHAT & ATIT-
I H TF IH GO BT TAE
gFE F 919 @A FT X AT 7=
A4 957 ag @1 R 91 I gAY
FIARET FT & TEr WA a1 S99 gH
F& W1z T f5 qfeqrs dF=x TT
FCT ATAT & | ATSHIZT &) g THT
gV &, 99 qF AR FOA AaF
10 a7+ &Y ATd 4 1 & F9Y OHT
foma faaon w=a, 3@ gwa emEw
T8 & 1 afew & 7 oy & @@y Fgw
fr #rad v grAATESIE 93 T8 fame
@ W7 TH 9C e X7 FY IEE 8 |

@ =i & ga ¥ g7 fewrea
T qUET QT § 17

st gt =wq (FiST) ¢ SATEAE
wavey, foet 3w & gofa & foF qast
TG T & 1 TEd qAT T I AN
FEdY & AT T TirEweET FT FTH &Y
FHaT g | gAT SRfeed qraww g av
gieae gy, Ag fnalt Forem #Y ofr Ty
eH FT @, IJax fad gaslt srawas
g et WY 2w # @wgre w7 UR
Tt &
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afea gak Fw N gt fo qAsit
¥ aga a¥ Mefoaw §, TR oY F §,
AT JT KT AWA ¥ §, STHT IF
a<g & ov) geaara A far €
gaTT 2w At & faoet & fagre
&, TSt & fgama & droee FsqaT § ¢
g aF FoUoTo HIT FoUHoUHo
"o FT qATA &, F& AN T TAAT
sar{g #7 7f §, et # 1€ fgama &
agt wreor § fr wrwr gfead & ag Tt
e A% T a3 gq & !

AT M | gt q% gfamor uiR
qTd FT areqF® § AG fawer Y
FAFAA 190 fFgw 9T FHifger § ®WI
Tt #Y mre gfear Fwvqww 9T
#faer 97 gfrea & 1 gark fgar=w g3w
#, form #1 & fawir w3t §, 9€H 47
gfrzm § 1 fewrww s3w & fam
feama, wdl, smw, waqs W I9
ST 1 T fgemn et § 0 afew
fgamaer 93w W aF HIA EAA FI
grg gl FL T g | Iw AT faoer
T gARzee FAFERT faw 50 dwTaATe
2 Tt 92w fafwarer seiF oF
QT & FET THIMA T 4T, qY SgTar
¥ Sgrar 110 Harare fasrdt da<
MY | gATL WM H UF AT 1 FEAT
&, 91 made %1 g fafaw &, f ade
qra¥ SaTRT 3YF g, Hifs ag fegeaw
g = 99 § FTErgEd @ &, 5w R
grEg-safae® AT ¥ FrergsEr @
7gdt & M ag feqsae A § 1 afea
& wwwar § fx 98 gare awa g 1 <
&0 9 &Y, }IT Fry-a 9% 797 [
&Y, aERT FET g,.q7 gX ¥E T
T FIAAT qEN AT FTEF-TATGTE
qTaT *T qATE SATET 4T 297 EOIT 4
15.41 hrs.

[Miss ABHA MAITI in the Chairl
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[ gaf w1]

AT AN § Froger ¥ feasd aga
FH § | gl wadrwT ¥ FEy & foasa
1800 fafsas e== st goqg@oq@oRAT0
¥ 4100 fafama === &, 3@ &R
2w # faderfass 7@ w7 g7a<dl-
AT F garfas s F fraaw Fa=w
100 fafaas z= &1 waTgwm 59 N
FAGH FQ@ I AGH, a TN
I FFT ¥ g agd  wfeArEal
FT JTHAT FLAT TSAT |

7g ot FgT st } g RS
qrET F FAXWT ¥ §q1 FI IT7TH AT
waar g, 9a fF 999 qav F fAu
FTXGMT TeeTd F7 fagr srar & A
FIGAT AT A A7 F faq=t T IoAREA
qEI ALY A A Srav g 1 AfFT F
gaqar g f& ag fafer aga g 1 w1
TATR AW A grEgr-sdfees wea awr
¥, STTEH-A9E WU ¥ yarfas, g
& g & o7 9@ # FANA FT FGT
?, 7 f¥ I & o1 a1 gEN-TEfRT
qrE AT WA F TOF FT )

HIGT F TFT A AR H
45 featare fasslt *1 gF qrax
LY FAT 97 | TAAT FOEAIafes
WTAFE A gC AT HAFT A I ot AT™
¥ qa ¥ fear 199 FE wArALr
T gEawTd A forar war, afew gray
¥ A Gy 7§ o, W g5 AR A
agl =i foar a1 1w ad q@
TMT F17 FTT §, 7 fHy o TNy
oy ¢ I A¥sraE a1 # Forg
¥ TAR TARE F qU O X T A
Tt} AR M e
s qrax A w1 BF F7 g
THS 997 HY q AT AIOEY

\
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& et whaw WY IAAT ATEAT
& gaas-sare fawr sigae F1 qAoTaEST
AF T DA FY IAZ A I TT 9T ATH
TSN WX FTEe QAT a3 wF | AfwA
I F AT o AT, A WA &
frarad wor-Fa<ar &, agi 499 ITA
TF FT J FIHW AT § N AT ) g
HI=T STaT a1 fF TE SR 7 #TH
@ &t ¥ g g, dfwA wre ST
*T g qaqS A <1 faar mar § W%
IAATAL, TAT JAT HATH JAT Y
a3 § \ & gaAar g 5 oF 9= § 9@
F1 faseiyae FATAA & I |

# wrq § g fAagT FIAT wTgAT
g fr 3a fafer #1 g ag==T 93T )
qud ¥ oY fawrefy qa7 gray g ag A
qear & 1 1Y 20 4 25 &¥ gfAe
qEdr § WX A grEyy Cafws qrE}
Jaa ¥ frwrawr 93w § Fo qEr
g § foaa &1 fax & s&m, I &
qr 4% gfae A 1 9 gfae WY o
#Y faset fasa awdar & 1 feggeaw &
oy fagsT F1 AT @ adt gegATeT
FI GHT A« fF g FedT gEiT 1 7R
qEN Fr A FI@EIR AT A
FYTIT ZEAATA FQT a7 A8 I8 HHIT
TRHTE 4 | 7F qa § fe s faoreht
FWEMAFIEA@ §ar T A
AT gfer Y saw 971 # qgz T
X § 97 F W Y WY JWTE FIA
& fag dar @ ax § waifs F
Ggr A war F X § THfaw gH
g W eqra T@Ar =rfge f fawy
e #¥ faa awdr § WX 98 RS-
cyfegs faselr & @ Twdr § 9 wedy
Al

Fa0r A ag § 5 ge-oefeT
¥ g Fu &Y T A el 1 W A
qEATAR griY | 9g W @ARE TG
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&R 1 5T ¥ F1€ o ) frdar 9@ W
SATET AT &N
.

femmaer w2w § ATq9T AT WSvFE
&, 1974 ¥ g §TT F 99 WAT W4T |
TS I FY SHITFA ALIT § THT & 1
Qg UEEIAE 170 FIIE FT 47T, I1§ &
TE T @) g1 & f5 ag 300 FAT
IE IAT AT | T SATIT AN
IfFT I ¥ 2 gorw Avmare fawsr
AT EF0T | WY WEETAT FATTC AT
T qAF FIE GEF W F AT FT I
Y GaT AT & 1 W zw TOF
¥ YT a3 fF gaas g f@w ar
STdAFE FTHATE G IFT &, 9§ FT FIH
e 1N aTAT § WIT 35 AT AAZT
agr fga g/ | ag W1 oF "aAT W9
Fama g1 @UAEATag g fF =gl
AT TERI-EZFAL 927 gAT § fF wa<
I & A9 FIE AT NNEFE 7T 0
JY fF #1 0 TNF &, T FAA 6
fRaTERT F ®RIY 97 §, 9g S AraEr
q darc @ ST |+ FE SATET WIF
I ¥ fag a8 qamET o9y | agi I
FI EW JATA F1F a1 A FAT § SR
g9 g g7 WX IW H 500 FwMEATE
fasrelt dam 2 s Fer W ¥
Hdl wga A1 = Y < oA I
ﬁmgﬁﬁl AqT H A FET T H
QA FY AT AGT TIAT W IH FT
A FH wige TG R 1 T8
uraTgAz F# fFde FA a9 §
TR gafar @ cfam™ & 7 w9
F AT w8 AV 9gr wgi
TEA-qAfRCF TH § IT AT AT
T AT QAT |

fomaa o3w ¥ @ fFe &
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gED-AfRs N9 a0 9T §F%
€ 1 UF & agwwSirEs §
g5 HAifsaw SiweE pE ) C AR
TF § HWT sr"t:-rmn g aﬁz
fearasr w2 o g 7 W
IR F  qE@ WY dSr g
A g gafedimm & g g
g9 forar maT & A g8 TaET & R
ATEH gresd @MW 11 & fom &7
CEHE a7 IFT & | 7 g 9% & |
TF H 110 Fmare fawer §amc @
gFAr g I Mfsam @wH v & 1 39 F
500 AqTaTe faasdT FaT< & T §
AR JAAT @A § 2 A AETE
fasrely dame g awaY § 1+ F qwaqaT §
for arg=r orH 1 & 9 §F v Jemrae,
& A, g JaETe faasr o
g, 39 # 91 ST AT g, FIE
T STSHPIT SATIT q€ ATAT § HIT TET
TN ¥ $€ T STEF0H FH
et ¢ A fawdr sawRr §am
gy & 1 Fg fawsr gEdr O @AY
g zw # o1 ww Af zafeg
gH =fgu f& qgt g ggr o I
g wgt ¥ *¢ ey fawea &, 99 afe
aTHl F qTET HT GEIATT HTAT ST |
AT ATAET 1 3@ A9, T8f oF
W FATA § 99T, h@TAT W7 e Ty
FT AT GATE g1 TS, 36 ATE TFE
afa ®1 o AT 8 500 HATATE
faqdt 9@ & FaC H & &
7k s gfaar o §, ag 97 Faqer
¥ TIET AT, A1 IH KT KAMFET 500
darare fasrer 41 FIA FT HIX TT
St | 5§ fag ggret W Qe @
A fgwras 92w & a1 & awmar g
——zaa1 qrEewe g f& wwe g9 v
sewTe fear @ @ awTA fegeae
Frga fasa 2 avd & 1 39 F fod
Amas fas gamar sy, wWifs g
g ¢q1 mr f& 3w faswdr | FF
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-3 7 fgEraw wEw ¥ Qv @

fassit TRwTe @ A Gy @, 4w
fawret g9, sfmr, owegw &
TEAATH 1 T § AT Tgi Fgv Wy
fasreir &7 =i g, agt < TEHT gy
FAT § | IEA AT AT FJAE, JfFq
gt F1 fegd &, @19 &, T8 ¢ Jwmad
F7d, T JTg qHA AT FAMIAA T
@ #1 Aqrar gg fawawm fd g
it = ofagre &, § e999 ad @
gHi w1 S gAY Avw fawy §,
3 W TR AT & g 1 oY faw
g2 &, A7 guTa fgwraw a_w @, agr
T OF SITHE AT & I & &7 fawm
AT & | FgF T g IAAT §, FWT FY
AemT faemr & =T gEdr faser
#Y Jgersyg AT § A faselt d2v F
T a8 UF TAT @19 3, AT F9 gwqTee
TG &, EAWT ATAT AT R )

# wgar AzEg # Aifeq ¥ oF a@
YT ATAT ATEAT § | W Ag ANAT §
fe wmasT W S AT gET AT §, A9
gt faoey s q=ay &, afeq a=
I F qTHT FT FAT ¥ I E, Y Fawn
FH 4T & zgfaqd & A4y ST A
Fg f ST ATAIT-ATHSY H Y AT Y
grSiFe § T 2, agf W A TN
Fgr zf@r F1 19 %Y a1 2, 39 fag
dfeqay AT FT AT feeamet @ ST A7
sz A FqmE, afews s fafraw
fergmr qmeY &1 21, IF F AT 9T
MAFE TAT0 39 A6 § g0 S9H &
SqTET q SATAT ®IAST IaT §FA 3 |
¥ g § fadgA s=m fF fgamaw
w3w a7 WX g@y TSt ¥ S agre
T ¥ graeg ¥ o0 & qrg ogad
F fad ard § 37 Y ;g qA Afad
gl % 7 #Y FHY FT gEI g9
Fiearzae F FT@E FAY F fA@
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AL T § FATERWT FA §, @i
¥ dar 7 A Ay § 7} a9 woy
g FI@IAT e FQ@ §, AR &
MAFZH a1 qga I$T 1, WY WIT
gfogar yaw gRPEdAfRF FTorwa
T A GEL 7w § FF X FT N-
FHE T AAT | 3T F A D g
TEWEE F U9 JU9g T GFT § )
AT AW H e et &1 St a7
JAAT AT FTC@TAT FT A9 A BT
H AET § oY gafare-aaTs Y [wawdr
T FHT | TAFEAC AR feew
oI & fad faoet &1 s@wre Y
FIAT | HIA AT AR AT FE @
g 3 N FSXq T FHA

wa & & §et wgww ¥ frda
FEm f5 fgarae w3w & o7 A"
foge fawrey dar #37 & §, 99 &1
SEEY q Srekt gyaAw & arfE agt F Sy
w1 & faor | T§ ¥ fgaTaw 93w &
TIAT AEAT AT A FOUT &Y, A Y
ary gk W@ ¥ o fawer @Y mEw
FT AGAT &, 9 WY T & AT4M |

SHRI T. A. PAI (Udipi): Madam
Chairman, the Ministry of Energy has
become a Ministry of lack of energy.
We are having power cuts in several
States. I am afraid, the Ministry of
Energy, unfortunately, in this country
has either failed to convince the Pian.
ning Commission or it has always not
succeeded in that. )

As far as I know, power is one com-
modity which in spite of alt your
foreign exchange you will not be able
to import. You can import any manu-
factured article. Today, India repre-
sents a scene of mismanagement of
power resources. Whenever there is a
power break-down, how power is
managed in this country is also some-
thing about which I do not think we
have got to be proud. As against
25,000 MW installed, if this country

1;44‘.
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gencrates only 12,000 MW and takes a
pride In it, T am afraid, the things have
goi 10 improve a great deal. If the
private sector plants like those ot
Birlas can generate' 90 per cent of the
capacity or a private company can
generate 92 per cent of the capacity,
why 1s 1t that only three or four public
sector power generators or stations are
to generate only that much.

Why is it that we want 1o be so
generous to the Electricity Boards and
allow their mismanagement? They

themselves have contributed 250—
crores of rupees to the loss every
year. And I do not know if in a

poor country like ours, we are not
worried about the huge investment
that we made and fail to get the best
out of it. That is something which
we should not permit to continue,

I had been a member of the Electri-
city Board for six years. I had the
privilege of finaacing the Electricity
Boards as a banker, as the Chairinan
of the LIC. I had the privilege of
supplying coal to the Electricity Board
as a Minister incharge of coal. I had
also the privilege of supply.ng power
generators to them ag a Minister in-
charge of manufaciuring of power
generators. And unfortunateiy 1 feel
that at every stage, ther: are 18-19
crores of rupees due from the consu-
mers to the Electrici:y Boairds. Some-
times all the Electricity Boards are
supposed to owe about Rs. 150 crore
to the BHEL for the supply of plants.
I do not know Whather they are also
getting them financed bty the Coal
Authority by giving credit 1o them
because the Coal Authority cannct
possibly give money because some
times they run into loss of 70-80 crores
of rupees.

I do not know how far you would
be able to bring zbout a sense of dis-
cipline in the Electricity Boards and
also see that they are manageq effi-
biengly. Unfortunately, apart from
this, there is still, by an international
standard, a higher leakage because
Ereater attention has not been given to
transmission losses and also distribu-
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tion. We have always a tendency and
taken pleasure in having big installa-
tions but not getting out of them any
return. We should try to concentrate
on preventive maintenance. In fact, 1
would like even the instrumentation of
the power plant is taken care of so that
we are always trying to get the maxi-
mum out of it.

It is hardly remembered by the
Electricity Board that a meter which
does not work cannot be charged,
though I know, of course, the tendency
is to raise the minimum for the in-
efficiency because they know full well
that only when the meter works, which
means when the supply is made to the
consumer, then they are able to charge

Apart from what many hon speakers
have pointed out about it, in this coun-
try, we have taken enormous time
even to bring a power station in
existance.’ while in other countries it
has been possible. Today, BHEL has.
committed to complete a power station
in Libya in 36 months and they took
up a challenge. I was glad when they
had taken up this challenge. Why .
should they not do it in India, it is
because of the vested interest of the
State Government in the contract that
they can give and they give it for the-
civil works. Unless we get away from
these things, it is not possible to do it.
There are many important points of
leakage in this huge construction. Un-
less we become purely business-like
that the same authority which supplies
the power generator is also responsible
for the supply of construction works, it
is not possible to do it. In other coun-
tries, if the civil construction is com-
pleted earlier, if the project is complet-
ed earlier, a bonus is given to the
workers rather tnan you ses the other
way round here where we get the
cost escalated. I would like to say
on thinking of having experience of
all this that I still feel whether we
could go into the other aspect of
financing this project.

In our country, if the Iinance
Minister says that he is raising re-
sources, he raises resources from . the
Government itself when he cnarges.
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[Shri T. A. Pai]

excise on the cement and steel that
the Government uses. What iy the
idea of his saying that he has raised
resources; resources are raised only
from the public. About the construc-
tion of the civil works, how much ex-
cise is collected from the cement gnd
steel that goes into the civil works cf
our plant. I would very much wish if
there is a concept of total efficiency.
That is why, I was resisting reduction
of prices of the BHEL Plant. Other-
wise, if you are willing to accept the
total efficiency concept, BHEL cuuld
also supply plant without profit at
«cost so that there may be an exercise
in bringing down the cost of the
installation itself because we jn this
country cannot afford to have a high-
cost economy any more. We have
got to see why inefficiency shou.d last
anywhere in any sector.

16.00 hrs,

The Minister for Energy comes {roin
the south, but it is no substitute for
the deficit or shortage of power that
the south has been suffering from
.acutely. Therefore, let him nct be
accused of parochialism, and I hope,
he will have the courage to tackle this
problem. Karnataka has been sutler-
ing from a severe power-cut, 30 per
cent, for the last few months.
Karnataka’s fault was that it went in
for hydko-electric power. When we
have been suffering s» acutely, even
a plea for balancing it with a thermal
plant has been ruled out. Recently
the Karnataka Government had ap-
proached the Central Government for
permitting them to import gas fur-
bines. So also Maharashtra has cone.
In February we had tried to clear it.
I would like to know why they are
sleeping over it even now. In Karna-
taka alone, the loss in producticen is
‘about Rs. 40 crores per month. Today
our industrial economy is so integrat-
ed that parts have to rcrae from
Haryana for a plant workins in Maha-
rashtra or from Maharashtra for a
plant working in Karnataka. Take
the case of even aluminium. What a
iragedy it is that, because of power

(o

1
i
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failure this year we will be compel-
led to Import aluminium from other
countries, having the largest amount
of bauxite in the country. Is this
something which we should coniinue?
I would very .inuch wish that the
whole House gives all the support
that the Energy NMinister requires.
This concept of planning for shortage
of power should go. There is no
harm in having surplus power. I
cannot understang the iflea that there
is no demand for power, I do not
know how it is worked out in the
Planning Commission or in Delhi,
because, I know thousands of pump-
sets have been installed at @ heavy
cost borrowing money from banks,
but they have no power. It issuicical
for any industry to ¢ mmit itself.
But, of course, it has been a fashion
for some of the Flectricity Boarés to
cut out power for the existing units
and give new connecticns to the new
ones. This becomes a corrupting
practice. Whenever there is any
shortage. you cannot expect things to
be all right. Even giving power con-
nection becomes a point for corrup-
tion. T would like the Minister to
see that, when there is a shortage,
there is a clear concept of power
management, who should get power
and who should wait for power.
These guidelines have to he given
To what extent ycu are abhle to
dominate the working of the Electri-
city Boards. T am nct sure. But your
predecessors have not succeeded. 1
wish you the best c¢f luck. But the
whole country must ‘iwaken to this
that we cannot afforq to continue in
this manner if bhoth our agriculture
and our industry have tn he provided
with power.....

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Do you agree that the
Minister~ for Eneczy should have the

political power to put his line
through?

SHRI T. A. PAI: 1 think so, If he
is lacking in that. all of u=. from toth
sides of the Hous2, must strengthen
his arms because he is not working
for himself but for the country. If
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the industrial producton this year is
cut down severely merely because of
power shortage the amnswer is not
surplus of foreign exchange to import
anything from other countries. Then
why did you have *his irdustry at all?
Why are you throwinz out the
workers? Therefore, I would request
the Minister to clear the flle regard-
ing import of gas turbines.

Last year when 1 visited Assam and
the North-East area, I knew that our
planning process was going to sow,
certainly, all the seeds of disintegra-
tion whatever the politicians might
say. The North-Eastern region is
rich in minerals, coal and oil, it js,
perhaps, richer than many of the
countries in the Far East. If it was
a part of OPEC, al] of us would have
rushed there and asked them how we
should develop that. Because it is a
part of India, the associated gas that
burns in Assam is not beng used for
generating power, and the whole re-
gion is suffering for want of power.
How do you expect the country to
continue like this? The very clject
of nlanning is ‘o create emotional and
economic integration: but I am afraid
as things are workiag out, this does
not happen.

Again, the Energy concept and the
Fuel policy are very, very relevant
to each other. In many parts of the
country forests are being denuded or
cut down and el coste are going up-
Firewood is becoming expensive.
While we are talking of cheap food,
cheap clothing and cheap housing,
this aspect cannot be forgotten be-
cause, without fuel, the people cannot
live. But, unfortunately, while we
have coal today and while the CME
has also taken up coal now, the Plan-
ning Commission thinks there is no
demand. I would like the Minister to
consider this seriously: is the CME
marketing organisation functioning in
such a way that it creates demand
for coal and creates confidence in the
people that they can commit them-
selves to the change-over? In South
Karnataka, recently, for the modern-
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isation of the tile industry, they want-
ed coal. They started one or two
factories but are regretting it because
they are not getting co:l at all. So,
there should be some assurance in
regard to coal.

And what about soft coke? In
Uttar Pradesh, Bihar anq even in the
South I am afraid they say they have
plenty of soft coke and can sell it, but
why don’t you also produce and trans-
port it? This is the only way a lot of
fuel problems can be solved.

This country is somehow very, very
orthodox. If you go to Berlin you will
find that power generation is made out
of the garbage collected from cities.
They why cannot the garbage collected
from our cities like Calcutta and Bom-
bay used as fuel? We should experi-
ment with all possibilities. As Shri
Venkataraman pointed out, it will be
more useful to have small plants. I do
not want to think of an all-India grid:
it will take another 50 years. If you
want power in all corners of India, it
would be better to have small plants at
various places rather than think of
transmission all along. This cannot
be done unless your transmission
system improves and shows more
efficiency.

I know that, as things stand, Maha-
rashtra, Tamilnadu, and Karnataka
are among those afflicted with power
shortage. ..

SHRI R. VENKATARAMAN: There
is shortage in all states except Gujarat
and Kerala.

-

SHRI T. A. PAI: But if all the indus-
tries rush to Gujarat and Kerala be-
cause power is available there, I am
sure that Gujarat and Kerala also will
be short of supply and there will be a
picture of shortages all over the
country.

I very much wish that, having th¢
capacity to manufacture generators,
we could take advantage of it. Where-
as BHEL can manufacture up to 5000
MW generators, it has orders for not
more than 3000. What a tragedy that.
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we have to go and sell them outside.
Please tell the Planning Commission
that the workers of BHEL are being
paid wages and all that we are asking
of them is to convert those wages into
power plants. Otherwise I am afraid
that wages will be paid but power
generation will not be made and there
will be a period of power shortages all
along. Let us make a determination

at least.

Again, I would like to appeal to you
that hydro-electric resources of the
South and the coal and lignite resources
of the South should be developed for
the beneflt of the entire region and not
only for the benefit of 'Tamil Nadu or
Andhra Pradesh. This has always
been the practice. If you talk of
Ramagundem, somebody says ‘why
not Neyveli’ and if you talk of Ney-
veli, somebody says ‘why not Rama-
gundem’. Ultimately, as a result of
the quarrel between Andhra Pradesh
and Tamil Nadu, neither will have any-
thing. Let us make up our mind that
these belong to the people of one region
and they must be benefitted. If we are
surplus, there is no objection to trans-
mitting it even to the Himalayas. But
let the resources be developed, not in
ihe narrow manner that we have done
but with a broader perspective.

Now, we have been talking of
super-stations. We have been talking
about them for about two years now.
The idea was to bring the super-
thermal stations into existence in four
Years, but two years have already
been spent only on planning and dis-
cussions, without any decisions. I
would like to know how long we are
to wait even for these super-thermal
stations. I would rather prefer what
Shri Venkataraman has suggested:
try to do what you can and let all
your dreams bet deferred till tomor-
row. Let us manage the small assets
we have efficiently. If you want to
install a power generator of 200 MW
in order to get 100 MW out of it or
if you want to install a generator of
500 MW in order'to get 200 MW out

!
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of it, I think this country is too poor
to afford this luxury at this stage.

s gwie mgen (IT) - @wmafy
ARIZT, AAA A/ FAT H1 7AW G AT
T gaax fagr & gax fad & s+
g7qaTE 24T § |

AT gd-sgaeqr § WU F qar
stafirs St &at & faga wfeq
FET IS ATIATH TE & | WA 20
wfqoq fastelt Iearew w1gt & =k
DA & A fasrely A w47 ¥ FA A
&TraTe /I MGITF IATIA FTFTX AT
qaar ¥ FAT AT SN g zEfeA
ATQ wasgaEdT F &Y qEA wwl, Ay
FY FITA A AtNfrs IQA I
# faa@, ag srawaw g f& fawat v
FgdY g€ AT F1 QA FW F faT awr
gaeq f6g wmd

gAY F arg faddT 7 owiw
TEAT 7% ¢ 1 fawrY w1 99y wlaF @@=
JEWT H AT E 1 1951 F 46,250
a1y frarare fasdrasgf ], 9o
1973-74 ¥ 4T WM 9% FI 3 AT
85 g frarare &y o€ & 1 Fdt &
A ¥ AT 9@ 1951 A 6,400 T
fagsft & w7q 9 f97 9T 125
featare fasdt @@= i oY | 39 T9a
2,605 9@ q¥9 § St fasreft qT fasix
FAE ) 5 ATT 64'TIR ¥ FoT
wa # & faw 1 @mw 75 g 280
wrat aw faatet ag= & | wew wRW H
70 I ¥ FOF 77 ¢ faqd & fas
10, 12 AT wigi #§ fasrer §, s1a o
7eT waq F faadr afas Hdr ¢
IfFr 4fs wew 9 EFER F aw
dar afl § zafad ardi o1 fagdiaor
FIA H 767 9AW FT A HTHA
W & | sHfAT FXEHX FT AT AT TIH
sfgs eqmm T wrfgd =R g
fagdieo & arary ¥ fred Qai 7
M3 fadg sara 27 =fegd
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JaTege wEgrew, fodt oy w &Y
urias feafq ¥ 2w Y & wwqer &7
HEAYOr AN @AT § | AT AW H
ot Fxa¥y F1 AW A wfaw “feafr Ay
Y8 I A wafgs  AwE W oR
wifs gaR AIm ¥ wfgwiw faseog,
FIET faF qq1 A7 q FR@TY TT FrgA
o= fAdT § 1 A I A SO
® AT FIE F FFAT IR FTH
AT ¥ agras g§ § 1w @Ey
¥ UGIEr F a1 ot Fx F gy
¥ sreafas 3fe gf § =< sawT Sqgw
o wfggfai g @ af
AT € | IR F fod oF aww
AT free aTe FEdt Y fF gard
sigs feafa S i gl gw 3w &
FHTHATE AT ] 1 AT FHISIATE &
X wdE & &y W frw A
gsmqg‘rmma'gﬁm‘tamm
g | STrgw ¥ fAy = gfear fafads
F 707 500 Soaew § W wAT
soFE ¥ F09 5 wEA, 6 W ard
4 B ¥ 9o v 2@ & fad
s_rr%ﬁlsrfiaﬁarsﬁﬁﬁqasoon
AT | w@F ST A 5, 5 WA
& AT T8 AFT 500 SATREH F 2,500
mﬁa‘ﬁrgﬁaﬂaﬁq—d 15 91" ®o
z’ﬁﬁ R s wre gfean fafwde & wd
& | 5o axg ¥ Ao ¥ WS arer TgY
FOTATaT gt & ) ¥ fF o@wm ¥
aﬁumfm%%fm*ﬂaa'(iaﬁz
A7T 7 98 AT FY AITCADAT AT
21 0F B2 QAT T FIAT 200 To A
250 To gAY § AT I VAL FT FIHT
300 To ¥ 350 To FrT §, MT TR
TH ¥ TR &7 G0 qF AT q1{gd |
9Gg AT HSWT 7 1A & FIIO A
6 #IX 8w ¥ gz war & W farawy
g9 qrarasT AT ¥ F7 § &7 qfq-
qE 500 AT § 1 aAfe WA @&
a1 wmar @ wfewre 100
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Tad ¥ @ Fw ww  @war
a7 HIX TH  q<g HIAT I OF AQ
20 X &Y wfaag g ¥ I949
ABE

¥ #dr ugew w7 eATA FIger
gt & qrf s et sfrafaaarat
T W wrEfgd wAT =rgar
T & FY qATAIT FIA ATEA, AV
qeed  F wres, FATAT F gewra
&, TR MT AT AIFST F AT ATgav
g woa-feafa & o maw w
gw 7 ¥ foag Tmﬂwfaasa'erm
AT AT, Wa fF areaa ¥ gaAv wrﬁ

T gar o9t S

gl ¥ wfgwsifal ¥ g &
gaFT maa’rmf-ﬁmm Tar
i‘a«'ﬁ FTIFATHT FT T :s'ra?r ¥ ofa-
FIX %afaawur,ugeﬁmmw
axar g fr 9§ qaa sHda 1 @
ot, 9Ty SAar mﬁ#’rm%
Ty %aﬁﬁrz Y, s fF LEEE L
mi‘&mmm‘{m fir Gifer ¥
fer AR amatadt & gy T @,
g1 wfgsrfedt & sadt qaaTET A 7 )
39 fad wiq fx 979 faazs forar war
%gifﬁ*’fgﬁﬂﬂ'{ﬁ"rwﬁr?ﬁ
12 awraa"rqg"rta‘r afer s
2 as sj‘raﬁaﬁrmm%agmt
St d¥e Twd ¥ oafaw @)
e Sformdt @t FR § ‘..ra

§ & 5§ g @wwx @ fF ST
trrz'fa«"r HTHETT AT @ § T9T TG
T o WY A Y EE wEd wy
wfus gw w37 F fag aarar @ 4,
I§ T F@ ¥ faq agt F wfawfa)
¥ w09 4 g 2T Figem fawzadt
g wgT ¥ faar fwrs Tie 65y
& wdg w7 ¥ faw w1 9¥ # foew
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smE F gt & W fean, famer mw
aF 3T wifee ¥ oY 715 fard =900
TGl A 4 gATL A Fagem fawraw
Igxr qfa ®r \ 9= 5w T
o  Sarew Ear 8, w8 "9 famm
HEA |IWIT &7 E N7 gran §, Iaq*
qrawE W agl F wiasrd qwe
TAFT IAT § TGT G FIF TATHL
TN F FEHR AT FAT 10 T9r gfg 7
T qTST graT § | IEH ATag WY A9
FYE TAET ATAT & | A« 6 weg 1IN
foqq dew @l F7 fagq IR F
fore wraem gak for #7 |=i § A
qEaT 2 |

s & §AT S F7 eqr agr F wfawi
S EY A AT AT FT TIH ATH AT
g g 1 weE-faafa F
542 WSEA #T AAFT T JaEE
g faar war ar 1 T o= faw
100 =afeqai &1 A< | faar war
21 & oY wgEw & fag3w FEaT
f& a9 gu =afeei £ @ sex
¥ s a@faw 93 age foear s )

agi g1 sraT g fF 90 faa Fam
AT A F1 F76¥ F7 fqar smar
g1 AfFT g fFAT WY ggT F 90
fe e & & =Y 3, 3few 60, 70, 85
fer ¥ & wogRi w1 faaa fear smar
2w faazm & fF @Y wEew
wiRw ¥ Fgl & ufr daw Fr v ag
A & o1 77417 F &L |

g9z § f5 @ml F whmEw F
R W @A wagdl & feafa ¥ #1§
gaTe 7EY gET A @ ¥ 47 o Wt
Sqereg qEY g | ATA Aoget F fag
wrarE  gfaerd WY Aag g 1 wegdd
& faq waeEi &Y gwear sy A &
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fear 7 1 gETE@ET @ A FW
FL @ {FT1 =safwat & faw soer
HEH AT SqAEAT G 2T 9 R )
gfasl % a@ @Y ¥ fau A =Y
g1 magfafs & w wagd
qEHET AT wETHTET AR W%
FEw At "dr T Fo Hro g
I 9% Y F A1 T F AfgwiaEt ¥
gerd & wfwgra F amm aT gemd
safeqal #t wigfear ggar & @ arfs
a1 "TR-GAI fRaT

¥ AT ®7 /OT FT GHTT I
g wdt wERw ¥ ag fAaww s
igm g f& wam-fafa & e
qEATEET FIAAT @IET A gU Ay
a1 sfAafaaarsdi #7 = g =9 Tfeg
o7 79 & fau ox e Afafs (@
aifgr 1 & 3@ R # AAW TOT
HeT WERT FT X IFT § W IT FT
Jar ot gA faem & 1 AfET &
I9 IAT § Wge W@ §, wWifs ag
IAT @Y S FEET FIA AT W
fa # g, sk ag A argh agr &
WY faor wdr 97 1 gfe T 5y
TG qIX FET K ATH FIAT T, T TG
arq g st fF ‘@9t 9T Fraam,
AR FRFT 1 AT I F@v
2, T SA ITFT A FE F fouw
FgN, @ I FT FF FEMW ! AW
agt ag g9ia g f& 993 W7 yIrEH)
HgIaug qaa Iar warg | IAR
AIZT FA-T AT EATH &IA 9T
faamr S qF &1 FoFeT g fFar
qFTT  TIATH HT TATA FUOIT T4GT

g

afast #1 SiAw faar smar =rfegg,
FHifs srar ardt & sraw gATR AYorT-
qd ¥ ST FT A FT HA ATAT 4T |
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qraraET T & wfawi w1 ATHT
g8 fear Sy | =€ weHTIE W
ard=r &% faar strar &, S agr et
aw ! qae &% wgr fear wmar &1

gaa-feafs & = fawrer 13
afasl ®Y et AT A Fag foaar
STy |

Asqy  q3W { @AA gortatar #1
farerr &7 Fx @7 WA, FHIfE W
¥ gaq gorfrafar # foer & faw
A Fvx § W TEA gQ Hra«r IAW
F1 @Y g wAAat §

YT Fagaior AT & g
weg g3w ¥ wfgs & wfgs wai &
fasely ag=rg w7 W} W F faq
FETT GHTT GTU AET AW ALHTHT
wfu® § sfux wifas  agear @
Sl

fred  wmwesw  fafaes &
AATA-AANL T FFTGT Feg g3w §
T Y | 79 § @i ax faga
A% aA@ & & a3 |

SHRI TULSIDAS DASAPPA (My-
sore): It is now mostly a debate on
the sources of energy, that of coal,
more than anything else. During the
couple of hours I think we have
rightly devoted, much of our atten-
tion on the wadvisability of coal, on
the utilisation of coal, and also ther-
mal-power and hydel-power. But
we should understand that energy is
an all-pervading thing. We have to
cut across thinking on conventional
lines and go to the arena or sphere
of unconventiona] thinking. This is
what is required for the Energy Min-
istry to consider. It is not that they
have not been able to apply their
minds in recent times but what is
required is an eye to see the sources
of energy. We have the technology
which can come to our help to harness
it and to tap these sources of energy.
Long ago the great statesman of our
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country Dr. M. Visveswarayya said
this with reference to the Jog falls:

What a colossal waste of energy over
millions and millions of year!

_Unless we have that perspective to
tap the new sources of energy, we will
not be able to make a break-through
in this field. It is well known that
the world requires probably not 10
fold but 100 fold of energy. If you go
through the stastistics, it can be said
that to-day, the whole world is suffer-
ing from shortager of power and
energy. The question is: how jt has
to be harnessed. There is need for
technological advancement and, at the
same time, capita] requirement for
this technological application to har-
ness the energy.

India, as we all know, is a poor
nation in so far as our ability to invest
capital is concerned. Therefore, natu-
rally, we have to think of the sources
which are immediately available and,
therefore, it is quite obvious that most
of our Members here are concerned
with the question of application or uti-
lisation of coal, coke, lignite and also
hydel-power for the generation of
power and energy.

Then, there was a talk just a few
days ago that this country had not
planned certain things on proper lines.
For instance, Shri George Fernandes,
the other day, was commenting upon
our ability to put 100 k.m. of rail track
in this country per year as against
what the British did. I do not know
with what authority he had been able
to collect that data of 1,000 k.m. per
year during the British Raj.

'This is a very sweeping comment.
We can understand the purpose behind
the British Raj in laying the rail track
in this country. That was both for
exploitation of the natural resources
in this country like the minerals etc
to transport them to their own countr_
but also at the same time to establisl
certain links between the different
continents and this country. It was
for this reason that they were in a
hurry to lay down the rail track.
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The progress made by this country
during the last thirty years in negligi-
ble and it,is going on at snail’s pace.
1 think it would be more uncharitable
on the part of such persons to remark
in a way which was not responsible.

There is need for a national energy
policy and, as probably, the Minister
for Energy has come to know already,
great strides had been made by the
Ministry of Energy during the days of
Shri K. C. Pant and earlier by Dr. K. L.
Rao. I am sure he will acknowledge
the great foundations laid in this
country so far as production of energy
end power is concerned.

However, I would eagerly await the
comments of the Minister in this re-
gard as to how his mind is thinking
about or how his Government is think-
ing about in augmenting the sources
of energy for meeting the great need
of our country, especially in view of
the fact that they have repeatedly laid
the importance on rural development
and the rural development always goes
with rural electrification. Therefore, I
am eagerly looking forward for spelling
out a national policy in so far as ener-
gy is concerned by the Minister of
Energy, Shri Ramachandran.

Now, I would also like to say, within
ithe limited time, that the conventional
sources of energy like, for instance,
fossil fuel or what we cail petroleum
and coal, are exhaustible commodities.
Some day or other we are going to fall
short of the same even occasionally for
that matter as years go by. So, the
production of coal becomes costlier and
costlier because the commodity itself
becomes scarce even in earth. There-
fore, it is very necessary that the
Ministry should apply its mind on hydel
power. I am glad that one of the Mem-
bers earlier said that even though the
capital investment on hydel power
would be more, the running expenses
would be much less.

So, Sir, it is a well-established fact
ihat hydel power in the cheapest in the
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world. We have only to take care of
the full generating capacity of the hydel
power stations. If there is no proper
management these things are going to
cost more,

Sir, I give you the example of Shra-
vathi hydel power station in my State.
We were not able to utilise unit No. 10
which went out of production in June
1976. ‘'The coils of this unit had got
burnt. Although one year has already
been taken we are still not guite sure
when it is going to be put in order.
Even according to the Annual Report
of the Department this unit will not be
re-commissioned for another year. So,
I would like to urge upon the hon'ble
Minister that repair of this unit must
be undertaken in right earnestness.
Because of bad management the cost
per unit has unnecessarily gone up. In
this connection I would like to suggest
better coordination between the Plan-
ning Commission and the Central Power
Authority on the one hand and the
Planning Commission and the State
Electricity Boards on the other hand.
This is very very necessary. Unless
there is proper coordination among
these three institutions which help in
the generation of power it would be
difficult to achieve the target that we
have placed before ourseives.

Now, Sir, I would like to say a few
words about rural electrification. It
is no mean achievement on the part of
the previous governme.nt which during
the past 25 years supplied more than
14 times the electricity which used to
be supplied in 1951. In 1951, Sir,
hardly 3,000 villages were being elec-
trified whereas in 1977 more than 2
lakh villages are electrified. It is not
a small achievement. To say that
nothing has been done in this field by
Members from the Janata party ben-
ches would be uncharitable to the
previous government. There was @
great vision in  Shri Jawahar Lal
Nehru when he laid the foundation
for many of these big projects. It is
a thing to be acknowledged that to-
day if Janata party is in a position
to think on the lines of rura] electri-
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fication or rural development it is
only because of the ground prepared
by the previous government.

Then the achievements of previous
Governments both at the Centre . and
in the States have all in a cumulative
way contributed to reach a stage of
take-off and from that take-off stage,
.development of rural areas can start.
The integrated approach to the rural
.areas also pre-supposes that there
should be infrastructure in the rural
.areas. llow, you find that most of the
villages are having roads, having
.schools, dispensaries and hospitals in
the cluster of villages, and also rural
-electrification is done to a large extend.
And thig infrastructure has already
been built which gives you confidence
to think of setting up all rural indus-
tries and the cottage industries. Mr.
Pai and Mr. Venkataraman have already
:said that the need for power is insatia-
ble and we have to think in terms of
producing power which should be ten-
fold, if not just two-fold. It shouid
be a plan for making power available
to the rural India and that means you
have to make cheap power. You can-
not go in for a costly power. I would
like to plead with the hon. Minister
that of there should be any further
investment on the nuclear power, I am
afraid it would become a cosily affairs.
Not only that. The nuclear power has
also many other inhibitions.

Now, I would like to mention about
the nuclear waste. Can we imagine
that almost Rs.s+13 crores are being
spent to keep this nuclear waste which
come out of the nuclear power plants
in safe deposits? It js a very danger-
ous thing. If some day something
happens, it will spoil the whole at-
mosphere. Morever, the money that
is being spent on this is going to be
fantastic,

Regarding the future plan, I would
like to say a few words. In this connec-
tion I would like to refer you to what
Prof. Mesarovic has stated in one of
the seminars which was held in Delhi
Sometime ago. He has called for a
global strategy. It is not merely that
we should think on the lines of our
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own country’s progress so far as elec-
tricity is concerned or power is con-
cerned, but it is a question of ultimate-
ly as to how we can utilise these re-
sources which the nature has bestowed
on us. There are on the one hand
depleting resources like fossil fuel, etc.
and on the other hand there are a per-
petual power producing things like
hydel, solar, wind, tidal and other
sources of power. Now, as was men-
tioned by one of the hon. Members,
even though it would mean a little
more investment on the part of our
Government, it should be possible for
us to see that these sources of solar
energy and cow-dung energy are utilis-
ed for the purpose of heat as well as
power. All these things have to be
thought of by the Ministry. Unless you
think on those lines, I do not think you
would be making any new contribution
in this field. It would be unwise on
the part of the Ministry to depend
on the conventiona] type of sources of
energy. Even though for practical pur-
poses, today you may think of thermal
stations, super thermal stations, and
so forth, I feel that science and tech-
nology have gone far too ahead for
India to really cope up with. It is not
that we are short of scientists or tech-
nologists. In the most modern tech-
nological advancement they say there
are thermo nuclear sources of energy
where even sea water which contains
dieutrium and tritrium can be used
for power generation and that would
be an inexhaustible source of power
for the next 600 billion years, whereas
the life of earth is only about five
billion years. That is the thinking of
scientists; experiments are going on in
the United States and the USSR. Our
scientists are appraised of this theore-
tically; our scientists have also been
able to understand the magnitude and
the necessity of making a breakthrough
in this field. While that is in the realm
of the future, we should use such of
the sources which are perennial and
perpetual and which could be had in
a decentralised fashion. The hon.
Minister himself said somewhere that
he was keen on decentralisation of
power generation. So he should ask
the ministry to apply its mind to this
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problem. I wish him well in his great
task, it is no small task because ener-
gy is the source of all progress,
whether agricultural or industrial. I
conclude by hoping that whatever con-
tributions or suggestions that were
made here would be accepted by the
hon. Minister in good spirit and that
he would try to implement them as
much as possible.

=t Qe wae awf (Fewr ) -
gamafa  wgRar, st O qEg A
* fag aga mmavas § AR g9 safas
xfa & gun ¥ fowsr gowsa "5
g SO% Al & gwda ¥ § o w0
qMEAT 1 FA qATEA ¥ F AT G
FT Usras fFar 1 IgF q1g S=Ar
F FIHET ATE | W ICAT A T
graeg ¥ St fegfa game amw safega
gs, 3% faua & & go gvmw ST
HATEAT |

ATAAIAT FIAAT @I F T AHT
& gga gda Taf v f& sE-eEr
FOAT AET F JI Arfaw § 3 F@afa
o FOzgfa g s § =W gAEw
FATFEYY F  §AETE FA & few
AFTE T FAAT ET F TEIGHRT
FT wafas® FTH IS@T & | Fgl
srar 97 fF saar & fga ®#, sEw
¥ fawma & fag A AAgA F wa T
F fog =®@t w1 a&EEOr g
Frfgg | weEr ar@ @1, aga &
Iad qrq oY | JfET @F a4
T ST ? FEe F g A
@ Ay afe @ v & 1 EgF At
Y =T Fo Wo oqva St ¥ fawa
Fq § Faamar a1 fF Faw F S
# mwanfoa 3fe g€ €1 1973-74
¥ st wEEr @El ¥ fAFrer smar ar
oy @9 13 wfawa =wfaw, waqg
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o qY fafags =1 afus sra«r fAwrET
AT @I\ qg WY wgr v fw gawT
g7 84.7 fAfags z¢ ¥ a@ &<
91 fafqaq =@ & T & 1 WG WE
98 8386 AT 9T T HIFN F1 JAT
qf agi 1976 ¥ @ FI I*gI¥ 10146
dug ax § de wAr e w1 fewm o
TH IFR { IaAfeual 7 WHT A=A
feara feamy faar mr & e
S srar 1 glaat faeey afge o sqar
8 & qravE ft 9 fast g1 Sar
F A AAT FEAF KT qoq wfg®w ]AT
9T @I & | T FIAT qTEET §42X
¥ derdaT 9T I GHT ag 28§
32 ®97 wfg ea & fegma & saar
FY foor ST g1 AfFT 99 67 A 85
T ST dfggm afam wr 1
swar qar §  fw wwrafew atar v
g SN Fgaasasr & aEeRr dtw
& 21 S grfwar § w=faai
g1 wwEe A wwrewm Atfagi
™a g1 & wrgar § fF adwe
FCHTT THHT AT qig d 3@, TqHT
gIUaeFT T | FEE gEE
# AR uF qa gF difqax ArgfaT gul-
faag =t uRouso Mg FT1 fAaT Ut |
T TF #F T qAgd  Halr
Y Fo "o g & Y @rwr  ager faar
qr | T 9@ ¥ S Fgr a1
Fay ¥ Y ¥ ag o9 gfama #y w47
FTIFA § AT QT FE F fow g7
®: A &1 gug fear =7 =fge ¢
g9 wafg & & Fwg 9z1y F R
fafy ot s@=w am FFW AT ©:
TN A e I Tg wiama w2
g o\, AvT § qar g FT gFT Al
H@A ST WY F9AT Y &7 7 FhAT @ W
¥ sgsr WA & fag JuT g 0
TAFT TEHT FAT TEHIT fqeT | gqH
Ig=T AT faeit AR 99w & fawE
arge FT fear mar . oY faw & wutd
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“ofr &

g @ o UF & Igia WY UF  Fwrew
28 wE, 1977 # fAwTT 9T WX FET
g & SRR @ FOT TOE Faw
MNax g Fee Awarfeg § =W
w7 wfaed & fgara & w07
F1 FH & F fau @1 FT sqw
AT @ FEE F werAT wWT E |
g  aTdr FHIT ¥ /AT g FRE
#1 aga Sarer agr faar v w@l
gal @ar a1 ? AR favawda
gal ¥ qar w@r § fF HiE< g s
F! FUAL TG T § TTAT ATAT WY
3, Ao T Tofa Fr e F fag

cagr  fEar gmar @ 8, ofeww @weT

¥ faga s awa §, YT HTET FE
FT 319 THTT T & 87 @ § %
Tq TEIIT ¥ IS TF A FIH
FET W g

TET gHFT Y soTH WIfg &F T 9T
FIAAT s & Al 9 AT & | 58S
Iy g IEQ g fF g gy sAF

T F T AT HIT NET F &AL &7 A1

IFN, TW@IQ Y Fgx F @ |
T fafaa Qo ®Y f27 T gwA
g 9 guu gasw T § sEm few o
TFy § SR AT F@F WG AT
AR FY FTH qT AT GHA § WX AVA-
T FT FA FT THFS |

Tga @ fw  AER "I WY T+
9T 9T H F1E 20-25
EY g § 1 TEY ag ¥ fawe W
frrdlg o & o a0 wEgRaATq
87 § WY aga & wrEw ol oY aww
T § 1 fyAee wAMT w@ ¥ ag
qaeqT oY f wrgage S FY ST aT
WIF IATY § A WU "I B T B
W F A 37 qrAt Y gat wefrE B
R FT JeramaT FTAT 97 /R IAHT A
I w4 S O 0 agr w
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FOETT AT 9T W T &q &
anp @ AfgT 1 @ ATs N =Ty

g At ® wTw foew @war @0
I qOAT F o),  sfeanfaat
quT gAY qAl ® 1T W A Qs AH
¥ & fag gFFT @A 9T T
IEq g

wgt FEer #da ¥ aga €@ Te-
afeat § agi wrsT A9 #7 ye7 oY aga
HEAqU NET & | oY agd ¥ gHIR
frat 7 TEEy ==t &Y § ) gt A
a1 ag & 5 a9 @ & 1w § Ffew
dax  fafae=t § srateeT smew wTw
AT 9L FY TG TGV FT & 1 TAFT
adraT ag gt § fe gy, SreaT,
FACE WX A F THY F qI9 IJAQA
FOg § o7 wEFT @ gHEATgs 2
ag AT I WA geT gk & foad
FIE WA T JIL@TX oA
& @ & 97 fF w1z A9t & gfqadey
F faw 38 FTT Fo F FTual FT sgaear
Fraf g1 qQur wwar g fF wfgsry
AT 3 TgY § WX A Fdeq &7
qaqT A s &1 wa faw g fw
gearg ¥ =X faw S+ ATEW & meaw
ST arfge 1+ FfFT ag aeT @
& wEifag gdead @t § vk 9
B 8 ufasfal &1, o1 f& e
TEY BN, 1T R FT F waer X0y grafagy
# olg fear am@r § 1 W yagd
g Wdr 9 Igiv Sfua sgaedr &
aTw T Ay fgar

g & faorst & q13 § Fgar [1gar
g | Sar &I { 9oy 1y ¢ fE
g aa ¥ qrHY # sgaegr w491, feamy
&1 gfa® gy &4 AR §ie, $gr qur
Ay feamY & ST & 9T 91 YT
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[+ Qa=rer s@R Twi]

a’&"‘{_?ﬂ’ & 'w A @R afew
59 ¥ fau’ ol sfen 1 ofy ad’
BT S aga @ D aw g §
s @' W WY F fav
I ¥ foraar earr 3 iR aw A
fear smar @\ '@ P_fEfEIwa
FORAT  F I W AT FTH QAT
¥ AT T ITFT IFENT G Y @G
OqHT T & gIRT FIAT A1 a9ifE
wWe TgAAT ¥ wee wiuFsr 4y v
IIIEAT  HEST IS § |

T € ¥ gAY 9HA  qTE}
wma ¥ Y af gfae e f foaad
faw 15 FAT  ®o FT YTAHIT 4T |
afFT 15FONTHT@ FI 25 FUT To
aw @97 g TFT § W FT7 A g7 T
gAT | TE @ ¥ IONT ARHA 91a%
BaT F 37 FUT F WA I 67 FUT
Te @S g qFT g Afww iy aw gfae
aH =g g few safRfed @@
F weger ¥ F1E7 qar g9 forar @ A%
faeer IATa F 100 ¥ sATRT AT @A
FT FOG F A HT & A | T I
FET  GIEFT KT FIT FIATEN FEHT
Tifge o g A FET FEEFT
Gar faorey ¥ IeqTeA F AT § SgEHY
Y FET  GIEHTT FT G FHAT

=fga |

SHRI P. K. DEO (Kalahandi):
Madam Chairman, instead of. dilating
on the various aspects of this import-
ant ministry, I would like to pinpoint
my observations on some very im-
portant points. We are all aware that
we are passing through a power crisis.
This is the phenomenon throughout
the world. If we continue the con-
sumption of power at this rate, more
so fossilised power, that is oil, coak
or lignite, if we convert it into metrie
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tonnes of coal, it is estimated that it
w.rin lest for 400 years. But with the
rise in the standard of living and the
population explosion, according to the
experts, it will last hardly 40 years.
So, we should realise the graviiy of
the situation and try to tap other
sources of energy. The answer lies
in tapping hydro power, * nuclear
energy, solar energy, magneto,hoydro
dynamics, tidal energy and geo-ther-
mal power.

All hydro-electric projects were
frozen because of the inter-State:
water disputes. The Godavari Com-
mission, Cauvery Commission and
Narmada Commission took such a long
time. It is only due to the good
offices of Babu Jagjivan Ram that
some settlement has been warrived at
and saome of the hydro power projects
have been cleared. Because of the
happy settlement of the Krishna-
Godavari dispute, we would be getting
the Upper Indravatji hydro power pro-
ject in western Orissa. It has been
cleared by the Central Water and
Power Commission and is about {0 be
cleared by the Technical Advisory
Committee of the Planning Commis-
sion: It is a multi-purpose project and
is going to generate 600 MW of hydro
electric power because the Indravati
river will be diverted from’the East-
ern- Ghats to the Hathi Valley and it
will have a drop of 1200 feet. Besides
generating 600 MW of hydro power,
it will irrigate five *lakhs of chroni-
cally drought affected area of a very
backward district and by the side of
it, to our good fortune, we have got
the largest concentration of high
grade bauxite ore with low
cilica and low titanium to the tune of
10,000 million tons. If that has to be
tapped, a big aluminium complex will
automatically grow and any alum-
inium complex means electro-metal-
lurgical industry and power is one of
the raw material and it will reguire
at least 220 MW of cheap power. And
it is only the Indravati power house
which can fulfil the requirements of
this project. In 1969, it was estimated
at 68 crores. Now prides and’wages

’
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have escalated. It js estimated thwt
thig Upper Indravati project will cost
Rs. 220 crores. It is beyond the capa-
city of the Orissa Government 1o take
up this preject. So I most respect-
fully submit that this projeet should
be split into two parts: (1) the power
generation and (2) the irrigation.
And the power generation part is
going to cost Rs. 140 crores. That
may be taken up by the Central Elec-
trical Authority as a Central sector
project under the Hydre KEleetric
Power Corporation Ltd. and Rs. 70
crores will be mainly used for the
construction of the jrrigation chamnnels
to utilise the tail waters of the power
house. That can be taken up by the
Orissa Government and it would be
spread for a period of five years and
it will cost only Rs. 70 crores,

My point js this. I want the highest
priority should be given tg thig wro-
ject and token provision should
be made in this year’s Budget if not
possible in the supplementary budget
that is to come. My second point is
that so far as our cooperation with
Nepal is concerned, there are so many
common rivers like the Kali, the
Karnali, the Rapti, the Gandak, the
Bagmati and the Kosi. All these
rivers have their eternal source of
water supply from the Himalayas and
if the hydro electric power could be
generated properly, Nepal could be
the power house for the entire Asia.

Coming to snuclear energy, though
it is not a part of this Ministry, as
this Department is not going to be

discussed, I would like to point out.

and request the Minister to convey
to the Department concerned that
under the nuclear energy there are
two processes. One is fission and the
other is fusion. By fission we split
the radio-active molecules like ura-
nium or thorium and those ores are
very much limited. Now, we are jim-
porting these high grade uranium for
our Tarapore plant. @ We have some
ore in Jaduguda. So it is likely to
exhaust whatever little we have gotf.
In Ganjam there is Rare Earths. It
is a Centra] Government project and
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it is being taken up. But, Madam,
this source ig also a limited sourees.
By fusion process, as pointed out by
my friend, Mr. Tulsidas Dasappa, we
have got the heavy water in the séa,
i.e, H30 which has got the extra
molecule of hydrogen and it can easily
generate energy. So this heavy water
which is mostly available off the
Orissa coast and which is inexhausti-
ble, should be fully tapped.

Another inexhaustible source is our
solar energy and -ndia is situated very
near to the Equator and having so
much of solar energy and sunshine
nearly 8 to 9 months in a year and
that too nearly 8 to 10 hours a day,
we could easily develop the solar
energy and store in batteries, even in
the back-yard of the house. We have
got the sun’s rays. Much develop-
ment has been made even in countries
of the temperate zone like the USA
and Canada. I do not understand why
this technology should not be deve-
loped. I am gid to learn that Dr.
H. N. Sharma of the BHEL has done
some work in this regard; and there
has been collaboration with a West
German firm. We can tap this eternal
solar energy, because of the perpetual
sunshine which we get here. Anuther
point in this regard is that there is
no problem of pollution. If we go i
the thermal plant, we see that even
in a beautiful city like Delhi, the at-
mosphere is polluted because of the
thermal station near the Jamuna.

17.00 hrs.

1 would like to say something re-
garding the magnetic hydro-dyramics.
Electricity can be developed by that
method also, if the fluid in constant
motion is utilised and cuts across the
magnetic field spread from the North
Pole to the South Pole. Electricity
can be generated by this method; and
I think that this source should also
be tapped.

There are so many hot springs in
this country. By geological thermal
method also we should try to gene-
rate power.
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T would like now to come to gobur
gas plants, We consume as much as
67 per cent of our total energy roten-
tial, by burning the cow-dung. If
the gobur gas plant can be developed
and popularized, jt can be used for
domestic purposes, i.e.,, for cooking
etc. as also for lighting and even
running a small generator. This way,
we may be able tp conserve encrgy
and utilise it for useful purposes like
fertilizing our fields.

Now about rural electrification. If
You compare the various regions, you
wil] find that the eastern region viz.
Orissa, Bihar and West Bengal are
very backward in this respect. If you
1ake the statistics of energizeq pumps
and villages that have been electri-
fied, you will find that these 3 States
in the eastern India are lagging be-
thind the national average.

Lastly about tariff. It varies from
State to State. 1 think there should
be some uniformity, so far as electric
tariff is concerned. There should be
uniform development of the area and
uniform industrialization of the vari-
ous parts of the country. There
should be a Central guideline in this
regard.

Our ambition is to have a national
grid. I hope it will be realized very
soon.

I also submit that the Ramagundem
super-thermal plant and the Xorba
super-thermal plant on which much
has been spent, should be given top
priority,

sft sitgpeor Fag (Fa<) @ awrafa
gy, Ty W 3w & S ¥ swt @
uw fadg wgea ar g, I I8 a19-
fagg & =x =R sefaga
M A W g, TR AR
afY  #Ife 9T FT AHR FAT A T )
frer a@ ad ¥ 3@ d9 ¥ FW IJE
fear mr @, ax gfrafom 0% &

JULY 14, 1977

D.G., 1977-78 272

Fg | €w aTs ware fear mar ) Afew
s a@ & wgar Igwm & #1€ o
e Afq Ia1 FT FAT T FH 7
fear war ar v azr W W FEATO
gar 1 qEgw  qJAF T wE T9,
& $® o< fear 1 qwar & qrd et
F1 Nfafess g & foar mar | w9
qIq E T TF g A FoAd gEdwT
¥ surer § WY 2fcw WY Y AT AT
ag tw & AT Ffge, =g <faw &
T IALE, TRIT &Y, I afr=w g
AT AY ATy qAT § I F S w9
ar gfsar W E fram s, ar N g
3 & 81 BT IIANM gvd Il FI,
ag UF E ITFT QAT TG 1 TH
& 2w &1 3= g arfgg a1, FfE
FE A qga FAE AR wE  TGET

sareT &1 uE s faga Aifa @
Fifge
fagr s am@ Faaar g1 fage

& foegmal qr at [T W F@mET g
gax fagre g ar zfaor fagre &), a7
g F At fasrelt w1 ST w9
21 I A WA 100 ¥ AT
gfrz sgrom g av fage #1 aga
FT 40aT 4532 Tg Wiy wfawio
faaoly fage & a8 a2 gl F AR
geedt & goar g 1 afery, fage Ak
Iax fagre & wiay & wigi f wfasw
AW AT FAT FT FHIT TAHST FAT FX
FqAT FTH fFdr a@ 9@ § faoret &7
Feorww aga w9 & | afEw S
e FrE Eagagasaar €1 &
waax § f& aferor g a1 o< &Y, &«
g & fag g F1f oF qET A
qfedt AT e A aa M oF & &
9T faaet YoMy | AXIEF FN
Wt fafraw TRATU AL T FE
g W1 & fF o S5 A sAmET W@
AT qaT § WX AE T AT FAVA
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FRE T I w@ E fwoal -

qdft TT ga @) 9 faE &4 _

AT TF AMAA IT KT 99 FY @AW
F&

. W §gE qrac FHWA FAT gHT
¢ vud ¥ T2 xfafmaq =l -
FZ FTH FT W § 9 I el A
AW FX B & | AfFT uF aa &
Fgr agm f& a@r qag g v @
- fea & wg, fage #FF S dw =
A 3 o gf € ? wEwFQ
¥ 6 tfic AT JA F 115-115
TMETE & | WEY A9 A FFG T FT
L fearga & @q0 & & 1 zE qW@
gaui@r & ¥ QN oAie I 1 4
65—65 AMTATS & | I HY aq7 ¥AfT
2 qarAgi | WY weTE ¥ i e
§s7 AT 4 80-80 F W HAEIE
Y o« FE@ HT HIH 9T, FF WY
@Y Mo s FoF
I gHA AT B JTAT 9T | AT
ifF I A A geT FT A A
- T HYX qg o @ g W4T )

gdY ag O &1 o fag
TN F7 oAfe N AT F T 9T qw@T
a1, §8 fa7 agw wg feur feaw smaw
frargadr FTEORw F fF g a9 T
T gHy § Ay ag wAie  FIAT
AT I/ F[JX F T A FI9AT FY
faqmar g€ 1+ &t Fww F aq W<
" Fead X ®T @91 deT HY IJ]7 F0OEC
WY & wga 9T TNdT o fw ag A
F I QT AT | I9 I@ FEAT F
IT qT AT F T { T FT A7
g€ Y 7g @< W19 ) AT W1fgo

e TOAY ¥ guw 9T F fiF @i
T 15-15%, s & & 50-50 & )
145 ¥mare FY ®3fadt § a0 Y
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I fage & AfF7 37 #71 Sewww
fear & ?  Srewww W@ 50 dATE
g1 gfrar § =k 3w Qar Y ¢ o
#ifaY &1 25-30 sfawa WeFww
gar g1 Juqr &, o g, W
IT Y F9AT § IT SAHAT FT 80-90
sfama  Seam & arar & 1 Afew
agt 25-3o wfawa grwgr g Fazw
AR FHWE F gE IR F99
FOF fawsr waaT 145 XTAaTe W
¢ afe wgi fawe 7ga 45 Amawe
1 grT & IgAY 7 3]G 1 FCO)
FT a1 FAME AR fae @S o

T qI@ gaag A AR oA §
q9TE 9@ & | 3@ A TF A v O
& wAE1 ITE 110 FvmATE B
AR AECFCHFEAYAMTATTF 1 T
awrg g % 6-7 @Y WraTe Y @war
TN gAY F caATew ¥ F faoedr
fa® 200 AMATE G=T AT B-?  TER
sfas favar # ava "R F=T T T
g? @ a@ g? IH @ F WAy
fap sga S o mar s aeidee
# FET 47 97 W € A 4 s Fran
TaT 1 R arg F dmre R fage &
aforra ¥ IEwT  gwdA fear Wt )
1950 ¥ 60 & & fagre & &Y d7 qx
wOET  FAT @T AT Ig=r Ifaa
feemr aff foar 1 & @t & ¥
Ty faselt fradt § fagre s ? e
weET § fe @ 9 & ¥ v |t Jwae
faoreft amvaT &<t & goars ST & )
Td A &Y AqraATe fastet amiteT g+
Fagr s s & fag 2 afew
2 JY Ymare fasrelr faael T &
Fdtsr ag & & fagre I8 o war
1960 F arg fagre &7 dix TEr—o
o dYe ¥ "rET @MY, T IF G
fagea @ IFT 47T AR gW TG S
qE TX | qAAg AR A F ot g
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[t = Fag)

HIT GT AY | TUSH FT FH Wl 9D
q¥ AT FW qIAC FHIAA § ATIAT
TG & o T avs sqre AEY fawr
IR &7 WX qI I 6T ¥ g
AT TAT AT W FrenT fagre v
wiesw sigereger & ST 0 gETd
g 9w AdF @@ | WWT ST
faorelt & wvre ¥ A F 9 we WAy
T2 §AR AT TR AIR@E I
zferor AT IaT fage N gEw T
AT §

17.12 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Ffege Y 9z fasr o g
feaédz & B F & G o7 JTAAy
ar  faore &Y FHY & I9F T FTH
AT P AT S dF Aq9 fasr
F ax & gfewde aOF § Fw ")
F4, gATT fawTe & SmRm AR
o AT 1 aT a% FrA T

g @T qrEed MR F A A
zg forame § qrar fear  wan § oy
93¢ F gur gi AfeT IeFT 0F 65
AMTaTE #F gfae 76 ® wew aF W,
Y oY, =T 77 A § WY AT AN
R aF 1 @ax § 5 ag =« ad
g ard | T ot fagA ¥FF Y 0T
qfaqaey TagA W7 AT AWT T%
afaues & wR ag w4 & a1 W
g

THT IFX TET Y faser 37 F
fag o am fagdreor fare &
AT FY A § IJAHT FoAT AT gal
¥ qga@re | wgErd afafaai sk
fom dxwifersn @ § arewx
ghicomt & aria i’t(farsraﬁ qgaTa & fag,
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afen  fagR & F F o aga S
9T AT | EW I wy & fE oanr
fagdresr  frr fagme & fae omay
¥ ST TTAT @9 F0T |

gl aF #rer gfear fao 31 wrweyw
g THFT NETET 9T W & 1 W)
HZT @I 7 TqwT Way Aawa §
frexr &t @t ¥ WY e frow
W ag @IMT I THEST &) T 8,
1973-74 WX 1974-75 ¥ wwvar
gt fasrer v 1 78 fafaas @
¥ ag T 3¢ 88 fafaga =7 g mar
AR I&F @z 100 fafqas za a%
" war | Faar faF TE wr @
Hifs IEH I 9 W | T @F
Al F1 FAT FAT FY IJ@AT Tl
AMANTEANT gAT S Jgd AVST g7 |
ATEAT §FL F AN AT HT IATE
w@a e afeers 8T ¥ W & arg
HTT  THA CHIWCEY Al W, S
¥ FTH A gAT @ T T aife
TR AAH ¥ IO AWT [REA §
AR gfaga arer AT ETAHT AFA
fagre & o Twfas AAT AR &
afera F mif pa -7 A9 7Y Fawm=
Afes X ¥ F o THo o §—
2T X fae F FAA] Q1T R IAEAT
qe fpar 1 AfFT N F 0 @R
¥ faa faan & g1t do THo o HIX
#rex  amew faw *T Frd & qz
T R TG T AT F qg
*r g, 3@ T BT AWINGAHY ¥
s faar war | 9 98 WG F) A9
¢ fr UF SEITRT 9N q09 F A F
fam awar §,fF 98 Faer Y gz T4
Tgr &, ¥fe @ F afoorrs Fat fraer—-
g agi ¥ gerfaaraar  gwawie
@ & 5 wradrg A e o g4
g et g AT § 1T &R
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IE aF FAA F IATA FT qqTH
& I AT I¥ FT IR ASA AT
T ALY A, T A AT GH]AT |
IfcTrw FA9T? AT RTTE fawnr
¥ uweANw w1 Qwqr =fgg 1 &
T@ araee ¥ ag gATH 3T wgaT g
oY OF FALY FATEY fF Y 7@ T A
weqga FX fF qamedia §1 @ OFT
ATEFAT g | TFq@ AR W g
qTEET {FT F F gy w0 fwey
THT #F glaar gam Tl Q@ b,
sy afaFi & @Y FT gIW, O F
QY #Y  sgxeqr, IA *r fafwd,
Feai Fr qari-faarg, sz @ F
gfoegr ®1 ¥ @9 glaad 3+ a9 §,
Ty forow 9% o1 @At ggar  eqmafas
qr |

oF I ¥ agh 9T FEAT  FTEAT
g——nfY a%F 3T F X F q F7 AF
g9 A & 9T g—uarg, Afar
¥ et ¥ agd FAT ¥ 1 AfaEr A
S FqE R A g ag T F
qrEY T g g ¥ AT T qS |
I, A q9T IF ¥ gEafeaa wal
¥ ogir a8 @ F qT & OF
aredr 8 ;A A fawdr dv 1 AN
FITAT IAW FT TG @A W
fear fe wraem IORT & A v AT
F AR &, AfFTA AT TF A H
Y F qTAY &7 TAATH TE F G §,
ag fFav seFs ar a@ g1 ¥ st
qAY St ¥ fragw s&m fv 3 gagd
F N F QT FT FFAATH THTA FL |

ggerar afafaat a@r $T 39 &
QAT *F TEAATT T Y TG &, Ay
NI, TTA, 9TaA, TF FEIAT *1 Ifaa
Tt qx fawary &Y sgaeqr FL 0
o I B ¥ NS aga 7ET I
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faset ¥, dfew gegwdr afafawi &
TIWIHA GHAT FX & A & Iqeey
FTAUT  *T sgFedr FI AT TW ¥ IT KL
Tga wew faw @t &0

TR ot fEE ww, §RA F,
Fezd  wa WYX Wi gfew wre §,
T ¥ JAWAE F7 gH qawrAT AR
T ¥ oY snfeed t@ awy F10 7@ §
F gow Afeq ¥ 7 39 §, sTedwT
T|WH WX TRIINT FY FA F BV
gfer & aff a0 & 1 gardh amr far
# UF g OF WIIGET W@AT AW ¥
4, § aga TR WX FTR FIX AT
HTEHT F, IT &V IgT § 2T F WL
ge-mfew & givw< FTar faar mar
forgi™ agt & T 3 fraw &Y waw T
F,gmdew Q@ feram @ g
¥ Sfie w3t g fF st wadr St 5@
aTE AT A WX A AR A §,
FIX FIA  JIT AR §, Y GITEATT Y
AT ATgA 0¥ AR ®T WE
AEd | ¥l 9 Fww ®1 gAma
fammess  gfaa § safag sT=
FgH ¥ WHEA FY U A Iu< forgy oy
WIE 1 AR ®1 sq5-A« fopgy o
@ €| & ST war §, I Aev
ST T ATH A I | W AR &
I faee @, St &7 qg 1,
sa1q fear o, o qw fadgT § o,
Ta¥ arg & 9T, 2few wi g, afvawy
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71.20 hrs.

STATEMENT RE. AGREEMENT

ARRIVED AT BETWEEN THE PORT

AND DOCK WORKERS AND THE
MANAGEMENT

MR. DEPUTY-SPEAKER: Before I
ask the Minister of Energy to reply
to the debate, Shri Ravindra Varma
to make a statement.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Deputy-Speaker, Sir, I am glad to in-
form the House that as a result of de-
tailed discussions that were held with
the representatives of the All India
Port & Dock Workers Federation, In-
dian National Port & Dock Workers
Federation, Port, Dock and Water-
front Workers Federation and Woater
Transport Workers Federation of India
on the implementation of the recom-
‘mendations of the Wage Revision
‘Committee for Port and Dock Work-
ers, an agreement has been reached
today. Such of the Federations es
had served strike notices have also
agreed to withdraw the strike no-
tices served by them and their affilia-
tes on different Port authorities and
other employers.

I would like to place on record
my deep sense of gratitude to the re-
presentatives of the Federations for
their cordial and cooperative attitude
which enabled us to reach an agree-
ment and thereby avert a strike in
this vital sector of the national eco-
nomy. I am sure, the House will
join me in expressing satisfaction at
the fact that an agreement has been
reached with the Federations.

17.22 hrs

DEMANDS FOR GRANTS, 1977-78—
contd.

MINISTRY OF ENERGY—contd,

THE MINISTER OF ENGREY
(SHRI P. RAMACHANDRAN): Mr.
Deputy-Speaker, Sir, I am indeed
grateful to all the hon. Members of
thig august House for the keen inte-
rest they have taken in the debate on

JULY 14, 1977

DG, 1977-78 28>

the Demands for Grants of the Min-
istry of Energy and also for the per-
ceptive and constructive suggestions
that have been made in the course of
the debate. Before I respond to the
observations made by the hon. Mem-
bers, I would like to place before the
House a few thoughts that occur-ed
to me with regard to the functioning
of this Ministry.

The interest that has been evinced
in this debate underlines the im-
portance of the energy sector and
of power development in particular.
Power is one commodity, as the hon.
Member, Mr. T. A. Pai, remarked,
which we cannot import at will. Tt
is also a basic infra-structure which
is upstream of all development and
an essential pre-requisite of the sche-
mes of integrated rural development
that we intend to promote.

There has been understandable con-
cern expressed in the House about
the power availability position in the
country. After all, what is important
js that the consumer must get power
when he needs it most to fulfil his
minimum demands. Despite consi-
derable investments which have gone
into the power sector, we have today
a situation where there are deficits
in some States, surpluses in a few and
suppressed demand in others. We
have to see the situation in the cur-
rent perspective as well gs from the
point of view of future planning. In
the three months that I have been in
office, I have undertaken a detailed
study to see what short-term as well
as long-term measures are required to
meet the growing need for power.
The construction of power projects
is a long-gestation activity and there-
fore, while pre-planning to meet the
future load demand is required, the
immediate problem is how to maxi-
mise generation from the existing in-
stalled capacity.

Here, we have to reduce the num-
ber of forced outages that plague
power plants in the country and cut
down on the time taken for main-
tenance as well as rectification of
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faults. The health of a power plant
requires continuous and careful super-
vision. It ijs dependent on a number
of factors which require constant at-
tention. While we are fortunate to
have large coal reserves in this coun-
try, the bulk of it has high ash con-
tent and also abrasive characteristics
which make efficient power genera-
tion difficult. Yet this is the coal
which we must use and our equip-
ment manufacturers must try and
adapt the design progressively for
improved performance even with this
quality of coal.

Whenever an outage occurs we have
found that the time taken in rectifi-
cation, whether on the shop floor
or on site, is far too long. This cau-
ses loss of revenue to the Electricity
Board as well as loss of power pro-
duction. All efforts will have to be
made to see that the time taken for
repairg is reduced wherever possible.
Generation again js affected by the
pattern of load in the different re-
gions. Where high peak demands
occur in certain parts of the day and
lovvy demand at night or there are
seasonal peaks and troughs, the opti-
mum utilisation of thermal capacity
is adversely affected. Here the deve-
lopment of a proper hydro-thermal
mix helps in optimum utilisation of
thermal plants, An effective inte-
gration of the regional grids also
will assist in making available a bal-
anced mix of hydro and thermal ca-
pacity. I intend to see that the tech-
nical problems that act as a constraint
for effective mtegration of the re-
gional grids are removed, that inter-
state lines are completed expeditious-
ly, and that a framework of high
voltage transmission lines is develop-
ed in course of time to form a base
for eventually allowing the operation
of a national grid.

The problem of generation from
existing installed capacity is so im-
portant that I have directed that a
plant-by-plant review be undertaken
of the forced out ages, partial outages
and the constraints on output of the
nlant by the technical experts to diag-
nose the problems and find wurgent

ASADHA 23, 1899 (SAKA)

D.G., 1977-78 282.

technical solutions. We also face the-
problem of stabilisation of new sets
which have been commnss:oned from
which full output is not avaxlable for
long periods of time. It will be ne-
cessary for all suppliers of plant and
equipment to gear up their organisa-
tions to ensure not only delivery on
schedule, but a satisfactory perform-
ance of the sets which are being com-
missioned in the country. We can-
not reconcile to a lower gutput than
what is possible, when vast regions
starve for power. The same js true
for ensuring the quality of instrumen-
tation and control arrangements which
is the brain in any power station.
We must constantly try to improve
the quality and performance of our
equipment to enable maximum out-
put from existing capacity.

While we have the best technical
expertise for operating our power
system, where necessary we would be
willing to utilise assistance from
professional ijnstitutions and groups
outside the country to supplement and
further improve our own efforts, We
have some contacts already with an
association of power plant owners
and operators in West Germany, and
the Central Electricity Generation
Board of Great Britain has offered
assistance in training our instructors
and trainers to enable an intensive
programme of training in maintenance
and gperation to be organised in the
country. Training, as will be appre-
ciated, has to be & continuous pro-
cess to catch up with improved tech-
nology in modern methods of main-
tenance and operation. As it is I
am happy to note that already the
therma) plant utilisation in the coun-
try has increased to 56 per cent in
recent months from 52 per cent in
1975-76. As the House would prob-
ably be aware, a 100 per cent utili-
sation is never possible, as a certain
part of the installed capacity is not
available at all times due to the re-
quirements of maintenance and on
account of forced outages.

While, as a shbrt-tez'm measure, im-
proved generation is bound to help
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the power position we must also en-
sure that the time taken for cons-
truction of pnojects, is, as far as
possible, reduced. This requires or-
ganisational re-structuring, coordina-
tion and also the application of man-
agement techniques for monitoring
and supervision. We have set up a
monitoring organisation to review the
progress of projects under construc-
tion and to see that as far ag possible
there is no slippage in the construc-
tion schedule drawn up. I have also
regested the Chief Ministers to en-
sure that the projects in the pipeline
do not suffer for lack of funds or
due to organisational deficiencies.

As I see it, the major reason for
the current power shortage in most
of the States is due to lack of pre-
planning and starting on projects in
time with adequate funds and with
a proper organisation for implemen-
tation. We have recently conclud-
ed an exercise to estimate the anti-
cipated load growth in different
States and Regions by the end of the
Sixth Plan, and is estimated that
there will be annual growth of at
least 10 per cent in the power de-
mand during the Sixth Plan period.
I have therefore instructed the Cen-
tral Electricity Authority to ensure
the expeditious technical clearance of
economically viable projects keeping
in view the deficits that are likely
to arise in particular regions, We
will also see that new projects are
cleared and the construction organisa-
tions are geared to the task of im-
plementing them on time. Here, we
will need the cooperation of the States
to ensure that the funds, as program-
med, are made available for project
construction and that the organisation
is strengthened to meet the challenge
of installing new generating capa-
city of an order far larger than what
has been done in the past.

We are preparing an action plan
for adding to installed capacity with
a view to achieving self-sufficiency
in meeting the power demands at
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least by the end of the Sixth Plan.
Meanwhile, even with our best efforts,
there may remain shortages here~and
there. This will call for prudent uti-
lisation of power and avoidance of
waste. Our effort should be to en-
sure that at least the priority re-
quirements of development, both in
agriculture and in industry, as well
as the requirements of essential ser-
vices are fully met. We will need
the fullest cooperation of all sections
of the country engaged in production,
namely, labour, management, our
engineers and operators as well as
State Governments to see that the
available power is utilised in the most
efficient and orderly manner. We will
need to create a climate of public
opinion which will condemn waste of
power and which can, with some
effort, stagger the demand in a way
that the available power is put to the
maximum use.

The capital intensiveness of the
power sector requires large invest-
ment of funds. We are conscious of
this difficulty and of the strain that
the requirement of power sector pla-
ces on other claimants for resources
from the State Plans. While the
bulk of additions to new installed ca-
pacity will have to continue to be in
the State sector as before, we are
helping the States, to supplement their
efforts, by considerable Central in-
vestments. The three most difficult
hydro-electric projects in the coun-
try in the Himalayan and sub-Hima-
Jayan regions have é¢been taken up
in the Central sector. Apart from
the high cost of these projects, they
require technical expertise of great
sophistication and competence to be
able to tackle the complex geological
problems which are encountered in
these regions. We also intend to go
ahead with the programme of instal-
lation of large thermal complexes at
the pitheads of coal for making power
available on a regional basis. Prim2
facie {feasibility of locating such
thermal complexes, popularly known
as super thermal stations, has been
established for five locations in the
Northern, Western, Southern and
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Eastern Regions. We intend to ex-
pedite the investigations for all these
sites and obtain early clearances so
that work could be taken up in a
phased manner for all these looca-
tions. Last year work:on the Sing-
rauli super thermal station for the
Northern Region has started, and this
year we hope to be able to sanction
at least two new super thermal sta-
tions.

Improvement in power availability
is dependent not only on the genera-
tion capacity but also on the trans-
mission and distribution network.
Unfortunately transmission has so far
lagged behind generation not only in
terms of financial gutlays but also
in terms of programmes and physical
progress. Even in the Fifth Plan,
the financial provision for transmis-
sion and distribution is about 40 per
cent of the provision for generation.
We have not only to expand the
transmission and distribution network
but also to ensure that transmission
losses are reduced to the extent tech-
nically possible.

I am also concerned tlrat, apart
from shortage of power some areas
and the constraints of the transmis-
sion and distribution systems, the
quality of power supply, especially
to the rural consumners, is so unreliable
and erratic. We have received
complaints of agricultural pumpsets
burning out due %o low voltage, power
not being available at the time when
the agriculturists need it most, and
of rectification of faults taking an
unconscionably long time. I have re-
quested the Chief Ministers of the
States to meview the power problems
in their States with special attention
to ensuring stable power supply, and
I will be discussing these matters fur-
ther with the Power Ministers of the
States in the very near future. We
have also introduced, through the
Rural Electrification Corporation, a
scheme for systems improvement to
ensure that the quality of power sup-
ply is made stable and reliable.
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The efficiency and improvement of
the power sector is dependent very
much on the efficient management of
the State Electricity Boards. We have
proposals under consideration for suit-
able amendments under the Electri-
city (Supply) Act for improving the
financial working of the State Elec-
tricity Boards. While further pro-
fessionalisation and specialisation
would be needed to ensure that the
various techmical functions of State
Electricity Boards are perfermed with
a modern approach to problems and
in line with the appropriate techno-
logy required, the adaptation of the
effective management techniques
would also be necessary for success-
fully discharging the heavy respon-
sibilities which these organisations
have to shoulder now. The Electri-
city Boards together form the largest
public sector enterprise in the coun-
try dealing in this essential utility.
Their management and financial via-
bility is therefore a matter of imme-
diate concern (o all of us. Keeping
in view the need for having organi-
sations which can construct and ope-
rate power projects with a commer-
cial bias in a financially viable man-
ner, we have set up two Central
Corporations the National Thermal
Power Corporation and the National
Hydro-electric Power Corporation to
execute and operate Centra] sector
projects. Similarly, for constructing
and operating a regional hydro-elez-
tric project in the North-eastern re-
gion, the North-eastern Electric Cor-
poration has been set up.

While we have to give high prio-
rity to the efficient performance of
the power sector today, we have alsd
to plan our strategy taking note rf
the developments in utilisation of
alternative sources of energy, based
on an over-all Energy policy. I have
already sliared with the House th2
information that our objective is
oriented to meet the energy require-
ments of the country in the most
economical manner, and give priority
to meet the rural energy needs. We
have to take note of the resources
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available in the country for pursuing
the objective of aucquiring maximum
self-sufficiency in respect of our
energy needs. Against this back-
ground, coafl will continue to be the
major fuel and source_of energy for
a long period nf time.~

As regards unconventiona] sourccs
of energy, 1 see 3 great future for
bio-gas development which is a pro-
gramme we waiat to promote actively
and with speed. Research has been
undertaken to ensure economy in de-
sign so that the use of bio-gas be-
comes commercially a better prope-
sition through the adoption of com-
munity type bio-gas projects.

Harnessing of solar energy is another
field which offers pcssibilities. R&D
is being pursued in this field to er-
able solar energy to be adapted main-
ly for agricultural uses suitable ‘or
Indian conditions. But, by and large,
our energy policy has to take note
of the situation prevailing in this
country in the context of our resource
potential.

Sir, whatever be the futuristic
options, one thing stands out and
that is the crucial role of coal in the
energy economy of the nation. I know
that in the short time available ‘o
me, I cannot do justice to the com-
plexities and commitments of an in-
dustry gpread over many States from
Assam to Andhra Pradesh, which
employs 6 lakh workmen and whose
turn-over is nearly Rs. 700 crores
per annum. But I do wish to take
this opportunity to indicate the prin-
rities of Government with regard to
this vital industry. I am aware of
the sordid legacies which the coal
industry inherited at the time of na-
tionalisation. I am also aware of
some of the achievements since then,
especially the siznificant increase in
the level of production from below
80 million tonnes to a little over 10C
million tonnes per annum accompanicd
by increaseg in the productivity mani-
fested in the output per man-shift.

(
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Similarly, some advances have been,
made jn the direction of better labour
welfare. All this, no doubt, re-
dounds to the credit af the workers
and the management! of the coal in-
dustry. But with nry brief acquain-
tance with this industry, I have come
to realise that there are several tasks
which are unfinished and several
more which have not been “iaken up
at all.

First of all, it is the duty of the
nationalised industry to ensure that
there are adequate supplies of the
grade and kind that \he consumers re-
quire. For reasons more than one,
there is today a sizable stock at the
pitheads. As most of you would b2
aware, a target of 135 million tonnes
had been projected to be achieved
by the coal industry by 1978-79. This,
as the first two years passed, had to
be brought down to 124 million ton-
nes. Even during the year 1976-
77, the origina] target was 109 mil-
lion tonnes and ther it was brought
down to 103.5 million tonnes and
finally the industry had to rest con-
tent with 101 million tonnes. The
demand for coal iz a derived demand.
It was because of the actual demand
falling short of the proj=2ctions in
the different sectors of the econom,
in the last two years that coal pro-
duction had to be pegged down.

There had been a general decelera-
tion of the economy, notwithstanding
the tremendous pride taken by some
of my friends opposite in the ‘ga‘ns
of emergency’. ‘We have been able ‘o
effect a reduction of nearly 2 millios
tonnes in the pitheads stocks in the
last three months but the situation is
still far from satisfactory., What
struck me was that in the midst of
this plenty I have been confronted by
grievances from specific quarters that
the supply of coal has not been up to
their requirements. On a closer ana-
lysis, it came to notice that the avail-
ability of steam coal specifically re-
quired by the Railways and some of
the industries has to be augmented.
Apparently, there has not been *
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sound harmonising of the produciton
efforts with the precise qualitative re-
quirements of the different sectors.
It has now been jmpressed upon_ the
coal industry that unless it has tle
requisite resilience and responsive-
ness, one of the basic objeclive of
nationalisation would not be fulfil-
led. Steps have already been initia-
ted to reclaim steam coal from the
stocks of appropriaie grades of ccal
to launch special production drive of
the required type of coal, to regulate
the crushing of steam coal in selec-
tive collieries and to strictly enfrrce
separation of steam from slack c¢91l
during loading. I am sure all these
measures wijll hav? a salutary effect.

Another area of priority is the sup-
ply of adequate coking coal for the
steel plants. The paucity of coking
and good quality coal resources have
been highlighted in various forums
from: time to time. This has been a
cause of anxiety to those planning for
large tonnages of steel to be pro-
duced in the coming years. Ome of
the basic objectives of nationalising
the coking coal mines was to intro-
duce scientific development of the
coking coal reserves and ensure con-
servation. It has been estimated that
large tonnages of prime coking coal
are locked up in barriers underlying
rivulets, railway lines, collicry boun-
daries and surface structures. I am
told many of the barrier zones are
not even approachable. Millions of
tonnes of coal are lying in collapsed
areas and in abandoned pillars. In
the total plan of reconstruction of the
Jharia coalfield, the possibility of adop-
ting opencast mining techniques
to extract coal from considerably
deeper horizons than attempted so
far, is under serious consideration.
Should this be feasible, it would help
in achieving a much higher rate of
extraction from the coal reserves.
Added to this is the possibility of sal-
vaging coal locked up in the upper
horizons, which was all along consi-
dered irrecoverable. These will aug-
ment our coking coal reserves to a
significant extent apart from improv-
ing the safety standards and reducing
1489 LS—10.
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the dependence on sand for stowing.
In fact, the inadequacy of stowing ma-
terials 1s in itself a matter of serious
concern for maintaining the present
level of coal output in the Jharia
coalfield. Ultimately, opencast min-
ing might also provide a complete
answer to the numberous flres raging
in the coalfield.

One of the complaints generally re-
lates to the increase in the price of
coal since nationalisation. I have
gone into this aspect. It is a fact that
the major element in the price in-
crease is relatable to the increase in
the emoluments of the workers which
has been mearly two times. There
has also been the effect of inflation
on the various other inputs that come
into the coal industry. In spite of
the price increase, the coal industry
has been incurring losses partly be-
cause of the belated implementation
of the price increase and the lack of
provision for depreciation ang return
on capital. But I have impressed up-
on the Coal India management that it
should be their ceaseless endeavour to
devise ways and means to cut down
costs at all levels. There can be no
alibi for inefficiency and extrava-
gance.

I would also like to take the House
into confidence on this occasion about
the organizational set up of the Coal
India. At the outset having regard
to the diverse ownership with widelv
varying terms of employment that
prevaileq on the eve of nationalisa-
tion, it was necessary to bring about
a unified control under one single
company. This resulted in the for-
mation of Bharat Coking Coual Ltd.,
to cover the coking coal mines and
the Coal Mines Authority which took
over the ownership of the subsequen-
tly nationalised coal mines. Even
then, it was recognised that a single
monolithic set-up would not be con-
ducive to efficient administration. As
soon as conditions permitted these
two companies were merged into a
Holding Company under the name
Coal India Ltd., the erstwhile divi-
sions getting converted into subsidiary
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companies, with their respective
Boards of Management. To bring
about the required measure of coordi-
nation, the Chairman of Coal India
was made the Chairman of the Subsi-
diary Companies also. We have now
decided as a further measure of de-
centralization and delegation of autho-
rity that the subsidiary companies
should be headed by full-time Chair-
man cum Managing Directors. This
will strengthen the subsidiary com-
panies who will assume more respon-
sibility and become squarely accoun-
table for their performance. They
will not have to look up to the hold-
ing company for resolving their day-
to-day problems. 1 expect that the
faith reposed in them: will be amply
justified anq I also expect that this
reorganization will bring about eco-
nomies in overhead expenditure and
improve the efficiencies of their work-
ing.

The development of ancillaries in
the medium and small scale sector,
both to provide materials to the coal
industry and to utilise coal, has not
made any significant progress. Hon.
Members will appreciate that these
ancillaries can provide employment
in a large way.

An expert committee has been set
up to go into the question cf develop-
ment of ancillaries by the coal indus-
try. On the basis of the recommen-
dations of this committee, the coal
companies have been directed to iden-
tity the components needed by
them and to make an assessment of
the available manufacturing capacity
of these comporents. After identify-
ing the areas in which development
of manufacturing capacity for these
ancillaries is required. the companies
will act as promoters of ancillary in-
dustries in censultation with the State
Governments concerned. The State
Governments will be requested to
provide the recessary infrastructural
facilities and Cval India will provide
assistance in determining design and
specifications for these itetrs. We
shall work in close co-ordination with
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the State Governments so as to ensure
that the manufacturing carnacity for
such components where it is inade-
quate at present is developed in and
around the coalficlds with the assis-
tance of the State Governments.

We have also taken up the diversi-
fication of wurilisation of coil. A
number of pr<cesses are at different
stages of (levelooment and we have
set up g Standing Committee for
continuous review of the progress in
this field so as to ensure that use of
coal as a source of energy in this
country gradually increases.

= I am deeply conscious of the need
to bring about improvements in the
safety standards in the coal industry.
A reduction in the accident rate comes
about as a result of improved safety
consciousness among officers and work-
ers, improved equipment and higher
levels of skills. We are giving high
priority to all these aspects. Training
arrangements for those employeq in
the coal industry are being streng-
thened and better and safer equip-
ment is being purchased for use in
the mihes. Although the fatality rate
has shown only a slight improvement
during this year, there has been a
substantial reduction in the injury
rate every year since nationalisation.
I do believe that statistics ‘are irrele-
vant where even“the loss of one hu-
man life is concerned and 1 would
like to assure the Houce that safety
will receive the highest priority from
me,

I am aware that the efficient per-
formance of any industry depends on
the health ang contentment of its
workers. While no miracles are pos-
sible overnight, I would like to say
that the welfare of the workers in
the coal industry shall occupy an im-
portant place on our aganda. The
magnitude of the task in physical
and filnancial terms is stupendous.
But we shall undertake the welfare
programmes in g determined and pha-
sed manner. This will include pro-
vision of houses, water supply, medi-
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cal and educational facilities and eli-
mination of the evil of moneylending
in the colliery areas.

After makng these general obser-
vations, I will try to just respond to
certain remarks made by some of the
hon. Members of this House.

- Hon. Shri '‘Govindan Nair, hailing
from Kerala, was very particular in
his speech that the Silent Valley Pro-
ject is being neglected of late. I do
realise the 1mportance of power gene-
ration in the State of Kerala. Even
though it is in surplus, still there is
a lot of potential in that State. Un-
fortunately, power generation 1s in the
State sector depending on the recom-
mendations not only of the State Elec-
tricity Boards but also the State
Governments and also other agencies
that come in the way. Particularly,
with regard to the Silent Valley, as
he himself pointed out, the Ecological
Team that visited advised against a
big project there which will spoil the
topography as well as the flora and
fauna that are available there in
plenty. That is why it is getting de-
layed. In fact the recommendation
was that the Silent Valley Project
should not be developed in the inter-
ests of preservation of the forest re-
gion in that State. However, a re-
view will be made and if further re-
commendationg are forthcoming, we
will try to do whatever is possible in
that direction....

SHRI N. SREEKANTAN NAIR:
What about the vast resources of Mo-
nazite in Kerala and Tamil Nadu and
a fast breeder reactor there?

SHRI P. RAMACHANDRAN: Un-
fortunately, that subject is with the
Prime Minister.

’

So I will not be in a posifion to
answer that. I do appreciate the an-
xiety of the hon. Members for deve-
loping power generation in the south-
ern region which is chronically defi-
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cit in power. Enough attention will
tre uevoted to power generation in
thal region also,

With regard to the various sugges-
tions made by my esteemed friend
Mr. R, Venkataraman in his speech.
I would say, I am very grateful to
him for the very construciive sugges-
tions made by him highlighting the
necessity of certain technical methods
that should go along with electri-
city generation as well as conserva-
tion of energy. He suggested various
methods by which different forms of
energy can be ceveloped in various
parts of the country. He has made
those observations with hig wide
knowledge in regard to the power
sector and these observations will re-
ceive due consideration from my
ministry.

Tamil Nadu, Karnataka and other
States in the South are chronically
deficit in power. That is why the
hon. Members from that region even
cautioned me.

\ ~ - a
ot SUAT: TACTIW & qIXH
g !

SHRI P. RAMACHANDRAN: So
far as the Ministry of Energy is con-
cerned I can assure this House that
no parochial considerations will be
taken into account. At the same
time no region will be neglected. All
the areas will receive due considera-
tion from this Ministry,

My hon. friend Mr. T. A. Pai was
eloquent in his observations about
the management of the Ministry.
Many of the ills which I am con-
fronteq with today are because of the
equipments and also the instrumen-
tation which has gone into these
power generation projects. 1° wish
he had devoted enough attention
when he Wwas Minister of Industry
to see that these industries are
streamlined and equipment is sup-
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.plied with high-rated capacity. But
whatever might have hiopened in
the past, I am not going to cast any
aspersion on the previeus Govern-
ment for the simple reason that there
were deficiencies, but I would assure
you that this Ministry will endeavour
to see that these defects are rectified
as early as possible and that the
fullest utilisation is brought about in
the power generation sector.

Fhen, Mr. Venkataraman was
spWaking about the large thermal
plants that we are trying to plan in
this country. 1 would assure him
that it is not because we want mas-
sive power generation units for the
sake of prestige that we are planning
these big power units. It is because
we are now aiming at a growth rate
higher than what it was to meet thLe
deficit in power. In that direction
when we plan, small power plants
may be all right to a certain extent.
But, at the same time to keep pace
with the gorwth in demand we have
also to plan for larger units.

It is not that we are going to plan
for the larger power units idiscrimi-
nately without going into technical
aspect of it. But, at the same time,
we should not also reject the sugges-
tions or any recommendations that
might be made by the technical ex-
perts in that direction. So, we shall
keep in mind both the growth rate
that has to be met and also the reli-
ability of power units that we are
going to instal. So, it is not a ques-
tion of prestige; it is not a question
of our going in for bigger projects/

units just for the sake of bigger
units. I do not think we think in
that way. We only think in the

way. of electrifiying the entire coun-
try, particularly, the rural parts of
the country. That is why we are
going in that direction.

Sir, with regarq to the bigger ther-
mal stations that we are planning, as
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I said in my general statement we are
trying to undertake five thermal
stations out of which already
Singarauli in the northern region is
being implemented. The othen four
stations on our list are: Ramagundam,
Korba, Farakka and then Neyveli.
With regard to Neyveli, it is an inte-
grated project covering the* Neyveli
lignite second cut mine and also the

power station. All these piojects
are under consideration and,
of course, resources permitting, we

will definitely take up these projects
as quickly as possible as soon as we
receive the techno-economic feasi-
bility report.

One more thing which 1 wanted to
bring in here about the grievances of
the employees in the Electricity
Boards. In fact, it was brought to
our notice. I would like to impress
upon this House that this is a problem
which is mostly at the State level
And Electricity Boards are bodies
that are run und:r the aegies of the
State Governments. So, we have
done very little in that direction ex-
cepting to advise the State Electricity
Boards with regard to the wages and
other facilities to the workers,

Now, some hon. Members had
raised the question of revision of
wages of workes in the Electricity in-
dustry. While we are conscious of
the need for maintaining industrial
peace and for ensuring fair working
conditions in the eléctric supply in-
dustry, the House will appreciate that
the question of revision of wages
and the deterioration in the conditions
of services of the electricity workers
are essentially matters for bilateral
negotiations between the electricity
workers and the respective Electricity
Boards concerned. I shall, however,
draw the attention of the Chief
Ministers #to the problems of the
electricity workers in the Sates and
request them to see that these receive
their urgent attention. I think this
shoulq satisfy the hon. Members who
who raised this question both through
their letters and through representa-
tions.

*
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Then, with regard to coal industry
also, the hon. Member Shri Rao was
very critical about it as the same is
being manned by the present Govern-
ment. I do not have information to
give excepting that all those grie-
vances will be looked into. As re-
gards the workers who have been re-
ternched because of emergency, we
will take every step to reinstate them.
But, at the same time, if the workers
had been employed by the private
unauthorised coal mine authorities,
then it will be very difficult for us
to reinstate them also unless they are
legally employed before nationali-
sation. That is the problem that has
to be gone into in detail and all those
problems will be gone into. Even
though we have taken over this mini-
stry just three months back, what had
been done in the past has to be look-
ed into. I think I shall come to this
House again (Interruptions).

MR. DEPUTY-MINISTER: Please

do not interrupt him.

SHRI P. RAMACHANDRAN: Sir,
I would like to assure this House
that on another occasion, I would like
to answer all the points raised by
hon. Members for which I am not
able to reply because of paucity of
time.

18.00 hrs.

About DVC, the other coal mines
and the electricity projects in Bihar
and Bengal, I would like to say, they
are receiving the attention of the
Energy Ministry. As far as DVC is
concerned it is performing to the best
possible manner in the power sector
and it is distributing power both to
Bihar and Bengal.

As regards the other points, Sir, on
another occasion I will try to satisfy
the hon’ble Members.

AN HON, MEMBER: Please say &
Word about rural electrification,
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SHRI P. RAMACHANDRAN: Sir,
as I have already said the endeavour
of thig government would be to cater
to the needs of the rural people. Al-
ready we are moving in that direction,
The Rural Electrification Corporation
is looking after this aspect and help-
ing the State Governments.

With these few words, Sir, I once-
again thank all the hon'ble Memlers
who have participated in the debate
and made valuable and constructive
suggestions.

MR. DEPUTY-SPEAKER: 1 shall
now puti all the Cut Motions except
Cut Motions 38 and 40 of Mr. A. K.
Roy to the vote of the House,

Cut motions Nos. 15 to 25, 35, 45 to
48, 51, 53 and 55 to 58 were put and
negatived,

MR. DEPUTY-SPEAKER: 1 shall
now Put Cut Motions 38 and 40 of Mr.
A. K. Roy to the vote of the House.

Cut motions Nos, 38 and 40 were put
and negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sumsg neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1978, in respect of the heads
of demands entered in the second
column thereof against Demands

Nos. 31 to 33 relating to the Ministry
of Energy.”

The motion was adopted,
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MR. DEPUTY-SPEAKER: Now, as
regardg the other Demands for Grants,
I ghall put tlrem together.

¥

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, I want to
say a word. We knew that the other
Demands for Grants were not coming
up for discussion. Normally, it js the
practice, Sir, we could—if we wish—
send certain cut motions on these De-
mands. Unfortunately, the Report of
the Ministry of Health has not so far
been received by us. 1 would like to
suggest that at least in future we
should be given a little more time ana

- the Report should be made available
to us in time. Health js a very im-
portant subject.

MR. DEPUTY-SPEAKER: The
question js:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 3l1st day of
March, 1978, in respect of the heads
of demands entered in the second
column thereof against:—

(1) Demandg Nos. 17 to 21 re-
lating to the Ministry of Com-
munications;

(2) Demands Nos. 35 to 47 re-
lating to the Ministry of Finance;

(3) Demands Nos. 48 to 50 je-
lating to the Ministry of Health
and Family Welfare;

(4) Demands Nos. 65 to 67 re-
lating to the Ministry of Informa-
tion wnd Bro‘adcasting;
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(56) Demands Nos, 70 and 71 re-
lating to the Ministry of Law,
Justice and Company Affairs;

(6) Demands Nos. 74 to 79 re-
lating to the Ministry of Planning

(7) Demandsg Nos. 80 t.o 83 re-
lating to the Ministry of Shipping
and Transport;

(8) Demandg Nos. 87 to 89 re-
lating to the Ministry of Supply
and Rehabilitation;

(9) Demands Nos. 90 to 93 re-
lating to the Ministry of Tourism
and Civil Aviation;

(10) Demands Nos. 94 to 98 re-
lating to the Ministry of Works
and Housing;

(11) Demands Nos. 99 to 101 re-
lating to the Department of Ato-
mic Energy;

(12) Demand No. 104 relating
to the Department of Electronics;

(13) Demand No. 105 relating to
the Department of Space;

[ d
(14) Demand No, 108 relating to
Lok Sabha;

(15) Demand No. 107 relating to
Rajya Sabha;

(16) Demand No. 108 relating to
the Department of Parliamentary
Affairs; and

(17) Demand No. 109 relating to
the Secretariat of the Vice-Presi-
dent.”

Al
The motion was adopted.
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Demands for Grants, 1977-78 which were voted by Lok Sabha.
No. of Amount of Demand for Grant Amount of Demand for
e- Nameof Demand . onaccount voted by the Grant voted by the
mand House on 30-3-1977 House
I 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. . Rs.
MINISTRY OF COMMUNI-
CATIONS
17. Mmistry of Commumca-
tions . 54,34,000  4,27,33,000 1,08,68,c00 7,54,67,cco
18. Overseas Communications
Service . 3,59,10,000 2,83,45,cco 7,18,21,CC0 5,€6.90,cco
19. Posts and Telegraphs—
Working Expenses 203,52,45,C00 407,54,88,000 .
20. Posts and Telegraphs—
Dividend to Gengral Re-
venues, Appropriations
to Reserve Funds and
Repayment of Lcans
from General Revenues  §4,56,43,000 109,12,23,0C0
21. Capital Outlay on Posts
and Telegraphs . e 11§,02,67,000 231,55,33,C00
MINISTRY OF FINANCE
35. Ministry of Finance 10,28,04,000 .. 20,56,c9,cco .
36. Stamps . . 7,82,67,c00 38,26,000 15,65,33,cC0 76,551,000
37. Audit 19,75,00,000 39,50,00,000 ..
38. Currency, Coinage and
Mint . . . 16,11,77,000  8,35,12,0Cc0O 32,23,54.ccO0  16,70,23,CCO
39. Pensions . . 17,78,50,C00 27,28,50,cC0 ..
40. Transfers to State and
Union Territry Go-
vernments . 182,48,33,000 362,60,94,cco .

41.

42.

43.

44.
4s.
46.

47.

A - e

Other Expendirure

cf

the Ministry of Finance [ 59,81,33,0c0 155,32,73,CCO

Loans to Government

Servants, etc. . .

Department of Revenue
fand Banking .

Customs
Union Bxcise Duties

Taxes on Income, Estate
Duty, Wealth Tax and

Gift Tax .
Opium and Alkalcid
Factories . . .

19,33,33,000

2,22,19,000"; 38,33,49,CCO

8,92,94,000
15,89,20,000

14,77,60,000

24,69,87,0c0

24,50,¢cco

112,59,75.¢CO

5,47,75,¢c0
18,57,86,c00

31,78,39,000

29,55,21,CCO

§,42,€8,cco

2f0.58,£3,cco

38,66,67,000

76,€6.98,cco

48,99,cco
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b ¢ 2 3 4
MINISTRY OF HEALTH !
AND FAMILY WELFARE
48. Ministry of Health and .
Family Welfare 28,17,000 56,34,000 e
49. Maedical and Public .
Health . . . 38,85,35,000 19,31,4I,cCO  76,40,14,ccO  38,62,82,cco
s0. Family Welfare . 43,38,28,cco 4,67,cco  €4,15,c6,cco 9,33,c0
MINISTRY OF INFORMATION
AND BROADCASTING
65. Ministry of Intcrmation
and Broadcasting 27,95,000 §4,91,000 .o
65. Information and Publi
citv . . . 6,62,44,000 27,57,000  11,84,87,000 55,13,000
6,. Broadcssting 19,55,04,000  R,53,59,000  38,33,09,000  14,85,17,000
MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS
70. Ministry of Law, Tustice
and Company Affairs 4,43,60,000 8,87,20,000
71. Administration of Justice 12,56,000 25,111,000 ..
MINISTRY OF PLANNING
~74. Ministry of Planning 2,70,000 5,40,000 .
7s. Statistics 4,48,70,000 8,56,89,000 .
76. Planning Commission . 2,25,75,000 2,89,60,000 .
77. Department of Science
and Technology 6,92,55,000 55,00,000  13,28,54,000 1,13,00,(:%
78. Survey of India 6,24,57,000 12,43,43000
79. Grants t» Council of
Scientific and Industrial
Research 17,17,09,000 33,09,19,000 .
MINISTRY OF SHIPPING °
AND TRANSPORT
80. Ministry of Shipping
and Transport . . 99,24,000 1,98,47,000 .e
81. Roads 30,80,99,000  32,68,04,000  57,61,97,000  §7,86,08,000
82. Ports, Lighthouses, and
Shipping . . . 10,58,01,000  72,72,88,000 21,16,03,000 139,13,75,000
83. Road and Inland Water
Tran=port . - . 20,78,000  2,85,53,000 41,57,000  3,98,30 000
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Y
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF SUPPLY
AND REHABILITATION
87. Department of Supply. 8,14,000 . 16,28,000 .e
88. Supplies and Disposals 2,54,58,000 5,06,15,000
89. Department of Rehabi-
litation 8,41,75,000 3,17,76,000  16,71,00,000 6,25,53,000
MINISTRY OF TOURISM
AND CIVIL AVIATION
90. Ministry of Tourism and
Civil Aviation . 18,70,000 37,40,000 ..
91. Meteorology 5,75,05,000 1,23,45,000 11,05,73,000 2,31,55,c00
92. Aviation . . 8,28,34,000  12,60,52,000 14,82,69,000  19,84,04,000
93. Tourism 1)54»82:000 2:61:67’000 3)09’633000 2,73,35,000
MINISTRY OF WORKS
AND HOUSING
94. Ministry of Works and
Hou .ing . . 41,80,000 $3,61,000 e
95. Public Works 21,49,55,000 9,80,26,000  42,99,11,000  15,57,23,000
. Water Supply and
Sewerage . . . 1,00,37,000 42,00,74,000 .
97. Housing and Urban
Development 4,39,22,000  I1,10,75,000  8,78,44,000  20,31,49,000
98. Stationery and Printing. 10,51,73,000 21,03,46,000
DEPARTMENT OF ATOMIC
ENERGY
99. Department of Atomlc
Energy 16,96,000 33,91,000
100. Atomic Energy Re-
search Development and
Industrial Projects 21,95,70,000 31,71,41,000  43,91,41,000 61,92,81,000
101. Nuclear Power Schemes  13,92,89,000 19,34,68,000 26,52,77,000 33,76,00,0C0
DEPARTMENT OF ELEC-
TRONICS
104. Department of Electro-
nics . . 2,82,33,000 1,48,43,000 5,64,67,000 2,96,85,000
DEPARTMENT OF SPACE
10§. Department of Space 12,99,72,000 2,9I,61,000  25,99,45,000 4,12,22,00,

[
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APPROPRIATION (NO. 2) BILL,*
1977

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain sumg from and out of the Con-
solidated Fund of India for the ser-
vices of the financial year 1977-78.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of tlre Consolidated
Fung of India for the services of the
financial year 1977-78."

The motion was adopted.

I 2 4
S Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
PARLIAMENT, DEPART- ' PR

MENT OF PARLIAMEN- B RS R i 1 -
TARY AFFAIRS, SEC-

RETARIATS OF THE o
PRESIDENT AND VICE-

PRESIDENT AND UNION
PUBLIC SERVICE COM-

MISSION ¢
106. Lok Sabha A 1,54,10,000 3,02,35,000 .
107. Rajya Sabha 65,45,000 1,30,91,000
108. Department of Parlia-

mentary Affairs . 6,43,000 12,87,000

109. Secretariat of the Vice-

Prasident 1,88,000 3,75,000

18.06 hrs.

SHRI H. M, PATEL: 1 introducet
the Bill.

I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from ang out of the Consoli-
dated Fund of India for the services

of the financial year 1977-78 be
taken into consideration.”

- -
MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services

of the financial year 1977-78 be
taken jnto consideration”,

The motion was adopted. ¥

*Published
dateq 14-7-19717.

tIntroduced / moved with the
acting as President.

in Gazette of India Extraordinary,

Part TI, section 2,
7]

recommendation of the Vice-President
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MR. DEPUTY-SPEAKER: The
question is:

“That Clauseg 2 to 4, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.
Clauses 2 to 4, the Schedule Clause 1,

the Enacting Formula and the Title
were added to the Bill.

SHRI H M. PATEL:
move:

I beg to

“That the Bill be passed”.
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MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.

The motion was adopted, [}

18.08 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
15, 1977/Asadha 24, 1899 (Saka).
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